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 LOK  SABHA

 Tuesday,  70  December,  907

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  Spragen  in  the  Chair.]

 ORAL  ANSWERS  TO  QUESTIONS

 Drilling  for  Petroleum  in  Jawala-
 mukhi

 +
 Shri  D.  C.  Sharma:

 ‘  Shri  Ajit  Singh  Sarhadi:

 |  Shrt  Narayanankutty
 Menon:

 डे  Shri  Warior:
 um.

 4  Pandit  हल  ह  Jyotishi:

 |  Sardar  Iqbal  Singh:
 |  Shri  Hem  Raj:

 Shri  Daljit  Singh:

 L  Shrimati  Ha  Palchoudhari:

 Will  the  Munister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  085  on  the  23d  August,  ‘1957  and
 state:

 (a)  the  further  progress  made  and
 results  achieved  in  the  exploration  for
 petroleum  in  Jawalamukh:  area;

 (9)  the  maximum  depth  to  which
 drilling  was  undertaken  upto  the  30th
 November,  1957;

 (९)  whether  any  delay  us  being  ex-
 perienced  in  the  drilling  operations;

 (d)  if  so,  causes  thereof  and  the
 steps  Government  propose  to  take  to
 overcome  the  delay;  and

 (९)  the  total  cost  incurred  in  the
 drilling  work  so  far?

 ‘The  Minister  of  Mines  and  Of  (Shri
 . 4  9.  Malaviya):  (a)  Jawalamukhi

 5788

 well  No.  |  has  already  reached  a  total
 depth  of  more  than  5200  feet.  In  spite
 of  some  encouraging  observations
 made  it  i5  stil]  premature  to  make  any
 report  on  the  nature  of  exploration.
 It  can,  however,  be  stated  that  Jawa-
 lamukhi  drilling  has  given  informa-
 tions  of  far  reaching  significance  to  the
 possibilities  of  oi]  deposition  in  the
 foredeeps  of  the  Himalayas.  A  full
 assessment  can  be  made  only  when
 we  have  crossed  the  10,000  feet  depth
 limit  beyond  which  the  subathus  or
 the  oi]  bearing  rock  is  expected

 (b)  4930  ft.

 (९)  Considering  the  conditions  of
 very  hard  rocks  and  clayey  soil  alter-
 nating,  the  drilling  is  progressing
 fairly  satisfactory  and  its  rate  is  not
 less  than  the  average  speed  of  drilling
 recorded  elsewhere  under  similar
 conditions.

 (a)  Does  net  arise.

 (e)  Rs.  24°80  lakhs.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  hon  Minister  can  give  us  any  idea
 of  the  approximate  time  that  will  be
 required  to  reach  a  depth  of  10,000
 feet  to  which  he  referred  in  his  reply?

 Shri  K.  D.  Malaviya:  If  we  maintain
 the  present  speed  of  drilling,  it  is  ex-
 pected  that  by  the  end  of  April,  we
 may  reach  10,000  feet  limit  or  cross  it.

 Me.  Speaker:  May  I  suggest  that  the
 hon.  Members  may  put  the  questions
 straightaway  instead  of  saying:  ‘Will
 the  hon,  Minister  be  pleased  to  say’
 and  80  on?  How  many  feet  or  how
 many  rupees  etc.?  That  will  be  easy-

 Shri  D.  C.  Sharma:  May  I  know

 Mr.  Speaker:  Old  habits  die  hard.

 Shri  D.  0,  Sharma:  May  I  know  how
 many  wells  are  being  used  for  drilling
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 purposes  because  the  hon.  Minister
 spoke  about  well  No.  1?

 Shri  K.  D.  Malaviya:  After  we  have
 completed  Jwalamukhi  No.  7  drilling
 or  after  we  have  come  to  a  satisfactory
 level  where  some  assessment  could
 possibly  be  made,  we  shall  take  deci-
 sion  about  another  site  right  or  left.
 Probably,  one  or  two  holes  may  have
 to  be  put  in  order  to  finalise  whether
 there  is  any  oi]  there.

 Dr.  Ram  Subhag  Singh:  Is  there  any
 danger  that  the  Jwalamukhi  will  dis-
 appear  after  the  exploitation  of  oi)
 starts  in  full  swing?

 Mr.  Speaker:  The  question  will  be:
 what  is  the  quantity  that  will  be
 available  and  how  long  can  you  work
 it?

 Dr.  Ham  Sabhag  Singh:  Is  there  any
 danger  that  the  Jwalamukhi  will  dis-
 appear  after  oil  exploitation  starts  in
 full  swing?

 Shri  K.  D.  Malaviya:  So  far  as_  the
 exploitation  is  concerned,  I  am  sure  it
 is  not  going  to  be  wild.

 An  Hon.  Member:  Oi]  exploitation.
 Stri  K.  D.  Malaviya:  When  the  ques-

 tion  of  oil  exploitation  comes  we  may
 be  able  to  give  a  correct  answer  to
 the  question  whether  Jwalamukhi
 flames  will  disappear  or  not.

 Shri  Ajit  Singh  Sarhadi:  May  I  know
 if  the  Government  intends  to  com-
 mence  drilling  operations  in  the  ad-
 joining  area  where  the  gases  have
 been  observed  to  appear  in  larger
 quantities?

 Shri  K.  D.  Malaviya:  No.  The  dril-
 ling  site  has  been  selected  after  taking
 into  account  all  technological  aspects
 of  the  whole  question.  We  have  taken
 into  account  the  fact  that  there  are
 such  areas  near  about.

 Dr.  Ram  Suabhag  Singh:  The  hon.
 Minister  has  said  that  they  will  con-
 sider  the  problem  after  the  drilling
 operation  is  over.  May  I  know,  when
 the  drilling  cperations  are  over  and
 it  is  found  that  the  Jwalamukhi  has
 disappeared,  whether  Government
 will  stop  drilling  and  oil  exploitation
 work?
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 Shri  K.  0.  Malaviya:  No,  Sir.  We  are
 not  Hkely  to  stop  or  conclude  drilling
 after  the  first  hole.  We  shall  only  get
 more  information.  Then,  we  _  shall
 decide  whether  to  drill  at  some  other
 place  or  places.  Only  then  we  shall
 be  enabled  to  reach  a  decision  whether
 something  has  happened  to,  these
 fiames  or  not.

 Shri  Narayanankutty  Menon:  I  have
 to  ask  a  questicn.

 Mr.  Speaker:  It  has  been  sufficiently
 answered.  Why  did  he  not  get  up
 earlier?

 Shri  Narayanankutty  Menon:  I  have
 been  getting  up.  I  just  want  to  know
 how  the  cost  of  drilling  at  Jwalamukhi
 compares  with  that  of  Naharkotiya?

 Shri  हू,  D.  Malaviya:  J  think  the
 cost  of  drilling  at  Jwalamukhi  will  be
 cheaper.

 Engineering  College  at  Durgapur
 4

 JS  Shri  B.  0.  Majbi:
 |  Shri  S.  C.  Samanta:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  refer
 to  Starred  Question  No.  224  asked  in
 the  Lok  Sabha  on  the  27th  August,
 1957,  and  state:

 *1191.

 (a)  whether  any  final  decision  has
 been  taken  by  Government  about  the
 establishment  of  an  Engineering  Col-
 lege  at  Durgapur;

 (b)  if  so,  the  details  of  the  decision;
 and

 (c)  whether  any  other  new  Engin-
 eering  College  or  Colleges  are  going
 to  be  established  in  the  country  dur-
 ing  the  Second  Plan  period?

 The  Deputy  Minister  of  Education
 and  Scientific  Kesearch  (Shri  का,  M.
 Das):  (a)  and  (b).  No,  Sir.

 (९).  The  matter  is  under  considera-
 tion.

 Shri  C.  Majhi:  When  was  the  ap-
 plication  of  the  West  Bengal  Govern-
 ment  received  and  when  is  a  final  de-
 cision  about  the  establishment  of  this
 college  likely  to  be  teken?
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 Shri  M.  M.  Das:  The  proposal  to  es-
 tablish  an  engineering  college  in  the
 Asansol-Durgapur  area  did  not
 originate  from  the  West  Bengal  Gov-
 ernment.  It  came  up  to  the  Central
 Government  as  part  of  the  recommen-
 dations  of  the  Ghosh-Chandrakant
 Committee  which  was  apointed  to  go
 into  the  question  of  meeting  the  de-
 mands  of  the  engineering  personne!  at
 the  end  of  the  Second  Plan.

 Shri  Ranga:  Is  it  not  a  fact  that
 Government  had  a  programme  under
 the  Second  Plan  for  the  establishment
 of  a  number  of  new  engineering  col-
 leges?  How  is  it  my  hon.  friend  had
 stated  in  reply  to  Part  C  that  it  does
 not  arise  or  something  like  that?

 Shri  की,  ME.  Das:  At  the  beginning
 the  State  Governments  had  a  proposal
 to  establish  eight  engineering  colleges
 in  their  respective  States  and  out  of
 these,  six  have  already  come  into  exis-
 tence.  Now,  only  two  remain  to  be
 established.  The  question  of  establish-
 ing  this  college  came,  after  the  origi-
 nal  plans  of  the  State  Governments
 were  made,  as  4  recommendation  of
 that  Committee,  the  Ghosh-Chandra-
 kant  Committee.

 Shri  Sinhasan  Singh:  May  I  know
 whether  the  Government  has  got  any
 figure  of  the  engineers  required  in  the
 Second  Plan  period  and  whether  that
 number  wil]  be  reached  through  these
 colleges?

 Shri  M.  M.  Das:  A  committee  known
 as  the  Engineering  Personnel  Com-
 mittee  was  established  by  the  Gov-
 ernment  of  India  and  the  Planning
 Commission  to  go  into  that  question
 and  it  made  some  recommendations.
 For  further  consideration  of  those  re-
 commendations  a  committee  was  estab-
 lished  and  the  recommendations  of
 this  committee  were  divided  into  two
 parts.  One  part  related  to  the  ex-
 pansion  of  the  existing  colleges  and
 the  second  part  related  to  the  estab-
 lishment  of  three  new  colleges,  so  far
 as  degree  courses  were  concerned.
 The  Cabinet  accepted  the  expansion
 programme,  that  is  the  expansion  of
 39  existing  engineering  colleges,  but
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 the  Cabinet  gave  the  opinion  that  so
 far  as  the  establishment  of  three  new
 colleges  is  concerned,  they  will  have
 to  be  considered  in  detail  bearing  in
 mind  the  question  of  providing  equal
 educational  facilities  to  all  parts  of  the
 country.

 Shri  S.  0.  Samanta:  May  I  know
 what  financial  assistance  is  going  to
 be  given  by  the  Centre  for  these  en-
 gineering  institutions?

 Shri  M.  में,  Das:  The  institutions
 have  been  divided  into  two  categories
 for  giving  financial  assistance  by  the
 Centre.  The  State  Government  insti-
 tutions  will  get  for  the  normal  expan-
 sion  programme  one-third  of  the  capi-
 tal  expenditure  and  nothing  else.  For
 establishment  of  new  engineering  col-
 leges,  if  the  colleges  are  established
 by  the  State  Governments  the  same
 formula  will  apply,  that  is  one-third
 of  the  capital  expenditure  will  be  pro-
 vided  by  the  Centre  and  the  rest  of
 the  capital  expenditure  and  the  recur-
 ring  expenditure  will  have  to  be  met
 by  the  State  Governments..-

 at  मघुसबन  राज  :  क्या  माननीय

 मंत्री  यह  बतला  सकेंगे  कि  इन  ८  काजेजों
 में  वारंगल  से  जो  ६  लाख  स० +  को
 बिल्डिंग  पिगले  ब्रदर्स  को  दी  गई  हैं  वह

 इन्कलूड  को  गई  है  या  नहीं  ?

 Shri  M.  M.  Das:  The  information
 about  that  particular  college  referred
 to  in  the  question  is  not  at  my  dispo-
 sal.  If  the  hon.  Member  gives  notice
 of  a  separate  question  I  shall  be  very
 glad  to  answer.

 Shri  Thimmaiah:  In  the  existing  ene
 gineering  colleges,  particularly  in
 those  of  the  Central  Government,
 there  is  inadequate  number  of  tech-
 nical  teaching  staff.  May  I  know
 what  steps  the  Government  take  to
 be  sure  that  sufficient  engineering
 personnel  are  available  before  the
 new  engineering  colleges  are  opened
 in  the  country?

 Sbri  M.  M.  Das:  We  are  arranging
 for  training  staff  in  five  of  our  engin-
 eering  institutions  in  the  country.
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 There  is  a  programme  for  providing
 facilities  for  training  engineering
 teachers  in  these  five  colleges.

 Museums  in  National  Research
 Laboratories

 Shri  Subodh  Hasda:

 suse,  {  Shri  8.  0.  Samanta:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  names  of  the  National  Re-
 search  Laboratories  functioning  under
 the  Council  of  Scientific  and  Industrial
 Research  which  have  started  their  own
 museums;

 (b)  the  functions  of  these  museums;
 (c)  whether  the  museums  are  open

 to  the  public  in  general;  and
 (d)  the  average  cost  for  the  main-

 tenance  of  a  museum  in  this  group?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  A  statement  giving  the  requir-
 ed  information  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  56]

 (b)  To  display  recent  advances  in
 the  respective  fields  of  science/engin-
 eering/technology  and  to  explain  the
 work  carried  out  in  the  Laboratories/
 Institutions.

 {c)  Yes,  Sir.
 (d)  The  maintenance  of  these  muse-

 ums  is  part  of  the  work  of  the  Lab-
 oratories  and  as  such,  no  separate
 figures  for  cost  of  maintenance  are
 maintained.

 Shri  Subodh  Hasda:  I  want  to  know
 whether  any  foreign  expert  or  experts
 have  been  invited  to  advise  the  पिन
 ernment  on  the  establishment  of  these
 museums;  if  so,  who  are  they,  and
 what  is  the  expenditure  incurred  on
 the  same.

 Shri  M.  M.  Das:  When  the  museum
 of  cur  National  Physical  Laboratory
 in  Delhi  was  being  established  we
 requested  the  UNESCO  to  send  one
 of  their  museum  experts  and  they
 vent  Mr.  W.  T.  O’Dea,  Keeper  of  tha
 Uondon  Science  Museum,  South  Ken-
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 sington.  Mr.  O'Dea  came  in  Deteniber,
 3956  and  remained  here  for  three
 months.  He  gave  us  instructions  in
 the  matter.  Another  gentleman,  Mr.
 Lawrence  Harrison  of  the  Metropoli-
 tan  Museum,  New  York,  who  has  been
 sent  to  this  country  by  the  Rockfel-
 ler  Foundation  of  America,  is  now  in
 India.  We  have  asked  our  Planning
 Officer  of  the’  Biria  Industrial  and
 Technical  Museum,  Calcutta  to  con-
 sult  him.  There  is  another  proposal
 for  requesting  the  UNESCO  to  send
 Mr.  O’Dea  again  in  the  year  1958.

 Shri  Ranga:  In  view  of  the  fact
 that  most  of  these  scientific  research
 institutes  are  distributed  in  different
 parts  of  the  country,  is  there  any  pro-
 posal  to  see  that  exhibits  to  indicate
 what  researches  are  being  carried  on
 by  these  research  institutes  and  what
 is  being  achieved  are  shown  in  some
 central  museum  in  India,  preferably  a
 museum  that  you  are  building  up  for
 the  physical  laboratories  such  as  the
 research  institute  in  Delhi?

 Shri  M.  M.  Das:  These  museums  are
 attached  to  a  particular  laboratory.
 At  present  we  have  got  ten  such  muse-
 ums  attached  to  ten  laboratories,  but  we
 hope  in  couftse  of  time  other  labora-
 tories  will  also  have  their  own
 museums.  So  far  as  the  question  of
 exhibiting  them  in  a  central  place  is
 concerned,  I  may  inform  the  hon.
 Member  that  one  or  two  years  back
 there  was  an  exhibition  in  Delhi  itself
 organised  hy  the  Council  of  Scientific
 and  Industrial  Research,  where  all
 these  developments  which  have  been
 achieved  as  a  result  of  researches  car-
 ried  out  in  these  laboratories  were
 shown  and  they  were  much  appre-
 ciated  by  the  people.

 Shri  Ranga:  I  was  thinking  in  terms
 of  a  permanent  exhibition  here  in  the
 centre.  You  have  already  brought  in
 two  experts  and  one  of  them  is  going
 to  be  brought  in  again.  Will  this  sug-
 gestion  be  placed  before  him?

 “yt

 cre  el  री  :  (जाई  USy  0)  ४०४७

 Stet  Sere  ह  है
 -  2  ब
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 Tie  Minister  of  Education  and
 Gelentifie  Research  (Maulana  Azad):
 There  is  no  such  proposal  before  the
 Government  yet.

 Shri  8.  C.  Samanta:  May  I  know
 whether  the  Government  can  give  us
 an  idea  of  the  average  number  of  vis-
 itors  that  come  to  these  museums?

 Shri  M.  M.  Das:  It  is  very  difficult
 for  me  to  give  the  figures  of  the  num-
 ber  of  visitors  who  visit  these  muse-
 ums,  but  I  may  tell  the  hon.  Member
 that  recently  the  Administrative
 Officer  in  charge  of  one  of  these
 laboratories  told  us  that  due  to  con-
 stant  stream  of  visitors  coming  to  that
 laboratory  the  work  of  the  laboratory
 is  disturbed  and,  therefore,  they  are
 thinking  of  restricting  the  visitors  to
 certain  days  of  the  week  only.

 हिन्दू  चामिक  संस्थायें

 ११६४,  श्री  मकज  दवोन :  क्‍या  घि

 मंत्री  २६  नवम्बर,  १६५६  के  तारांकित

 श्रदन  संख्या  ४०१  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  7रेंगे  कि  :

 (क)  हिन्दू  घामिक  संस्थाओं,  मठों

 शौर  मन्दिरों  की  श्राय  का  उचित  उपयोग

 करते  और  उतके  विकास  करने  के  विचाराधीन

 प्रदन  पर  इस  बोच  कोई  निर्णय  किया  गया

 है;

 (ख)  यदि  हा,  तो  क्‍या  निर्णय  फिया

 गया  है  ;

 (ग)  यह  निर्णय  कब  कायान्वित  किया

 जायेगा  ;

 (घ)  यदि  उपरोक्त  भाग  (क)  का  उत्तर

 नकारात्मक  हो,  तो  विलम्ब  के  क्‍या  कारण

 हू,  भौर

 (६)  वह  निर्णय  श्रधिक  से  भ्रधिक  कब

 तक  किया  जायेगा  ?

 ति  उपभकी  धी  ज०  है ९६३  भरत)  :

 (क)  जी  भहीं  t
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 (8)  तथा  (7).  ये  प्रश्न  नहीं  उठते  i

 (घ)  तथा  (३).  ये  मामले  इतने
 पफचीदा  हैं  कि  इनके  बारे  में,  विशेषकर

 कानूनी  पहलू  के  सम्बन्ध  में:विस्तार  से  विचार
 करने  की  झ्रावरयकता  है  इस  लिये  अभी  यह
 बताना  सम्भव  नहीं  है  कि  प्रन्तिम  निर्णय
 कब  फिया  जायेगा  |

 An  Hon.  Member:  The  answer  may
 kindly  be  read  in  English  also.

 Mr.  Speaker:  Yas.

 Shri  B.  R.  Bhagat:  (a)  No,  Sir,

 (b)  and  (ce).  Do  not  arise.

 (d)  and  (e).  The  complexity  of  the
 issues  involved  necessitates  detailed
 examination  and  consideration  parti-
 cularly  with  reference  to  the  legal
 position  and  it  is  not  possible  to  indi-
 cate  now  when  @  final  decision  will  be
 taken.-

 aft  भकत  दर्शन  :  श्रीमन,  क्‍या  शासन

 के  घ्यान  में  यह  बात  झाई  है  कि  भ्रभी  हाल  में

 ही  प्रहमदाबाद  में  भारत  साबू  समाज  का  जो

 रुम्भेलन  हुआ  था,  उसने  भी  अपने  प्रस्ताव

 संख्या  २  के  द्वारा  इस  शोर  ध्यान  आकर्षित

 किया  है  और  यह  शब्द  प्रयुक्त  किये  हैँ  ?

 “There  are  several  instances  of
 religious  properties  being  squan-
 dered.  Since  independence,  it  is
 known  that  crores  worth  of  prop-
 erty  belonging  to  religious  insti-
 tutions  has  been  converted  into
 private  property”

 में  जानना  चाहता  हूं  कि  क्‍या  इसके  कारण

 दस  मामले  में  कोई  हीश्रता  की  जायेगी

 शर  जल्दी  कदम  उठाये  जायेंगे  ?

 श्री  wo  Tro  भगत  :  जैसा  झभी  मेने

 बताया,  इस  मामले  पर  कई  पहलझों  से

 विचार  किया  जायेगा,  खास  कर  कानूती

 पहलू पर  |  इसमें  बहुत  सारी  बातें हैं जिन &  जि
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 पर  सोच  विचार  किया  जा  रहा  है.  और  भी

 भी  सरकार  की  एक  कमेटो  इस  पर  बेठ

 क्र  विचार  कर  रही  है  1  जल्दी  ही  इन  बातों

 पर  कोई  फैसला  किया
 जायेगा  ।

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  I  may  add,  Sir,  that  there  is
 already  Section  92  of  the  Civil  Proce-
 dure  Code  which  is  a  sufficient  safe-
 guard  for  this  type  of  abuse  of  public
 endowments.

 राजा  महेग्दर  प्रताप  :  वृन्दायन,  मथुरा
 में  बहुत  मन्दिर  हैं  और  वहां  के  लोग  निहायत
 नाराज  हे  कि  सरकार  हर  बात  में  दखल

 देती  है,  हम  तो  भजन  पूजा  करने  वाले

 झादमी  है  ।  में  सिर्फ  यह  पूछना  चाहता  हू
 कि  झाया  सरकार  कोई  ऐसा  प्रबन्ध  कर

 सकती  है  मथरा  वृन्दावन,  प्रर्थात  ब्रज  के  लिये,
 शौर  जगहों  से  हमें  कोई  मतलब  नही,  कि

 बहा  के  जो  ब्राह्मण  गोस्वामी  और  महन्त

 हैं,  उनकी  एक  समिति  बना  कर  उनके

 हाथ  में  सारे  मन्दिर  छोड़  दिये  जायें  ?

 Mr.  Speaker:  Next  question.

 Raja  Mahendra  Pratap:  What  about
 the  answer  to  my  question?

 Mr.  Speaker:  The  hon.  Member
 wanted  to  make  a  speech,  and  I
 allowed  him  to  do  so.  We  will  go  to
 the  next  question.

 Income-tax  Appellate  Tribunal  Bench
 Patna

 *4i95.  Sbri  Bibhati  Mishra:  Will  the
 Minister  of  Law  be  pleased  to  state
 whether  it  is  a  fact  that  Income-tax
 Appellate  Tribunal  Branch  located  at
 Patna  has  been  closed  from  the  5th
 October,  19572

 The  Minister  of  Law
 Sen):  Yes,  Sir.

 ची  जिमृति  शिन  :  में  जानना  चाहता

 हैं  कि  यह  जो  सरकार  ने  पटना  से  इनकमटैक्स

 शपीलेट  ट्राइबुनल  को  हटाया  है  तो  क्‍या

 ऐसा  करते  समय  बिहारे  की  चार  करोड़

 (Shri  A.  K.
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 जनता  में  जो  इनकम  टेक्स  देने  वाले  हे
 उनकी  सुविधा  का  श्री  ध्यान  रखा  है  ?

 Shri  A.  EK.  Sen:  The  entire  matter
 was  not  only  considered  at  its  initial
 atage  but  I  have  also  personally  gone
 into  this  matter.  I  received  two  depu-
 tations,  one  from  tHe  income-tax  bar
 of  Patna  and  the  other,  a  few  individ-
 uals  representing  the  assessees.
 Thereafter,  the  Law  Secretary  and
 myself,  both  sat  together  and  examin-
 ed  the  problem.  The  facts  are,  there
 were  only  469  cases  pending  before
 the  Patna  Bench  on  the  lst  October,
 85  against  2,3i4,  2,182  and  1,570  cases
 before  the  Madras,  Calcutta  and
 Allahabad  Benches.  It  transpired
 that  these  469  cases  could  hardly  keep
 the  tribunal  engaged  for  more  than
 half  the  year.  As  a  result,  the  Bench
 had  to  travel,  al]  the  time,  to  other
 places  like  Calcutta  and  hold  their
 sittings  there,  Keeping  the  staff  at
 Patna  unemployed.  This  also  led  to
 heavier  expenditure  on  travelling  and
 other  incidental  expenses.  The  insti-
 tution,  in  the  year  1956-57,  in  the
 Patna  Bench  was  only  56  It  was
 not  more  than  five  months’  work  for
 the  Bench.  Thereupon,  taking  all
 these  facts  into  consideration,  we
 decided  to  abolish  the  permanent
 Patna  Bench  and  allocated  the  work
 between  two  Benches,  namely,  Alla-
 habad  and  Calcutta.  But,  for  the  con-
 venience  of  the  assessees,  it  was
 arranged  that  the  Bench  working  on
 the  Patna  cases  would  regularly  at
 intervals  go  to  Patna  and  hold  their
 sittings  there  so  that  the  assessees  may
 not  be  inconvenienced  That  is  tbe
 present  position.  I  told  the  deputa-
 tionists  that  the  moment  the  number
 of  cases  in  Patna  increased  to  a  size-
 able  figure  which  may  be  considered
 enough  to  engage  the  Patna  Bench
 throughout  the  year,  we  shall  review
 the  problem  again.

 Shri  M.  L.  Dwivedi:  I  want  to  know
 whether,  in  view  of  the  fact  that  there
 hag  been  reported  some  sort  of  corru-
 ption  in  the  personnel  of  these  tribu-
 nals,  there  is  any  time-limit  for
 posting  a  particular  person  in  a  parti-
 cular  town  for  a  particular  period?
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 Shri  A.  K.  Sen:  That  is  really  a
 completely  different  question.

 Mr.  Speaker:  Absolutely  different.
 They  were  not  transferred  on  account
 of  corruption  there.

 Shri  M.  L.  Dwivedi:  May  I  submit
 that  the  personne!  are  posted  for  a
 number  of  years,  and  because  of  it
 corruption  is  prevailing?

 Mr.  Speaker:  We  are  understanding
 it  correctly.  The  hon.  Member  aw  in-
 terested  in  anti-corruption.  All  of  us
 are.  *  But  this  does  not  arise  out  of
 this  question.

 Ford  Foundation  Scheme

 +

 “II96.  J  Shri  Raghunath  Singh:
 V  Shrimati  Hla  Paichoudhari:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  amount  of  grant  that  has
 been  received  or  allocated  to  India
 by  Ford  Foundation  during  this  year
 so  far;  and

 (b)  the  details  of  the  various  items
 for  which  the  grant  has  been  made?

 The  Deputy  Minister  of  Finance
 (Shri  8.  B.  Bhagat):  (a)  and  (b).  A
 statement  is  Iaid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,  an-
 nexure  No.  57)

 oft  रघुनाथ  सिह  :  में  यहू  जानना  चाहता

 हूं  कि  इस  फोर्ड  फाउंडेशन  स्कीम  में  विदेशी
 लोगो  की  तादाद  क्‍या  होगी,  और  क्‍या  इन
 विदेशियो  का  सम्बन्ध  ओ०  एस०  एस०

 भारगेनाइजेंशन  से  है  या  नहीं  ?

 भी  Wo  ह ९६३  भगत  :  तादाद  तो  मालूम
 नही  है  झौर  जिस  भारगेनाइजेशन  का  जिऋ

 सवाल  में  किया  गया  है  उसका  हमको  पतः

 नही  है  ।

 श्री  रघुनाथ  सिह  :  झो०  एस०  एस०  का

 1... ह  है  झारगेनाइजेंदान  फार  स्ट्रेंटिजिक
 सरविसेज  |  थुद्ध  के  समय  में  फोर्म  फाउंडेशन

 स्कीम  हिन्दुस्तान  में  लागू  हुई  थी  -  उस  वक्‍त

 इस  फोर्ड  फाउंडेदान  स्कीम  के  सदस्यों  का

 सम्बन्ध  भोग  एस०  तस ०  से  था  |  ह... ल  में
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 यह  जासना  चाहता  हूं  कि  इसका  सम्बन्ध

 उस  झआारगेनाइजेशन  में  है  या  नहीं  t

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  would  like  to
 assure  the  hon.  Members  that  this  has
 nothing  to  do  with  strategy  or  any
 question  of  preserving  the  interests  of
 any  country  other  than  India.  The
 Ford  Foundation  ३5  a  foundation  which
 has  been  established  for  the  purpose
 of  assisting  nations  in  the  world  in
 certain  developmental  projects  and
 the  projects  in  which  they  are  in-
 terested  in  India,  and  are  spending  a
 fairly’  large  sum,  nearly  54  mullion
 dollars.  These  are  very  useful  pro-
 jects  where  probably  Government  do
 not  come  out  with  any  large  contribu-
 tion  JI  have  myself  personal  exper)-
 ence  of  working  with  this  organisa-
 tion  both  as  Commerce  and  Industry
 Minister  and  as  Finance  Mmuster,  and
 the  objective  of  the  organisation  is
 something  which  is  undoubtedly
 praiseworthy

 Shrimati  Ila  Palchondhuri:  I  think
 there  has  been  allotted  a  sum  of
 73,000  dollars  for  advisers  on  small-
 scale  industries  development.  May  I
 know  whether  that  sum  is  being  used
 at  all  and  also  where  the  institutes  for
 this  industry  exist?

 Shri  T.  T.  Krishnamachari:  The  hon.
 Member  will  look  into  the  past  grants
 made  The  small  industries  move-
 ment  in  India  has  been  started  largely
 at  the  initiative  of  the  Ford  Founda-
 tion  and  a  report  is  submitted  by  a
 team  of  experts  brought  by  the  Ford
 Foundation  They  are  taking  very
 great  interest  in  the  question  of  small-
 scale  industries.

 In  regard  to  where  these  institutes
 have  been  established,  to  my  recol-
 lection,  there  used  to  be  four  mam
 institutes  and  a  number  of  subsid-
 iaries.  The  administrative  Munistry
 for  this  purpose  happens  to  be  the
 Commerce  and  Industry  Ministry,
 and  I  am  sure  that  that  Ministry
 would  be  quite  happy  to  furnish  the
 hon,  Member  with  details  of  the  work-
 ing  of  the  small-scale  industrial  units
 and  the  help  tat  they  get  from  ‘he
 Ford  Foundation  for  this  purpose.



 gtor  Oral  Answers

 Shri  KB.  Ramanathan  Chettiar:  May
 I  know  what  is  the  total  amount  we
 have  received  from  the  Ford  Founda-
 tion  eo  far?

 Shri  8.  RB.  Bhagat:  224  million  dol-
 lars  approxima

 Shrimati  Sucheta  Kripalani:  Sir,  the
 pasic  question  haz  not  been  replied
 to.  What  we  want  to  know  ts  whe-
 ther  some  people  working  under  the
 Ford  Foundation  are  also  members  of
 the  OEEC.  We  have  not  asked  any
 information  from  the  Minister  regard-
 ing  the  financial  and  other  things  of
 the  Ford  Foundation.  Our  question  re-
 mains  unanswered.

 Shri  T.  T.  Krishnamachari:  To  the
 best  of  our  knowledge,  no.

 Mr.  Speaker:  ‘To  the  best  of  his
 knowledge,  no.”

 Conference  of  Chief  Justices

 +
 (Shri  Narayanankatty  Menon:

 <  Shri  Warior:
 |  Shri  hree  Narayan  Das:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  the  decisions  taken
 at  the  conference  of  Chief  Justices
 held  in  Delhi  in  October  957  regard-
 ing  (i)  elimination  of  delay  in  disposal
 of  cases,  ai)  transfer  of  judges  from
 one  State  to  another?

 The  Minister  cof  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  The
 Conference  of  the  Chief  Justices  of
 the  various  High  Courts  was  convened
 by  the  Chief  Justice  of  India.  Gov-
 ernment  have  not  yet  received  any
 communication  regarding  the  procced-
 ings  of  the  Conference  or  any  recom-
 mendations  made  by  it.

 Shri  Narayanankutty  Menon:  May
 I  know  whether  the  Government  them-
 selyes  made  any  suggestion  regarding
 the  elimination  of  delay  in  the  dispo-
 sal  of  writ  applications  involving
 awards  of  industrial  tribunals  and  also
 taxatian  assessments?

 Shri  Datar:  Government  will  con-
 sider  all  the  questions  that  were  dis-
 cussed  at  this  conference.

 Shri  Narayanankutty  Menon:  My
 question  was,  whether  the  Government

 94197,

 1987  1०...  है ए... / क  5803

 have  made  any  suggestion  to  the  con-
 ference  of  the  Chief  Justices  in  Octo-
 ber  regarding  the  elimination  of  delay
 in  the  disposal  of  writ  applications
 involving  awards  of  industrial  tribu-
 nals  and  also  taxation  assessments.

 hri  Datar:  I  believe  that  it  was  not
 referred  to  the  Chie?  Justices  of  India.
 They  dealt  with  judicial  courts  and
 the  work  that  they  carried  on  regard-.
 ing  the  arrears  and  other  matters  con.
 nected  with  the  high  courts  and  the
 Supreme  Court.

 Shri  Mahanty:  May  we  know,  who
 had  convened  this  conference  and  if
 the  Chief  Justice  of  the  Supreme
 Court  had  convened  the  conference,
 may  we  know  if  the  Government  had
 given  the  Chief  Justice  any  broad
 hints  as  to  the  subjects  which  were
 likely  to  be  discussed?

 Shri  Datar:  No  hints  are  necessary
 for  the  Chief  Justice  of  India  who  had
 called  this  conference.

 Shri  Punnoose:  Am  I  to  understand
 that  there  was  no  prior  consultation
 between  the  Government  =  and  the
 Chief  Justice  with  regard  to  the
 agenda  of  this  conference?

 Shri  Datar:  Government  are  aware
 of  the  agenda

 Mr.  Speaker:  Government  is  aware.
 It  did  not  take  any  part  in  preparing
 it,

 Shri  Narayanankutty  Menon:  I  asked
 the  question  whether  they  themselves
 suggested  it.  The  hon.  Minister  said
 that  Government  is  not  aware  of  what
 the  discussions  were  at  the  conference.
 My  question  still  remains  to  be
 answered.

 Shri  Datar:  Government  are  not
 aware  of  what  was  settled  at  the
 Conference.  Government  are  fully
 aware  of  the  agenda  before  this  con-
 ference.

 Shri  Narayanankutty  Menon:  What
 was  the  agenda?

 Mr,  Speaker:  I  want  to  say  this.
 When  hon.  Members  put  questians,  the
 answers  are  given.  If  an  hon.  Mem-
 ber  is  not  satisfied,  he  goes  on  putting
 hundreds  of  questions!  Of  course,  the
 English  language  is  there  and  it  is  not
 difficult  for  us  to  understand  it,  for
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 these  who  have  been  accustomed  to
 it.  The  question  is  put  and  the  ans-
 wer  is  given.  I  will  allow  some  ques-
 tions  if  there  is  so  much  of  complica-
 tion  and  doubt  about  it,  but  I  am  not
 going  to  allow  any  Member  to  pursue
 it  further.  Ministers  should,  as  far  as
 Possible  answer  the  question  in  its
 spirit  and  answer  it  fully.

 Shri  Datar:  What  I  have  stated  is
 that  Government  are  aware  of  the
 subjects  before  the  conference  on  the
 agenda,  but  so  far  as  the  resolutions
 are  concerned,  they  are  yet  to  come  to
 us  and  therefore,  it  is  premature  to
 ask  all  these  questions.

 Shri  Narayanankutty  Menon:  I  seek
 your  intervention  in  the  matter,  Sur.
 When  a  question  is  asked,  the  Minister
 cannot  possibly  evade  the  question.
 The  answer  is  given’  in  an  evasive
 manner.  Certainly  hon.  Members
 have  a  right  to  receive  a  direct
 answer.

 Mr.  Speaker:  There  is  no  question
 of  evasion  so  far  as  this  is  concerned.

 Shri  Datar:  We  have  not  yet  receiv-
 ed  any  report;  the  proceedings  are
 not  before  us  What  is  there  for
 evasion?

 Shri  Thiramala  Rao:  In  view  of  the
 fact  that  Government  are  aware  of
 the  agenda  that  came  before  this  con-
 ference,  may  I  know  whether  one  of
 the  subjects  considered  was  the  re-
 cruitment  on  the  recommendation  by
 the  Chief  Justices  to  the  High  Courts
 as  far  as  possible  and  whether  it  was
 one  of  the  items  on  the  agenda?

 Shri  Datar:  There  was  no  question
 on  the  agenda  relating  to  the  appoint-
 ment  of  Judges

 Export  of  Rumanian  Petrol

 Shri  Narayanankutty
 Menon:

 *i98.  4  Shri  Wodeyar:
 |  Shrimati  Na  Palchoudhuri:

 L  Shrimati  Parvathi  Krishnan:
 Will  the  Minister  of  Steel,  Mines

 and  Fuel  be  pleased  to  state:

 (a)  whether  it  is  ea  fact  that  the
 Rumanian  Deputy  Minister  for  Indus-
 tries  and  Petrol  recently  stated  in
 Bombay  that  there  was  possibility  of
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 exporting  petroleum  to  India  from
 Rumania;

 (b)  if  so,  whether  the  Government
 of  India  is  considering  the  possibility
 of  getting  petroleum  from  Rumania;
 and

 (c)  what  other  steps  Government
 have  taken  for  the  import  of  petrol
 from  other  countries?

 The  Minister  of  Mines  and  जी  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  and  (c).  No  petrol  is  at  present
 imported;  in  fact,  there  is  surplus  pro~
 duction  in  India  and  some  petrol  is
 peing  exported.  Petroleum  (ie.  crude
 oil)  is,  of  course,  being  imported;  the
 question  of  importing  it  from  Rumania
 has  not  been  examined  so  far

 Shri  Narayanankutty  Menon:  In
 view  of  the  fact  that  we  are  paying
 a  very  high  price  for  petroleum  prod-
 ucts  and  also  petroleum  glue  which
 are  imported  by  the  present  working
 oil  companies  in  India,  may  I  know
 whether  the  Government  consider  im-
 porting  petroleum  from  Rumania,  in
 view  of  the  fact  that  the  rates  are
 cheaper?

 Mr.  Speaker:  What  is  this  argu-
 ment  about?  The  hon.  Member  is
 urguing  that  the  Government  must  go
 to  Rumamia  for  petrol.  Hon.  Members
 shali  not  use  this  hour  for  making
 suggestions  as  to  what  the  Government
 eught  to  do  They  can  only  put  ques-
 tions  and  elicit  answers.  I  will  allow
 here  and  there  one  or  two  important
 matters,  but  every  time  advantage  is
 taken  and  hon.  Members  ask,  “Why
 don't  you  go  to  this  country  or  that
 country  and  purchase?”.

 st  Ho  ाण  द्विवेदी:  मे ंजानना  चाहता

 हूँ  कि  क्या  सरकार  में  भौर  इन  तेल  कम्पनियों

 के  बीच  में  मूल्य  को  घटाने  के  सम्बन्ध  में

 कोई  वार्ता  चल  रही  थं,  यदि  हा,  तो  उन्होने
 इस  सम्बन्ध  में  कया  जवाब  दिया  और

 सरकार  क्या  करने  जा  रही  है

 शो  Ro  eo  मालबीय  :  अझभी  इस  प्रश्त

 पर  विचार  हो  रहा  है  ।  जो  कम्पनियां  यहां

 पैट्रोलियम  रिफाइन  कर  रही  है,  पहले  जो

 झहदनामे  हुए  थे,  उनके  मताबिक  जो  दाम
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 निर्धारित  किये  मये  थे,  ने  उन्हीं  पर  बेच  रही

 Ri  गवर्नमेंट  की  कोशिद  है  कि  हम  जहां  तक

 हो  सके,  दामों  को  कम  करा  लें  -  इस  बारे  में

 अभी  निश्चित  रूप  से  कुछ  नहीं  कहा  जा

 सकता  है  ।
 Shrimati  Parvathi  Krishnan:  The

 hon.  Minister  has  stated  that  the
 Rumanian  Deputy  Minister  came  here
 and  talks  had  taken  place.  May  I
 know  what  points  were  discussed  and
 whether  any  conclusions  were  arrived
 at?

 Shri  EK.  D.  Mataviya:  The  Minister
 from  Rumania  came  here  to  see  the
 drilling  conditions  at  Jwalamukhi,  be-
 cause  at  present  the  drilling  which  is
 going  on  there  is  being  supervised  by
 the  Rumanian  experts.  He  had  heard
 of  some  reports  that  drilling  was
 going  on  slowly.  So  he  was  natu-
 rally  anxious  and  he  came,  saw  and
 found  out  that  everything  was  nor-
 mally  going  on.  There  was  nothing
 to  complain.

 Shrimati  [la  Palchoudhuri:  The
 Minister  has  just  stated  that  the
 Rumanian  Minister  came  to  find  out
 if  the  drilling  was  going  on  slowly  or
 not.  Is  he  fully  satisfied  or  has  he
 any  other  method  to  suggest  to  us,  so
 that  we  can  find  the  oil  after  drilling
 hales?

 Shri  K.  D.  Malaviya:  He  is  _per-
 fectly  satisfied  with  the  work  that  is
 going  on  there.

 wit  wo  ला  द्िवेदी  :  क्‍या  माननीय

 मंत्री  जी  बतासे  की  कृपा  करेंगे  कि  कौन  कौन

 सी  कम्पनियां  सरकार  के  बतलाये  हुए  मूल्यों
 को  मानने  पर  आपत्ति  कर  रही  हे  ?

 शनी  के०  to  सालबीय  :  सभी  कम्पनियां

 है,  जो  यहां  पर  अपने  अहदनामे  के  मुताबिक
 पट्रोलियम  प्राडक्टस  दे  रही  है  a  हमारी
 कोदिए  है  कि  हम  मलयों  को  कम  कर  दें  ।

 Shri  Ranga:  May  I  know  whether
 Government  have  examined  the  differ-
 enees  in  prices  at  which  the  Rumanian
 Government  had  offered  petroleum
 and  at  which  we  are  purchasing  here?
 I¢  so,  what  is  the  difference  and  in
 whose  favour?
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 Shri  K.  D.  Malaviya:  We  have  not
 yet  received  any  quotation  or  any
 offer  from  Rumania.

 Shri  Ranga:  When  the  Minister
 himself  has  stated  that  they  were
 capable  of  supplying  it  to  the  Goyern-
 ment  of  India,  why  if  ifthat  the
 Government  of  India  had  not  even
 taken  the  trouble  to  ask  them  at  what
 Price  they  will  offer  and  whether  it
 is  going  to  be  in  our  favour  at  all?

 Shri  EK.  D.  Malaviya:  We  have  made
 all  sorts  of  enquiries  and  we  are  still
 pursuing  the  matter,  but  we  have  not
 yet  got  any  quotation  or  firm  offer
 from  Rumania.

 Raja  Mahendra  Pratap:  Soviet
 Russia  was  interested  in  exporting
 oil.  I  just  want  to  know  whether
 Soviet  Russia  is  willing  to  supply
 petroleum  to  India  or  not.

 Shri  K.  D.  Malaviya:  No,  Sir.
 Mr.  Speaker:  This  refers  to

 Rumania.

 Raja  Mahendra  Pratap:  There  are
 also  other  countries.

 Shri  Narayanankutty  Menon:  In
 view  of  the  hon.  Minister’s  reply  to
 part  (a)  of  the  question,  may  I  know
 whether  the  Government  propose  to
 ask  the  Rumanian  Government  =  for
 quotations  for  the  oil  prices?

 Shri  हू.  D.  Malaviya:  We  have
 already  pursued  some  problems  in
 connection  with  the  supply  of  kerosene
 oil  with  the  Rumanian  Government.  I
 said  that  so  far  as  petro]  is  concerned,
 we  do  not  need  it  from  outside.

 Mr.  Speaker:  Next  question.

 Shri  Wodeyar  rose—
 Mr.  Speaker:  Where  was  Mr.

 Wodeyar  all  along?  When  I  called
 him  he  did  not  get  up  immediately.

 World  Bank  Loan  for  Shipping

 °99.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Finance  be  pleased  to  state
 whether  it  is  a  fact  that  the  shipping
 interests  in  the  country  have  been
 pressing  upon  Central  Government  to
 take  measures  to  convey  to  the  World
 Bank  the  need  of  a  loan  of  foreign
 eursency  for  the  acquisition  of  ships
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 and  make  it  available  to  shipping
 companies  under  the  usual  guarantees?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamacharl):  Yes,  Sir;  There
 have  been  to  the  knowledge  of  Gov-
 ernment  two  or  three  suggestions  of
 this  nature.

 Shri  Jhulan  Sinha:  May  I  know  if
 the  shipping  interests  had  indicated  to
 the  Government  the  extent  of  foreign
 exchange  that  they  require  and  has
 this  been  examined  by  the  Govern-
 ment  and  made  available?

 Shri  T.  T.  Krishnamachari:  From
 time  to  time  we  get  demands  from  the
 shipping  interests  for  provision  of
 foreign  exchange.  We  have  provided
 them  with  such  foreign  exchange  that
 is  available.  At  the  present  moment
 we  are  not  in  a  position  to  offer  them
 any  foreign  exchange  unless  it  be  that
 they  satisfy  other  conditions.

 Shri  Joachim  Alva:  On  a  former
 occasion,  the  hon.  Finance  Minister
 replying  to  my  question  said  that  Gov-
 ernment  was  prepared  to  consider
 some  grants  for  transport  including
 aviation  I  want  to  know  how  far
 these  proposals  have  materialised.

 Mr.  Speaker:  This  relates  to  ship-
 ping.

 Shri  T.  T.  Krishnamachari:  This
 relates  to  shipping.  What  I  said  was
 those  suggestions  were  made  and  noth-
 ing  further  has  been  done  about  it.

 Shri  Morarka:  Is  it  not  a  fact  that
 we  are  experiencing  some  difficulty  in
 getting  loans  from  the  World  Bank
 even  in  respect  of  the  expansion  of
 railways  for  which  there  was  a  defi-
 nite  commitment  by  this  bank  and  if
 sb,  would  it  be  desirable  to  make
 another  approach  for  shipping?

 Shri  T.  T.  Krishnamachari:  The  first
 part  of  the  question  is  not  correct  and
 therefore,  the  second  does  not  follow.

 Shri  H.  C.  Dasappa:  May  I  know
 the  extent  of  help  that  these  shipping
 concerns  are  expecting  from  the
 World  Bank?

 Shri  T.  T.  Krishnamachari:  I  think
 these  are  merely  suggestions  that  have
 been  made.  I  have  said  that  the  mat-
 ter  could  not  be  pursued  further,
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 because,  as  another  hon.  Member  has
 pointed  out,  we  have  already  got
 Several  schemes  from  the  World  Bank,
 which  have  been  examined  and  they
 are  in  certain  stages  of  fruition;  we
 had  not  put  in  any  éresh  demands  for
 assistance  in  this  regard.  So,  I  cannot
 enlighten  the  hon.  Member  in  this
 particular  matter.

 Shri  R.  Ramanathan  Chettiar:  May
 I  know  in  what  stage  the  negotiations
 are  going  on  with  the  World  Bank  in
 regard  to  the  loan  for  shipping?

 Shri  T.  7.  Erishnamachari:  There  is
 no  proposal  from  the  World  Bank  for
 giving  loan  for  shipping.

 शी  रघुनाथ  सिह :  इस  बात  को

 देखते  हुए  कि  बह्  बेक  से  लिपिग  के

 लिए  इस  वक्‍त  कोई  सहायता  श्रात्त  नहीं

 हो  सकतो,  आप  इस  वर्ष  'दिपिंग  को

 उन्नति  के  लिए  कितना  फारेन  एक्सचेंज
 देना  चाहते  हैं?

 Mr.  Speaker:  How  does  it  arise  out
 of  this  question?  This  relates  to  loan
 from  the  World  Bank.  He  says
 “Leave  alone  the  World  Rank;  what  is
 the  provision  you  are  going  to  make
 for  shipping?”  I  have  ruled  it  out.
 It  does  not  arise  out  of  this  question.

 Recognition  of  Stock  Exchanges

 Shri  Morarka:

 “1200.  शू  Shri  Nathwani:
 Will  the  Minister  of

 pleased  to  state:
 (a)  how  many  stock  exchanges  in

 all  have  been  recognised  so  far  and
 where;

 (b)  what  principle  has  been  follow-
 ed  in  recognising  a  stock  exchange  in
 8  place  where  more  than  one  exists;
 and

 fe)  what  facility,  if  any,  is  given  te
 the  different  stock  exchanges  to
 amalgamate  themselves  either  before
 or  after  such  recognition?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  Government
 has  so  far  recognised  5  stock  ex-
 changes,  namely,  The  Stock  Exchanges,
 Bombay  The  Ahmedabad  Share  &

 Finance  be
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 Stock  Brokers’  Association,  Ahmeda-
 bad,  The  Calcutta  Stock  Exchange
 Association  Ltd.  Calcutta,  The  Mad-
 ras  Stock  Exchange  Ltd.,  Madras  dnd
 The  Delhi  Stock  Exchange  Association
 Ltd.,  New  Delhi.

 (b)  and  (c).  The  general  principle
 regarding  grant  of  recognition  to,  a
 stock  exchange  as  laid  down  in  Section
 4(i)  of  the  Securities  Contracts  (Re-
 gulation)  Act,  956  have  been  follow-
 ed.  The  Act  does  not  envisage  amal-
 gamation,  as  such,  or  stock  exchanges
 either  before  or  after  recognition  is
 granted  under  section  4  thereof.
 Nevertheless,  to  avoid  undue  hardship
 to  members  of  the  exchanges  which
 have  not  been  recognised,  Government
 have  prescribed  cartain  terms  and  con-
 ditions  on  which  active  members  of  the
 unrecognised  exchanges  can  seek  ad-
 mission  to  the  recognised  exchange.

 Shri  Morarka:  May  I  know  what
 were  the  terms  prescribed  for  admis-
 sion  of  members  of  these  un-recognis-
 ed  stock  exchanges  of  Bombay  toc  the
 recognised  stock  exchange  there?

 Shri  है,  R.  Bhagat:  That  is  pres-
 cribed  in  the  rules  framed  under
 the  Act.

 Shri  Morarka:  Is  it  not  a  fact  that
 in  spite  of  various  representations,  one
 of  the  conditions  prescribed  was  the
 payment  of  Rs.  40,000  per  head  by
 way  of  fces  and  deposits  and  as  this
 was  not  pavable,  no  member  could
 become  a  member  of  this  association?

 Shri  हे,  R.  Bhagat  :  I  am  not  aware
 of  that.  Whether  any  member  has
 been  able  to  avail  of  this,  I  want
 notice.

 Shri  Mohiuddin:  Is  it  a  fact  that
 the  application  of  the  Hyderabad
 stock  exchange  for  recognition  has
 been  rejected?

 Shri  B.  R.  Bhagat:  want  notice.
 Only  five  we  have  recognised.  Hydera-
 bad  does  not  appear  in  it.

 Shri  Nathwani:  In  view  of  the  fact
 that  in  the  Fast  India  Cotton  Associa-
 tion  there  are  two  kinds  of  members,
 namely  associate  members  and  full
 members,  may  I  know  the  _  reasons,
 why  the  members  of  the  unrecognised
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 stock  exchange  were  not  admitted  as
 associate  members  in  the  recognised
 stock  exchange?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  It  is  obvious  that
 the  other  association  did  not  fulfil  the
 conditions  laid  down  under  section  4
 (l)  of  the  Act.

 Shri  Joachim  Alva:  Has  the  Gov-
 ernment  come  to  any  definite  con-
 clusion  to  confine  these  stock  ex-
 changes  to  the  list  already  enumera-
 ted?  Has  the  Government  any  in-
 tention  of  strictly  curbing  many  stock
 exchanges  which  are  not  recognised,
 but  are  indulging  in  illegal  activities?

 Shri  T.  T.  Krishnamachart:  It  is
 difficult  for  me  at  the  present  moment
 at  such  short  notice  to  formulate  a
 policy  in  this  regard.

 Shri  Prabhat  Kar:  May  I  know  why
 the  Government  is  not  taking  any
 steps  to  have  amalgamation  of  these
 unrecognised  stock  exchanges  into
 recognised  stock  exchanges,  because,
 the  continuance  of  unrecognised  stock
 exchanges  creates  much  complication
 in  the  stock  exchange?

 Shri  T.  T.  Krishnamachari:  Amalga-
 mation  is  possible  and  Government
 will  certainly  use  its  good  offices  to
 that  end  provided  the  stock  exchange
 as  it  has  functioned  hitherto  is  willing
 to  adjust  itself  to  the  terms  and  condi-
 tions  of  the  exchange  to  which  it  wants
 to  be  amalgamated.  The  difficulty
 really  lies  in  the  fact  that  many  of
 these  people  are  unwilling  to  accept
 the  terms  and  conditions  imposed  for
 entry  into  the  stock  exchange  which
 has  been  recognised.

 Shri  Nathwani:  May  I  know  whether
 the  East  India  Cotton  Association  ful-
 fils  the  principles  underlying  section  4
 (l)  or  not?

 Sbri  T.  T.  Krishnamachari:  I  do  not
 know  if  the  East  India  Cotton  Associa-
 tion  is  guided  by  this  particular  Act.
 I  am  afraid  I  will  have  to  ask  for
 notice  to  examine  the  position.

 Shri  R.  Ramanathan  Chettiar:  May
 I  know  if  any  =  representations  had
 been  made  to  the  Government  from
 the  un-recognised  stock  exchanges
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 stating  the  hardships  that  they  will
 be  put  to  by  not  being  admitted  into
 the  recognised  stock  exchanges?

 Shri  T.  T.  Krishnamachart:  I  am  sure
 that  anybody  that  has  been  function-
 ing  freely  hitherto,  when  some  kind
 of  restriction  is  put  and  is  not  able
 to  comply  with  the  requirement,  pro-
 tests  to  the  Government.  Such  pro-
 tests  had  come.  As  I  have  mentioned
 before,  we  have  tried  to  see  if  some
 kind  of  amalgamation  or  some  kind
 of  reconciliation  of  the  various  inter-
 ests  could  not  be  made.  In  the  case
 of  Bombay,  particularly,  I  think  the
 promulgation  of  this  Act  was  kept  in
 abeyance  for  quite  a  number  of
 months  in  order  to  see  that  the  two
 associations  dealing  with  securities
 could  come  together.  The  real  fact
 was  that  the  association  that  wanted
 to  come  in  and  is_  not  recognised
 wanted  to  do  so  without  any  condition
 imposed  on  it  either  in  the  matter  of
 payment  of  fees  or  in  the  matter  of
 deposits.  Such  being  the  case,  it  is
 very  difficult  for  the  Government  to
 do  anything  in  this  matter.

 Sealing  off  of  Ports

 *1201.  Shri  K.  U.  Parmar:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact,that  some
 ports  of  Saurashtra  in  Bombay  State
 have  been  recently  sealed  for  the
 purposes  of  foreign  trade;

 {b)  if  so,  the  number  of  such  sealed
 ports;  and

 (c)  the  reasons  for  sealing  such
 ports  for  foreign  trade?

 The  Deputy  Minister  of  Finance
 (Shri  B  R.  Bhagat):  (a)  and  (b).  Yes
 Sir.  The  two  ports  of  Beyt  and
 Madhavpur  in  Saurashtra  in  the
 Bombay  State  have  been  closed  for
 the  purposes  of  foreign  trade  since
 July,  1957.

 (c)  The  reason  for  closing  these
 ports  to  foreign  trade  waz  that  there
 had  been  no  foreign  import/export
 traffic  at  these  ports  since  ‘1953-54.
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 Shri  K.  U.  Parmar:  May!  know
 whether  it  is  a  fact  that  some  I6  ports
 on  the  border  line  were  sealed  only
 for  the  reason  that  smuggling  of  gold
 was  done  there?

 Shri  B.  R.  Bhagat:  The  6  ports
 were  sealed  for  the  same  reason  that
 there  was  no  foreign  import  export
 traffic.

 Shri  M.  B,  Thakore:  May  I  know
 from  the  hon.  Minister  whether
 a  large  volume  of  trade  coastal  as  well
 as  internal  suffers  heavily  because  of
 the  sealing  of  such  ports?

 Shri  B.  R.  Bhagat:  Coasta!  trade  is
 still  going  on  in  these  ports.

 Shri  S.  C.  Samanta:  May  I  know
 whether,  before  sealing  these  ports,
 attempts  were  made  to  divert  some
 goods  from  the  Bombay  port  to  these
 ports?

 The  Minister  of  Finance  (Shri  T.  La
 Krishnamachari):  The  position  is  this.
 Nobody  made  any,  attempt  really.  TI
 have  got  a  statement  which,  if  hon.
 Members  would  like,  I  will  place*  on
 the  Table  of  the  House  which  indicates,
 while  these  ports  have  a  coastal  trade,
 they  have  really  no  foreign  trade  at
 all.  They  have  had  no  foreign  trade
 during  1953-54  and  1954-55.  These  76
 ports  have  no  foreign  trade  at  all  and
 it  is  difficult  for  us  to  keep  the  staff
 necessary  for  the  purpose  of  controll-
 ing  foreign  trade  which  is  non-exis-
 tent.

 Shri  Sonavane:  May  I  know  whether
 the  congestion  at  the  three  major  porta
 is  the  result  of  sealing  of  these  वह
 ports?

 Some  Hon.  Members:  No,  no.
 Shri  T.  T.  Krishnamachari:  I  am

 afraid  it  is  rather  remote  -It  cannot
 be  a  cause  and  effect.

 Shri  K.  U.  Parmar:  May  I  know
 whether  it  has  come  to  the  notice  of
 the  Government  that  a  news  appeared
 in  the  press  that  the  reason  for  sealing
 was  that  they  are  only  smuggling
 gold  and  no  other  reason?

 Mr,  Speaker:  An  hon.  Member  put
 that  question  already.  The  hon.  Minis-

 *Placed  on  the  Table  later  in  the  day  [See  Appendix  IV,  annexure  No.  57-A.J
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 ter  has  replied  that  there  is  want  of
 experts.

 Janata  Policy

 Shri  Warior:
 Will  the  Minister  of  Finaace  be

 pleased  to  state:
 (a)  how  many  Janata  Policies  of

 the  Life  Insurance  Corporation  of
 India  were  sold  at  the  time  of  its
 inauguration  in  Bombay;

 (b)  whether  any  check-up  was
 made  as  to  the  correctness  of  figures;
 and

 (९)  if  so,  with  what  result?
 The  Deputy  Minister  of  Finance

 (Shri  8.  BE.  Bhagat):  (a)  290.

 (b)  yes.
 (c)  All  the  policies  sold  were

 genuine.
 Shri  A.  K.  Gopalan:  Has  the  Gov-

 ernment  received  any  representation
 from  anybody  questioning  the  correct-
 ness  of  these  figures  and  if  so  may  I
 know  whether  it  has  made  any  check-
 up  about  it?

 Shri  8.  BR.  Bhagat:  I  am  not  aware
 of  any  representation  having  been
 received  by  us.

 Shri  Hem  Barua:  May  I  know  if  the
 attention  of  the  Government  was
 drawn  to  a  speech  made  by  the  Chair-
 man  of  the  Corporation  to  the  effect
 that  the  Janata  scheme  has  failed  to
 create  popular  enthusiasm  and  it  is
 not  working  satisfactorily,  and  if  so,
 has  the  Government  evaluated  the
 reasons  for  this  lack  of  popular
 enthusiasm?

 Shri  B.  RB.  Bhagat:  I  am  not  aware
 of  that  statement.  Our  impression
 is  that  it  has  aroused  popular  enthu-
 siasm.

 Shri  Nathwani:  May  I  know
 whether  this  business  of  Janata
 policy  is  done  by  the  Corporation
 with  a  view  to  its  profitability  or  not
 and  if  so  whether  separate  accounts
 are  kept  or  not?

 Shri  B.  RB.  Bhagat:  This  policy  was
 started  only  in  May  last,  and  this  is  to
 reach  the  smaller  section  and  the

 +

 sien
 Shri  A.  K.  Gopatan:
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 rural  areas  and  the  working  popula-
 tion.  As  far  as  prédétability  is  con-
 cerned,  in  drawing  up  the  details  of
 the  scheme  that  must  have  been  one
 of  the  considerations,  and  only  when
 the  accounts  are  ready  can  we  know
 about  the  position.  I  am  not  in  a
 position  to  answer  very  precisely  the
 question  of  the  hon.  Member.

 Me,  Speaker:  Shri  K.  B.  Malvia.
 Absent.

 Raja  Mahendra  Pratap:  Can  I  ask
 a  question  on  this?

 Mr.  Speaker:  The  hon,
 tabling  question  is  not  there.

 Member

 Riots  in  Ramanathapuram

 Shri  B.  K.  Gaikwad:
 *1204,  <  Shri  Siva  Raj:

 |  Shri  B.  C.  Kamble:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes  toured  recently
 the  disturbed  areas  of  Ramanatha-
 puram  in  Madras,

 (b)  if  so,  whether  he  has  submitted
 any  report  to  Government  on  the
 situation;  and

 (c)  whether  a  copy  of  the  report
 will  be  laid-on  the  Table?

 The  Deputy  Minister  of  Home  Affaire
 (Shrimati  Alva):  (a)  Yes.

 (०)  Yes.

 (९)  No.  Such  reports  are  as  a  rule
 confidential,  ail  the  mere  so  where
 they  deal  with  matters  concerning
 State  Governments.

 Shri  B.  E..  Gaikwad:  Last  time
 the  reply  was  given  by  the  hon.
 Deputy  Minister  that  2,800  houses
 were  burnt.  It  means  that  there  must
 be  not  less  than  10,000  people  who
 have  become  homeless.  May  I  know
 whether  the  Government  have  started
 any  camp  like  the  refugee  camps  for
 these  people  till  they  are  settled  as
 before;  if  net  why  not?

 Shrimati  Alva:  No,  Sir.
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 fihri  B.  K  Gaikwad:  My  question
 is:  if  not,  why  not?  May  I  know  the
 reason.

 Mr.  Speaker:  He  should  ask  his
 Government  as  to  why  it  was  not  done.

 Shri  B.  K.  Gaikwad:  If  the  Central
 Government  is  prepared  to  start  re-
 fugee  camps  for  refugees  who  come
 from  outside  India,  then  why  not  for
 these  people  who  have  become  refu-
 gees  inside  India?  Why  the  Govern-
 ment  cannot  start  camps?

 Mr.  Speaker:  I  will  only  allow
 questiong  to  be  put  to  elicit  certain
 facts,  whether  refugee  camps  have
 been  opened  or  not,  not  to  argue  out.
 They  will  have  opportunities  to  do  so
 on  the  Scheduled  Caste  Commissio-
 ner’s  report.  Shri  M.  R.  Krishna.

 Some  Hon.  Members  rosc—

 Mr,  Speaker:  One  at  a  time  please.
 ¥  have  called  Shri  M.  झरे,  Krishna.
 Hereafter,  I  will  enforce  the  rule  that
 is  the  ruJe  in  the  House  of  Commons.
 If  an  hon.  Member  gets  up  and  goes
 on  talking  in  spite  of  being  asked  to
 sit  down,  or  tries  to  intervene  while
 some  other  Member  is  speaking,  he
 will  not  be  called  for  two  or  three
 months.  I  do  not  want  to  follow  any
 such  practice  here.  Yes,  Shri  M  R.
 Krishna.

 Shri  M.  BR.  Krishna:  May  I  know
 whether  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 has  recommended  any  schemes  _  to
 rehabilitate  these  people  which  would
 be  included  in  the  Centrally  sponsor-
 ed  schemes?

 Shrimati  Alva:  This  is  for  the
 State  Government.  In  any  case  I  have
 said  that  the  report  is  confidential.
 So,  I  do  not  know  how  this  question
 could  be  answered.

 Mr.  Speaker:  What  is  the  good  of
 asking  about  this  report  in  an  indirect
 manner?  This  report  deals  not  with
 the  general  question,  but  with  the
 Ramanathapdram  riots.  I  will  pro-
 ceed  to  the  next  question.

 Shrimati  Parvathi  Krishnan:  One
 question,  Sir.
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 Mr,  Speaker:  Shri  Vasudevan  Nair.
 Shri  -B.  0.  Kamble:  My  name  has

 been  clubbed  in  this  question,  but  I
 could  not  put  any  supplementary.

 Mr.  Speaker:  But  why  did  he  allow
 Shri  Gaikwad  to  put  more  than  one
 question?

 Shri  B.  K.  Gaikwad:  On  a  point  of
 information.  If  a  report  is  submitted
 by  the  police,  that  can  be  treated  as
 fonfidential.  That  is  a  thing  which
 we  understand,  but  if  a  report  submit-
 ted  by  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  is  treated
 as  confidential,  there  will  be  nothing
 open  to  the  Members.  No  information
 is  supplied  to  us.

 Shri  B.  8.  Murthy:  On  a_  point  of
 order.  The  custom  is  that  the  Sche-
 duled  Castes  Commissioner  goes  about
 the  country,  gathers  information  about
 the  difficulties  of  the  Harijans  and
 submits  a  report  to  this  House.  May
 I  know  whether  this  report  has  been
 done  in  the  same  way,  or  has  it  been
 done  extraordinarily,  not  to  be  sub-
 mitted  to  the  House  or  to  the  Presi-
 dent?

 Shrimati  Alva:  It  is  in  the  same
 way.  It  is  also  considered  in  the  same
 way  as  other  reports.  Besides,  public
 law  and  order  under  the  Constitution
 ig  a  subject  to  which  the  executive
 authority  of  the  Union  does  not  ex-
 tend.

 Shri  Dasappa  rose—
 Mr.  Speaker:  I  have  heard  it.  There

 is  &  point  of  order.  A  point  of  order
 has  been  raised.  What  does  he  want
 to  say?  -

 Shri  Dasappa:  I  want  to  dnow  whe.
 ther  this  report  deals  with  only  ques-
 tions  of  law  and  order,  or  are  there
 any  constructive  proposals  relating
 to  the  rehabilitation  of  the  people,  in
 which  case  what  ig  the  objection  to
 place  the  facts  before  the  House  so  far
 as  those  proposals  are  concerned?

 Shrimati  Alva:  The  report  has  gone
 to  the  President.  It  is  too  early  to
 say  anything  on  this  report.

 Shrimati  Parvathi  Krishnan:  How
 soon  can  we  expect  to  know?
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 Mr.  Speaker:  Order,  order.  Every
 year  the  Scheduled  Castes  Commis-
 sioner  has  to  send  a  report  to  the
 President,  is  it  not?  The  President
 acts  on  the  advice  of  the  Ministers.
 Therefore,  hon.  Members  possibly  can
 say  that  is  a  question  of  law  and
 order,  and  he  has  no  right  to  go  into
 the  question  of  law  and  order  if  it  is
 to  be  kept  secret.  The  Commissioner
 is  there  to  take  care  and  to  report
 from  time  to  time,  or  at  least  once  a
 year,  on  matters  relating  to  Scheduled
 Castes  and  Scheduled  Tribes.  He  is
 not  concerned  with  law  and  order  or
 matters  which  relate  to  law  and  order
 if  they  do  not  pertain  to  this.  I  do
 not  know  how  this  can  be  kept  a
 secret.

 Shrimati  Alva:  The  background  of
 this  particular  Ramanathapuram  in-
 cident  contains  so  many  elements.
 There  all  kinds  of  elements  came  in
 and  even  law  and  order  did  come  in,
 which  he  must  have  also  commented
 on  as  well  as  the  other  things.  So,
 the  whole  report  has  to  be  taken  up
 separately.  It  has  gone  to  the  Presi-
 dent,  and  it  is  too  early  to  say  any-
 thing  about  it.

 Shri  Ranga:  Who  is  to  decide  whe-
 ther  it  should  be  kept  confidential  or
 not?  Is  it  the  President  or  the  Minis-
 ter  here?

 The  Minister  of  Finance  (Shri  T.  T.
 Krtshnamachari):  May  I  say  this,  that
 it  is  not  the  intention  of  Government
 to  withhold  any  information  that
 shoulg  certainly  be  before  the  House.
 As  my  hon.  colleague  mentioned,  a
 reference  is  made  to  a  particular  part
 of  India  where  there  has  been  some
 trouble,  and  naturally  one  has  to  see
 whether  that  report  deals  with  any-
 thing  relating  to  that  trouble,  which
 perhaps  might  incidentally  or  even
 inadvertantly  cause  more  trouble,  and
 all  that  is  now  being  done  is  an  exa-.
 mination  of  the  report  from  that  point
 of  view.  I  would  certainly  like  to  tell
 the  House  that  I  shall  request  my
 senior  colleague,  the  Home  Minister,  to
 make  a  statement  on  this  at  the  appro-
 priate  time,  ag  soon  as  he  is  in  a  posi-
 tion  to  do  so.
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 Shri  Panigrahi:  How  do  homeless
 Scheduled  Caste  pedple  come  under
 law  and  order?

 Shri  T.  Tr  Krishnamachari:  Hon.
 Members  will  realise  this  question  re-
 lates  to  qa  particular  area  which  has
 been  subject  to  a  certain  amount  of
 trouble.

 Shri  Naushir  Bharucha:  I  wish  to
 rise  on  another  point  of  order.

 Mr.  Speaker:  Order,  order.  So  far
 as  this  report  is  concerned,  there  is
 no  hurry.  I  have  to  consider  what
 king  of  report  has  to  be  placed  on
 the  Table  of  the  House,  and  whether
 this  is  a  report  which  can  be  placed
 on  the  Table  of  the  House.  If  I  agree
 this  ought  to  be  placed  before  the
 House,  I  shall  give  a  ruling  after  con-
 sideration,  and  certainly  the  Govern-
 ment  will  abide  by  the  ruling.

 Shri  Manay:  We  are  discussing  the
 report  of  the  Commissioner  for  Sche.
 duled  Castes  and  Scheduled  Tribes  to-
 morrow.  Also  you  have  promised  that
 the  Ramanathapuram  riots  will  be
 discussed  here.  Three  hours  or  some
 time  has  been  allotted  for  it.  How  can
 we  discuss  the  Ramanathapuram  affair
 when  we  do  not  know  what  is  the  re-
 port  of  the  Commissioner?

 Mr.  Speaker:  Very  well.

 Shri  8.  हू,  Gaikwad:  Will  it  be
 placed  on  the  Table  of  the  House  to-
 morrow,  when  today  it  is  confidential?

 Mr.  Speaker:  I  shall  decide  it  be-
 fore  we  start  the  proceedings  to-
 morrow.

 Shri  Manay:  Can  he  tell  us  for  our
 information  whether  we  will  know
 something  about  the  report  tomorrow
 so  that  that  could  be  takén  into
 account  while  discussing.

 Mr.  Speaker:  I  am  not  the  Minis-
 ter.  Hon  Members  have  raised  this
 point  with  respect  to  a
 matter.  I  do  not  want  to  state  off-
 hand  what  exactly  the  position  of  the
 Scheduled  Castes  Commissioner  is,
 whether  he  can  send  a  report  only  on
 the  invitation  or  the  direction  of  the
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 President,  and  if  he  sends  it  to  the

 in  consultation  with  the  Ministers  or
 on  the  advice  of  the  Ministers,  but
 how  far  I  can  ask  the  Minister  to
 produce  a  document  which  is  given
 only  to  the  President—these  are  mat-
 ters  of  far-reaching  consequences.  I
 shall  certainly  give  my  ruling  before
 we  start  tomorrow,  and  in  case  I  give
 a  ruling  favourably,  that  is  that  the
 report  ought  to  be  presented  to  the
 House,  then  I  will  give  directions.

 Wir.  Speaker:  I  shall  look  into  this
 matter.

 Shri  Yajnik:  May  I  request  that
 the  ruling  should  be  given  this  even.
 ing,  before  the  end  of  the  day,  so  that
 the  report  may  be  circulated  by  to-
 morrow  morning  when  we  meet  to
 discuss  this  matter?  Otherwise  we
 shall  be  in  the  dark  altogether.

 Mr.  Speaker:  I  shall  try.
 Shri  Manay:  May  I  know  whether

 you  are  giving  your  ruling  by  this
 evening.

 Mr.  Speaker:  I  am  not  going  to  give
 my  ruling  this  evening.  Hon  Mem-
 bers  must  know  their  limitations.  They
 cannot  impose  restrictions  on  me.

 Shri  Yajnik:  This  ts  only  a  sugges-
 tuon

 Mr.  Speaker:  I  understand  it.  I
 know  that  it  is  coming  up  tomorrow.
 I  would  hke  to  look  into  it.  I  am
 spending  the  time  here.  So,  what  is
 the  meaning  of  making  suggestion
 after  suggestion?  I  could  understand
 if  one  suggestion  is  given  by  Shri
 Yajnik.  But  another  hon.  Member
 gets  up  and  says,  ‘You  must  give  your
 Tuling’.  I  would  not  give.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Fertiliser  Plant  at  Rourkela

 Shri  T.  B.  Vittal  Rao:

 aad  {  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Steel,  Mines
 ana  Fuel  be  pleased  to  refer  to  the
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 श्थ्क्ाछ  given  to  Stsrred  Quartion  Ne
 608  on  the  23th  May,  4957  and  state:

 (a)  whether  the  machinery  and
 equipment  for  the  Fertilizer  Plan  at
 Rourkela  have  since  been  ordered;

 (b)  if  so,  the  value  of  the  same;  and

 (c)  from  which  country  they  are
 being  imported?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  No,
 Sir.  re  |

 <b)  and  (c).  Do  not  arise.

 हिस्दी  हाब्दों  का  संकलन

 #2203.  शबी  Bo  Bo  मालबीस  :
 क्या  शिक्षा  दौर  बंज्ञातिक  गवेबणा,  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  सरकार  ने
 राज  भाषा  आयोग  को  यह  सूचित  किया

 था  कि  सभी  पदों  तथा  प्रशासनिक  दाब्दों
 के  हिन्दी  पर्यायवाची  और  लगभग  १५०००
 दाब्दों  को,  जिन  का  विभिन्न  मंत्रालयों  में
 उपयोग  किया  जाता  है,  ३१  मार्च  १६५६
 तक  पग्रन्तिम  रूप  दे  दिया  जायेगा  ;

 (ख)  यदि  हा,  तो  मार्च,  १६५६  तक
 कितना  कार्य  किया  गया  ;

 (ग)  यदि  तब  तक  काम  समाप्त  नहीं

 हुआ,  तो  भक्‍्तूबर,  १६५७  तक  कितना

 कार्य  किया  गया  ;

 (घ)  यह  कार्य  कब  तक  पूरा  हो  जाने

 की  सम्भावना  है  ;  और

 (&)  इसमें  यदि  कोई  विलम्ब  झाया  है,
 तो  उसके  क्‍या  कारण  हूं  ?

 शिक्षा  झौर  वैज्ञानिक  गवेधणा  मंत्रालय

 में  राज्य-मंत्रो  (डा०  का०  ला०  स्रीमाली)  :

 (क)  जी,  हां  ।

 (ख)  सभी  पद-संज्ञा  सम्बन्धी,  १०८०,
 तथा  प्रशासमिक  (४०००)  शब्द  और  लगभग

 १४,५००  दूसरे  शब्द,  जो  विभिन्न  मंत्रालयों

 से  सम्बद्ध  थे,  बनाये  गये
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 (=)  विशेषज्ञ  समितियां  ह  ११४७
 तक  Ra AX)  १  विभागीम  शब्दों  का  भमुनोवन
 कर  चुकी  हैं

 (घ)  यह  काम  अभी  जारी  है  भौर

 झाशा  है  कि  १६९६०  तक  पूरा  हो  जायेगा

 (2)  श्रदन  नहीं  उठता  |

 Floods  in  Kerala

 ©1205.  Shri  Vasudevan  Nair:  Will
 the  Mihister  of  Finance  Be  pleased  to
 state:

 (a)  whether  the  Government  of
 India  have  received  any  request  from
 the  Government  of  Kerala  for  help  to
 meet  the  distress  caused  by  the  heavy
 floods  in  June,  1957;  and

 (b)  if  so,  action  taken  thereon?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  Yes,  Sir.
 A  request  for  Central  assistance  of
 Rs,  9°53  lakhs  consisting  of  a  grant  of
 Rs.  3°48  lakhs  and  a  loan  of  Rs.  6°05
 lakhs;  wag  received  from  the  Govern-
 ment  of  Kerala  in  September  4987  in
 connection  with  the  provision  of  re-
 lief  on  account  of  heavy  rains,  etc.

 (b)  The  request  was  not  acceded  to
 88  the  magnitude  of  the  expenditure
 did  not  justify  Central  assistance.

 Yogic  Exercises

 *1206.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  taken  any  steps  to  intro-
 duce  or  encourage  yogic  exercises  in
 the  Educational  Institutions;  and

 (b)  if  so,  the  nature  of  steps  taken
 or  proposed  to  be  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Sctentific  Re-

 ee
 (Dr.  K.  L.  Shrimali):  (a)  Yes,

 ir,

 (b)  The  Model  Syllabuses  of  Physi-
 cal  Education  for  Boys  and  Girls  pre-
 pared  by  the  Central  Advisory  Board
 of  Physical  Education  and  Recregtion
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 containing  selected  Yogic  Zimercises
 have  been  sent  to  the  State  Govern-
 ments.  It  is  open  to  them  to  intro-
 duce  these  Syllabuses  in  Educational
 Institutions.  Hand-books  (Llustrating
 the  various  activities  prescribed  in  the
 Syllabuses  are  now  under  preparation.

 Machinery  for  Bhila!  Project

 f  Shri  Naldurgker:
 °4201,  Shri  HB.  N.  Mukerjee:

 Shri  M.  Elias:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  all  the
 machinery  required  for  Bhilai  Steel
 Project  is  brought  from  U.S.S.R.  to  the
 port  of  Visakhapatnam  and  discharged
 there  for  further  transmission;

 (b)  whether  it  is  also  a  fact  that  the
 said  port  being  equipped  to  handle
 only  one  Machinery  laden  ship,  it
 takes  a  long  time  to  discharge  its
 cargo;  and

 (c)  how  many  ships  are  still  await-
 ing  unloading  there  at  present  and  the
 total  amount  paid  or  liable  te  be  paid
 during  1957-58  so  far  in  foreign  ex-
 change  as  demages  for  delays?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  Yes,
 Sir.  Generally  all  consignments  for
 the  Bhilai  Steel  Projects  are  received
 in  the  port  of  Visakhapatnam.

 (b)  Of  the  four  berths  in  Visakha-
 patnam,  two  are  specially  equipped
 for  handling  ore  and  the  third  is  en-
 gaged  practically  all  the  time  in  hand-
 ling  ships  bringing  foodgrains.  Only
 the  fourth  berth  is  available  for  con-
 signments  from  the  USSR.  But
 ships  are  also  handled  in  the  moor-
 ings.  Recently  it  has  been  taking,  on
 the  average,  almost  a  month  for  ships.
 to  get  a  berth  or  a  position  in  the
 moorings.

 (c)  4  ships  are  awaiting  to  be  un-
 loaded.  About  Rs.  40  lakhs  might.
 have  to  be  paid  as  demurrage  on
 account  of  delays  during  the  last  12,
 months  or  so.  No  payment  has,  bow.
 ever,  been  made  ३0  far.
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 Neenination  ef  Ex-Servicemen  to
 Upper  Honses

 71206.  Sardar  Igbal  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 Unions  or  Associations  of  the  ex-
 servicemen  have  represented  to  the
 Government  that  some  representative
 of  the  retired  personnel  of  the  Defence
 Forces  may  be  nominated  to  the
 Upper  House  of  Parliament  and  the
 State  Legislative  Councils;  and

 (9)  If  so,  action  taken  thereon.

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia:  (a)  Yes.

 (b)  The  representation  has  been
 considered  by  Government,  but  as  the
 Constitution  does  not  provide  for  the
 nomination  of  representatives  of  re-
 tired  personnel  of  the  Defence  Forces
 to  the  Upper  House  of  the  Parhament
 or  the  State  Legislative  Councils,  the
 request  could  not  be  favourably  con-
 sidered.

 राजस्यान  के  रतिहासिक  किले

 *  9208.  श्यो  Go  ला०  आाख्पाल  :  क्‍या

 शिक्षा  और  वेजशानिफ  गवेषणा  मंत्री  यह
 बताने  की  कृपा  करेंगे  किः

 (क)  राजस्थान  के  कितने  ऐति-

 हासिक  किले  झभमी  पुरातत्व  विभाग  के  प्रबन्ध
 के  पन्तर्गत  हैँ;  श्रौर

 (ख)  उन्हें  सुरक्षित  रखने  और  उनकी

 देखभाल  करने  के  लिये  सरकार  द्वारा  क्‍या

 कार्यवाही  की  जा  रही  है  ?

 शिका  झौर  वशातिक  गर्वेधणा  मंत्रालय
 में  राज्य-मंत्री  (४०  का०  ला०  शोमालो)  :

 (क)  नौ  किसों  की  देखभाल  संघ  पुरातत्व
 विभाग  कर  रहा  है  !

 (लव)  स्मारकों  की,  साधारण  सालाना

 मरम्मत  के  पअ्रतिरिक्त,  झ्ावई्यकतानुसार
 विशेष  मरम्मत  की  बज्राती  है।  स्मारकों  की
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 सफाई  करते  शौर  पहुरा-निगराणी  करतें
 के  लिये,  ध्मारकों  पर  झावदयक  झमला

 भी  रखा  गया  है.  t

 U.P.  and  Blhar  Boundary

 *42i0.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Uttar  Pradesh  have
 requested  for  the  settlement  of  the
 boundary  issue  between  U.P.  and
 Bihar  along  the  Ganga  River;  and

 (b)  af  so,  action  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b)  At  present,  the  midstreams
 of  the  Gogra  and  Ganga  form  the
 boundary  between  Uttar  Pradesh  and
 Bihar  This  arrangement  has  been
 considered  unsatisfactory  on  account
 of  the  shifting  of  the  mid-streams  of
 the  rivers.  The  question  of  fixing  a
 fixed  boundary  between  the  two  States
 is  under  consideration.

 Appointment  of  Experts  in  Ordnance
 Factories

 *42II.  Shri  5.  M.  Banerjee:  Will  the
 Minister  of  Defence  be.  pleased  to
 state:

 (a)  whether  some  foreign  experts
 are  being  appointed  in  the  Ordnance
 Factories  to  step  up  production;  and

 (b)  if  so,  from  which  countries?

 The  Depaty  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  Sir.  There
 ig  a  proposal  to  recruit  some  experts.

 (b)  Possibilities  are  being  explored
 from  U.K.  and  some  other  European
 countries.

 Archaeological  Survey  of  Andhra

 94212.  Shri  Balarama  Krishnaish:
 Will  the  Minister  of  Education  and
 Sctentific  Research  be  pleased  to  state:

 (a)  whether  Government  have  con-
 ducted  a  survey  of  ancient  temples
 and  places  of  archaeological  and  his-
 torical  importance  in  Andhra  Pradesh;
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 (b)  if  so,  the  progress  of  the  survey;

 (c)  whether  Government  have  fina-
 lised  the  list  of  monuments  of  national
 importance  in  that  state?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  Yes,
 Sir.

 (b)  A  survey  of  cave  temples  in  the
 Districts  of  Nellore,  Guntur  and
 Krishna  hes  so  far  been  made.  In
 addition,  monuments  in  the  villages  of
 Kurnool  and  Medak  Districts  have  also
 been  surveyed.

 (c)  Not  yet.

 Retirement  facilities

 °23.  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Defence  be  pieas-
 ed  to  state:

 (8)  whether  Government  have  any
 proposal  to  grant  terminal  benefits
 such  as  gratuity  pension  and  Contri-
 butory  Provident  Fund  to  the  tempo-
 rary  staff  of  the  Defence  Department
 who  retire  without  being  made  perma-
 ment,  or  quasi  permanent;  and

 (b)  if  so,  the  details  of  the  propo-
 sal?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (b).  The
 Matter  is  under  consideration.

 Rourkela  Steel  Plant

 °234,  Shri  8.  C.  Godsora:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  78  on  the  l6th
 May,  957  and  state:

 (a)  whether  all  the  persons.  dis-
 placed  by  the  establishment  of  Rour-
 kela  Steel  Plant  have  been  rehabili-
 tated;  and

 (b)  the  alternate  facilities  offered  to
 them?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  The  Government  of  Orissa  had
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 agreed  with  the  Hindustan  Steel  (Pri-
 vate)  Limited  te  provide  the  land
 reguired  for  the  establishment  of  the
 Rourkela  Plant  and  Township.  The
 responsibility  of  the  Hindustan  Steel
 (Private)  Limited  is  for  the  payment
 of  adequate  compensation.  The  (ण्य
 ernment  of  Orissa  have  taken  the  res-
 ponsibility  for  rehabilitating  the  per-
 sons  displaced.  They  have  their  own
 local  officers  for  this  work  and  they
 have  also  established  local  colonies  for
 rehabilitation.  The  Company  have
 also  tried  to  absorb  as  many  displaced
 Persons  as  possible  on  works  connected
 with  the  Project.

 Chartered  Accountants

 Shri  B.  C.  Mallick:
 Shri  Hem  Barua:

 Will  the  Minister  of  Finance  be
 Pleased  to  state.

 (a)  whether  it  isa  fact  that
 Mr.  Nicholas  Kaldor,  in  his  report  to
 Government  of  India,  made  suggestion
 for  the  nationalisation  of  the  profes-
 sion  of  Chartered  Accountants  as  a
 Measure  to  check  tax  evasion;  and

 *1215,

 (b)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  on  that  recommeén-
 dation?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (42  Yes.

 (b)  Mr.  Kaldor  himself  has  admitted
 that  this  suggestion  is  impracticable.

 Financial  Assistance  to  Andhra
 Pradesh

 #1216.  Shri  B.  8.  Murthy:  Will  the
 Minister  of  Finance  be  pleased  to
 State:

 (a)  whether  it  is  a  faet  that  the
 Andhra  Pradesh  Government  have
 approached  the  Finance  Ministry  for
 financial  assistance  during  1957-58;

 (b)  if  so,  the  amount  asked  for;
 and

 (c)  the  action  taken  thereon?



 gua?  Written,  Answers

 The  Deputy  Minister  of  Finance
 (Shri  B.  RB,  Bhagat):  (a)  Yes,  Sir.

 (b)  and  (c).  In  addition  to  the
 assistance  under  various  programmes
 {both  loans  &  grants)  indicated  to  the
 State  Government,  they  have  asked
 for  further  financial  assistance.  It
 would  not  be  in  public  interest  to
 disclose  the  amounts  asked  for.  They
 have  recently  been  sanctioned  a  ways
 and  means  advance  of  Rs.  7  crores,  to
 be  adjusted  against  the  balance  of
 the  State  share  of  Union  taxes  and
 other  grants,  to  which  they  have  be-
 come  eligible  under  the  Finance  Com-
 mission’s  recommendations.

 Compulsory  Education  in  Delhi

 *1217.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Education  and  Sclienti-
 20  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 ascherne  has  been  worked  out  for  pro-
 viding  free  and  compulsory  education
 for  all  children  upto  age  of  six  in
 Delhi;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Ke-
 search  (Dr.  K.  L.  Shrimali):  (a)
 No,  Sir.  The  age  range  for  compul-
 sory  education  is  6  to  i4  and  not  up
 to  6.

 (9)  Does  not  arise.

 Steel  Plants

 Shri  D.  C.  Sharma:
 Shri  Sanganna:
 Shri  A,  s.  Saigal:

 *2i8,  डि  S.  द  Ramaswamy:
 Shri  Jhulan  Sinha:
 Shri  Balarama  Krishnaiah:

 Shri  Snpakar:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  the  up-to-date  progress  made
 with  regard  to  the  construction  of  the
 three  Steel  Plants;
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 (b)  the  up-to-date  progress  made
 with  regard  to  the  training  of  engi-
 neers  and  technicians  in  foreign
 countries  to  man  the  three  Steel
 Plants  under  the  various  training  pro-
 grammes;  and

 (c)  the  amount  charged  to  each
 Steel  Plant  under  the  training  pro-
 gramme?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (c).  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  IV,  annexure  No.  58].

 Syllabi  for  Higher  Secondary  and
 Multipurpose  Schools

 *i209  Shri  Subodh  Hasda:
 "

 १  Shri  8,  C.  Samanta:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pieased  to  state:

 (a)  whether  it  is  a  fact  that  syllabi
 for  the  Higher  Secondary  and  multi-
 purpose  schools  published  by  the  All
 India  Council  for  Secondary  Educa-
 tion  in  Enghsh  and  in  the  regional
 languages  are  not  available  in  the
 market;

 (b)  whether  the  Government  of
 India  has  received  any  complaint
 from  the  State  Governments  or  from
 the  public  in  this  regard;  and

 (c)  whether  any  steps  have  been
 taken  or  are  proposed  to  be  taken  by
 the  Central  Government  in  this
 regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  RKe-
 search  (Dr.  K.  L,  Shrimali):  (a)  No,
 Sir.  The  syllabi  were  not  put  in  the
 market  but  they  are  available  at  the
 office  of  the  All  India  Council  for
 Secondary  Education  at  a  price  of
 Rs.  .75  only.

 (b)  No,  Sir.

 (९)  Does  not  arise.
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 date  में  wer  जियाद

 की  चिमूति  कलिल  :

 च्वी  'रंचुलाजल  ह... ई  :

 थ्बी  चाजपयों  :

 ची  भोहमन  स्यकप

 L  की  ।

 सरस

 मा  सूह-कार्य  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (हु)  पंजाब  का  मावा-विवाद  निबटाने

 के  सिये  आरत  सरकार  ने  ३१  क्‍क्‍्तूबर,

 १६५७  ae  कया  सक्रिय  कार्यवाही  की  है  ;

 झौर

 (ख)  उसका  क्या  परिणाम  हुआ ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्रो  थ्यी

 डातार)  :  (क)  भारत  सरकार  ३  भरप्रेल,

 १६५६  को  सदन  के  समक्ष  रखें  गए  क्षेत्रीय

 फार्मूले  में  दी  गई  व्यवस्था  को  पंजाब  की

 आया  समस्‍या  का  उचित  समाधान  समझतो

 =!

 (स्व)  पंजाब  के  मुख्य  मंत्री  तथा

 कुछ  श्न्य  मंत्रियों  नें  भरसक  प्रयत्न  किया

 है  और  प्रधान  मंत्री  ने  भो  स्थिति  ग्रच्छी

 तरह  समझा  दी  है  1  बड़े  दु:ख  की  बात  है  कि

 उनकी  सलाह  पर  भी,  कानून  को  तोड़ने
 तथा  शान्ति  शौर  व्यवस्था  को  भंग  करने

 के  लिये  संगठित  आन्दोलन  झ्भी  तक  जारी

 3

 Committee  on  Rehabilitation  of
 Bilaspur  Oustees

 81221,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  a  Committee  was  ap-
 pointed  under  the  Chairmanship  of
 Shri  K.  N.  Channa,  Chief  Secretary  of
 Hamachal  Pradesh  regarding  rehabili-
 tation  of  Bilaspur  oustees  and  con-
 nected  matters;
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 (b)  if  90,  ध्ठ  whom  the  Committes
 will  submit  or  has  submitted  ite  re-
 port;  and

 {c)  the  main  features  therecf?

 The  Minister  of  State  in  the  Minls-
 try  of  Home  Affairs  (Shri  B.  N.
 Datar):  (a)  No.

 (b)  and  (८),  Do  not  arise.

 Indias  Ancient  Manuscripts  tin
 Eastern  Tibet

 (Shri  Raghunath  Singh:

 oem,
 Shri  Goray:
 Shri  Gajemdra  Prasad

 Sinha:
 Will  the  Minister  of  Edmeation  and

 Sclentific  Kesearch  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  more
 than  1,00,000  rare  Indian  ancient
 manuscripts  are  preserved  in  the
 secret  chambers  of  the  Sakya  Monas-
 tery  in  Eastern  Tibet  on  an  ancient
 route  from  India  and  Nepal  to  Tibet;
 and

 (b)  if  so,  whether  the  Government
 of  India  intends  to  send  a  delegation
 to  study  and  enquire  about  the  mat-
 ter?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimall):  (a)  The
 facts  are  being  ascertained.

 (b)  This  will  be  considered  after
 facts  are  known.

 National  Discipline  Scheme
 #1223,  Shrimati  Sncheta  Kripalant:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  lay
 a  statement  on  the  Table  showing:

 (a)  the  amount  of  money  sanction-
 ed  for  the  National  Discipline  Scheme
 for  the  year  1957-58;  and

 (b)  how  many  new  schools’  are
 being  brought  under  the  purview  of
 the  scheme  during  the  same  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 Search  (Dr.  E.  L.  Shrimall):  (a).  A
 sum  of  Rs.  i.3]  lakhs  has  been  al-
 lotted  for  the  National  Discipline
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 Geheme  during  the  year  ‘1957-88.  The
 expenditure  during  the  current  year
 is  not,  however,  likely  to  exceed  Re.
 @  lakhs.

 (9)  38  (thirty  three)  new  schools
 are  likely  to  be  brought  under  ४६७
 purview  of  the  scheme  during  the
 same  period.  The  figure  is  however
 liable  to  revision.

 बुद्ध  का  स्मारक

 केशर,  |  फक्त  बड़ो :  क्‍या  शिक्षा
 झौर  चेशानिक  गवेबणा  मंत्री  २२  भ्रगस्त,
 १६४६  के  तारांकित  प्रइन  संख्या  १२६८  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेगे.

 कि  २५००वीं  बुद्ध  परिनिर्वाण  जयन्ती  के
 उपलक्ष  में  नई  दिल्ली  में  एक  स्मारक  बनाने
 की  दिशा  में  इस  बीच  क्‍या  प्रगति  हुई  है  ?

 शिक्षा  और  वलशञानिक  गवेवबणा  मंत्रालय
 में  राज्व-पंत्री  (डा०  Sto  साण०  श्लीमालो)  :

 प्रस्तावित  स्मारक  के  डिजाइन  का  अनुमोदन
 किया  जा  चुका  है  |  परन्तु  वर्तमान  वित्तीय

 कृठिनाइयो  के  कारण,  यह  निरचय  किया
 गया  है  कि  अभी  कुछ  समय  तक  स्मारक

 के  निर्माण  का  कार्य  स्थगित  कर  दिया
 जाये

 Archaeological  Survey

 Shri  Bibhuti  Mishra:
 i286.  {  Serdar  Iqbal  Singh:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 siate:

 (a)  whether  it  is  a  fact  that  Indian
 archaeologists  have  commenced  a
 country-wide  village  to  village  com~
 prehensive  survey  for  tapping  un-
 charted  archaeological  sites,  monu-
 ments,  and  antiquarian  remains  in
 the  country  within  a  period  of  five
 years;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minls-

 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)
 and  (b).  Yes,  Sir.  The  Union  De-
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 partment  of  Archreology  haz  under-
 taken  a  village-wise  survey  of  anti-
 quities  and  monuments  in  the  coun-
 try  as  a  project  under  the  Second
 Five  Year  Pian.

 Northern  Zonal  Couneil
 Headquarters

 ©1226,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Punjab  have  suggest-
 ed  to  the  Central  Government  that
 the  headquarters  of  the  Northern
 Zonal  Council  be  located  in  Chandi-
 garh;

 (b)  if  so,  whether  Government
 have  accepted  this  suggestion;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  In  January  ‘1957,  the  Government
 of  Punjab  suggested  for  the  considera-
 tion  of  the  Northern  Zonal  Council
 that  the  office  of  the  Council  may  be
 located  at  Chandigarh.

 (b)  and  (c).  The  suggestion  of  the
 Punjab  Government  was  considered
 at  the  first  meeting  of  the  Zonal
 Council  held  on  April  23,  957  and  the
 Council  decided  to  locate  the  office  in
 Delhi.  According  to  Section  20(l)  of
 the  States  Reorganisation  Act,  1956,
 decision  in  the  matter  rests  with  the
 Zonal  Council.

 छावषनियों  का  विकास

 +१२२७.  थी  भक्त  दर्शन  :  क्या  प्रसिरक्षा

 मंत्री  ३०  भ्रगस्त,  १६५७  के  तारांकित  प्रश्न

 संख्या  १३२६  के  उत्तर  के  सम्बन्ध  में  यह  बताने

 फी  कृपा  करेंगे  कि  :

 (क)  क्या  दूसरी  पंचवर्षीय  योजना  में

 विभिन्न  छावनियों  के  विकास  के  सम्बन्ध  में

 इस  बीच  कोई  अन्तिम  निणय  किया  गया

 है;

 (ख)  यदि  हा,  तो  क्या  स्वीकृत  कार्यक्रम

 की  प्रति  सभा  पटल  पर  रखी  जायेयी :
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 (ग)  यदि  नहीं,  तो  चिलम्ब  के  क्या

 कारण  हैं  ;  और

 (ध)  इस  सम्बन्ध  में  कब  तक  अन्तिम

 निर्णय  किये  जाने  की  सम्भावना  ह  ?

 प्रतिरला  मंत्रों  के  समा-सच्य  (श्री

 फलेहसिंहराव  गायकवाड़)  :  (क)  जी,

 हों ।

 (खि)  सरकार  ने  २६  मई,  १६५७
 के  प्रइन  संख्या  ५५४  के  उत्तर  में  सभा  के
 पटल  पर  रखे  गये  कार्यक्रम  को  सिद्धान्तरूप

 से  स्वोकार  कर  लिया  है,  भोर  विभिन्न  बोर्डों

 को  विभिन्न  योजनाओं  को  कार्यान्वित  करने

 के  लिये,  प्रतिवर्य  जितनी  निषि  प्राप्य  होगो,
 हर  गए  वर्ष  में  उनको  सफलता  के  अनुरूप,
 दिया  जायेगा  ।

 (ग)  तथा  (घ).  प्रइन  नही
 उठते  ।

 Foreign  Exchange

 *908.  Shri  Harish  Chandra  Mathar:
 Will  the  Minister  of  Fimance  be  pleas-
 ed  to  state:

 (a)  the  amount  of  foreign  =  ex-
 change  released  for  the  private  in-
 dustrial  sector  during  the  years  1955-
 56,  1956-57,  and  ‘1957-58,  so  far;  and

 (b)  what  part  of  this  exchange  was
 given  to  the  (i)  organised  industrial
 sector  and  (ii)  to  small  scale  indus-
 tries?

 The  Deputy  Minister  of  Finance
 ‘Shri  8.  R.  Bhagat}:  (a)  and  (b).  It
 is  presumed  that  information  is  requir-
 ed  about  the  foreign  exchange  releas-
 ed  in  each  of  the  years  for  the  import
 of  commodities  required  for  the  private
 industrial  sector.  A  statement  giving
 the  figures  in  respect  of  the  principal
 commodities  so  imported  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See,
 Appendix  IV,  annexure  No.  59].
 Figures  are,  however,  not  available
 separately  for  the  organised  sector
 and  for  small  scale  industries.
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 Scholarships

 1734,  Shri  का,  च्  Krishna  Rao:  Will
 the  Minister  of  Education  and  Selen-
 tific  Research  be  pleased  to  state:

 (a)  the  number  of  students  §  in
 Andhra  Pradesh  who  have  been  given
 scholarships  by  the  Government  of
 India  in  1957-58  so  far  for  studies  in
 India  and  abroad  under  the  various
 schemes  of  the  Central  Government;
 and

 (b)  the  number  of  Scheduled  Caste
 and  Scheduled  Tribe  students  among
 them?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  है.  L.  Shrimali):  (a)  and
 (b).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Lok  Sabha  in  due  course.

 अखिल  भारतीय  स्मारक

 १७३४५.  थी  श्रोतारायण  वास  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  छपा  करेंगे

 कि  १८५७  से  १६४७  तक  स्वतंत्रता  संग्राम

 में  शहीद  हुए  देशभक्‍तों  की  स्मृति  में  अखिल

 भारतीय  स्मारक  बनाने  के  लिये  ह: ल  तक

 क्या  कदम  उठाये  गये  हैं  ?

 गृह-फार्य  संब्रालय  में  राज्य-पंत्री  (श्रो

 दातार)  :  प्रमुख  कलाकार  तथा  शिल्पकारों

 से  स्मारक  के  स्थान  और  उसके  स्वरूप  के
 सम्बन्ध  में  सुझाव  मंगाए  गये  थे  |  उनके  तथा

 श्न्य  प्रतिष्ठित  व्यक्तियों  द्वारा  भेजे  गए

 सुझाव  विचाराधीन  हैं  ।

 भारतीय  प्रशासनिक  शैया  का  प्रशिक्षण

 स्क्ल

 १७३६.  शी  रामजी  वर्मा  :  क्‍या  गह-
 कार्य  मंत्री  १७  जुलाई,  १९५७  के  उग्रतारांकित

 प्रशत  संख्या  ८१  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  प्रशासनिक  सेवा  के

 प्रशिक्षण  स्कूल  में  पूरे  समय  झौर  थोड़े
 समय  के  लिये  काम  करने  वाले  दोनों

 प्रकार  के  शिक्षकों  को  कितना  वेतन  तथा

 भत्ता  दिया  जा  रहा  है  ;
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 (=)  इस  स्कूल  में  भारतीय  भायाओं

 के  पढ़ाने  के  लिये  क्‍या  प्रबन्ध  किये  गये  हे  ;
 धौर

 (7)  जो  शिक्षक  भारतीय  भाषायें

 पढ़ाते  हें  क्या  उनको  स्कूल  में  भौर  दूसरे
 काम  भी  करने  पड़ते  हैं  ?

 शृहु-कार्य  मंत्रा  य  सें  राज्य-मत्री  (६. |
 दातार)  :  (क)  भागी  गई  सूचना  का  एक
 विवरण  सभा-पटल  पर  रख  दिया  गया  है  ।

 िखिये  परिक्षिष्ट  ४,  झमुबन्घ  सस्या  ६०]

 (ख)  भारतीय  प्रशासनिक  सेवा  के
 परीवीक्षाथीन  व्यक्तियों  (प्रोवेशनर्स )  को

 हिन्दी  के  अलावा  अन्य  भारतीय  भाषायें

 पढ़ाने  को  थोडे  समय  के  लिये  अध्यापक  रखे

 जाते  हैं  ।  ये  अभ्ध्यापक  सरकारी  कार्यालयों

 भोर  शैक्षणिक  सस्थाशो  से  लिये  जाते  है
 जिनकी  नियुक्ति  पूरे  कोर्स  के  लिये  हर  साल

 होती  है  t

 (ग)  दो  के  अतिरिक्त  झौर  किसी  को

 नहीं  ।

 विदेशी  यात्री

 १७३७  गी हेडा  क्या  गुए-६र्य  मत्री

 यह  बताने  की  कृपा  करेगे  कि

 (क)  १६५७  में  भ्रब  तक  क्तिने  विदे-

 शियों  को  मारत  बाने  के  लिये  द्रच्ताक  दिये

 गये,  और

 (ख)  प्रत्येक  देश  के  कितने  यात्री

 जाये  ?

 गुह-कार्य  सत्रालय  में  राज्य-्मनी  (६. उ

 दातार)  (क)  तथा  (ख)  प्राप्त  सूचना
 के  भनुसार  ३०  नवम्बर,  १६५७  तक  २८,०२४

 विदेशियों  को  भारत  में  आने  के  बीसा

 दिये  गये  थे  ।  यह  सूचना  उपलब्ध  नहीं  है

 कि  इनमें  से  कितने  व्यक्ति  वास्तव  में

 भारत  में  झाये  t

 राष्ट्रीय  ध्ष्तिधासक  सेसा  कालेज,  रामपुर

 १७३८.  श्री  राधा  श्मण  :  क्‍या  गुए-कार्य
 मत्री  एक  ऐसा  विवरण  सभा-पटल्न  पर  रखते
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 की  कृपा  करेगे  कि  जिससे  यह  दताया  गया

 हो  कि

 (क)  धाग  बुझाने  के  बारे  में  राष्ट्रीय
 झर्निशामक  सेवा  कालेज,  रामपुर  में  कौन  कौन
 से  विषय  पढाये  जाते  हैं  ,

 (ख)  इस  प्रशिक्षण  की  भ्रवधि  कया  है  ,

 (ग)  कितने  व्यक्तियो  को  प्रशिक्षण
 दिया  जा  चुका  है  ,

 (घ)  प्रशिक्षाथियों  का  चुनाव  किस
 झाधार  पर  किया  जाता  है  ,  शझ्ौर

 (=)  प्रशिक्षण  प्राप्त  करने  के  बाद
 उनका  किस  वेतन  पर  नियुक्त  किया  जाता

 है  ?

 गुह-कार्य  सत्रालय  सें  राज्य-मत्री  थी

 दातार)  (क)  बेशनल  फायर  सर्विस  कालेज
 म  पढायें  जाने  वाले  विषय  इस  प्रकार  हैं
 प्रारम्भिक  भीतिक  शास्त्र,  रसायन  शास्त्र  तया
 जलगति  विद्या,  जलने  याग्य  वस्तु  के  तत्व
 तथा  जलन  के  लिद्धान्त,  भवन  निर्माण  के  तत्व
 तथा  सिद्धान्त,  आग  को  राकथाम  के  सिद्वान्त
 तथा  तरीके,  श्राग  बुसाना,  जान  तथा  माल

 बचाना,  नाश  हाने  से  बचाना  तथा  मकास
 अादि  का  गिराया,  प्रारम्भिक  तथा  प्रायमिक

 चिकित्सा,  आय  बुलाने  की  सेवाझों  को  व्यवस्था
 तथा  प्रबन्ध,  आग  से  सम्बन्धा  कानूनी
 नियम  ।

 (यह  वैलेज  ह." ६. ह  रामपुर  म  नहीं  है

 जून,  १६५७  स  यह  नागपुर  चला  गया  है  t)

 (a)  विभिन्‍न  प्र  शनशा  के  कोर्य  का
 झवधि  ता  वें  दा  गई  है

 झ्राग  q  aid  का  प्रारम्मिक

 कोल  द  १७  सप्ताह

 जूनियर  झफसर  /जूनियर  झफसर

 तथा  यश्षचि नक  का  कोर्स  १६  सप्ताह

 डिवाजनल  तथा  एसिस्टेन्ट
 डिवोजनल  अफसर  का  कोर्स  ,  १२  सप्ताह  +

 (ग)  १०६  ।
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 (थ)  जिभिन्न  कोर्स  में  भर्ती  के  लिये

 उम्मीदवार  राज्य  सरकारों/केल्लीय  मंत्रासय

 झादि  हारा  उनके  कर्मचारियों  तयबा  उनके

 कार्य  शेर  में  भागे  वासी  स्थानीय  संस्थाओं  के

 ऋर्मचारियों  में  से  ही  भेजे  जाते  है  ।  पदि  फिर

 भी  कुछ  स्थान  बचच  जाएं  तो  बे  उन  प्राइवेट
 उम्मीदवारों  से  क्‍भावेदन  पत्र  मंगवा  कर  भरे

 जाते  है  जो  निर्धारित  1.14  को  पूरा  करते

 ह्टों।

 (38)  भारत  सरकार  कालेज  से  पास

 करने  वाले  व्यक्तियों  को  नियुक्त  करने  का

 भावदासन  नहीं  देती  हैँ  किन्तु  राज्य  सरकारों

 से  अनुरोष  किया  गया  है  कि  वें  अपने  अधीन

 श्ाग  बुझाने  की  सेवाझों  में  इन  प्रशिक्षित

 व्यक्तियों  को  नियुक्त  करें  झाग  बुआने  की

 सेवाझों  के  विभिन्न  पर्दों  के  वेतन  क्रम  हर  एक
 राज्य  में  अलग  भलग  हैं  |

 अखिल  भारतोय  सेवा  नियम

 १७३६.  श्री  ग्ादक  :  जया  गुह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  सिम्न-

 लिखिंत  नियमो  तथा  विनियमभो  की  कार्यान्विति

 के  लिये  श्र्ब  तक  क्या  कार्यवाही  को  गयी  हैं  :

 (१)  अखिल  भारतीय  सेवायें  (सेवा
 को  बातें  अविशिप्ट  विषय)  ;

 (२)  अखिल  भारतोय  सेवाये  (मृत्यु
 तथा  निवृत्ति-उपदान)  नियम  ?

 गह-कार्य  मंत्रालय  में  राज्य-मंत्रों  (श्री

 बातार)  :  (१)  तथा  (२)  राज्य  सरकारों

 से  इन  नियमों  को  प्रन्तिम  रूप  दिया  जा  रहा

 हैं  ।  इसलिये  उन्हें  इस  समय  कार्यान्वित  करने
 का  श्रदम  नहीं  उठता  !

 दिलती  में  अपराध

 १७४०.  शी  सांडक  :  कया  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  दिल्ली  के  सावंजनिक  उद्योगों
 लथा  न्य  सार्वजनिक  स्थानों  में  अपराधों
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 को  रोकने  के  लिये  कया  उपाम  किये  मये  है  ;
 धौर

 ख)  इस  भपराधथों  से  सम्बन्ध  में

 ११५६  झौर  १६५७  में  अब  तक  कितने

 व्यक्तियों  को  गिरफ्तार  किया  गया  ?

 सुहु-कार्य  संत्रववथ  में  राज्य-मंत्री  (ली
 बातार)  :  (क)  पुलिस  सार्वजनिक  उनबानों
 तथा  प्रत्य  सार्वजनिक  स्थानों  पर  नियमित

 रूप  से  गक्त  लगाती  है  q  इसके  प्रतिरिक्त

 पुलिस  कास्टेबिल  सादे  कपड़ों  में  ड्यूटी
 पर  तैनात  किए  जाते  है

 (ख)  साउंजिनक  उद्यानों  भौर  सयानों

 पर  होने  वाले  अपराधों  का  कोई  अलग  रिकार्ड

 नही  रखा  जाता  है  t

 च्बू

 १७४१.  शी  सांजक  :  वया  सह-कार्य
 मंत्री  यह  बताने  को कपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश,  बिहार  और  अन्य

 राज्यों  में  उर्दू  को  प्रादेशिक  भाषा  धोषित
 करने  के  लिये  क्या  कोई  प्रायंताये  प्राप्त

 हुई  हैं;  और

 (@)  यदि  हा,  तो  सरकार  ने  इस  सम्-न्ध

 में  क्या  निर्णय  किया  है
 ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  (थो
 दातार )  :  (क)  राज्य  पुनर्गठन  से  पूर्व  अन्जुमन
 ए-तरक्की  उई  को  आर  से  कुछ  आवेदन  पत्र

 प्राप्त  हुए  थे  जिनमें  यह  प्रार्यता  को  गई  थो
 कि  उदूँ  को  उत्तर  प्रदेश,  बिहार  ओर  राजस्थान
 की  प्रादेशिक  भाषा  के  रूप  मे  मारयता  दो  जाए
 इसके  बाद,  नवम्बर  १६५६  में  अन्जुमन  की
 राजस्थान  गाया  से  एक  आवेदन  पत्र  प्राप्त

 हुआ  था

 (ख)  भाषाई  अल्प-संख्यको  को  संरक्षण
 देने  के  लिए  सितम्बर,  १६५६  में  एक  ज्ञापन

 संसद्‌  के  समक्ष  रखा  गया  था  और  उसमें  निहित
 निर्णयों  को  कार्यान्वित  करने  के  लिए  उसकी
 प्रतियां  राज्य  सरकारों  को  मेज  दी  गई  थीं  ।
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 3743.  Shei  Jadhav:  Will  the  Minis
 ter  of  Pimance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet  a  new
 Currency  Note  Press  is  to  be  start-
 ed  at  Nasik  for  printing  one  rupee
 and  two  rupee  notes;

 (db)  if  so,  the  site  for  the  location
 of  this  new  press;

 (c)  whether  the  building  operations
 are  in  progress;

 (d)  the  budget  provision  for  the
 same;
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 (e)  whether  it  u  a  fact  that  even
 though  the  building  is  not  ready  off-
 set  printing  machines  have  already
 been  purchased;  and

 (f)  the  cost  of  the  machinery  and
 when  t:>  machincty,  was  imported
 and  from:  which  concern?

 The  ‘Tinister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b)  A  new
 Currency  Note  Press  is  to  be  set  up
 at  a  site  about  half  a  mile  from  the
 existing  India  Secumty  हि  To
 start  with,  the  new  Press  will  print
 one-rupee  notes

 {c)  Yos,  Sir

 {d)  A  provision  of  Rs  7  54  lakhs
 exists  in  the  current  year’s  budget;
 the  balance  of  the  total  *  estimated
 capital  cost  १25  proposed  to  be  includ-
 ed  in  the  Budget  Estimates  for  1958-
 59

 (e)  In  view  of  the  rising  trend  of
 prices  and  the  long  delivery  pemnods
 which  manufacturers  quote,  orders  for
 the  required  machinery  were  placed
 in  advance  of  the  construction  of  the
 buildings

 (f)  The  total  cost  of  the  mam  items
 of  the  machinery  is  estimated  at  Rs.
 50  lakhs  <A  statement  showing  the
 major  items  of  machinery  being  im-
 ported,  the  names  of  the  concems
 supplying  them  and  the  programmes
 of  dehvery,  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  6I).
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 Assistance  to  Jamme  and  Kashmir

 Ghrt  Yajaik:
 m8.  {  Shri  Daljit  Singh:

 Will  the  Minister  of  Home  Affaives
 be  pleased  to  state:

 (a)  the  total  amount  given  so  far  to
 the  Jammu  and  Kashmir  State  in
 eonnection  with:

 {i)  Second  Five  Year  Plan;  and

 (ii)  Relief  and  aid  for  flood-
 stricken  arees  during  the
 period  Ist  November,  1947  to
 the  3Ist  March,  ‘1957;  and

 (b)  the  rate  of  interest  on  loans
 advanced  to  the  State  Government?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  (Datar):
 (a)  and  (b).  The  figures  are  being
 collected  and  will  be  placed  on  the
 Table  of  the  Lok  Sabha  in  due  course.

 Monuments  in  Andhra  Pradesh

 744
 Shri  M.  च्,  Erishna  Rao: "१  Shri  Balarama  Krishnaiah:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 {a)  the  number  of  monuments  in
 Andhra  Pradesh  which  are  at  present
 under  the  supervision  of  the  Centrai
 Government,

 (b)  their  names,  places  and  the
 districts  an  which  they  are  situated;
 and

 (c)  the  amount  spent  so  far  en  the
 protection  and  improvement  of  each
 of  the  monuments?

 The  Minister  of  State  tn  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  127,

 (b)  and  (०).  Required  informat:ons
 ere  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  IV,  annexure
 No.  62)
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 Transisticn  into  Hindi  of  िमान
 Administration  Rules  ete.

 1745.  Shri  8.  C.  Mullick:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  lay  on  the  Table  lists  of  all  rules,
 registers,  forms  and  other  records  of
 various  Departments  of  Delhi  Admin-
 istration  which  have  been  translated
 into  Hindi  and  Urdu  before  the
 establishment  of  the  new  adminis-
 trative  set  up  in  Delhi  and  since
 then?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  MDatar):
 Infermation  is  being  collected  and
 will]  be  laid  on  the  Table  of  the  House
 as  soon  as  possible.

 कोरों  छिपे  लाये  ले  जाये  गये  सोने  का

 पकड़ा  जाना

 १७४६.  श्रो  मोहन  स्वरूप  :  क्‍या  विस
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  २८  नवम्बर,  १६५७  को

 प्रशुल्क  विभाग  ने  २०१०  तोले  सोने  को,
 जिसका  मूल्य  २  लाख  रुपया  होता  हैं,  और

 जिसे  तस्कर  व्यापारियों  ने  कालीकट  से

 १०  मील  दूर  कपात  में  समुद्रतल  में  छिपा
 रखा  था  पकड़ा  ;

 (ख)  मैया  इसी  स्थान  से  कुछ  समय  पहले
 भी  १५४६०  तोले  सोना  निकाला  गया  था  ;
 शभौर

 (+)  यदि  हां,  तो  ऐसी  घटनाओं  की

 पुनरावुत्ति  को  रोकने  के  लिये  क्‍या  उपाय

 किये  जा  रहे  हैं  ?

 जिस  मंत्री  थ्ी  लि  त०  कृष्णमाचारो  )  :

 (क)  तथा  (ख).  जीहां।

 (ग)  ऐसी  घटनाएं  फिर  न  होने  देते  के

 लिए  सरकार  द्वारा  कई  तरह  के  झर  क्रमश:

 जोरदार  उपाय  किये  जा  रहे  हें  ।

 Zeiss  Planetarium  in  Calcutta

 r747  Shri  H.  N.  Mukerjee: **)
 Shri  Prabhat  Kar:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:
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 {a)  whether  there  fe  ‘a  scheme  for
 the  setting  up  in  Calcutta  of.  a  Zaiss
 Planetarium  to  be  supplied  by  East
 Germany;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Education  §  and
 Scientific  Research  Maulana  Asad):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Supply  of  C.I.  Sheets  to  Bombay

 1748,  Shri  Pangarkar:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  the  total  quantity  of
 galvanised  corrugated  iron  sheets
 allotted  to  Bombay  state  during  the
 years  1956-57  and  1957-58  so  far
 separately?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Alloca-
 tions  are  not  made  category-wise.

 All  India  Council  for  Elementary
 Education

 1749.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  when  a  meeting  of  the  All-India
 Council  for  Elementary  Education  is
 hkely  to  be  held;  and

 (b)  the  subjects  for  discussion?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  No
 date  has  yet  been  fixed.  It  is  likely
 te  be  held  before  the  end  of  the  cur-
 rent  financial  year.

 (b)  The  agenda  is  being  finalized.

 Corruption  Cases

 1750  J  Shri  9.  C.  Sharma:
 _

 ‘|  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  corruption  cases
 among  Central  Government  em-

 ployees  brought  to  the  notice  of  Gov-
 ernment  during  August  to  November,
 ‘1957;
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 a)  the  number  against  whom  de-
 partmental  enquiries  were  beld;

 (c)  the  number  convicted  by  Courts;
 and

 (d)  the  category  of
 volved?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (d).  During  the  period  from  August
 to  November,  1967,  the  Special  Police
 Establishment  registered  237  new
 cases  involving  332  Central  Govern-
 ment  servants  of  whom  52  were
 gazetted  officers.  Out  of  these  cases
 as  well  as  cases  already  under  investi-
 gation  from  previous  years,  depart-
 mental  enquiries  were  finalised  in  78
 cases  of  which  64  ended  in  punish-
 ment  involving  45  Gazetted  and  59
 Non-Gazetted  officers.

 officials  in-

 During  the  same  period  6i  cases
 ended  in  conviction  in  which  one  Gaz-
 etted  and  27  Non-Gazetted  officers
 were  involved  in  addition  to  34  pri-
 vate  individuals.

 Similar  information  in  respect  of  the
 cases  dealt  with  by  the  Munistries  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Distribution  of  Coal
 1751,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  any  policy  regarding  the  dis-
 tribution  of  coal  to  various  State
 Governmen.s  during  I957-58;  and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Coal  is  not  distributed  to  State
 Governments  as  such,  but  allocation  is
 made  to  industries  on  the  basis  of
 priority.  A  statement  is  Jaid  on  the
 Table  of  the  Lok  Sabha  showing  the
 mames  of  the  consumers  arranged  ac-
 cording  to  priorities  now  prevailing.
 {See  Appendix  IV,  annexure  No,  63]

 A  statement  giving  figures  of  des-
 patches  made  in  the  month  of  Sep-
 tember,  957  (latest  figures  available)
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 to  industries  located  in  various  States
 has  been  placed  in  the  Pariiament
 Library.

 Distribution  of  Steel

 ‘1752,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  any  policy  regarding  the  dis-
 tribution  of  steel  to  various  State
 Governments  during  ‘1957-58;  and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Allocations  of  steel  are  made  on
 the  basis  of  availability  and  demands,
 including  the  requirements  of  priority
 projects.

 Excise  Duty

 TBs  J  Shri  D.  C.  Sharma:
 .  ‘|  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  amounts  realised
 annually  from  excise  duty  from
 Punjab  State  from  the  year  i950-52
 onwards?

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  A  statement
 showing  the  required  information  is
 laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  IV,  annexure  No.  64]

 SUNFFED

 1754,  Shri  D,  0,  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  progress  made  towards  the
 establishment  of  a  Special  United
 Nations  Fund  for  Economic  Develop-
 ment;  and

 (b)  whether  the  legal  frame-work
 and  the  organisational  set-up  have
 been  finalised  and  approved?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari}:  (a)  The  proposal
 for  the  establishment  of  a  Special
 United  Nations  Fund  for  Economic
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 Development  is  agpin  being  consider-
 ed  at  the  current  session  (from  17th
 September  4957  onwards)  of  the  U.N.
 General  Assembly.  No  information
 on  the  outcome  of  the  discussion  is
 yet  available.

 (b)  No,  Sir.

 Now  Life  Insurance  Business

 f  Shri  9.  C.  Sharma:
 Shri  Anirudh  Sinha:
 Shri  Mohan  Swarup:
 Shri  N.  BR.  Munisamy:

 Will  the  Minister  of  Finance  be
 pleased  to  lay  a  statement  showing
 the  total  amount  of  new  Life  In-
 aurance  business  completed  by  the
 Life  Insurance  Corporation  §  during
 957  (upto  the  36th  November,  957)
 zone-wise?

 1755,

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  The  total  amount  of
 new  Life  Insurance  business  complet-
 ed  by  the  Life  Insurance  Corporation
 upto  the  25th  November,  957  is  as
 follows:

 zone  Amount
 (in  crores  of  Rupees)

 Northern  25-30

 Central  25°6l

 Eastern  42-78

 Southern  5422

 Western  44°38

 UNESCO

 1756  J  Shri  Shree  Narayan  Pas: ,
 ay  Shri  Radha  Raman:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  hold
 a  meeting  of  the  Advisory  Committee
 on  the  UNESCO’s  Major  Project  on
 the  Mutual  Appreciation  of  Eastern-
 Western  Cultural  Yalues  in  Beirut;
 and

 (b)  whether  India  will  he  represent-
 ed  on  that  Committee?
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 The  Minister  of  State  in  the  Min-
 istry  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimaii)}:  (a)  No,
 Sir.

 (b)  Yes,  Sir.

 Smuggling  of  Indian  Currency

 vist
 Dr.  Eam  Subbag  Singh: *  Shri  Raghunath  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  cur-
 rency  notes  valued  over  one  lakh
 of  rupees  and  some  other  contraband
 goods  were  recovered  from  a  Pakis-
 tan:  national  on  the  25th  September,
 1957,  while  he  was  crossing  into  Pak-
 istan  on  the  Jhabal  (Punjab)  border;

 (b)  what  other  contraband  goods
 were  recovered  from  him;  and

 (c)  since  how  long  he  had  been  in
 India?

 The  Minister  of  Finance  (Shri  T.  T.
 Krisknamachari):  (a)  Yes,  Sir  Indian
 currency  worth  Rs  1,09,100'-  and  other
 contraband  goods  were  recovered  from
 a  Pakistani  National  on  Jhabal  (Pun-
 jab)  border  at  night  on  the  25th  Sep-
 tember,  ‘1957,  while  he  was  attempting
 to  smuggle  the  same  into  Pakistan

 (b)  The  contraband  goods  other
 than  currency  were  I4  chhattaks  of
 opium  and  cloth  worth  Rs  1721.

 (c)  He  came  to  India  only  two  days
 before  the  date  of  incident.

 Defence  Purchases  from  U.K.

 4958
 Shri  Narayanankatty  Menon:
 Shri  Warior:

 Will  the  Minister  of  Defence  be
 pleased  to  state  the  total  cost  of  the
 orders  placed  by  the  Ministry  of  De
 fence  in  United  Kingdom  for  pur-
 chase  of  stores  in  956  and  4957  so.
 far?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  The  total  cost  of
 orders  placed  on  the  United  Kingdom
 for  purchase  of  stores  in  956  and  987
 80  far  is  approximately  Rs.  4729  lakhs
 and  Rae.  2306  lakhs  respectively.
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 Peppy  Cuttivation

 ‘1759.  Shri  Raghunath  Singh:  Wik
 the  Minister  of  Finance  be  pleased  to

 (8)  the  total  acreage  of  poppy  culti-
 vation  at  present  in  India;  and

 (9)  how  many  licences  have  been
 eancelled  or  surrendered  by  the  poppy
 growers  during  1957-58  so  far?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachart):  (a)  and  (b),.

 Total  area  Licences  cancelled
 under  poppy  ot  surrendered  by
 cultivation  during  the  poppy  cultivators
 1957-58  season.  during  1957-58

 Sc.i6on.

 65,625  acres  34,168

 Central  Grants

 1760.  Shri  Wodeyar:  Will  the  Minis-
 ter  of  Education  and  Scientific
 Research  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  70  on  the  १7४  July,  957  and  state
 the  amounts  of  Central  grants  allo-
 cated  to  States  during  1956-57  under
 various  schemes  in  the  Ministry  of
 Education  and  Scientific  Research
 which  lapsed  in  each  State?

 The  Minister  of  State  in  the  Min-
 istry  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L,  Shrimali):  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  IV,  annexure
 No.  65]

 Primary  School  Teachers  in  Mani-
 pur

 76l.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  what  is  the  number  of  primary
 school  teachers  who  have  boen  dep-
 rived  of  the  increased  pay  scales  sanc-
 tioned  by  the  Manipur  Administration;

 (b)  whether  it  is  a  fact  that  these
 primary  teachers  have  not  been  given
 training  facilities  on  account  of  their
 Jong  service  and  advanced  age;  and
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 {c)  the  reasons  for  withholding  .the-
 increased  pay  scale  to  these  primary-
 achool  teachers?

 The  Minister  of  State  in  the  Mints-
 try  of  Education  afl  Scientific  Ko-
 search  (Dr.  K.  L.  Shrimall):  (a)  None
 because  all  teachers  are  being  paid
 salaries  according  to  qualifications  in:
 the  scales  sanctioned  in  1953.

 (b)  The  information  about  untrained!
 teachers  is  being  collected  and  will  be-
 placed  on  the  Table  of  the  House  in
 due  course.

 (c)  The  question  does  not  arise  in:
 view  of  answer  to  part  (a)  above.

 Private  High  Schools’  ix
 Manipur

 1762.  Shri  EL.  Achaw  Singh:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  plcased  to  state:

 (a)  whether  it  is  a  fact  that  the
 existing  scale  of  grants-in-aid  to  pri-
 vate  High  Schools  in  Manipur  is
 lower  than  that  of  Assam;

 (b)  whether  there  is  any  proposal
 to  increase  the  scale  of  grants-in-aid.
 to  these  schools;  and

 (c)  whether  there  are  any  new
 conditions  proposed  for  the  grants-in-
 aid  to  be  given  to  these  schools?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimall):  (a)  to  (०)  Yes,
 Sir.

 Basic  Schools  im  Manipur
 1763.  Shri  L.  Achaw  Singh:  Wilf

 the  Minister  of  Education  and  Sclenti-
 fie  Research  be  pleased  to  state:

 (a)  how  many  basic  schools  have
 been  started  in  Manipur  up-to-date
 and  how  many  are  proposed  to  be
 started  during  the  coming  academic:
 year;

 (b)  the  pay-scale  of
 appointed  for  these  schools;

 (०)  what  equipments  are  supplied.
 to  these  schools;  and

 (d)  whether  agricultural  lands  are
 available  to  these  newly  «tected.
 achoels?

 teachers:
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 Phe  Minister  of  State  in  the  ८ 4
 i  Réncation  and  Scientific  Rescarch
 (Dr.  K.  L.  Shrimalij:  (a)  9  Junior
 Basie  Schools  have  already  started  and

 -40  are  proposed  to  be  started  in  1957-
 58  न्या  another  40  in  1958-59.

 (b)  The  pay  scales  in  the  Junior
 Basic  Schools  are  shown  in  Statement
 laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  IV,  annexure  No.  66).

 (c)  The  list  of  equipment  is  shown
 in  the  statement  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  66].

 (d)  Yes,  Sir.

 Transport  Facilities  in  Nicobar
 Islands

 Shri  A.  s.  Saigal:
 Dr.  Ram  Subhag  Singh:

 1764.
 Shri  Raghunath  Singh:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 {a}  the  means  and  frequency  of
 transport  between  Port  Blair  and
 Nicobar  Islands:

 ६9)  the  facilities  provided  by  the
 Local  Administration  of  Andaman  and
 Nicobar  Islands  for  the  landing  of  per-
 sons  and  goods  at  Car  Nicobar  and
 other  Islands  ७9  the  Nicobar  Group;

 cand

 (c)  whether  any  jetties,  wharves  or
 pier  exist  at  Car  Nicobar,  Nancowrie
 and  other  Islands?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva}:  (a)  At  present  only
 the  Government  owned  vessel  m.v.
 ‘Nicobar’  touches  Car  Nicobar  on  her
 forward  and  return  voyages  from  Port
 Blair  to  Madras  once  in  about  2  to  3
 months.  Besides,  the  vessels  owned
 by  Messrs  Akoojee  Jadwet  &  Co.  ply
 between  Port  Blair  and  the  Nicobars
 at  irregular  intervals  depending  on
 their  business  requirements.  These
 vessels  also  carry  passengers  and
 LOS  EO.
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 (b)  Due  to  physiograpiilcal  reasons
 all  passengers  and  cargo  at  Car  है ..*..
 ह: अ  group  are  carried  from  ship  te
 shore  and  vice  versa  on  motor
 launches,  barges  or  rafts;

 (९)  No  such  facilities  exist  at  any
 place  in  Nicobars  except  one  small
 atone-jetty  at  Nancowrie.

 Education  in  Andamans  and  Niseber
 Inlands

 765
 {

 Dr.  Ram  Subhag  Singh: *'|  Shri  A.  8.  Saigal:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  steps  Government  have
 taken  pursuant  to  the  report  of  the
 Educational  Committee  of  955  to  re-
 organise  and  improve  educational  set-
 up  m  the  Andaman  and  Nicobar
 Istands  in  general  and  whether  Gov-
 ernment  are  satisfied  that  general
 state  of  education  in  the  islands  Is
 better  now;

 (b)  whether  Government  have  since
 appointed  an  Education  Officer  for
 the  Islands;

 (c)  if  not,  the  reasons  for  the  delay;

 (a)  whether  school  for  the  training
 of  primary  school  teachers  has  since
 been  opened;  and

 (ea)  whether  more  trained  teachers
 have  since  been  appointed  and
 whether  the  teachers  since  appointed
 all  know  Hindi  well,  as  recommended
 by  the  Committee?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):  (a)
 A  large  number  of  the  recommends-
 tions  made  by  the  Committee  have
 already  been  implemented  by  the
 Chief  Commissioner.  A  statement
 showing  the  recommendations  imple-
 mented  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  67].  The  Gpvernment
 are  satisfied  thet  matters  sare  im-
 proving.
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 ६9)  No,  Sir.

 (c)  The  matter  is  pending  selec-
 tion.  It  has  not  been  found  possible
 to  find  a  suitable  candidate,  Some
 eandidates  are  likely  to  be  inter-
 viewed  shortly  in  this  behalf  and  it
 is  expected  that  the  appointment
 will  be  made  very  soon  thereafter.

 (da)  No,  Sir.

 (e)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Honse  in  due  course.

 University  st  Kanpur

 J  Shri  M.  Banerjee:
 1788.  au  Shri  Tangamani:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 atate:

 (a)  whether  a  request  has  been
 received  for  the  setting  up  of  a  uni-
 versity  in  Kanpur;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Education  and
 Scientific  Research  (Maulana  Azad):
 {a)  and  (b).  A  proposal  for  the  set-
 ting  up  of  a  Technological  Uni-
 versity  in  Kanpur  was  received  from
 the  State  Government  in  1954.  The
 All  India  Council  for  Technical
 Education  and  University  Grants
 Commission  examined  it  and  expres-
 sed  the  view  that  instead  of  a
 Technological  University,  as  suggest-
 ed  by  the  State  Government,  the
 Northern  Higher  Technological
 Institute  ‘be  estaviished  in  Kanpur.
 The  Central  Government  have
 decided  to  locate  the  Technological
 Institute  in  Kanpur.

 Government  Security  Press
 Workshop

 1781.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  functions  of  the  workshop
 in  the  Government  Security  Press;

 and
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 (b)  whether  any  check  is  kept  on
 the  material  lying  in  the  workshop
 and  the  things  prepared  in  the  work-
 shop?

 The  Minister  of  Finance  (Shri
 r  T.  MKrishnamachari):  (a)  The
 functions  of  the  India  Security  press
 workshop  include  the  erection,  main-
 tenance  and  repair  of  machinery
 installed  in  the  Press,  the  manu-
 facture  of  spare  parts  of  machinery
 to  the  extent  practicable,  the  manu-
 facture  of  packing  cases  required  to
 despatch  the  products  of  the  Press
 to  indentors  and  treasuries  and  the
 maintenance  and  repair  of  roads  and
 buildings  in  the  Press  State.

 (b).  Yes,  Sir.  The  workshop  is
 subject  to  the  same  security  checks
 as  the  main  factory.  Work  is  done
 in  the  workshop  on  the  strength  of
 work  orders  issued  by  authorised
 officers  and  regular  records  are
 kept  of  the  works  done,  man-hours
 spent  and  materials  used.

 मंत्रियों  के  निजी  कर्मचारी

 १७६८.  शी  सरज्‌  पांडे  :  क्या  गृह-कार्य
 मंत्री  ८  झगस्त,  १६५७  के  तारांकित  प्रइन
 संख्या  ५५७  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  मंत्रिमण्डल  के  कितने
 मंत्रियों  क ेपास  इस  समय  ६  से  अ्रधिक  निजी
 कर्मचारी  काम  कर  रहेहें  ;  श्रौर

 (ख)  क्या  यह  सच  है  कि  मंत्रियों  के

 कुछ  निजी  सचिव,  जिनको  वें  श्रपने  राज्यों
 से  अ्रपने  साथ  लाये  थे,  श्व  अवर  सचिव  के
 रूप  में  नियुक्त  किये  गये  हैं  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  थी
 दातार)  :  (क)  पांच  |

 (ख)  जी  नहीं  t
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 झतुसूचित  जातियों  तथा  हतुसृचित
 सादिम  जंतियों  की  कल्याण

 १७६६.  श्री  Bo  Wo  मालचीय:  क्या

 सुह-कार्य  मंत्री  यह  बसाने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्र  ह्ारा  संचालित  योजना  के
 झस्तमंत  द्वितीय  पंच  वर्षीय  योजना  के  प्रथम
 वर्ष  में  मध्य  प्रदेश  के  मध्य  'मारत  क्षेत्र  की

 झनुसूबित  जातियों,  भनुसूबित  झादिम  जातियों,
 झन्य  पिछड़े  क्यों  तथा  विमुक्त  भादिम
 जातियों  के  कल्याण  के  लिये  कितनी  धन-राशि

 स्वीकृत  की  गयी  ;

 (ख)  यह  धन-राशि  किन  किन  कार्यों
 में  व्यय  की  गयी  ;

 (ग)  कितनी  धन-राहि  व्यपगत  हुई
 झौर  कितनी  वापस  कर  दी  गयी  ;

 (घ)  इसके  गया  कारण  है  ;

 (ह)  क्‍या  मारत  सरकार  ने  मध्य  प्रदेश
 सरकार  का  ध्यान  इस  तथ्य  की  शोर  भाकषित

 किया  है  ;  श्रौर

 (=)  यदि  नहीं,  तो  क्‍यों  नही

 गृह-कार्य  उपमंत्री  (अमती  झाल्या)  :

 (क)  से  (ग).  एक  विवरण  सभा  पटल  पर  रख
 दिया  गया  है  1  [देखिय  परिशिष्ट  ४,  अनुबर्घ
 संख्या  ६८]

 (घ)  राज्य  पुनर्गठन  के  परिणामस्वरूप

 काम  में  रुकावट  पेदा  होना  ही  इसका  मुख्य
 कारण  है  |

 (=)  तथा  (च).  १६५६-५७  का  प्रगति-

 विवरण  राज्य  सरकार  से  हाल ही  में  प्राप्त  हुआ
 है  भौर  उस  पर  विचार  किया  जा  रहा  है

 प्रविधिरक  कर्मचारियों  का  स्थायी

 किया  जाना

 १७७०.  शनी  fo  भे०  मालवीय  :  क्‍या

 गुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  सरकार  ने  विशिष्ट  और

 प्रणिधिक  कामों  में  लगे  कर्मचारियों  की  सेवाझों
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 को  स्थायी  बनाने  के  लिये  कोई  नियम  बनाये

 है;  भौर

 (ख)  याद  नहीं,  तो  इसके  क्‍या
 कारण  हैं?

 मूह-शार्म  संत्राथय  में  राज्य  मंत्री  (लो
 दातार):  (क)  तथा  (ख)  .  केन्द्रीय  सरकार  के

 अन्तर्गत  टेबनीकल  भौर  विशिष्ट  कामों  में
 लगे  कर्मचारियों  को  स्थायी  बनाने  के  लिये

 कोई  झलग  नियम  नहीं  है  ।  विभिन्न  श्रोंणयों
 झौर  सेदाथ़ों  के  प्रस्थायी  कर्मचारियों  के

 स्थायीकरण  के  लिये  जो  आदेश  समय  सभय
 पर  जारी  किए  जाते  है  वे  प्रस्थायी  क्मंचारियों
 की  सब  श्रेणियों  पर  समान  रूप  से  लागू  होते!

 हैं  चाहे  &  टेक्नीकल  या  नास-टेंक्नीकल  सेबाओं
 और  पदों  पर  हों।

 Linguistic  Minorities

 Shri  Yajnik:
 Shri  Mahanty:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  any  complaints  have
 been  received  by  the  Special  Officer
 for  Linguistic  Minorities  appointed  by
 the  President  under  Article  350-B  of
 the  Constitution;

 (b)  when  the  first  report  will  be
 presented  by  the  Special  Officer  to
 the  President;  and

 (०)  when  wili  it  be  laid  before
 Parliament?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Memoranda  from  certain  asso-
 ciations  have  been  received  by  the
 Commissioner  for  Linguistic  Mino-
 rities  appointed  under  Article  350-B.
 of  the  Constitution.

 ATIL

 (b)  and  (ce).  The  Commissioner  is
 examining  the  matters  relating  to
 the  safeguards  provided  for  linguls-
 tic  mimorities  and  will  submit  his
 report  in  due  course.  It  is  not  ‘pos-
 sible  at  this  tage  to  give  any  idea
 about  the  date  on  which  the  repott
 will  be  submitted.
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 Development  Boards  for  Bombay

 i772.  Gori  Yajulk:  Will  the  Minis-
 tér  df  Heme  Affairs  be  plensed  to
 state:

 (a)  whether  Government  are  consi-
 dering  the  desirability  of  establish-
 ing  separate  Development  Boards  for
 the  different  areas  of  the  Bombay
 Sate  in  accordance  with  the  provi-
 sion  of  Article  372)  of  the  Constitu-
 tion;  and

 (b)  if  so,  when  a  decision  is  likely
 to  be  taken  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  As  was  stated  in  answer
 to  a  question  in  September  last,  the
 Bombay  Government  have  set  up
 Divisional  Development  Councils  for
 each  of  the  six  administrative  form-
 ed  in  accordance  with  the  decision
 taken  by  the  Inter-State  Committee
 of  Ministers  in  1956.  No  order  has
 been  made  under  article  371(2).

 Delhi  Secondary  Schools

 $1773,  Shri  Naval  Prabhakar:  Will
 the  Minister  of  Educatien  and  Scienti-
 fic  Research  be  please.  to  state:

 {a}  whether  it  is  a  fact  that  the
 materials  used  in  the  construction  of
 buildings  for  Secondary  Schools  in
 rural  area  of  Delm  are  of  inferior
 grade;

 (b)  whether  it  is  also  a  fact  that  the
 parents  of  the  School-going  children
 of  these  areas  have  lodged  a  protest
 against  this  with  the  Delhi  Admunis-
 tration;  and

 (९)  if  so,  the  steps  being  taken  by
 Government  in  the  matter?

 शुह-कार्य  मंत्रालय  से  राज्य  मंत्री  (डा०
 का०  ला०  क्रीमाली)  :  (क)  जी,  नहीं

 (a)  जी,  नहीं।

 (ग)  प्रश्न  नहीं  उठता।
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 Tripura  Employees

 1774,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  yearly  increment  of  the
 Class  IV  employees  of  Tripura;

 (b)  whether  this  increment  is  paid
 each  year  or  is  consolidated;

 (c)  whether  consolidated  increment
 paid  every  fourth  year  deprives  the
 employees  of  a  good  part  of  their
 increment;  and

 (d)  if  so,  action  proposed  to  be
 taken?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  There  are  two  scales  of
 pay  applicable  to  Class  IV  employees
 of  Tripura  Administration,  which  are
 based  on  the  pay-scales  admissible
 for  similar  classes  of  employees  in
 West  Bengal.  The  first  scale  of
 Rs.  30-1 /2-35-1-45  provides  for  bien-
 nial  increments  during  the  first  40
 years  and  annual  increments  there-
 after.  The  second  scale  of  Rs.
 20-1/4-25,  provides  for  quadrennial  in-
 crements.

 Where  the  scale  provides  for
 biennial  increments,  the  increment
 is  earned  on  completion  of  2  years’
 service  and  where  quadrennial
 increment  is  provided,  the  inecre-
 ment  35  earned  on  completion  of
 4  years.

 (c)  and  (d).  Increment  earned  of
 seales  of  pay  which  provide  for
 biennial  or  quadrennial  increments
 are  not.  consolidation  of  annual
 increments.  They  are  not  there-
 fore  comparable  with  increments
 which  are  earned  annually  or  for
 any  shorter  period.  This  factor  is
 taken  into  account  in  determining
 the  structure  of  a  pay-scale  irclud-
 ing  its  minimum  and  maximum  that
 in  scales  providing  for  biennial  or
 quadrennial  increment,  the  total
 amount  earned  by  way  of  increments
 is  less  than  if  the  scale  had  pro-
 vided  for  annual  increments.
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 Roade  in  Tripura

 1715.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  condi-
 tion  of  roads  in  the  sub-divisional
 towns  of  Tripura  is  not  good;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  in  this  respect?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Sub-divisional  town  roads  are
 kutcha  roads.

 (b)  These  roads  are  now  under
 the  control  of  the  Territorial  Council.

 Emergency  Duties  of  Armed  Forces

 1776.  Shri  Sanganna:  Will  the  Min-
 ister  of  Defence  be  pleased  to  state:

 (a)  whether  the  Armed  Forces
 were  detailed  to  perform  the  follow-
 ing  emergent  duties  during  the  year
 957  in  any  part  of  the  country;

 (i)  rendering  of  help  to  persons
 and  areas  affected  by  natural
 calamities  like  flood,  earth
 quakes  and  famine;

 Qi}  the  carrying  out  of  photogra-
 phic  surveys  which  are  of  use
 in  the  planning  and  develop-
 ment  of  hydro-electric  and
 other  schemes;

 (iii)  reclamation  of  waste  land;
 and

 (ob)  if  so,  in  which  parts  of  the
 country?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (b).  (i)
 Yes,  in  Uttar  Pradesh,  Punjab,
 Jammu  and  Kashmir  and  Himachal
 Pradesh.

 ii)  Yes,  in  Bombay,  Andhra
 Pradesh  and  Jammu  and  Kashmir.

 Gi)  No.
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 Scholarships  for  Studying  Hindi

 I7T7.  Shri  Balarama  Krishnaiah:
 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  there  is  Any  proposal
 with  Government  to  award  Scholar-
 ships  to  those  who  intend  studying
 M.A.,  with  Hindi  after  having  passed
 ‘Sahitya  Ratna’  in  Hindi  and  B.A.,
 with  Hindi  in  non-Hindi  speaking
 States;

 .

 (b)  if  so,  the  amount  of  scholarship
 that  will  be  granted  for  each  student;
 and

 (ce)  the  amount  provided  for
 Andhra  Pradesh?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  _  Scientific
 Research  (Dr.  K.  L.  Shrimali):  (a)
 The  Government  of  India  scheme  of
 scholarships  for  Post-Matriculation
 Studies  in  Hindi  for  students  in  the
 non-Hindi  speaking  States  has
 been  in  operation  since  1955-56.  The
 essential  qualification  at  present  for
 the  grant  of  scholarship  for  the  M.A.
 course  is  II  claz  in  the  BA.  with
 55%  marks  in  Hindi.  ‘Sahitya
 Ratna’  would  be  taken  into  account
 as  an  additional  qualification.

 (b)  The  scholarship  amount  for
 M.A,  course  is  Rs.  l00  for  study  in
 the  State  of  the  candidate  concern-
 ed  and  Rs.  25  for  study  in  a  Hindi
 speaking  State.

 (c)  No  amount  is  provided  for
 each  State  but  a  quota  of  Scholar-
 ships  is  allotted  to  each  State  on  the
 basis  of  population.  The  Andhra
 Pradesh  has  been  allotted  20  awards
 divided  among  various  courses  as
 follows:—

 I0  scholarships  for  the  Intermediate or  Pre-University  coursé,  8  scholar-
 ships  for  the  B.  A.  or  3  Year's  Degree
 Course  and  5  scholarships  for  the
 M.A.  Course.
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 Small  Savings

 1778.  Shri  Kalika  Singh:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  what  particular  work  has  been
 assigned  to  workers  in  Community
 Project  and  Netional  Extension
 Service  areas  to  boost  up  the  Small
 Savings  scheme  in  rural  areas;

 (b)  whether  public  bodies  such  as
 local  authorities,  educational  institu-
 tions,  Government  departments  have
 also.  been  investing  momes  ३७9
 Nationa]  Plan  Certificates  and  Trea-
 sury  Savings  Deposit  Certificates;  and

 (९)  if  so,  to  what  extent?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Assistance  of
 the  Community  Projects  Adminis-
 tration  is  taken  in  the  selection  and
 appointment  of  authorised  agents,
 Promotion  of  the  Small  Savings
 movement  in  the  Block  Development
 areas  including  propaganda  amongst
 the  villagers,  distribution  of  publici-
 ty  material  in  those  areas  and  ‘con-
 ducting  pilot  projects  at  selected
 centres  for  intensive  drive  on  Small
 Savings.

 yw

 (b)  Investments  are  made  by
 local  authorities,  educational  insti-
 tutions,  etc.  in  National  Plan  Savings
 Certificates  and  Treasury  Savings
 Deposit  Certificates.  The  question
 of  investing  Government  funds  in
 these  Certificates  does  not  arise.

 (९)  Separate  statistics  of  institu-
 tional  investments  are  not  main-
 tained,

 Basic  Education

 Shri  Shree  Narayan  Das:
 1779,  ¢  Shri  Radha  Raman:

 L  Shrimati  Uma  Nehbro:
 Will  the  Minister  of  Education  and

 Sctentific  Research  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an
 expert  attached  to  the  Government  of
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 India  has  prepared  a  report  on  the
 working  of  basic  education  in  India;

 (b)  if  so,  whether  a  copy  of  it  will
 be  laid  on  the  Table;

 (ec)  whether  Government  have  con~
 sidered  this  report;  and

 (व)  if  so,  the  reaction  of  Govern-
 ment  in  this  regard?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  छू.  L.  Sbrimali):  (a)  An  officer
 —not  an  expert-attached  to  one  of  the
 Ministries  of  the  Government  of  India
 prepared  a  note  on  Basic  Education.

 (b)  A  copy  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  69].

 (c)  Yes,  Sir.

 (व)  The  Government  do  not  agree
 with  the  personal  views  expressed
 by  the  officer.  While  there  is  room  for
 improvement  in  the  existing  Basic
 schools—ss  in  all  other  types  of
 schools—there  is  no  doubt  about  the
 educational  soundness  of  the  Basic
 System  and  its  superiority  over  the
 traditional  system.

 Employment  of  Ex-Servicemen

 1780,  Shri  Karni  Singhjl:  Will  the
 Minister  of  Defence  be  pleased  to  state
 the  number  of  ex-Servicemen  from
 Rajasthan  who  were  given  employ-
 ment  from  Apri],  955  up-to-date  with
 particular  reference  to  Bikaner  Divi~
 sion?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia);  During  the  period
 April  955  to  September  1957,  672
 ex-servicemen  from  Rajasthan  have
 been  found  employment  in  Govern-
 ment/private  service.  Of  these,  32
 ex-servicemen  belonging  to  Bikaner
 Division  have  been  found  employment
 in  that  Division.
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 Stainless  Steel

 f  Shri  D.  C.  Sharma

 1781
 Shri  8.  M.  Banerjee

 3  Shri  Ghosat
 |  Shri  Bishwanath  Roy:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state  the  nature  of  the  new  process  for
 the  manufacture  of  stainless  steel
 developed  at  the  Mational  Metallurgi-
 cal  Laboratory,  Jamshedpur?

 The  Minister  of  Education  and
 Scientific  Research  (Maulana  Azad):
 In  this  process  use  of  nickel,  which
 has  been  hitherto  considered  essential
 for  making  stainless  steel,  has  been
 completely  eliminated  and  manganese
 has  been  used  instead,  Nickel  is  not
 found  in  India  while  manganese
 occurs  in  plenty.  Low  grade  manga-
 nese  ores  has  been  ased  for  making
 electrolytic  manganese  which  १5  intro-
 duced  im  stainless  stee},  This  stain-
 less  steel  is  unique  in  respect  of  its
 high  nitrogen  content,  can  be  made  in
 normal  furnaces  used  in  the  produc-
 tion  of  alloy  and  stainless  steels,  and
 the  technique  of  melting  and  finishing
 can  easily  be  acquired.

 इस्पात  संयंत्र  के  लिये  कारोगर

 १७८२.  श्री  सरज्‌  पाण्डे:  क्‍या  इस्ल
 खान  झोर  इसस  मंत्री  यह  बताने  कौ  कृपा  करेंगे
 कि;

 (क)  रूरकेला,  भिलाई  भौर  दुर्गापुर
 के  इस्पात  संत्रों  मे  इस  समय  कितने  कारीगर
 काम  कर  रहे  हैं  ;

 (क)  इन  में  से  कितने  विदेशी  हैं  ;

 (ग)  क्या  कारीगरों  की  संख्या  वर्तमान
 मांग  के  प्रनुसार  है  ;  और

 (भ)  यहि  नहीं,  तो  इसके  क्या  कारण

 हैं?
 स्पात  wi,  site  few  मंत्री  (सरदार

 want  fax  :  (क)  रूरकला  ट्र

 सिला  4  ह्

 बुर्यापुर  ३६०
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 (ल)  रूरकेला .  .  ६3

 भिलाई  .  १०६

 दुर्गापुर  मे  es

 उपर्युक्त  (क)  तथा  (@)  मे  प्रयुक्त
 झंक  केबल  हंजीनियरों  तथा  प्रबन्धक  कर्म-

 चबारियों  के  लिए  प्रयोग  किया  गया  है  |  जिन्हें
 प्रोजेबटो  ने  प्रत्यक्ष  रूप  से  भरती  किया  है  ।

 इनके  भ्रतिरिक्त  उन  शिल्पिक  कर्मचारियों

 की  प्रयाप्त  मात्रा  हूँ  जिन्हें  ठेकेदा रो ंतथा  शिल्पिक

 सलाहकारो  ने  लगा  रखा  है  ।

 (ग)  जी,  नही  t

 (घ)  अ्रधिकतर  माध्यमिक  तथा  उच्च

 दर्जे  के  इजिनियरो  की  कमी  हैं  अनुभवी
 व्यक्ति  मुश्किल  से  मिलते  है  |

 Osmania  University

 1184.  Shri  Raghanath  Singh:  Will
 the  Miamster  of  Education  and
 Scientific  Research  be  pleased  to  state
 whether  it  is  a  fact  that  Osmania
 University  graduates  Conference  was
 held.on  24th  November,  3957  and
 passed  resolutions  requesting  Govern-
 ment  neither  to  change  the  present
 system  of  the  University  nor  amend
 the  charter  of  the  University  accord-
 ing  to  the  suggestions  of  Radha-
 krishnan  Committee  for  University
 Reforms?

 The  Minister  of  State  im  the  Ministry
 of  Education  and  Scientific  Researck
 (Dr.  छू,  L.  Shrimali):  The  Government
 of  India  have  no  information  in  regard
 to  this  matter.

 Colombe  Pian
 1185,  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  24  on  the  i2th
 December,  1958  and  state:

 (a)  the  number  of  experts  who
 have  been  invited  since  then  under  the
 Colombo  Plan  ang  the  number  of
 those  who  came  to  India

 (b)  how  their  services  have  been
 utilised;  and
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 (c)  the  number  of  Indians  who
 dave  been  trained  to  assume  charge
 of  the  works  done  by  the  experts  since
 95°

 The  Minister  of  Finance  (Shri  T.  T.
 Mrishnamachari):  (a}  Number  of
 experts  requested:  —3l

 Number  of  experts  assigned:-—l9

 (b)  the  services  of  the  experts  have
 fheen  utilised  for  advising  in  the  fields
 indicated  below:—

 No.  Of  Field  in  which
 experts  advice  given

 Coal  washing
 2  Sericulture

 Mining  Engineering
 8  Establishment  of  a  2nd

 shipyard  in  India
 l  Research  in  Opthalmo-

 logy
 Posts  &  Telegraphs

 Cables
 a  Hydro-electric  Engineer-

 ing
 Agricultural  Engineering

 2  Nenuro-survey
 ह  Organisation  of  the  Ad-

 ministrative  Staff  Col-
 lege  Hyderabad.

 (c)  The  information  is  being  collec-
 ted  and  will  be  laid  on  the  Table  of
 the  Sabha.

 Jail  Reforms  Expert  Committee

 ‘1788.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  names  of  the  membes  of
 the  Jail  Reforms  Expert  Committee?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar}:  The
 Committee  consists  of  the  Inspectors
 General  of  Prisons  of  Bombay,  Madras,
 West  Bengal,  Uttar  Pradesh  and
 Kerala,  Shri  J.  J.  Panakal,  Head  of
 the  Bepartment  of  Criminology  in  the
 Tate  Institute  of  Social  Sciences,  Shri
 D.  J.  Jadhav,  Superintendent  of  Jails,
 Bomber,  Shri  ह ह  Krishna  Menon,
 Chief  Probation  §  Superintendent,
 Madras,  and  Shri  C.  हि:  3S.  Menon  of
 Shee  Ministry of:  Home  Afairs.
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 Iron  Ore  Project

 1787.  Sardar  Iqbal  Singh:  Will  the
 Minster  of  Finance  be  pleased  to
 state:

 (a)  whether  the  survey  of  rail  port
 and  other  facilities  needed  for  the
 Iron  Ore  Project  under  the  U.S.  Pre-
 sident’s  fund  for  Asian  Economic
 Development  has  been  completed;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Finance  (Shri  T.  TL
 Krishnamachari):  (a)  and  (b).  The
 Hon  Member  presumably  refers  to
 the  survey  by  a  Japanese  technical’
 team  which  is  in  India  at  present.
 This  has  not  been  completed.

 हिमाचल  प्रवेश  में  कोयला

 १७८८.  भी  पदसदेव  .:  क्‍या  इस्पात,
 खान  और  इंचने  मंत्री  मह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्या  हिमाचल  प्रदेश  में  पोष्टा
 में  उपलब्ध  कोयले  के  नमूने  की  जांच  की

 गई  है  ;  शीर

 (ल)  यदि  हां,  तो  उसका  क्‍या  परिणाम
 निकला  ?

 व्दाम  झौर  तेल  मंत्री  (श्री  to  Fo  साल-

 बीप):  (क)  तथा  (ख).  नमूने  की  जाच  की

 गई  झौर  विष्लेषण  से  जो  परिणाम  प्राप्त  हुये
 उनका  बिवरण  निम्न  प्रकार  है  —

 खगभग  २  झाठऊन्स  वजन  के  खनिज  पदार्थ

 का  प्रथम  विश्लेषण

 १,  सभी  -  ».  ३.  १३  प्रतिशत

 २  राख  .,  ०  ३७.६६  प्रतिशत

 ३०  वाष्पशील  पदा

 (Volatiles)  २६  .  ६२  अतिशत

 ४.  विश्क्‍त  कार्बन  २३.  २६  प्रतिदत
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 ५.  राख  का  रंग  .  लाल  जामनी

 ६.  कोक  (coke)  की

 प्रकार  .  कुरकुरा

 ७.  गंधक  (कूल).  २२.७३  प्रतिशत

 उच्मीय  मूल्य  (calorific  value)

 प्रति  ग्राम  कलरीज  (calories)  ४६७५

 प्रति  पा  उन्ड  बीग्टीन्यू०  (  BYU  )  दोडरेण

 कोयले  में  गंधक  भोर  विदु्मिनस  (bitu-

 minous)  की  भ्रधिक  मात्रा  को  ध्यान  में

 रखते  हुए  यह  कोयला  निम्न  श्रेणी  का  समझा

 गया  हैं  भौर  इसका  खनन  झार्थिक  रूप  से

 लाभप्रद  नही  है  |

 Field  Firing  Ranges

 1789,  Shri  Ignace  Beck:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 before  Government  for  the  acquisition
 of  lands  for  Military  field  firing
 ranges;  and

 (b)  if  so,  the  acreage  required  and
 the  States  and  Districts  in  which  they
 will  be  acquired?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  There  are
 proposals  under  examination  regard-
 ing  acquisition  of  lands  for  Mhlitary
 field  firing  ranges  in  the  States  of
 Bombay,  Madhya  Pradesh,  Rajasthan,
 Punjab  and  West  Bengal.  The  pro-
 posals  have  not  yet  been  finalised.

 (४)  Does  not  arise  at  this  stage.

 ‘Ordnance  Factory  News’

 1790.  Shri  S.  M,  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  thet  a  series
 of  articles  on  Second  Five  Year  Plan
 are  proposed  to  be  published  in  the
 “Ordnance  Factory  News”  to  enthuse
 the  workers  to  increase  production  in
 the  factories;  and
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 (b)  if  so,  whether  various  Unions
 have  also  been  approached  to  contri-
 bute  articles?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Articles  on
 2nd  Five  Year  Plan  are  being  pub-
 lished  from  time  to  time.

 (b)  No.  All  employees  are  entitled
 to  contribute.

 Staff  of  Life  Insurance  Corporation,
 Central  Zone,  Kanpur

 1791.  Shri  B.  N.  Kureel:  Will  the
 Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  243  on  the  4th  Sep-
 tember,  957  and  lay  on  the  Table  a
 statement  showing  the  details  of  in-
 formation  collected  since  then  regard-
 ing  the  recruitment  of  assistants  and
 typists  in  the  month  of  July,  957  by
 the  Life  Insurance  Corporation  of
 India,  Central  Zone,  Kanpur?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  The  Central  Zone,
 Kanpur,  of  the  Life  Insurance  Cor-
 poration  of  India,  recruited  in  July,
 ‘1957,  assistants  and  typists  on  the
 basis  of  a  written  test  and_inter-
 view.  No  posts  were  formally  reser-
 ved  for  Scheduled  Castes  and  Sche-
 duled  Tribes;  the  Committee  that  in-
 terviewed  the  candidates  was,  how-
 ever,  instructed  to  show  all  consider-
 ation  to  candidates  who  might  be
 found  to  be  belonging  to  the  Sche-
 duled  Castes,  Scheduled  Tribes  and
 other  backward  communities.

 High  Courts

 1792,  Shri  M.  B.  Thakore:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  civil  and  cri-
 minal  cases  pending  in  each  of  the
 Uigh  Courts  at  the  end  of  the  year
 9567

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  A
 statement  is  laid  on  the  Table  of  the
 Lok.  Sabha  (See  Appendix  IV,  an-
 nexure  No.  10}.
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 Bokaro  Coalfields

 1793.  Shri  8S.  oC.  Godsora:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  progress  made  in  the  min-
 ing  operations  in  the  new  collieries  in
 the  public  sector,  particularly  at
 Kathara  in  the  Bokaro  coalfields;  and

 (b)  whether  any  case  has  been  filed
 against  Government  by  any  party
 whose  leasehold  rights  were  affected
 by  acquisition  under  the  Coal  Bearing
 Areas  (Acquisition  and  Development)
 Act,  1957?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  The
 progress  made  in  the  mining  opera-
 tion  in  the  new  collieries  in  the  pub-
 lic  sector  has  been  indicated  in  the
 reply  to  Unstarred  Question  No.  4564
 answered  on  the  l2th  December,  ‘1957.
 Regarding  Kathara  area  it  may  be  ad-
 ded  that  drilling  and_  prospecting
 have  been  completed  and  plans  drawn
 up  to  exploit  the  arca.  Lands  mea-
 suring  3283.29  Bighas  end  mining
 rights  in  respect  of  lands  measuring
 2392.27  Bighas  have  been  acquired
 under  the  provisions  of  Section  9(1)
 of  the  Coal  Bearing  Areas  (Acquisi-
 tion  &  Development)  Act,  ‘1957.  The
 possession  of  the  lands  and  mining
 mghts  has  also  been  taken  over  by
 the  Central  Government.

 (b)  Information  has  been  received
 that  Mis.  Bokaro  and  Ramgur  Ltd.
 have  filed  a  suit  before  the  Court  of
 the  Subordinate  Judge,  Hazaribagh,
 challenging  the  validity  of  the  Coal
 Bearing  Areas  (Acquisition  &  Deve-
 lopment)  Act,  1957.

 Controllers  of  Mining  Leases

 1794.  Shri  Hem  Baj:  Will  the  Min-
 ister  of  Steel,  Mines  and  Fuel  be

 pleased  to  state:

 (a)  the  number  of  controllers  of

 Mining  Leases  appointed  so  far,  under
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 the  Mining  Leases  (Modification  of
 Terms)  Rules  1956;

 (b)  the  extent  of  jurisdiction  of
 each  of  them;  and

 (c)  the  number  of  cases  dealt  with
 by  them  upto  the  end  of  October,
 ‘1957?

 The  Minister  of  Mines  and  Ol
 (Shri  K.  D.  Malaviya):  (a)  and  (b).

 Two  Controllers  of  Mining  Leases,
 one  for  Northern  Circle  comprising
 the  States  of  Punjab,  Uttar  Pradesh,
 Bihar,  West  Bengal,  Orissa  and  Assam
 and  the  Union  territories  of  Delhi,
 Himachal  Pradesh,  Tripura  and  Mani-
 pur  and  one  for  Southern  Circle  com-
 prising  the  States  of  Rajasthan,  Bom-
 bay,  Madhya  Pradesh,  Andhra  Pra.
 desh,  Mysore,  Madras  and  Kerala,
 were  appointed  on  2I-l-56  and  I-§-
 57  respectively.  The  office  of  the
 Controller  of  Mining  Leases,  North-
 ern  Circle  was,  however,  abolished
 with  effect  from  the  Ist  December,
 i957,  as  a  measure  of  economy  and
 the  jurisdiction  of  the  Controller  of
 Mining  Leases  at  Nagpur  was  extend-
 ed  over  the  whole  of  India.

 (c)  (7)  Total  number  of  cases  re-
 gistered  865

 (2)  Number  of  cases  in  which
 show  catse  notices  hove
 been  issued  under  rule
 6  (73)  of  the  Mining  Leases
 (Modification  of  Terms)
 Rules  1956.  477

 (3)  Number  of  cases  in  which
 final  orders  have  been
 passed.  9

 (4)  Number  of  eases  in  which
 further  information  has
 been  asked  for.  99

 (5)  Number  of  case  filed
 because  there  was  no  dis-

 crepancy  between  the  leases
 and  the  Mineral  Concession
 Rules  or  because  the  leases
 were  not  ‘cxisting’  leases
 or  similar  other  causes,  286.
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 हाई  स्कूल  तथा  इध्टरमीडिएट  स्तर  की

 शिक्षा

 १७६९५.  आओ  मोहन  स्वरूप  :  क्या  शिक्षा

 ओर  बेलानिक  गर्वेबणा  मंत्री  यह  बताने  की

 शक््पा  करेगे  कि  :

 (क)  क्‍या  हाई  स्कूल  तथा  इटरमीडिएट
 के  स्तर  की  शिक्षा  में  कोई  व्यापक  सुधार
 करने  का  विचार  है,

 (ख)  क्या  यह  सच  है  कि  शिक्षा  मत्नालय

 इस  सम्बन्ध  में  एक  भ्रायोग  नियुक्त  करने

 जारहा  हूँ  ;

 (ग)  क्‍या  यह  सच  है  कि  शिकागों

 विश्वविद्यालय  के  परीक्षा  बोर्ड  के  श्रध्यक्ष

 डा०  ब्लूम  से  इस  विषय  में  कोई  पत्र-ब्यवहार
 किया  जा  रहा  है  ;  और

 (घ)  यदि  हां,  तो  किस  प्रकार  ?

 दिवा  और  लैज्ञानिक  गवेषणा  मंत्रालय

 में  राज्य  मंत्री  (डा०  का०  ला०  श्रीमाली )  :

 (क)  तथा  (ख).  माध्यमिक  शिक्षा  के  पुनर्गठन
 का  कार्यक्रम,  जिसका  उद्देश्य  उच्च  माध्यमिक

 अहुघंधी  स्कूलों  की  स्थापना  करता  शौर

 इंटरमीडिएट  कक्षात्रों  को  समाप्त  करना  है,

 PENY—¥  में  माध्यमिक  शिक्षा  भायोग  की

 सिफारिशों  पर  पहले  शुरू  किया  जा  चुका  है,

 और  आगे  भी  जारी  रहेगा  |  इसमें  न  तो

 किसी  परिवर्तन  का  प्रस्ताव  है  भ्रौर  न  ही

 किसी  झायोग  की  नियुक्ति  का  |

 (ग)  जी  नहीं।

 (4)  चूकि  eto  ब्लूम  एक  परीक्षा

 विशेषज्ञ  हैं  अतः  प्रश्न  हीं  नहीं  उठता  |

 Azasistant  Superintendents

 V97.  Shri  Bahadur  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:
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 (a)  the  number  of  candidates  dec-
 lared  qualified  in  the  Assistant  Super-
 intendents  Examination  held  in  April,
 ‘1957;

 (b)  the  number  of  Scheduled  Caste
 candidates  amongst  them;

 (c)  whether  this  number  is  equiva-
 lent  to  the  number  of  vacancies  re-
 served  for  them,  and

 (d)  if  not,  the  steps  taken  by  Goy-
 ernment  to  fulfil  the  quota  reserved
 for  Scheduled  Castes?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  results  of  the  Assistant  Super-
 intendent’s  Examination  held  by  the
 Union  Public  Service  Commission  in
 April,  ‘1087,  have  not  yet  been
 declared.

 (b)  to  (d).  Do  not  arise.

 Iron  ore  deposits  in  Andhra  Pradesh

 ‘1798,  Shri  B.  Murthy:  Wull  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  estimated  quantity  of
 iron  ore  deposits  in  Andhra  Pradesh;
 and

 (b)  the  quality  and  quantity  of  the
 same?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  The  total
 estimated  reserves  of  iron  ore  in
 Andhra  are  about  430  million  tons.

 (b)  The  quality  and  quantity  of  the
 ore  are  indicated  below:—

 District  Quantiry  Quality
 (Million  tons)  (Iron  content)

 Guntur  and  296  33%  to  37%
 Nellore  93  25%

 Hyderabad  37  37%  t0  43%
 Rurnool  3-7  50%  to  65%

 Total  o.7

 or  430  काल्  tens.
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 Central  Social  Welfare  Board

 1799.  Shri  Krishna  Chandra:  Will
 the  Minister  of  Education  and  Scien-
 tific  Research  be  pleased  to  state:

 (a)  the  salaries  and  other  allowan-
 ces  that  are  being  paid  at  present  to
 the  Chairman  and  members  of  the
 Central  Social  Welfare  Board;  and

 (b)  the  total  amount  spent  thereon
 during  the  year  ‘1956-57?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr,  K.  L.  Shrimali):  (a)  The
 Chairman,  Central  Social  Welfare
 Board  is  paid  a  fixed  salary  of  Rs
 2,000)-  per  month  Members  of  the
 Board  work  in  an  honorary  capacity,
 but  are  paid  travelling  and  daily
 allowances  when  they  undertake
 tours  in  connection  with  Board’s  work

 (b)  Rs  33,969|1!-

 Acharya  Jagadish  Chandra  Bose  Birth
 Centenary

 800  JS  Shri  प्र,  N.  Mukerjee:
 ‘|  Shri  Prabhat  Kar:

 Wil  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  his  attention  has  been
 drawn  to  the  proposed.  celebration
 mext  year  of  the  centenary  of  the
 birth  of  Acharya  Jagadish  Chandra
 Bose;  and

 (b)  whether  Government  has  any
 schemes  in  connection  therewith?

 The  Minister  of  Education  and
 Scientific  Research  (Maulana  Azad):
 (a)  and  (b).  A  tentative  programme

 ‘for  the  celebrations  of  Acharya  Jaga-
 dish  Chandra  Bose  Birthday  Centen-
 ary  1958,  along  with  a  request  for
 financial  help,  was  received  from  the

 Institute,  Calcutta.  The  request
 f  the  Institute  for  a  grant  for  the
 purpose  during  the  next  financial
 ‘year,  ts  under  consideration  of  the
 evernment.
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 इन्फ्लुएग्जा  महामारी

 १८०१.  आओ  भकक्‍त  दर्शन  :  क्‍या  गुइन्कार्य
 मंत्री  १३  अगस्त,  १६५७  के  ग्रतारांकिस
 प्रष्न  संख्या  ६५८  के  सम्बन्ध  में  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  इस  बीच  दिल्ली  स्थित  भारत
 सरकार  के  प्रत्येक  मंत्रालय  में  नियक्त  कर्म-
 चारियों  में  से  इन्फ्लुएजा-प्रस्त  व्यक्तियों  के
 बारे  में  श्रांकड़े  इकट्ठे  कर  लिये  गये  है;
 झौर

 (ख)  यदि  हा,  तो  क्‍या  इस  सम्बन्ध  में

 एक  विवरण  सभा  पटल  पर  रखा  जायेगा  ?

 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (श्री
 बातार)  (क)  शभ्राधवासन  दी  गई  सूचना  का

 एकत्रीकरण  लगमग  पूरा  हो  गया  है  ।

 (ख)  जी  हां,  पूरी  सूचना  प्राप्त  होते
 ही।

 हिन्वी
 के  वेज्ञानिक  तथा  तकनोकी

 साहित्य  की  प्रदर्शनी

 ०२.  श्री  सरजू  पाण्डे:  क्‍या  शिक्षा
 झौर  बैशानिक  गवेदणा  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  अभी  हाल  दिल्ली  में  आयोजित

 हिन्दी  के  वैशानिक  तथा  तकनीकी  साहित्य
 की  प्रदर्शनी  पर  कितना  धन  खर्च  किया  गया

 है  ;

 (ख)  क्या  उक्त  प्रदर्शनी को  देश  के  भन्प
 भागों  में  भी  आयोजित  करने  का  विचार

 है  ;  भौर

 (ग)  यदि  हां,  तो  कब  झौर  कहां  ?

 शिक्षा  और  बशानिक  गर्जबणा  मंत्रालय
 में  राज्य  मंत्री  (डा०  का०  सा०  शभ्रीमाली)  :

 (क)  सब  सम्बद्ध  पक्षों  स ेअमी  बिल  प्राप्त  नहीं

 हुए  हें  |  परन्तु  इस  कार्य  के  लिए  १२,०००
 रुपयों  की  व्यवस्था  की  गई  है

 (a)  war  (य).  मह  |: |  गिचा रए्दीस

 क
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 PAPERS  LAID  ON  THE  TABLE
 NOTIFICATIONS  UNDER  ESSENTIAL  Com-~-

 mopdittes  Acr
 i2  hrs.

 The  Minister  of  Steel,  Mines  and
 Fuel,  (Sardar  Swaran  Singh):  I  beg  to
 lay  on  the  Table,  under  sub-section  (6)
 of  section  3  of  the  Essential  Commo-
 dities  Act,  1955,  a  copy  of  each  of  the
 following  Notifications:—

 (l)  S.R.0.  No.  354,  dated  the  i8th
 February,  1956,  making  cer-
 tain  amendment  to  the  Col-
 liery  Control  Order,  ‘1945;

 (2)  S.R.O.  No.  2496,  dated  the  3rd
 November,  1956,  making  cer-
 tain  amendment  to  the  Col-
 liery  Control  Order,  1945;

 (3)  S.R.O.  No.  2692,  dated  the  Il7th
 November,  1956,  making  cer-
 tain  amendment  to  the  Col-
 liery  Contre]  Order,  1945;

 (4)  S.R.O.  No.  2946,  dated  the  8th
 December,  ‘1956;  and

 (5)  S.R.O.  No.  3032,  dated  the  5th
 December,  ‘1956,  making  cer-
 tain  further  amendment  to  the
 Colliery  Control  Order,  1945;

 [Placed  in  Library.  See  No.
 L.T,  445/57]

 AMENDMENT  TO  Mrninc  LEASES  (Mopr-
 FICATION  OF  TERMS)  RULES,  3956

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  I  beg  to  lay  on  the
 Table,  under  section  30  of  the  Mines
 and  Minerals  (Regulation  and  De-
 velopment)  Act,  1948,  a  copy  of  Noti-
 fication  No.  S.R.O.  3882,  dated  the  7th

 December,  ‘1957,  making  certain
 amendment  to  the  Mining  Leases
 (Modification  of  Terms)  Rules,  1956.

 {Placed  in  Library.  See  No.  L.T.  446/
 87.)

 BUSINESS  ADVISORY  COMMITTEE

 SrxTEENTH  REPORT

 Sardar  Hukam  Singh  (Bhatinda):  I
 beg  to  move:

 ‘That  this  House  agrees  with  the
 Sixteenth  Report  of  the  Business
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 Advisory  Committee  presented  to
 the  House  on  the  360  December,

 1957."
 Mr.  Speaker:  Motion  moved:

 “That  this  House  agrees  with  the
 Sixteenth  Report  cf  the  Business
 Advisory  Committee  presented  ta
 the  House  on  the  १665  December,

 1957."
 Shri  N.  R.  Munisamy  (Vellore):

 Before  you  put  the  motion  to  vote,  I
 want  to  bring  to  your  notice  that
 yesterday  there  was  a  meeting  of  the
 Business  Advisory  Committee,  where
 no  allotment  was  made  for  the  fifth
 item  which  refers  to  a  no-day-yet-
 named  motion,  for  want  of  time  evid-
 ently.  I  am  now  placing  the  matter
 before  you  so  that  you  can  fix  some
 time  for  that.

 Shrimati  Renu  Chakravartty  (Basir-
 hat}:  My  motion  for  discussing  about
 the  Darjeeling  Conference  is  also
 there.  Although  it  has  been  admitted,
 no  time  has  been  allotted  to  it.

 Mr.  Speaker:  Very  well.  The  hon.
 Member  was  in  the  Business  Advisory
 Committee  yesterday.

 Shrimati  Renu  Chakravartty:  No,  TI
 was  not.

 Mr.  Speaker:  Hon.  Members  may
 attend  the  Business  Advisory  Com-
 mittee  and  get  this  matter  settled
 there.  So  far,  there  is  no  modification
 ef  any  time  that  has  been  allotted
 here  in  this  report.  Two  items  have
 not  been  taken  into  consideration
 there.  Certainly,  at  the  next  Business
 Advisory  Committee  meeting,  it  will
 be  decided.

 Shri  Harish  Chandra  Mathur  (Pali):
 My  submission  is  that  this  motion
 should  not  be  accepted.  The  reason  is
 this.  We  had  given  notice  of  certain
 motions  to  discuss  certain  matters  of
 public  importance,  and  you,  Sir,  were
 good  enough  to  admit  those  motions,
 and  the  Business  Advisory  Committee
 was  good  enough  to  allot  time  for
 those  motions.  Now,  if  we  accept  this
 motion,  indirectly,  those  motions  which
 have  been  already  admitted  by  you
 will  be  elbowed  out,  because  there
 will  be  no  time  left.
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 What  has  happened  is  that  those
 motions  which  were  admitted  by  you
 ag  of  public  importance,  and  to  which
 the  Business  Advisory  Committee  also
 allotted  time  are  not  taken  up  but
 new  business  enters  in  and  some  more
 time  is  allotted  to  it.  If  we  permit
 this  motion  to  be  carried  by  this
 House,  the  direct  result  is  that  the
 motions  which  were  admitted  are
 ruled  out  or  elbowed  out.  We  want  to
 invite  your  particular  attention  to  the
 fact  how  useful  results  emerge  out  of
 these  motions  which  are  considered  to
 be  of  public  importance,  as  we  have
 seen  from  the  debate  yesterday.  Now,
 these  motions  are  going  to  be  kept  out
 and  motions  which  are  given  notice  of
 jater  are  given  priority  and  are
 admitted.  So,  we  find  that  there  is
 no  time  to  be  allotted  to  these  mations.
 So,  the  present  allotment  of  time
 should  not  be  accepted.

 Sardar  Hukam  Singh:  This  motion  of
 mine  deals  only  with  three  allotments.
 It  does  not  mention  those  other  mo-
 tions  that  have  not  been  included.
 The  real  position  was  that  you,  Sir,
 had  to  come  away  for  some  urgent
 business  here  in  this  House,  and  the
 Business  Advisory  Committee  had  no
 time  to  give  its  attention  to  those  other
 motions.  It  does  not  mean  that  they
 are  not  to  be  taken  up  or  they  have
 been  rejected.  The  Business  Advisory
 Committee  might  meet  again  and  allot
 time,  as  desired  by  hon,  Members.

 But  the  only  question  at  present  is
 whether  this  allotment  that  has  been
 made  by  the  Business  Advisory  Com-
 mittee  should  be  approved  by  the
 House  or  not  If  there  is  some  objec-
 tion  so  far  as  this  allotment  is  con-
 cerned,  that  can  be  taken  into  account
 for  the  present.  Otherwise,  hon.  Mem-
 bers  should  rest  assured  that  the  Busi-
 ness  Advisory  Committee  might
 meet  again  and  might  allot  time  for
 the  other  motions  that  are  still  there.

 Shri  Harish  Chandra  Mathur:  But
 there  is  no  time....

 Mr.  Speaker:  The  hon.  Member
 tsannot  take  part  more  than  once.  He
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 hes  already  made  his  statement  or  his
 observation  here.

 So  far  as  the  question  of  priority  is
 concerned,  priority  is  not  fixed  by  the
 Business  Advisory  Committee.  Let  us
 understand  the  scope  of  the  discus-
 sion  in  the  Business  Advisory  Com-
 mittee  and  its  functions.  The  Business
 Advisory  Committee  fixes  only  the
 time.  So  far  as  priority  is  concerned,
 even  if  time  is  allotted  for  particular
 items  now,  it  does  not  necessarily
 mean  they  must  be  taken  up  and  the
 others  should  be  elbowed  out;  they
 may  come  tomorrow  or  at  the  next
 Business  Advisory  Committee  meeting,
 and  time  may  be  fixed  there.

 I  shall  call  a  meeting  of  the  Busi-
 ness  Advisory  Committee  tomorrow
 and  fix  time  for  these  items,  In  the
 meanwhile,  if  priority  has  to  be  given,
 that  will  be  settled  by  the  Leader  of
 the  House.

 I  shall  now  put  the  motion  to  vote.

 The  question  is:

 “That  this  House  agrees  with
 the  Sixteenth  Report  of  the  Busi-
 ness  Advisory  Committee  present-
 ed  to  the  House  on  the  69
 December,  1957."

 The  motion  was  adopted,

 INTERIM  REPORT  OF  PAY
 COMMISSION

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachar!):  Sir,  ]  beg  leave  to
 make  a  statement.

 Government  have  received  from  the
 Pay  Commission  an  interim  report  in
 regard  to  relief  to  Central  Govern-
 ment  employees  to  be  given  as  an
 interim  measure  pending  their  final
 recommendations.  A  copy  of  the
 report  is  placed  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-447/57]

 They  consider  a  further  increase  of
 Rs.  5  per  month  in  the  dearness  allow-
 ance  of  ali  Central  Government
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 employees  drawing  a  basic  pay  not
 exceeding  Rs.  280  per  month  is  called
 for,  and  recommend  that  such  an
 increase  should  be  granted.  They  have
 also  recommended  that  the  increase
 should  take  effect  from  Ist  July,  ‘1987.

 Government  accept  the  recommenda-
 tions  of  the  Commission.

 CONVICTION  OF  A  MEMBER

 Mr.  Speaker:  I  have  to  inform  the
 House  that  I  have  received  the  follow-
 ing  wireless  message  dated  the  I5th
 December,  1957,  from  the  District
 Magistrate,  Kanpur:

 “Shri  Jagdish  Awasthi,  Member,
 Lok  Sabha,  who  was  arrested  on
 the  2ist  September,  ‘1956,  under
 section  388  IPC  for  contravening
 the  order  under  section  444  Cr.
 P.C.  promulgated  by  the  City
 Magistrate  of  Kanpur  in  connec-
 tion  with  the  agitation  on  the  pub-
 lication  of  the  book  Religious
 Leaders  has  been  convicted  by
 Judicial  Magistrate,  Kanpur,  under
 section  488  IPC  and  sentenced  to
 pay  a  fine  of  rupees  hundred  or  in
 default  one  month’s  rigorous  im-
 prisonment.  He  has  been  granted
 three  weeks’  time  to  pay  the  fine.”

 Shri  Braj  Raj  Singh  (Firozabad):
 May  I  submit  one  thing?  Under  rule
 229,

 “the  committing  judge,
 magistrate  or  executive  authority,
 as  the  case  may  be,  shall  imme-
 diately  intimate  such  fact  to  the
 Speaker....".
 That  is,  the  magistrate  should

 inform  you  immediately  after  the  con-
 viction  is  made  He  was  convicted  on
 l4th  of  this  month,  but  we  have
 received  this  news  only  today.

 Mr.  Speaker:  The  message  was  sent
 on  the  l5th.  It  was  received  yester-
 day.

 Shri  Jagdish  Awasthi  (Bilhaur):  I
 am  in  the  House  today.  How  is  it
 that  the  wireless  message  has  come
 only  today?  It  is  very  strange.
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 Shri  Braj  Raj  Singh:  May  I  draw

 your  attention  to  this?  The  rule  gays
 that  the  magistrate  shall  intimate
 immediately  after  conviction  is
 made....

 Mr,  Speaker:  There  is  nothing  in
 this.  The  conviction  was  made  on
 iéth.  He  sent  the  message  on  the
 5th.  It  was  received  on  the  i6th,
 and  I  have  read  it  out  here  on  the
 L7th.

 PREVENTION  OF  DISQUALIFICA-
 TION  (AMENDMENT)  BILL

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Prevention  of  Disqualification
 Act,  1953,  be  taken  into  considera~
 tion”,

 The  House  will  recall  that  when  the
 Parliament  (Prevention  cf  Disquali-
 fication)  Bill  was  introduced,  the  Busi-
 ness  Advisory  Committee  unanimously
 recommended  that  the  Bill  should  be
 referred  to  a  Joint  Select  Committee.
 It  was  then  understood  that  since  the
 Act  of  954  was  going  to  expire  on  the
 3lst  Decernber,  ‘1957,  it  would  be  better
 40  introduce  a  Bill  extending  the  life
 of  that  Act,  pending  our  deliberations
 on  the  new  Bill.

 Yesterday,  the  House  agreed  to
 reference  of  the  Parliament  (Preven-
 tion  of  Disqualification)  Bill,  1987,
 to  a  Joint  Select  Committee.  We  have
 now  introduced  this  Bill  to  extend  the
 life  of  Act  of  954  upto  3lst  December,
 1958.  So  it  is  really  for  the  purpose
 of  allowing  a  ful]  discussion  on  the  Bill
 which  we  had  introduced  earlier  and
 which  has  now  been  referred  to  a  Joint
 Committee,  that  we  have  agreed  to
 bring  forward  this  Bill  so  that  many
 of  our  Members  may  not  suffer  from
 disqualification,  unless  the  Hfe  of  the
 parent  Act  is  extended.

 I  hope  the  House  will  accept  this
 motion.
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 ,  Mr.  Speaker:  I  shall  put  the  motion
 for  consideration  to  vote.

 The  question  is:

 “That  the  Bill  further  to  amend
 the  Prevention  of  Disqualification
 Act,  1958,  फ्  taken  into  considera-
 tion”.

 The  motion  was  adopted,
 Mr.  Speaker:  The  question  is:

 “That  clauses  1,  2,  the  Enacting
 Formula  and  the  Title  stand  part
 of  the  Bill”.

 The  motion  was  adopted.

 Clauses  1  2,  the  Enacting  Formula
 and  the  Title  were  added  to  the  Bill.

 Shri  A.  K.  Sen:  I  beg  to  move:
 “That  the  Bill  be  passed”.

 Mr.  Speaker:  I  shall  now  put  this
 to  vote.

 The  question  is:
 “That  the  Bill  be  passed”.

 The  motion  was  adopted.

 MOTION  RE:  INTERNATIONAL
 SITUATION

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Mr  _  Speaker,  Sir,  I  beg  to
 move:

 “That  the  present  international
 situation  and  the  policy  of  the
 Government  of  India  in  relation
 thereto  be  taken  into  considera-
 tion”.

 Normally,  on  such  occasions,  this
 House  is  interested  in  the  problems
 which  directly  affect  India,  problems
 of  our  neighbour  countries,  of  our
 Neighbouring  areas  such  as  Pakistan,
 Goa  and,  to  some  extent,  Ceylon,  as
 well  as  other  problems.  No  doubt,  we
 are  interested  in  those  problems.  But
 if  you  will  permit  me,  I  shall  not  refer
 to  them  much  or  at  all  at  this  stage.
 If  necessity  arises,  I  shall  say  a  few
 words  about  them  in  the  course  of  my
 reply,  that  is,  if  hon.  Members  oppo-
 site  draw  my  attention  to  any  parti-
 cular  aspect  of  them  which  needs
 reply.
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 In  opening  this  debate  on  interna-

 tional  affairs,  I  have  both  an  advantage
 and  &  disadvantage.  The  advantage
 is  that  I  believe  that  in  so  far  as  the
 Government  of  India’s  foreign  policy
 is  concerned,  there  is  such  a  very  wide
 measure  of  agreement  all  over  the
 country  and  in  this  House  that,  to
 Some  extent,  it  becomes  for  me  a  ques-
 tion  of  shadow  boxing—-so  far  as  our
 country  and  this  House  is  concerned.
 Because  the  Members  not  only  on  my
 side  of  the  House  but  those  on  the
 other  side  have  been  good  enough,  ix
 svite  of  occasional  criticism,  in  spite
 of  laying  some  emphasis  on  some  mat-
 ter  which,  according  to  them,  deserves
 greater  emphasis  than  has  been  given.
 But,  by  and  large,  they  have  accepted
 ond  approved  all  the  broad  policies
 that  we  pursue  in  the  international
 sphere.  Indeed,  so  far  as  our  Govern-
 ment  is  concerned  and  so  far  as  I  am
 concerned,  I  have  become  more  and
 more  convinced  of  the  rightness  of
 that  broad  international  policy  after
 all  the  experience  of  the  last  few
 years.

 I  would  like  to  refer  briefiy  to  one
 or  two  matters  which  are  not  in  the
 context  of  this  major  international
 policy  but  which  deserve’  attention  and
 which  of  course  cause  much  concern.
 One  is  in  regard  to  the  situation  in

 Indonesia.  The  House  knows  our
 views  about  this  controversy  that  has

 gone  on  now  for  many  yearsin  regard
 to  West  Irian.  We  have  held  that
 both  on  larger  consideration  and  even,
 i  would  say,  in  regard  to  the  interpre-
 tation  of  the  agreements  arrived  at
 between  the  parties,  West  Irian  should
 become  part  of  Indonesia.

 We  have  also  held  in  regard  to  that,
 as  in  regard  to  other  matters  wherever
 they  occur,  that  it  is  always  better,
 it  is  always  desirable,  to  settle  these-
 matters  peacefully  by  negotiation,.
 even  though  that  might  take  some
 considerable  time.  Therefore,  we
 viewed  with  concern  these  recent  deve-
 lopments  there  which  followed—T
 should  like  the  House  to  remember—
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 the  failure  of  olution  put  forward
 in  the  United Rations.  That  resolu-
 tion,  which  I  thought,  and  many  of  us
 thought,  was  a  very  moderste  and
 ftatesmenlike  resolution,  unfortunate-
 ly,  not  defeated  exactly,  because  it  got
 4  majority  of  votes,  but  failed  to  get
 the  two-thirds  majority  which  is
 necessary  in  such  cases.  As  a  matter
 of  fact,  it  got  4l  votes  in  favour  to  29
 against,  a  considerable  number
 abstaining.

 The  defeat  of  that  resolution  was
 unfortunate  because  it  was  a  moderate,
 conciliatory  approach  to  the  problem
 so  that  the  problem  might  be  discus-
 sed  further  by  the  countries  concerned.
 But  because  it  did  not  get  the
 two-thirds  majority,  it  failed,  accord-
 ing  to  the  rules  of  the  United  Nations.
 I  am  afraid  this  failure  had  a  very
 strong  reaction  in  Indonesia,  and  many
 things  happened  there  which  have
 tended  to  make  the  situation  even
 more  difficult  than  it  was.

 Recently,  I  believe,  the  situation  has
 improved  to  some  extent,  in  the  sense
 that  it  is  fairly  well  under  contro’  of
 the  Indonesian  Government,  and  it  is
 hoped  that  the  improvement  will  con-
 tinue.  I  can  only  repeat  that  this
 question  can  only  be  solved  satisfac-
 torily  by  the  two  Governments  con-
 cerned,  that  is,  the  Indonestan  Govern-
 ment  and  the  Government  of  the
 Netherlands,  taking  it  up  and  discus-
 sing  and  considering  it,  because  it  is
 obvious  that  unless  it  is  solved,  this
 kind  of  sore  will  continue,  poisoning
 not  only  their  relations  but,  to  some
 extent,  the  relations  of  Asia  and
 Europe.

 One  basic  fact  has  to  be  remember-
 ed,  regardless  of  the  particular
 problems  that  exist  in  parts  of  Asia,
 that  in  the  new  Asia  that  has  arisen,
 it  is  very  difficult  for  that  Asia  to  sto-
 mach  or  to  digest  any  foreign  occups-
 tion  anywhere.  That  is  regardless  of
 the  justification  of  any  particular
 problem;  it  just  goes  against  the  spirit
 of  the  times,  the  spirit  of  Asia  as  it  is.
 Such  foreign  occupation  may  continue
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 for  some  time,  a  short  time  or  a  long
 time,  but  it  will  always  be  resented;
 it  will  always  create  difficulties  and
 will  undoubtedly  ultimately  have  to  be
 given  up.

 If  that  is  so,  then  surely  it  is  the
 vath  of  wisdom  to  do  that  in  a  friendly
 co-operative  way  now  rather  than
 later  when  passions  have  been  roused
 much  more  intensely  and  feelings  are
 much  bitter.  So  I  earnestly  hope  that
 this  problem  of  Indonesia  will,  instead
 of  both  those  countries  involved  get-
 ting  more  and  more  angry  with  each
 other,  whatever  the  occasion  for  the
 anger  may  be,  should  be  dealt  with
 directly  by  them  by  discussing  it  by
 negotiation.  In  fact,  that  was  the  reso-
 lution  which  was  put  forward  before
 the  United  Nations,  which,  wunfortu-
 nately,  did  not  get  the  concurrence  of
 the  majority.

 There  is  another  country  very  near
 to  us,  very  close  to  us,  viz.  Nepal,
 where  the  King  has  recently  made  a
 statement  about  elections.  We  wel-
 come  any  statement  which  indicates
 that  elections  will  be  held  there  for
 we  feel  that  the  holding  of  elections,
 although  tnat  may  offer  some  difficul~
 tues,  is  the  only  proper  course  to  bring
 about  some  kind  of  a  Government
 responsible  to  a  legislature.  We  hope,
 therefore,  that  the  recent  difficulties
 which  the  Government  and  the  people
 in  Nepal  had  to  face  will  now  end  for
 the  time  being  and  all  their  energies
 will  be  directed  towards  the  prepara-
 tion  for  these  elections  and  the  other
 schemes  that  they  have  to  improve
 the  condition  of  the  people  of  Nepal.

 Now,  coming  to  the  big  and  broad
 issue,  the  major  issue  in  the  world
 which  todey  dominates  everything  else,
 the  issue  of  war  and  peace—I  do  not
 mean  to  say  that  war  is  round  the
 comer  and  suddenly  might  appear  and
 yet  it  is,  m  another  sense  not  round
 the  corner  but  almost  above  our  heads
 all  the  time  now—although  we  have
 referred  to  this  matter  many  times  here
 in  this  House  and  elsewhere,  I  do
 speak  about  this  in  terms  of  greater
 urgency  today  than  I  have  ever  done
 before.
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 The  other  day,  I  ventured  to  make
 & "द  appeal  which  was  addressed  to  the
 other”  great  countries  and  more  espe-
 cially  to  the  United  States  of  America
 and  the  Soviet  Union  because,  after
 alj,  it  is  on  those  who  hold  the  reins
 of  authority  in  these  two  countries
 that  the  question  of  peace  and  war
 depends.  I  ventured  to  address  an
 @ppeal  to  them  and  I  have  had  replies
 from  both,  the  heads  of  both  those
 countries.  They  have  appeared  in  the
 public  Press  and  so  I  need  not  refer
 to  them  in  any  detail.  I  am  very
 grateful  for  the  trouble  Mr.  Bulganin
 and  President  Eisenhower  have  taken
 to  reply  at  considerable  length.

 J  should  like  hon.  Members  to  consi-
 der  those  replies  because,  while  there
 appear  to  be  some  differences  in  ap-
 proach,  some  criticism  of  each  other,
 basically,  it  will  be  noticed  how  strong
 the  desire  for  peace  and  for  some
 arrangements  to  ensure  peace  is
 evident  from  both  those  replies,  It
 may  be  that  some  people  may  lay
 stress  on  the  differences;  but  I  think
 it  would  be  right  for  us  here  as  it
 would  be  right  anywhere  else  for  us,
 rather  to  lay  stress  on  the  similarities,
 on  the  common  urges,  on  the  common
 desires  and  the  common  objectives
 than  on  the  differences.  There  are
 differences,  of  course;  otherw'se,  there
 would  be  no  question  of  this  crisis
 having  arisen.  I  think  the  time  has
 come  when  this  issue  has  ceased  to
 be  completely  a  theoretical  issue  and
 jis  an  issue  of  the  highest  practical
 importance.

 It  is  an  issue  which  does  not  merely
 demand  a  moral  and  ethical  approach.
 है  hope  the  moral  and  ethical  approach
 igs  always  there;  but,  sometimes  the
 purely  moral  and  ethical  approach  is
 called  an  impractical  one.  There
 appears  to  be  some  strange  presump-
 tion  that  everything  practical  should
 be  immoral  and  unethical.  However,
 today,  I  would  certainly  lay  stress  on
 the  moral!  and  ethical  approach  because
 morality  and  ethics  are  involved  when
 there  is  a  question  of  extermination
 of  the  human  species  in  a  general
 way,  when  there  is  the  question  of  war
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 weapons  being  used  for  mass
 slaughter.  There  can  bigno  doubt  that
 from  any  approach  moral  and  ethical
 questions  are  involved.  But,  there  is
 something  much  more  perhaps  which
 may  be  appreciated  by  many  people
 and  that  is  a  very  definite,  practical,
 and,  if  you  like,  the  opportunist
 appreach  to  this  problem.

 And,  all  the  arguments  in  the  world,
 blaming  one  party  or  the  other,  will
 not  help  us  or  will  not  save  us  oF
 humanity  unless  there  is  some  solu-
 tion  of  this  problem.  The  time  has
 gone  by,  I  submit,  when  any  of  these
 great  countries,  opposed  to  each  other
 in  military  alliances  and  blecs  can
 morally  justify  their  attitude  or  their
 policy  by  criticising  the  other  party
 even  though  that  criticism  might  be
 justified  and  might  be  right.  It  will
 not  help  at  all  because  what  the  world
 seeks  to  achieve  is  not  some  self-
 justification  of  one’s  action  but  sur-
 vival,  freedom  from  the  daily  fear
 that  oppresses  humanity  today.

 In  Europe,  and  may  be  elsewhere,
 aircraft  fly  about  with  hydrogen
 bombs  on  them  all  the  time.  Why?
 Because  they  must  be  ever  ready  to,
 they  say,  defend  themselves.  What  an
 extraordinary  state  of  affairs!  Every
 country  does  the  most  aggressive  things
 in  the  name  of  defence.  But,  even
 if  that  was  necessary  in  the  name  of
 defence,  it  is  obvious  that  even  a  very
 slight  accident  might  let  loose  all  the
 horrors  of  war  to  prevent  which  all
 this  is  being  done.

 Now,  a  little  while  agc,  there  were
 some  resolutions  put  forward  in  the
 United  Nations;  and  I  should  like  to
 refer  to  them  because  they  represent
 an  approach  which  though  it  may  not
 be  considered  very  satisfactory  by
 hon.  Members  here—many  of  them—
 nevertheless  is  the  only  reasonable
 approach  left  today  to  deal  with  highly
 controversial  problems.  One  was  the
 resolution  on  Algeria  and  the  other
 was  the  resolution  which,  unfortu-
 nately,  did  not  succeed;  and  that  was
 the  Indonesia  resolution  which  I
 referred  to.  If  it  was  accepted  nothing
 much  would  have  happened  except
 that  it  would  have  opened  the  door  te
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 talk,  for  8  contideration  of  the  pro-
 blem  without  finally  committing  any-
 bedy  to  anything.  Naturally,  the  time
 will  have  to  come  sometime—however
 early  or  late.  However,  that  did  not
 get  the  two-thirds  majority.

 Now,  Algeria  has  been  8  terribly
 frustrating  problem,  frustrating  to
 everybody  ,  to  Algerians,  to  the  French
 and  the  others.  There  has  been  a
 horrible  war  going  on  and  the  accounts
 we  read  of  that  war  and  of  the  large-
 scale  killing  of  people  are  very  bad.
 How  is  one  to  deal  with  that  problem?
 Qur  reaction,  the  reaction  of  this
 House,  obvious  is  that  Aigeria  should
 be  independent.  True;  we  agree,  How
 are  we  to  help  Algeria  to  become
 independent?  By  passing  a  resolution
 in  this  House?  Perhaps,  this  is  an
 expression  of  the  will  of  this  Parlia-
 ment  but  that  does  not  go  far.  In  the
 United  Nations  also  the  same  diffi-
 culty  comes.

 Therefore,  the  attitude  we  have
 endeavoured  to  take  up  there  in  such
 problems,  where  our  views  are  com-
 pletely  well-known,  is,  nevertheless,
 not  merely  to  be  the  protagonists  of
 one  set  of  views.  loudly  proclaiming
 them  and  condemning  those  who
 oppose  us;  but,  rather,  we  have  always
 endeavoured  to  try  to  bring  about  a
 method  of  conciliation.  It  may  fail;
 it  may  not  succeed:  but  even  an
 attempt  to  do  that  is  helpful  In  this
 Algerian  affair,  a  resolution  was
 passed;  it  did  not  go  terribly  far.  But
 it  is  a  remarkable  thing,  where  such
 passions  are  involved,  that  the  reso-
 lution  was  passed  almost  unanimously
 in  the  UN.  It  is  a  remarkable  thing.
 Only  France  did  not  vote  for  it.  Even
 France  did  not  oppose  it.  That  itself
 shows  that  the  resolution  did  not  go
 very  far.  True.  But  it  helped.

 The  hon.  Members  smile.  They  are
 welcome  to  smile.  But  hon.  Members
 will  not  smile  and  may  not  =  smile
 when  they  have  to  deal  with  the  pro-
 blems  themselves:  as  to  what  exactly
 has  to  be  done  in  regard  to  it.  Just
 taking  up  a  brave  attitude,  the  attitude
 of  Don  Quixote  and  Sancho  Panza,
 charging  at  windmills  thinking  that
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 they  were  the  brave  knights  in
 armour-——that  is  past  except  that
 occasionally  it  appears  in  the  Opposi-
 tion  Benches.

 We  have  to  deal  with  tremendously
 difficult  problems,  which  apart  from
 the  difficulties  involved  in  them,  are
 on  the  verge  of  other  major  problems
 of  the  world.  The  hydrogen  bomb
 and  other  ballistic  weapons  and  the
 like  are  there  to  warn  you  of  what
 would  be  the  fate  of  the  world  if  a
 false  step  is  taken.  Today,  the  United
 States  of  America  and  the  Soviet
 Union  are  the  big  powers  with  the
 biggest,  longest  and  most  dangerous
 weapons.  The  United  Kingdom  has
 also  joined  with  the  Hydrogen  Bomb
 Club  though,  presumably,  it  is  weaker,
 comparatively  than  those  two.  I  have
 no  doubt  that,  within  8  relatively
 short  time,  France  will  also  be  experi-
 menting  with  its  test  hydrogen  bomb
 explosions

 So,  you  see  how  the  world  drifts  on
 and  I  have  no  doubt  that  other  coun-
 tries  will  do  so  in  another  year  or  six
 months.  It  will  go  on  and  it  will
 become  absolutely  impossible  to  con-
 trol  this  deterioration  and  _  decline.
 Therefore,  we  are  today  at  a  rather
 critical  moment  in  history—not  only
 in  our  country  but  the  world.  If  we
 fail  to  take  advantage  of  this  moment,
 the  results  may  be  very  bad.

 Recently,  only  two  or  three  days
 ago,  8  resolution  was  passed,  also
 unanimously,  by  the  UN—a  resolution
 sponsored  by  India,  Yugoslavia  and
 Sweden,  three  countries  which  are  not
 ahgned  with  any  bloc  of  nations.
 Although  they  have  different  ways,
 they  have  this  in  common  that  they
 are  not  m  military  alliances  with  any
 bloc  of  nations.  This  resolution  was
 on  peaceful  co-existence.  The  resolu-
 tion  referred  in  actual  terms  to  the
 so-called  five  principles  which  are
 well-known  and  which  were  originally
 drafted  and  placed  before  the  public
 in  a  document  signed  by  India  and
 China.  Since  then,  these  principles
 have  been  adopted  by  a  number  of
 countries,  It  is,  I  think,  a  great  gat
 that  even  in  the  form  they  have  ॥-..... ज
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 put  up  before  the  UN,  they  should
 nave  been  accepted  unanimously.

 I  do  not  attach  too  much  importance
 to  this  fact.  But,  I  do  wish  to  point
 out  that  ail  these  efforts  in  which
 India  has  played  a  considerable  part
 together  with  other  countries,  who
 are  equally  motivated  with  a  desire
 for  peace,  do  not  suddenly  tahe  us  out
 of  the  danger  zone.  They  are  all
 intended  to  help  create  an  atmosphere
 where  one  can  consider  the  problems
 of  today  in  a  very  objective  way
 without  this  terrible  oppression  of
 fear.

 There  was  a  resolution  proposed  by
 the  Soviet  Delegation  on  peaceful  co-
 existence  in  the  Political  Committee
 of  the  UN.  So  far  as  the  resolution
 went,  it  was  undoubtedly  one  with
 which  we  agreed.  None-the-less,  it
 was  not  a  resolution  which,  as  worded,
 was  acceptable  to  some  other  coun-
 tries.  Then,  some  other  countries,
 notably  India,  Yugoslavia  and  Sweden
 as  well  as  others,  conferred  and  placed
 a  different  draft  which  embodied  the
 substance  of  the  other  resolution  but
 tned  to  avoid  anything  said  m  it
 which  might  just  possibly  irritate  any
 country.  It  was  totally  unnecessary
 Fortunately,  we  were  successful  in
 this.  This  resolution  obtained  the
 approval  of  the  great  countries  The
 U.S  A.  supported  it  warmly  The
 Soviet  Delegation  were  not  only  good
 enough  to  support  this  but  withdrew
 their  own  resolution  so  that  it  might
 not  come  in  the  way.  Io  27  very
 grateful  to  them  for  this,  because,  in
 effect,  they  had  priority  for  their  reso-
 lution.  But,  they  withdrew  it.

 This  may  mean  little  but  it  means
 a  lot  too  because  it  shows  that  once
 the  approach  of  mutual  recrimination
 and  mutual  criticism  goes,  it  is  much
 easier  for  countries  to  come  together
 because,  in  the  final  analysis,  there  is
 a  tremendous  dea]  in  common  between
 these  apparently  rival  great  powers.
 Above  all,  there  is  the  common  desire
 to  survive.

 T  believe,  in  the  speech  that  Presi-
 dent  Eisenhower  delivered  at  the
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 NATO  Conference  yesterday—it
 appears  in  this  morning’s  papers—he
 says  that  the  time  has  gone  by  when
 there  can  be  any  victory  of  one  side
 over  another.  I  do  not  remember  his
 exact  words  I  am  giving  the  sense.
 The  time  has  come  when  any  right
 solution  can  Only  be  a  victory  for  all,
 he  has  said.

 Those  are  pregnant  words,  they  are
 very  right  indeed.  If  that  is  true,  it
 is  not  only  in  the  case  of  war.  This
 is  applied  presumably  to  the  possi-
 bility  of  war;  there  could  be  no
 victory  for  any  one.  The  only  real
 victory  for  everybedy  is  to  put  an
 end  to  this  fear  of  war.

 If  that  is  so,  that  approach  also
 apphes  and  should  apply  to  the  cold
 war,  I  cannot  understand  how  people
 talk  about  peace  and  the  necessity  for
 avoidance  of  war  but  at  the  same  time
 indulge  in  cold  war  which  precipitates
 or  adds  to  or  imcrease  our  passions
 and  brings  about  a_  situation  which
 progressively  is  more  dangerous  and
 may  burst  at  any  moment.

 I  would  again  beg  the  hon  Members
 to  read  carefully  what  Premier
 Bulganin  and  President  Eisenhower
 have  said  in  their  replies  to  me  and
 to  observe  how  much  there  is  in
 common  in  the  approach.  although
 they  criticise  each  other.  If  I  may
 say  so,  with  a  great  deal  of  respect,
 it  has  become  the  habit  to  criticise
 the  other  party,  although  criticism
 may  be  needed  occasionally.  Let  us
 at  least  lay  greater  stress  on  the  com-
 mon  bonds  than  on  the  points  of
 difference.

 Now,  it  3s  often  said  that  al!  this  is
 done  for  the  sake  of  security,  to
 ensure  security  It  is  a  strange  way
 to  ensure  security,  to  add  to  every
 conceivable  danger  But,  anyhow,  it
 is  in  the  name  of  security  that  all
 these  various  steps  are  justified.  In
 the  name  of  security  atomic  tests
 should  go  on,  in  the  name  of  security
 hydrogen  bombs  should  be  flown  all
 over  the  place,  in  the  name  of  security
 all  kinds  of  tremendous  weapons
 should  be  evolved,  and  in  the  name
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 of  security  each  party  should  slang
 the  other  and  thereby  create  an  atmos-
 Phere  where  danger  becomes  more
 acute.  I  do  not  myself  find  it  easy
 to  follow  these  arguments.  Of  course,
 I  must  and  everyone  must  recognise
 the  argument  for  security.  No  coun-
 try  and  no  government  can  risk  the
 future  of  itself,  or  can  accept  a  posi-
 tion  when  another  country  can  impose
 its  will  upon  it.  I  accept  that.  But,
 in  order  to  attain  security,  if  measures
 are  to  be  taken  which  really  endanger
 it  still  further,  then  you  fail  in  get-
 ting  that  security.

 I  do  not  propose  to  discuss  the
 various  subjects  that  have  come  up
 in  disarmament  conferences  and  in  the
 United  Nations  in  regard  to  disarma-
 ment,  because  it  is  a  complicated
 subject.  But  it  did  seem  to  us  some
 months  ago,  last  summer,  that  for  the
 first  time  an  agreement  became  con-
 ceivable,  that  means  an  agreement
 principally  between  two,  three  or  four
 great  powers.  We  may  vote  and  we
 may  pass  a  resolution  about  it,  but  it
 is  a  little  difficult  when  the  people
 who  possess  hydrogen  bombs  do  not
 agree  not  to  use  them.  Therefore,
 last  summer,  five  or  six  months  ago,
 there  was  some  hope  of  this  agree-
 ment,  but  a  little  later  various  things
 happened  which  almost  put  disarma-
 ment  into  the  shade,  it  hardiy  remained
 a  live  issue,  it  was  put  aside,  there
 was  a  complete  dead  pause  and  that
 continues  still.  It  is  very  unfortunate
 and  very  dangerous.  The  Soviet  Gov-
 ernment  withdrew  from  the  confer-
 ence—not  permanently,  of  course,  I
 hope,  but,  nevertheless,  for  the  time
 being  withdrew—and,  therefore,  at  the
 present  moment,  there  are  not  even
 talks  going  on  on  that  subject,  and
 that  is  a  dangerous  position.

 So,  it  is  not  for  me  here,  and
 especially  for  us  here,  to  argue  the
 details  of  disarmament.  It  is  a  fact
 that  the  differences  at  one  time  were
 very  limited,  but  something  else
 happened  which  widened  them.  That
 ‘something  else’  has  little  to  do,  I
 think,  with  the  actual  proposals  made
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 by  this  side  or  that  side;  that  ‘some-
 thing  else’  is  the  mental  approach  to
 the  problem,  the  approach  of  fear,  the
 approach  of  anger,  the  approach  of
 not  being  made  to  appear  that  one  is
 weak.  It  is  the  approach  which  uses
 the  words:  “Let  us  have  a  tough
 policy,  let  us  speak  from  strength”.

 We  have  been  hearing  these  words
 ef  “speaking  from  strength”  for  many
 years  now.  The  result  is:  not  the
 aceretion  of  strength  to  one  side;  when
 one  side  grows  a  little  stronger  the
 other  side  grows  stronger  also,  so
 that  merely  any  reference  of  strength
 induces  the  other  party  to  build  up
 its  strength  as  rapidly  as  possible,  and
 you  are  where  you  were.  perhaps  in
 a  worse  condition.

 It  is  extraordinary  how  old  slogans,
 old  phrases  and  old  pious  platitudes
 go  on  being  repeated  without  any  real
 attempt  being  made  to  grapple  and
 wrestle  with  this  problem  and  put  an
 end  to  it,  because  the  time  is  goneby
 for  resolutions,  the  time  is  gone  by  for
 just  wishful  thinking,  and  we  have
 to,  and  these  great  powers  have  to,
 come  to  grips  with  the  actual  reality,
 that  any  slight  slip  not  even  on  the
 part  of  their  governments  But  in
 individual  gentlemen  or  cormanders
 or  somebody  might  precipitate  a  world
 war.  Surely,  the  first  thing  necessary
 for  the  sake  of  security  is  to  prevent
 this  odd  slip  which  might  occur  on  the
 part  of  tens  of  thousands  of  persons
 who  are  in  command  here  and  there
 whereby  a  war  will  be  precipitated.

 I  should,  just  to  refresh  your
 memory,  like  to  read  to  you  this  reso-
 lution  on  co-existence,  that  was  passed
 by  the  United  Nations  a  few  days  age,
 which  represents  an  approach,  an
 outlook,  which  does  not  solve  any
 problem.  I  was  beginning  to  feel
 more  and  more  that  the  basic  difficulty
 that  we  have  is  this  mental  spproach,
 that  is  so  wrong.  There  are  difficul-
 ties  apart  from  that.  I  do  not  say
 that  a  change  of  mental  approach  wit
 solve  the  problems  of  the  world.  Of
 course,  not.  But  it  will  change  the
 nature  of  those  problems,  it  wil:  make
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 them  easier  of  solution,  and  it  will
 certainly  give  some  security  and  peace
 to  the  minds  of  men  and  women.  This
 was  the  resolution  on  co-existence:

 ‘The  General  Assembly  con-
 sidering  the  urgency  and  the
 importance  of  strengthening  inter-
 national  peace  and  of  developing
 peaceful  and  neighbourly  relations
 among  States  irrespective  of  their
 divergences  or  the  relative  stages
 and  nature  of  their  political,
 economic  and  social  development,

 Recalling  that  among  the  funda-
 mental  objectives  of  the  Charter
 are  the  maintenance  of  inter-
 national  peace  and  security  and

 friendly  co-operation  among
 States,

 Realising  the  need  to  promote
 these  objectives  and  to  develop
 peaceful  and  tolerant  relations
 among  States  in  conformity  with
 the  Charter,  based  on  mutual  res-
 pect  and  benefit,  non-aggression,
 respect  for  each  other’s
 sovereignty,  equality  and  terri-
 torial  integrity  and  non-interven-
 tion  in  one  another’s  internal
 affairs,  and  to  fulfil  the  purposes
 and  principles  of  the  Charter,

 Recognising  the  need  to  broad-
 en  international  co-operation,  to
 reduce  tensions,  and  to  settle  dif-
 ferences  and  disputes  among
 States  by  peaceful  means,

 Calls  upon  all  States  to  make
 every  effort  to  strengthen  inter-
 national  peace,  and  to  develop
 friendly  and  co-operative  relations
 and  settle  disputes  by  peaceful
 means  as  enjoined  in  the  Charter
 and  as  set  forth  in  this  Resolu-
 tion.”
 If  the  spirit  underlying  this  resolu-

 tion  actuated  the  Governments  con-
 cerned,  well,  a  very  great  deal  of  pro-
 gress  would  be  made.

 People  seem  to  think  today,  some
 people,  that  the  conflicts,  the  diffe-
 rences  that  separate  nations  are  al-
 most  unbridgeable;  that  either  war
 comes  with  whatever  it  may  bring,  or
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 else  rival  and  armed  camps  costinue
 glaring  at  each  other,  at  the  most
 with  some  kind  of  uneasy  co-exis-
 tence.  Only  eleven  years  ago—or  is
 it  twelve  now?—-the  last  Great  War
 ended,  and  if  hon.  Members  can  take
 back  their  minds  to  the  date  of  the
 war,  when  the  war  was  occurring,
 they  will  remember  the  bitter  pas-
 sions  and  hatred  that  were  aroused
 between  the  enemies,  and  now  we  see
 that  those  countries  that  were  enemies
 are  closely  allied  teday;  they  are
 allies  today  in  military  alliances  and
 also  ideological  and  other  alliances.
 And,  we  see  those  countries,  that
 were  allies,  poles  apart,  today  afraid
 of  each  other,  threatening  each  other.
 Is  that  not  extraordinary?  But  is  it
 not  still  more  extraordinary  that  peo-
 ple  should  think  that  the  present
 bitter  differences  should  continue  for
 ever?  <All  history  shows  us  that
 friends  and  allies  sometimes  become
 enemies  and  enemies  become  friends,
 and  even  the  history  of  the  last  ten
 years  has  shown  us  this.  Why  then
 persist  in  a  policy  which  perpetuates
 these  enmities?  Even  a  bitter  and
 bloody  war  comes  to  an  end  and  there
 is  peace  at  the  end  of  it,  after  a  ter-
 rible  slaughter  and  killing  and  des-
 truction.  Why  wait  for  a  war  before
 you  seek  peace?

 Surely  it  should  be  wiser  to  have
 peace  before  a  war  comes  or  to  work
 for  it  and  not  to  allow  yourselves  to
 be  driven  into  a  war.  That  of  course
 would  be  so  at  any  time,  but  now,
 when  we  have  reached  the  age  of
 these  tremendous  ballistic  weapons,
 hydrogen  bombs  and  space  travel,  we
 have  reached  an  age  where  ail  old
 conceptions  do  not  apply.  Nobody
 knows  what  the  future  might  be.  It
 is  said  by  people  who  know  some-
 thing  about  military  and  defence  mat-
 ters  that  in  a  war  that  may  come
 things  will  be  completely  different, that  all  the  tactics  and  the  strategy learnt  previously,  even  in  the  last
 great  war,  would  not  apply.  because
 conditions  are  completely  different,
 That  is  so.

 May  I  suggest  that  conditions  of
 thinking,  of  political  and  international
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 thinking,  are  aisco  completely  diffe-
 rent  now?  And  merely  repeating  old
 slogans,  old  phrases  and  the  old  men-
 tal  approaches  does  not  help  today.
 The  problems  are  different.  The  way
 the  problems  have  arisen,  the  way
 these  big,  enormous  weapons  have
 come  into  being—great  forces  are
 being  released—require  entirely  a
 different  order  of  thinking.

 I  would  add,  with  great  humility
 and  great  respect,  that  they  also  de-
 mand  some  consideration  on  a  diffe-
 rent  plane  than  the  purely  military
 plane;  some  consideration  which  I
 cannot  describe  properly  perhaps,  say,
 some  consideration  on  an_  ethical
 plane;  but  quite  apart  from  that,  even
 on  the  strictest  material,  defence  and
 Military  plane,  which  is  so  alike,  on
 a  political  plane,  because  international
 affairs  and  defence  are  closely  allied
 to  each  other.  If  defence  thinking
 has  got  to  be  on  a  very,  very  diffe-
 rent  line,  then  surely  political  think-
 ing  on  the  international  plane  must
 also  be  equally  different,  and  it  is  not
 good  enough  to  think  in  the  same  old
 way.

 And  the  full  realisation  must  come
 —if  I  may  repeat  President  Eisen-
 hower’s  statement—that  there  can  be
 no  settlement  and  no  real  peace  un-
 Jess  it  is  a  victory  for  all.  If  any
 Broup  or  country  thinks  that  it  is
 going  to  score  in  the  cold  war  it  is
 mistaken,  much  less  in  the  hot  war.
 In  either  hot  war  or  cold  war  you
 can  go  on  till  you  destroy  each  other.

 Therefore,  the  only  way  is  to
 approach  it  differently  and  realise
 that  war  can  no  longer  solve  these
 problems,  cold  or  hot,  and  also  rea-
 lise,  which  is  a  fact,  that  the
 People  of  every  country,  barring  none,
 passionately  desire  peace.  There  is
 no  doubt  about  it;  whéther  it  is  the
 People  of  the  United  States  or  the
 Soviet  Union  or  any  other  country,
 they  desire  passionately  peace.  Why
 not  then  allow  this  tremendous  urge
 for  peace  to  have  full  play  and  to
 help  in  reaching  agreements  between
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 these  countries  which  ensure  ‘their
 peace?

 Y  would  like  just  to  mention  one
 matter.  Today,  the  NATO  council  is
 meeting  in  Paris.  It  is  not  for  me  to
 advise  them,  because,  as  I  have
 indicated  previously,  we  are  not  very
 much  in  favour  of  these  military  al-
 liances  today;  we  do  not  think  they
 create  that  atmosphere  which  will
 lead  to  a_  settlement.  As  I  snid
 previously,  it  is  not  for  me  to  say,
 and  I  am  only  talking  about  the  posi-
 tion  today.  Every  step  of  this  kind
 is  met  by  a  counter-step  on  the  other
 side;  there  you  are  where  you  were.
 Anyhow  they  are  meeting  and  they
 consist  of  great  powers,  and  I  do
 earnestly  hope  that  their  deliberations
 will  lead  to  a  peaceful  approach  and
 not  to  this  attempt  at  continued
 rivalry.

 No  one  knows--I  do  not  at  any
 rate—-which  power  today  is  stronger.
 Today,  in  the  realm  of  these  new
 types  of  weapons,  may  be  in  some
 the  United  States  may  be  stronger
 and  in  some  other  matters  the  Soviet
 Union  might  be  stronger.  But  the
 point  is  that  both  are  strong  enough
 to  destroy  the  Jother  and  the  world.
 So,  it  matters  very  little  who  has  got
 a  litle  edge  on  the  other  or  is  a
 little  stronger  than  the  other.  If  that
 is  so,  then  this  rivalry  in  weapons
 ceases  to  have  much  meaning,  be-
 cause,  even  if  you  get  some  slightly
 better  weapon,  you  will  be  destroyed
 nevertheless.

 One  thing  more,  just  to  clarify  a
 matter  which  sometimes  people  may
 not  be  sure  of.  It  is  about  Kashmir
 and  the  recent  resolution  in  the
 Security  Council  and  the  fact  that
 Dr.  Graham  has  been  invited  in  that
 resolution  to  visit  India  and  Pakistan.
 Our  position  has  been  stated  with
 such  clarity  and  force  by  our  repre-
 sentative,  Shri  Krishna  Menon,  that
 it  is  not  necessary  for  me  to  say  any-
 thing  about  it  except  to  say  that  what
 our  representative  has  said  there  Is
 precisely  our  position.  Let  there  be
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 no  mistake  about  it.  He  has  stated
 our  position  and  the  whole  history  of
 this  Kashmir  case  with  great  lucidity.

 This  problem  of  Kashmir,  accord-
 ing  to  us,  cannot  be  solved  till  the
 whole  approach  is  not  a  different  one,
 till  the  whole  approach  is  not  one  of
 the  vacation  of  aggression  which
 Pakistan  has  committed,  If  that  is
 admitted  then  other  things  flow  from
 it.  If  that  is  not  admitted,  then  no
 step  forward  can  be  taken  about  this.
 Dr.  Graham  has  been  invited  by  the
 Security  Council  to  visit  here.  Dr.
 Graham  is  of  course  welcome  to  come
 here.  He  is  an  esteemable  gentleman
 as  many  of  us  know.  The  other  peo-
 ple  also,  if  they  wish  to  come  here,
 can  come  here.  But  we  have  made
 clear,  our  representative  in  the  Secu-
 rity  Council  made  it  perfectly  clear,
 that  we  are  not  prepared  to  consider
 this  visit  of  Dr.  Graham  as  some  kind
 of  continuation  of  his  previous  visits
 or  a  continuation  of  the  previous  talks
 which  he  had  with  us.  Conditions
 have  changed  completely  and  we  are
 not  prepared  to  continue  those  talks
 in  that  context.  Otherwise,  he  is  wel-
 come  as  all  others  are  welcome.

 Mr.  Speaker:  There  are  a  number
 of  amendments.  I  shall  call  one  after
 the  other.

 Shri  Jaganatha  Rao  (Koraput):  7
 beg  to  move:

 ‘That  for  the  original  motion,
 the  following  be  =  substituted,
 namely  :—

 “This  House  having  consider-
 ed  the  present  §  International
 situation  and  the  policy  of  the
 Government  of  India  in  relation
 thereto,  fully  agrees  with  it  and
 approves  the  said  policy.”,

 Shri  Kalika  Singh  (Azamgarh):  I
 beg  to  move:
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 ‘That  for  the  original  motion,
 the  following  be  substituted,
 namely  :—

 “This  House  having  consider-
 ed  the  present  international
 situation  and  the  policy  of  the
 Government  of  India  in  relation
 thereto,  is  of  the  opinion,—

 (a)  that  members  of  the
 Commonwealth  whose  atti-
 tudes  do  not  appear  to  be  im-
 partial  in  the  =  situation  of
 Kashmir  and  Goa  be  suitably
 warned  in  the  interest  of  the
 Unity  of  Commonwealth;

 (b)  that  the  United  Nations
 be  asked  to  inquire  into  the
 source  which  influenced  the
 decision  of  the  United  Nations
 Department  of  Publicity
 according  to  which  Kashmir
 was  shown  as  a  disputed  ter-
 ritory  in  the  United  Nations
 map  published  this  year;

 (c)  that  Big  Powers  other
 than  U.S.S.R.  who  have  not
 yet  taken  decisions  on  the
 request  of  the  Government  of
 India  to  stop  making  experi-
 mental  tests  of  nuclear  wea-
 pons  be  moved  again  to  take
 a  positive  attitude  in  the
 interest  of  humanity  at  large;
 and

 (d)  that  recommendation  be
 made  for  suitable  amend-
 ment  of  the  United  Nations
 Charter  to  base  the  represen-
 tation  in  United  Nations  or-
 ganisation  as  far  as  possible
 on  a  population  basis,  giving
 due  weightage  to  members
 with  small  populaticas.”’

 Mr.  Speaker:  This  amendment  is
 subject  to  correction  here  and  there.
 Some  motions  may  not  be  in  order.
 I  shall  have  it  checked.

 Shri  Naldurgker  (Osmanabad):  I
 beg  to  move:

 ‘That  for  the  original  motion,
 the  following  be  substituted,
 namely  :—

 “This  House  having  consider-
 ead  the  present  international
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 (Shri  Naldurgker}
 situation  and  the  policy  of  the
 Government  of  India  in  relation
 thereto,  expresses  its  concern
 over  the  present  explosive  in-  the  policy  be  approved  for  it  is
 ternational  situation  created  by  in  conformity  with  Panch
 the  armament  race,  vast  pro-  Shila.”,
 duction  of  nuclear  weapons  and  8  hrs.
 cold  war  existing  between  some  Shrimati  la  Palchoudburl  (Nabad-
 Big  Powers  agree  with  the  non-

 wip):  Sir  I  beg  to  move:
 alignment  policy  of  the  Gov-
 ernment  of  India  and  appreves  ‘That  for  the  original  motion.
 their  policy  of  maintaining  the  following  be  substituted,  name-
 friendly  alliances  with  =  all  ly:—
 nations  of  the  world  and  com-
 mends  the  steps  frequently
 taken  by  them  tranquillising

 situation  and  the  policy  of  the
 Government  of  India  in  relation
 thereto,  is  of  the  opinion  that

 “This  House  having  consider-
 ed  the  present  international
 situation  and  the  policy  of  the  +

 and  a  aaa  world  ten  Government  of  India  in  relation
 minated  inte  world-war.”’  thereto,  i  of  the  opinion

 that keeping  in  view  the  present  in.
 Shri  Naushir  Bharocha  (East  ternational  situation,  the  policy

 Khandesh):  I  beg  to  move:  followed  by  the  Government  of
 ‘That  for  the  original  motion,  India  is  not  only  consistent  with

 the  following  be  substituted,  ure:  aims  बाते  obierts  ०  Panch

 namely:—
 Shila  but  is  the  only  right
 policy  that  could  possibly  be
 followed  and  it  therefore  be
 approved  and  commended  to
 Governments  of  other  countries

 “Phis  House  having  consider-
 ed  the  present  international
 situation  and  the  policy  of  the
 Government  of  India  in  relation  of  the  world.”,
 thereto,  urges  the  adoption  of  a
 more  effective  policy  with  re-  Shri  Kasiiwal  (Kotah):  Sir,  I  beg
 gard  to  Goa  and  other  Portu-  to  move:

 guese  enclaves.”’  ‘That  for  the  original  motion,  the
 following  be  ti  —

 Shri  Radhe  Raman  (Delhi):  I  beg
 &

 he
 substituted,  namely

 to  move:  “This  House  having  consider-
 ed  the  present  international
 situation  and  the  policy  of  the
 Government  of  India  in  relation
 thereto,  fully  agrees  with  and

 ‘That  for  the  original  motion,
 the  following  be  substituted,
 namely:—

 “This  House  having  consider-
 ed  the  present  international
 situation  and  the  policy  of  the
 Government  of  India  in  relation
 thereto,  approves  the  said

 approves  the  said  policy  and
 wholeheartedly  supports  the
 praiseworthy  efforts  of  Govern-
 ment  in  pursuit  of  a  Disarma-
 ment  Agreement  acceptable  to
 all  nations.”  ?

 policy.”’

 Shri  D.  C.  Sharma  (Gurdaspur):  I
 beg  to  move:

 Shri  Vajpayee  (Balrampur):  Sir,  I
 beg  to  move:

 ‘That  for  the  original  motion,  ‘That  for  the  original  motion,
 the  following  be  substituted,  the  following  be  substituted,
 namely:—  namely  :—

 “This  House  having  consider-  “This  House  having  consider-
 ed  the  present  international  ed  the  present  §  internationa?
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 situation  and  policy  of  the  Gov-
 ernment  of  India  in  relation
 thereto,  urges  that-—

 कते  the  U.  N.  be  informed
 that  the  Government  of  India
 is  not  prepared  to  hold  =  any
 parleys  with  its  representa-
 five  Dr.  Graham  about  the
 Kashmir  issue  except  in  so
 far  as,  it  concerns  the  vaca-
 tion  of  the  illegally  occupied
 portion  of  Kashmir;

 (b)  the  grave  issue  occa-
 sioned  by  the  continuous
 exodus  of  East  Bengal  Hindus
 owing  to  conditions  of  dire
 insecurity  there,  be  referred
 to  the  United  Nations;  and

 (९)  early  steps  be  taken  to
 integrate  the  liberated  areas
 of  Dadra  and  Nagar  Haveli
 with  the  rest  of  India.”’

 Mr.  Speaker:  I  have  received  an
 amendment  from  Shrimati  Renuka
 Ray  just  now.  It  is  only  a  substitute
 motion  on  the  lines  of  the  other  ones.

 Shrimati  Rennka  Kay  (Malda):  Sir,
 I  beg  to  move:

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  present  international  situation
 and  the  policy  of  the  Government
 of  India  in  relation  thereto,  is  of
 opinion  that  it  is  the  only  way
 through  which  peace  and  tran-
 quility  can  prevail  in  the  world
 and  hopes  that  the  implication  of
 India's  objective  stand  on  all
 issues  including  these  which
 affect  her  materially,  will  be  fully
 understood  and  find  an  effective
 persons  amongst  the  peoples  and
 Governments  of  all  Nations.”’

 Mr.  Speaker:  All  the  substitute
 motions  are  before  the  House.  I!
 wish  to  announce  that  I  propose  to
 allow  leaders  of  groups  twenty  to
 thirty  minutes  and  others  fifteen
 Minutes.  The  motion  and  the  amend-
 ments  are  before  the  House  The
 discussion  may  now  start.
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 Shrt  8.  डी...  Dange  (Bombay  City—
 Central):  Sir,  the  Prime  Minister
 has  made  an  extremely  important
 statement.  At  the  very  otstset  I
 have  to  say  that  our  Party  fully  sup-
 ports  the  essence  of  the  policy  that.
 he  has  outlined  in  his  statement.  In
 this  matter  at  least  our  party  does.
 not  stand  in  what  is  called  opposi-
 tion  to  the  foreign  policy  of  Govern-
 ment.  Therefore,  one  might  think
 whether  I  have  any  further  remaris
 to  offer.  Certainly  I  have,  because
 while  we  do  fully  support  the  essence
 of  the  policy,  and  while  we  fully  sup-
 port  the  important  statement  that  he
 has  made,  we  might  here  and  trere
 advance  certain  arguments  in  sup-
 port  of  that  policy.  We  might  here
 and  there  emphasise  one  or  the  other
 of  the  points  and  in  order  to  point
 out  that  emphasis,  I  venture  to  offer
 a  few  remarks.

 The  Prime  Minister  has  already
 drawn  the  attention  of  the  House  and
 the  country  to  the  situation  which
 prevails  today  am  which  the  great
 powers  possess  tremendous  instru-
 ments  of  destruction,  and  in  the  con-
 text  of  such  a  situation  how  it  is
 exteremely  urgent  that  the  ques-
 tion  of  peace  be  taken  seriously
 by  all  the  countries.  In  accord-
 ance  with  this  statement  and  this
 sentiment,  it  is  necessary  to  point
 out  to  the  people  certain  recent
 events  in  this  field  and  to  bring  out
 how  a  weapon  here  and  a  weapon
 there  may  be  alike  in  appearance,
 but  the  two  connote  two  different
 things  and  two  different  conclusions.

 To  give  an  illustration,  when  ‘the
 first  atom  was  split  in  the  world,  it
 produced  an  atom  bomb  was  made  in
 use  of  the  atom  bomb  was  made  in
 order  to  devastate  two  cities  and  wipe
 out  a  few  hundred  thousand  pecpie.
 The  same  atom  was  split  in  another
 country  and  on  a  larger  scale  and  out
 of  it,  and  as  a  continuation  of  that
 development  was  born  the  inter-
 Continental  Ballistic  Missile,  in  snort
 called  the  ICBM.  The  ICBM  was  pro-
 duced  by  the  Soviet  Union.  The  first
 atom  bomb  killed  human  being  of  two
 cities  and  it  is  not  an  accident  that
 the  first  ICBM  was  used  to  launch  a
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 ™man-made  moon  in  the  space  to  study
 the  behaviour  of  the  atmosphere  in
 the  upper  layers  and  to  put  that  ICBM
 in  the  service  of  human  good.  Hf  the
 ICBM  can  be  used  as  an  instrument
 of  destruction,  certainly  it  can  be  used
 as  an  element  in  the  security  of  the
 Soviet  Union.  But  is  it  a  historical
 accident?  Is  it  an  accident  that  the
 first  atom  split  in  America  had  to
 be  used  in  war  and  had  to  be  used  as
 a  threat  of  a  new  war  after  the  Second
 War  and  as  an  instrument  of  the
 Policy  of  cold  war?  Or  is  it  a  pure
 accident  that  the  ICBM  is  used  to
 launch  a  sputnik  in  the  air  to  give
 news  for  human  good?

 Therefore  it  is  no  use  our  going  to
 the  people  and  saying:  instruments  of
 destruction  exist;  there  is  threat  of
 ‘war  on  either  side  and  everyone  who
 has  the  instrument  threatens  8  war.
 ‘We  must  tell  the  people  that  instru-
 men‘s  by  themselves  do  not  create
 war.  It  is  not  merely  their  foreign
 Policy  that  creates  war.  There  are
 interests  behind  war.  It  is  not  just
 because  some  people  either  in
 America  or  in  England  or  in  France
 or  in  Soviet  Union  get  mad  and  start
 releasing  missiles.  No.  It  is  just
 because  there  are  definile  interests.

 For  example,  what  are  the  interests
 that  attack  Indonesia?  Nothing  to  do
 with  atom;  nothing  to  do  witk
 missies;  nothing  to  do  with  the
 foreign  policy  of  Holland  as  such.
 But  they  want  plantations;  they  want
 to  preserve  the  mines;  they  do  not
 like  Indonesians  to  get  possession  of
 them.  Therefore,  they  go  and  take  8
 chunk  of  the  territory  of  Indonesia
 and  create  conditions  of  war.  Now
 here  the  foreign  policy  of  Holland
 may  be  of  world  peace.  But  the  very
 desire  to  possess  colonies  pushes  it
 into  conditions  of  war  and  to  condi-
 tions  of  disturbing  peace.

 Therefore,  what  I  wish  to  submit
 first  is  this:  let  us  go  to  the  people
 and  te!]  them:  instruments  of  destruc-
 tion  exist,  but  watch  who  uses  them
 for  what  purpose,  and  what  is  the
 ultimate  use  of  these  missiles  in  a
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 given  social  system  that  exists  among
 the  different  powers  in  the  different
 countries.  For  example,  the  use  of
 war  in  a  capitalist  sys‘em,  in  an
 imperialist  s}stem  like  Engiand,  like
 France  and  like  America,  is  to  do
 wha.?  To  seize  colonies,  to  seize
 Africa,  to  attack  Egypt,  to  seize  Indo-
 nesia,  to  threaten  even  the  security  of
 India,  and  as  was  said  the  other  day,
 by  armipg  a  neighbour  next-door  and
 creating  trouble  in  Kashmir.

 Now  these  events  follow  from  a
 power  or  two  powers  who  posses  the
 atom  bomb,  but  the  same  type  07
 events  dn  not  follow  from  another
 power  which  possesses  the  atom  bomb,
 and  a  better  one.  Why  don’t  they
 follow  from  it?  They  do  not  fSllow
 from  the  other  powers,  that  is,  the
 powers  of  the  socialist  camp,  because
 they  have  no  need  for  colonialism,
 they  have  no  need  to  hold  Africa,  or
 India,  or  Indonesia  or  the  Suez  Canal
 in  their  clutches.

 Therefore  we  must  not  lose  sight  of
 the  fact.  The  Prime  Minis‘er  may  not
 emphasise  this;  he  need  not  6०  it;
 perhavs  he  may  not  lke  to  do  it
 because  of  his  position.  He  has  to
 act  as  the  man  who  produced  this
 policy  un  order  to  get  certain  things
 on  th:  peace  front  done,  but  certainly
 we  sthers  must  study  the  problem  in
 greater  detail  and  emphasise  other
 facts  also.  (Laughter)  I  do  not  under.
 stand  the  meaning  of  the  laughter,
 unless  it  is  a  private  chat.

 Shri  Nath  Pai  (Rajapur):  Is
 laughter  also  unparliamentary?  We
 are  hearing  this  for  the  first  time.

 Shri  8.  A.  Dange:  You  are  at  liberty
 to  laugh.

 Shri  Nath  Pai:  First  there  was  an
 attack  on  smile,  now  on  laughter.

 Shri  S.A.  Dange:  Questions  of  war
 and  peace  are  more  serious.  We  are
 not  having  war  here,  I  suppose.

 Shri  Nath  Pai:  Let  us  «ee.
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 Mr.  Speaker:  I  would  Hke  hon.
 Members  to  aviod  both  these  as  far
 as  possibie.

 Shri 8.  A.  Dange:  As  he  has  said,
 Jet  us  see,

 Let  us  see  how  the  existence  of
 these  missiles  in  the  hands  of  different
 powers  lead  to  different  results.  This
 launching  of  the  Sputnik  ‘is  one  of  the
 greatest  events.  It  is  not  merely  an
 event  in  the  scientific  world;  it  is  an
 event  which  affects  the  whole  of
 humanity  not  only  in  its  conceptions
 of  the  world,  the  universe,  philosophy,
 religion  and  so  on,  but  it  has  =  an
 immediate  effect.  What  was  the
 immediate  effect?  We  can  read  the
 English  papers.  The  Economist  wrote
 that  the  launching  of  the  Sputnik  has
 strengthened  the  temerity  of  the
 Middle-East  countries  and  the  Arab
 bloc  in  its  defiance  against  the  West.
 The  launching  of  the  Sputnik  has
 s’rengthened  the  freedom  movement
 in  the  Arab  countries  and  has  enabled
 them  to  defy  the  demands  of  either
 America  or  of  England  or  of  France.
 It  has  strengthened  the  will  to  fight
 among  the  Algerians,  the  Indonesians
 and  the  African  people.  It  has  streng-
 thened  the  will  to  fight  among
 the  Indonesians,  because  the  mighty
 tone  of  those  gentlemen  who  talk  of
 taking  the  world  to  «he  brink  of  war
 and  then  withdrawing  perhaps  in
 fright  or  in  wisdom-—I  do  not  know
 which—has  gone  down  a  bit.

 Therefore,  the  Sputnik  served  as  an
 element  of  peace.  The  ICBM  has
 served  as  an  element  of  toning  down
 the  hauteur  of  war-mongoring
 diplomats.  Therefore,  thé  existence
 of  the  missile  is  not  existence  in
 abstract,  in  the  hands  of  abstract
 powers,  But  it  is  a  positive  element
 in  the  hands  of  certain  powers  with  a
 positive,  social  and  political  foreign
 Policy.  That  is  a  thing  which  we
 ought  to  see  and  which  certainly
 many  people  do  see  in  the  world.

 For  example,  today,  what  has
 emboldened  France  to  walk  out  of  the
 NATO  and  defy  Dulles’s  dictates,
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 begguse  they  say,  Gentlemen,  se:  Jong
 what  was  the  situation  in  interna  tonal
 relations  even  on  the  field  of  war?
 England  used  to  say,  launch  a  war
 against  France  and  retreat  behind  the
 channel,  because  so  long  nobody  could
 eross  the  channel;  even  Napolean  and
 Hitler  failed.  Then  came  the  bomber.
 But  the  bomber  could  not  immediate-
 ly  reach  from  Berlin  tio  New  York.
 America  could  say,  jou  fight
 in  Europe  and  |  am  at  a  safe  distance,
 Now  they  find  that  somefning  launch-
 ed  from  Moscow  can  reach  New  York,
 if  you  threaten  to  launch  from  New
 York  at  Moscow.  When  that  know-
 ledge  comes,  then  a  certain  sobriety
 comes;  a  certain  reduction  of  the
 atmosphere  of  hauteur  comes.  There-
 fore,  the  ICBM  comes  as  an  e'ement
 of  peace.  That  is  what  has  enabled
 a  power  like  France  which  heart'ly
 joined  England  in  attacking  Egypt  for
 possessing  the  Suez  Cane},  to  defy
 Dulles  and  say—even  the  other
 powers  say,  “None  of  your  medium-~
 range  missiles  here”.

 America  now  talks  of  medium-
 range  missiles  in  Paris,  Berlin  and
 Amsterdam,  because  it  has  not  got
 long-range  missiles.  A  small  country
 like  Norway,  which  some  years  ago
 joined  the  NATO  powers,  a  small
 country  like  West  Germany,  which  is
 a  part  of  NATO,  now  cautions,  “Well,
 Gentlemen;  the  argument  is  very
 simple.  You  want  to  put  medium-
 range  missiles  in  Europe  and  you
 retreat  to  New  York.  We  get  the  fun
 of  it,  is  it,  at  the  hands  of  somebody
 else?  Such  a  policy  is  not  to  our
 safety.  It  may  be  to  the  safety  of  the
 American  investment;  it  may  be  the
 safety  of  the  American  war-mongers.
 They  have  the  long-range;  we  possess
 the  medium-range  and  you  have  no
 range  at  all  and  you  retreat.”  This
 kind  of  security  at  the  expense  of
 other  powers,  now  the  NATO  powers
 are  not  willing  to  admit.

 So.  there  is  a  crack  in  the  NATO
 front,  This  solid  front  which  was
 willing  to  launch  policies  of  war  is
 cracking.  Why  is  it  cracking?
 Because  of  the  ICBM,  because  of  the
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 Sputnik  and  because  of  the  strength
 that  is  now  shown  against  the  war-
 mongering  powers.  ‘Therefore,  the
 Sputnik  is  a  great  event,  when  it  was
 launched  in  October  this  year.  It  has
 acted  as  an  element  of  peace,  not
 because  it  has  a  jiong  range,  but
 because  the  power  which  possesses
 that  is  not  an  ordinary  power  in  the
 sense  of  the  term  in  which  we  use  it,
 but  a  power  which  has  no  colonial
 ambitions,  no  monopoly  profits,
 getting  5  or  8  per  cenf.  bank  interest
 at  the  cost  of  under-developed  coun-
 tries.  It  is  a  power  which  is  interest-
 ed  in  building  socialism.  Therefore,
 this  new  element  in  the  new  situation
 of  international  politics  has  got  to  be
 taken  note  of,  And  it  was  a  very
 happy  thing  to  find  that  our  Prime
 Minister  took  the  immediate  initiative
 to  call  upon  those  countries  which
 possess  these  powers  to  come  together
 again  and  discuss  peace,  to  agree  to
 suspend  the  test  of  atomic  bombs  and
 hydrogen  bombs  and  come  together
 for  discussions  of  peace.  Therefore,
 we  support  that  initiative  and  we
 congratulate  him  for  having  taken
 that  initiative.

 We  certainly  cannot  fail  to  take
 note  that  there  may  be  hesitations,
 bickerings  and  arguments  in  the
 replies  that  we  have  received.
 Certainly,  there  is  an  element  of  truth
 in  the  statement  of  bofh  Mr.  Eisen-
 hower  and  Mr.  Bulganin.  They
 stand  for  peace;  no  doubt  they  have
 expressed  that  they  want  peace.  But
 one  says  that  he  agrees  to  suspend  the
 tests;  the  other  says  that  he  also
 agrees  to  suspend  the  tests,  but  if  I
 understand  them  aright,  the
 Americans  want  to  suspend  only  on
 the  condition  that  the  disarmament
 question  is  resolved.  If  I  understand
 Mr.  Bulganin’s  letter  aright,  it  is  that
 they  are  prepared  to  suspend  the  tests
 without  any  condition,  let  the  others
 agree.  So,  it  is  unconditional  in  the
 sense  that  they  do  not  put  conditions
 of  other  subjects.  The  uriconditional
 readiness  on  the  part  of  Mr.  Bulganin
 is  of  greater  help  I  feel,  than  the
 conditions  put  by  the  Americans.  But
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 as  our  Prime  Minister  bas  expressed
 the  hope  that  they  too  later  on  will
 see  the  madness  of  the  race  and  also
 accept  the  sentiments  which  have  been
 put  forward  from  the  Prime  Minis-
 ter’s  side  to  these  ceuntries.

 A  second  event  of  importance  has
 happened  in  the  international  world
 next  to  the  Sputnik.  Sputnik  in  the
 domain  of  science;  but  there  is
 another  event  which  happened  as
 important  as  the  Sputnik  but  in  the
 domain  of  thinking,  in  the  domain  of
 ideology.  7६  certainly  is  good  that
 that  thing  has  happened  in  terms  of
 the  policies  enunciated  by  our  country
 and  that  second  event  is  that  the  82
 countries  of  U.N.O.  have  accepted  a
 resolution  on  peaceful  co-existence.
 Why  do  I  call  that  a  second  great
 event?  In  the  resolution  itself,
 maybe  the  word  “co-existence”  is  not
 spelt  like  that,  but  as  you  will  see,
 there  is  a  vision  of  peaceful  co-
 existence.  You  can  recall  the
 atmosphere  that  prevailed  some  years
 ago  when  the  name  of  peace  was
 mentioned,  the  atmosphere’  that
 prevailed  some  years  ago  when  fo-
 existence  was  mentioned.  I  will
 remind  the  House,  from  where  this
 word  co-existence  and  this  policy  of
 co-existence  came.  The  policy  and
 the  word  first  came  into  existence  in
 this  world  when  the  Soviet  Union
 came  into  existence  and  it  was
 enunciated  then.  It  was  in  those  dass
 denied.  Even  the  word  was  hated
 because  it  came  from  Lenin,  because
 the  word  came  from  Marx-Leninism
 which  believes  in  peaceful  co-
 existence.  No  diplomat,  no  organisa-
 tion,  which  was  not  socialist  in  its
 very  blood  would  tolerate  the  word
 “co-existence”.  They  would  say,  “Oh!
 It  comes  from  the  Soviet  Union.  It
 comes  from  Lenin;  it  comes  from
 Communists.  No.”  But  here  it  is
 good  to  find  that  now  peaceful  co-
 existence  enters  into  diplomatic
 correspondence,  into  treaties,  into  the
 resolutions  and  finally  now  into  the
 resolution  of  U.N.O.  of  which  America,
 we,  the  Soviet  Union  and  everybody
 is  a  member.  It  is  a  triumph  =  for
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 whom?  I  would  say,  a  triumph  of  the
 peace  movement  of  the  masses  of  the
 people.  7  am  not  saying
 people.  I  am  not  saying  it  is  a  triu-
 mph  either  of  Lenin's  policy  or  of  the
 Communist  policy;  no.  But  I  want
 to  point  out  how  the  idea  first  came
 from  the  camp  of  socialism,  when  the
 Soviet  Union  said,  “You  cannot
 suppress  us  by  your  civil  wars  and
 by  your  invasion,  as  you  tried  in
 ‘3918.  You  will  have  to  live  with  us,
 co-exist  peacefully  and  advance
 capital  goods  to  the  under-developed
 countries  at  2  per  cent.  ifiterest.  Let
 us  see  how  you  do  it.  We  will  do  it.”
 They  failed  in  the  competition  and  the
 Soviet  Umon  won.  Now,  it  was  a
 good  thing  to  find  that  India,
 Yugoslavia  and  Sweden  sponsored  a
 resolution  on  peaceful  co-existence
 in  terms  of  a  treaty  signed  by  India
 and  China  in  4954  and  the  resolution
 on  peaceful  co-existence  was  passed
 in  the  United  Nations.  This  is  another
 great  event  because  it  gives  the  people
 now  in  every  country  a  platform  to
 say,  peacefully  co-exist  and  compete
 peacefully  and  build  the  whole
 colonial  world,  undeveloped  world
 with  all  your  achievements  of  science,
 give  them  capitai  goods  and  abolish
 war  for  ever  so  that  these  achieve-
 ments  can  be  used  for  man’s  good.
 Therefore,  next  to  the  Sputnik,  the
 passing  of  the  Resolution  in  the  United
 Nations  on  peaceful  co-existence  is  a
 great  event  in  the  international  world.

 Maybe  that  some  people  may  not
 like  either  the  diet  or  the  hair  or  the
 appearance  of  Shri  Krishna  Menon
 who  moved  the  resolution  on  behalf
 of  India.  But,  hair  and  diet  are  not  a
 part  and  polite  words  are  not  a  part
 necessarily  of  foreign  policy  and  the
 success  of  foreign  policy.  If  that  were
 the  only  thing,  then,  the  Prime
 Minister’s  letters  should  have  been
 accepted  immediately,  with  the  best
 of  manners,  with  the  most  fine  polite-
 neas  that  can  be  obtained  in  inter-
 national  diplomacy.  But,  you  see,  it
 is  not  the  main  point.  Some  people
 make  this  as  an  argument  because
 they  have  got  allergic  reactions  to  the
 Mover  of  the  resolution,  Shri  Krishna
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 Menon.  Maybe,  I  would  like  my
 friend  Shri  Krishna  Menon  to  eat
 better  so  that  there  is  no  break  in  the
 debates.  That  is  only  a  simple  thing.
 But,  certainly  Shri  Krishna  Menon
 has  done  the  correct  thing  and  has
 put  the  case  of  India  properly  whe-
 ther  on  Kashmir  or  other  question.
 There  is  no  question  of  detracting
 from  his  services  just  because  here
 and  there  he  used  a  word  which  some-
 body  did  not  like  Therefore,  we  are
 not  going  to  judge  the  foreign  poli-
 cies  put  forward  in  the  United  WNa-
 tions,  the  arguments  put  forward  in
 the  U.N.O.  on  the  basis  of  the  indivi-
 dual  who  did  it  or  who  moved  it  or
 who  spoke  and  what  he  spoke.  In  a
 sense  the  policy  was  right,  in  a  sense
 we  are  represented  properly  and  cor-
 rectly  because,  here  the  policy  an
 foreign  affairs  is  proper  and  correct.  It
 does  not  matter  which  individual  does
 it.

 I  would  like  to  add  one  or  two  re-
 marks  on  one  or  two  points  which
 may  not  have  been  felt  quite  neces-
 sary  for  reference  by  the  Prime
 Minister.  He  has  already  referred  to
 Indonesia.  Certainly,  we  will  stand
 with  Indonesia  in  its  struggle  against
 Dutch  colonialism,  because  we  know
 what  it  means.  When  the  oil  mono-
 polists  here  dictate  prices  to  the  Gov-
 ernment  of  India  and  to  our  transport
 industries  and  needs  of  our  develop-
 ment,  we  know  what  they  must  be
 doing  in  Indonesia.  They  are  doing
 just  what  they  wanted  to  do  here.
 Here,  they  cannot  foment  military
 conspiracies  and  break  parts  of  India
 from  each  other.  In  Indonesia  they  are
 doing  it.  Several  number  of  islands,
 each  one  being  seized  by  military
 juntas,  financed  by  Holland  and  Ame-
 rica  and  now  I  am  told,  by  Engtand
 also:  they  are  trying  to  break  the
 Indonesian  freedorn.

 It  was  certainly  a  proud  thing  to
 see  that  in  the  matter  of  foreign
 policy,  in  the  matter  of  guarding
 Indonesian  freedom,  in  the  matter  of
 repulsing  the  Dutch  colonialistz,  a
 great  initiative  was  taken  by  the  trade
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 unions  in  Indonesia.  It  is  the  workers
 who  said,  these  plantations,  these  tin
 mines,  and  oil  wells  are  our  property,
 our  country’s  property:  if  the  Dutch
 are  going  to  follow  a  policy  of  scorch-
 ear'h,  we  shall  scorch  colonialism,  but
 shall  not  allow  them  to  be  taken  away
 by  the  colonialists.  They  took  posses-
 sion  of  them,  plantation  after  planta-
 tion.  They  said,  if  you,  won't  pro-
 duce  coal  for  your  Five  year  plan,  we
 will  take  over  the  coal  whether  your
 capital  be  foreign  or  Indonesian,  you
 must  fall  in  line  with  the  socialist
 policy  of  the  country  that  is  being
 followed  by  the  Government.  This  is
 what  the  Indonesians  told  the  coloni-
 alists.  And  the  Trade  union  organi-
 sation,  the  SOBSI,  I  am  glad  to  note—
 I  am  not  just  saying  it  for  a  record,  I
 am  giad  to  note  that  in  the  translation
 of  the  foreign  policy  of  the  Indonesian
 people,  the  SOBSI  which  is  affiliated
 with  us  to  the  World  Federation  of
 Trade  Unions,  took  the  initiative  and
 halted  the  aggression  cf  the  Dutch
 colonialists.  Therefore,  the  point  that
 IT  would  like  to  note  is,  don’t  neglect
 the  force  of  the  working  class,  don’t
 neglect  the  force  of  the  trade  unions
 in  the  transiation  of  the  peace  policy
 and  in  the  policy  against  colonialism.

 Colonialism  cannot  be  fought  only
 on  the  basis  of  resolutions,  as  he  says,
 only  on  the  basis  of  a  Government
 and  army.  Sometimes,  Governments
 and  armies  cannot  do  things  which  the
 working  classes  and  the  trade  unions
 can  do.  Then,  the  Government  later
 on  can  take  advantage  of  it  as  the
 Indonesians  have  done.  Who  got  the
 plantations?  The  trade  unions.  The
 Government  came  and  said,  in  order
 to  preserve  peace  and  order,  we  take
 them  over.  The  Government  of
 Indonesia  would  not  have  dared  to
 take  over  the  factories  and  plantations
 of  these  foreign  capitalists  who  would
 not  work  them  for  the  benefit  of  the
 eountry.  These  trade  unions  just  did
 it  and  the  Government  agreed  with
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 the  trade  unions  and  the  trade  unions
 agreed  with  the  Government  and  the
 working  classes  had  the  pleasure  of
 saving  these  plantations  and  mines  for
 the  country.  This  is  a  fact  which
 should  be  underlined.  Surely,  I  do  not
 expect  the  Prime  Minister  to  under-
 line  it,  because  again,  I  repeat,  in  his
 Position  he  cannot  do  it.  But,  it  is
 our  duty  to  underline  it  because
 otherwise  we  will  not  see  the  real
 content  of  the  development,  we  will
 not  see  the  real  direction  of  things.
 Indonesia  is  not  just  fighting  because
 it  is  an  independent  power.  No.  It
 as  fighting  because  in  this  particular
 situation,  the  trade  unions  and  the
 working  classes  rose  m  revolt,  the
 correct  action,  and  saved  the  country
 from  being  defrauded  of  these  mines
 by  the  colonialssts.  This  is  a  point
 that  I  would  like  to  underline  with
 regard  to  the  Indonesian  situation.

 Another  thing  that  I  would  like  to
 emphasise  in  the  few  minutes  fhat  I
 have  at  my  disposal  is  with  regard  to
 Africa.  This  subject  was  not  mention-
 ed  at  all.  It  was  not  a  very  com-
 plicated  subject  at  all,  Africa,  in  a
 sense  was  mentioned  by  reference  to
 Algeria.  I  agree  with  the  Government
 and  with  the  people  in  general  who
 stand  in  support  of  the  struggle  of
 the  Alger:an  people  for  independence.
 Where  is  Algeria?  Where  is  Egypt?
 Where  35  Tunisia?  Next  door  to
 Uganda,  next  door  to  Ghana,  next
 door  to  South  Africa  which  is  trying
 to  impose  policies  of  racialism  against
 the  African  people.  You  remember
 the  Kenya  struggle,  you  remember
 the  struggle  that  the  African  people
 are  carrying  on.  By  mentioning  that,
 do  I  suggest  that  the  Prime  Minister
 has  not  got  that  in  mind?  No.  |  do
 not  suggest  that.  Not  at  all.  Because
 he  h  mself  has  expressed  his  support
 to  the  Algerian  peoples’  struggle  and
 the  need  for  peaceful  settlement  on
 that  question.  He  himself  had  sided
 with  the  Egyptian  people  in  their  just
 demand.
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 There  is  one  thing  which  we  must
 remember.  In  the  struggle  ०  the
 African  people,  I  do  not  know  whe-
 ther  we  are  yet  decided  as  to  the
 attitude’  that  the  Indians  in  Africa
 must  take.  This  is  a  very  sore  point  in
 our  politics.  I  do  not  want  to  go  into
 reminiscences  because  reminiscences
 are  more  on  the  other  side  than  on
 my  side,  Let  me  tel]  you,  this  African
 problem  was  first  raised  very  vehe-
 mently  not  only  by  Mahatma  Gan-
 dhi.  The  Indian  Citizenship  Associa-
 tion  in  Bombay  and  the  Congress  at
 that  time  there  was  directly  con-
 nected  and  they  took  up  the  ques-
 tion  of  the  Indians  in  Africa.  At  that
 time,  a  problem  was  raised  in  the
 politics  of  the  National  Congress,  as
 to  what  should  be  the  approach  of
 Indians  in  Africa,  with  regard  to  the
 Negro  people.  Not  with  regard  to
 Smuts,  not  with  regard  to  the  Boers,
 not  with  regard  to  England,  but  with
 regard  to  African  people.  Thirty  years
 ago,  I  remember  that  a  decision  was
 taken  that  the  Indians  should  not  par-
 ticipate  in  the  struggle  between  Neg-
 roes  and  the  Governments  of  the  im-
 perialist  powers  there.  I  hope  this
 decision  is  now  changed  I  know  the
 policy  has  changed.

 Shri  Ranga:  For  the  last  ten  years,
 it  has  been  changed.

 Shri  Jawaharlal  Nehru:  I  am  =  sur-
 prised  the  hon.  Member  has  not  fol-
 lowed  this  policy  during  the  last
 thirty  vears  I  am  not  saving  that
 we  did  not  support  the  struggle  of  the
 Negro  people.  I  have  not  at  all  said  a
 word  that  our  country  or  our  Govern-
 ment  has  not  supported  the  Kenyan
 People  or  Uganda  or  Ghana_  I  know,
 I  have  heard  some  accounts  from  our
 Ambassador  or  Councillor  who  was
 there  in  Ghana  himself.  I  am  not
 charging  the  Congress  at  all  of  not
 siding  or  not  supporting  the  ambitions
 of  the  Negro  people.  What  I  am  say-
 ing  is  that  if  a  proper  emphasis  is  not
 yet  being  laid,  let  us  make  it  very
 clear  for  our  people  over  there,  be-
 Cause  there  are  splits  in  the  Congress
 organisation  in  Africa  en  this  question.
 You  cannot  say  that  the  split  does  not
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 exist.  It  does  exist.  A  difference  af
 opinion  does  exist.  Therefore,  I  am
 saying:  let  us  give  clear  instructions
 to  those  who  abide  by  the  foreign
 policy  of  this  country  thai—there  are
 quarrels,  competitions  on  account  of
 trade,  investments  and  so  on—what-
 ever  the  quarrels,  the  Indians  must
 side  unequivocally  with  the  African
 people  in  their  struggle  against  the
 coloniasts  who  are  there.  That  is  all  I
 am  submitting.  I  am  not  saying  that
 our  Government  is  not  supporting  the
 struggle  of  the  Negro  people.  I  never
 said  that.

 Seth  Govind  Das  (Jabalpur):  Does
 the  hon.  Member  know  that  in  many
 resolutions  of  the  Indian  National
 Congress  we  have  said  that  Indians  are
 not  to  fight  for  their  rights,  but  to
 have  a  united  front  with  the  people  of
 Africa?  Does  he  not  know  that?

 Shri  Rameshwar  Rao  (Mahbub-
 nagar):  The  Prime  Minister  explained
 it,  but  perhaps  the  hon.  Member  did
 not  understand  it.

 Shri  S.  A.  Dange:  Iam  very  glad
 that  as  a  result  of  the  point  being
 raised,  firm  assurances  are  coming
 forward.

 Shri  Ranga:  It  has  been  our  policy.

 Seth  Govind  Das:  For  the  last  22  to
 4  yeats.

 Shri  S.  A  Dange:  I  know  the  con.
 troversies  in  the  Indian  National  Cong-
 ress  in  Africa  that  are  going  on.

 An  Hon  Member:  That  is  a  different
 matter.

 Shri  Ss.  A.  Dange:  You  may  disown
 them  now,  I  do  not  mind.  I  am
 talking  of  the  organisation  there,  and
 some  of  the  people.  I  am  not  charg-
 ing  the  Government  at  all.  That  was
 one  point  which  I  just  wanted  to  refer
 to,  not  as  a  matter  of  controversy  at
 all  nor  as  charges  on  the  Government
 or  the  foreign  policy  of  the  Prime
 Minister  that  js  being  followed  here.
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 Coming  to  Kashmir,  there  is  no

 difference  of  opinion  on  thig  question
 at  all—at  least  as  far  as  my  party  is
 concerned.  I  cannot  speak  for  all  the
 parties  of  the  Opposition.  They  may
 have  their  own  views  which  they
 may  state  later  on,  but  I  agree  with
 the  Government  on  this,  that  there  will
 be  no  truck,  no  negotiation  unless  cer-
 tain  things  are  admitted  by  the  other
 side.  Of  course,  the  question  of  hospi-
 tality,  whether  Dr.  Graham  should  be
 given  hospitality  or  not  is  a  very
 minor  point,  though  we  have  a  bad
 habit  of  giving  hospitelity  to  invaders,
 though  I  am  sure  we  do  not  give  hospi-
 tality  willingly  to  the  invaders.
 If  such  persons  are  to  be  sent  by  the
 U.N.O.  it  is  ail  right.  Let  there  be
 hospitality  in  Asoka  Hotel  or  Kashmir,
 it  does  not  matter,  but  it  is  good  to
 hear  that  hospitality  will  not  go  fur-
 ther,  and  there  will  be  no  compromise
 on  thet  score,  because  we  have  had
 enough  of  arguments,  long,  tiring
 ‘arguments  and  hours  of  debate  in  the
 U.N.  on  this  question,  and  it  is  time
 we  got  out  and  said  once  and  for  all:
 no  compromise  here  on  any  point.

 The  thing  that  I  would  mention  here
 tn  connection  with  this  is—there  is  al-
 ready  a  news,  and  I  mentioned  it
 earlier  in  connection  with  one  of  the
 debates  here-—-that  it  is  high  time  that
 ‘we  brought  about  a  little  change  in
 the  Kashmir  situation  by  releasing
 Sheikh  Abdulla.  I  have  already  said
 I  did  not  agree  years  ago  when  he  was
 imprisoned  with  the  viewg  he  was
 charged  to  have  held  on  the  position
 of  Kashmir,  but  at  the  same  time,  four
 years  is  enough  of  detention.  That  is
 too  much,  and  if  Sheikh  Abdulla  is
 not  considered  to  be  a  healthy  element
 in  Kashmir  itself,  let  us  do  some  other
 things,  but  let  us  release  him  from
 detention.  That  is,  of  course,  not  a
 question  of  foreign  policy,  but  is  a
 little  element  in  having  certain  chang-
 es  in  the  integral  situation  in  Kashmir.

 There  is  nothing  to  discuss  about
 Goa  and  all  that,  because  after  all,  we
 certainly  will  carry  on  peaceful  poli-
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 cies,  and  we  should  have  to  wait,  as
 the  Prime  Minister  insists,  for  peace
 dawning  on  colonialists  and  the  value
 of  peace,  though  it  is  our  experience
 that  colonialism  generally  does  not
 understand  the  philosophy  of  peace;
 they  only  understand  peace  when  it  is
 backed  by  some  stronger  force.  We
 are  not  in  a  position  to  exert  any
 force.  Therefore,  we  have  to  accept
 that  unhappy  position  in  Goa.  But,  if
 the  Indonesian  people  could  act  in
 order  to  preserve  Indonesian  freedom
 and  could  act  in  order  toe  reclaim  West
 Irian  for  themselves,  could  not  the
 people  in  this  country  be  once  again
 allowed  to  act?  Government  may  not
 act,  I  do  not  mind,  but  let  the  people
 act.  Maybe  there  are  some  differenc-
 es,  but  it  is  time  we  sat  round  the
 table.  We  have  been  sitting  round  the
 table  in  the  consultative  committee  on
 this  question  and  more  or  less  every-
 body  says:  “Well,  for  the  time  being
 let  us  keep  quiet.  Many  people  are
 keeping  quiet  on  many  things,  some  of
 the  Powers  are  also  keeping  quiet  on
 some  things  like  this.  Therefore,  let
 us  not  hurry  up  this  question”.  I  am
 not  in  a  mood  to  hurry  up  the  ques-
 tion,  but  surely  the  question  is  not
 being  lost  sight  of,  surely  we  cannot
 lose  sight  of  it.  But  then  we  should
 have  to  consider  how  it  is  going  to  be
 resolved  in  context  of  the  situation
 that  exists.

 In  the  end  I  would  agree  with  the
 message—more  or  less  it  is  a  message,
 though  he  does  not  call  it  a  message—
 he  has  sent  now  to  the  meeting  of
 NATO  Powers  which  are  meeting  to-
 day  that  this  competition  is  not  going
 to  be  a  healthy  competition.  It  is
 better  we  give  up  this  competition  of
 missiles  and  war  and  come  to  peace-
 ful  co-existence  on  the  basis  of  econe-
 mic  competition,  and  on  the  basis  of
 finest  five  principles  which  were
 enunciated  by  India  and  China  three
 years  ago  and  are  now  accepted  by  the
 82  countries  of  the  U.N.O.

 Shri  Joachim  Alva  (Kenara):  The
 House  will  forgive  me  for  narrating
 two  incidents  during  my  recent  tour  of
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 which  stretched  over  two

 nths.

 I  wouid  like  to  refer  to  a  prison
 camp  and  to  Hungary.

 I  was  in  Poland  and  I  visited  the
 QOstwiche  prison  camp.  I  am  men-
 tioning  this  incident  because  it  is
 directly  connected  with  violence  and
 non-violente.  The  Ostwiche  prison
 camp  in  Poland  is  a  place  where  near-
 ly  three  to  five  million  people  were
 gassed  and  executed,  and  wherein  we
 saw  what  violence  means  as_  against
 non-violence.

 The  interpreter  who  took  me  around
 the  prison  yards  was  the  same  inter-
 preter  who  took  our  hon.  Prime  Muinis-
 ter  around  the  place,  and  he  men-
 tioned  to  me  that  our  Prime  Minister
 actually  shed  tears  when  he  went
 round  that  prison.

 When  I  went  round,  I  was  dumb-
 founded  when  I  saw  rooms  full  of
 women’s  hair.  I  saw  several  cells
 full  of  children’s  shoes,  and  one  gets
 a  kind  of  mental  paralysis  to  think  of
 the  amount  of  violence  committed  by
 Nazi  rulers  in  that  hapless  land,  a
 land  which  was  wedged  in  between
 Soviet  Russia  and  Germany,  which
 has  had  a  terrible  tale  of  suffering.

 Therein  we  have  a  moral,  and  there-
 in  I  felt  the  greatness  of  our  policy;
 I  felt  that  we  had  not  touched  any
 one,  that  we  had  not  laid  our  hands
 on  anybody,  and  that  the  non-violent
 spirit  of  our  policy  down  the  ages  had
 been  the  correct  policy  to  be  pursued.
 When  I  saw  the  fate  of  men  and
 women,  especially  of  the  Jewish  faith,
 who  were  shaved,  gassed  and  execu-
 ted  I  thought  that  India  was  the
 only  country  which  had  not  persecut-
 ed  the  Jews.  Therein  I  felt  was  the
 greatness  of  our  land,  and  that  there
 wag  some  meaning  in  the  Polish
 Foreign  Minister  making  a  proposal  at
 the  UNO  that  there  should  be  a
 neutral  belt  free  from  nuclear  and
 thermo-nuclear  weapong  in  and
 around  Europe  including  Poland,
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 Yugoslavia,  Germany  and  Czechoslo-
 vakia.  If  this  belt  is  created,  we  shall
 have  a  chance  of  one  vast  belt  of
 Europe  being  free  from  nuclear
 weapons.

 I  also  bad  the  chance  of  going  to
 Hungary,  though  3  did  not  have  the
 chance  of  accompanying  my  friends
 Shri  Kasliwal  and  Pandit  Kunzru.
 When  I  went  there  I  felt  the  shops
 were  full  and  the  restaurants  were  fuli
 and  the  Churches  were  full,  but  that
 there  was  one  thing  that  I  realised,
 that  had  it  not  been  for  the  Anglo-
 French  invasion  of  Egypt,  there  would
 have  been  no  Russian  invasion  of
 Hungary  as  was  reported  by  the  preas,

 43.39  hrs.

 [Panprr  Txaxur  Das  BHarcava  in  the
 Chair]

 Let  us  be  fair,  because  the  Russians
 had  started  a  kind  of  exit,  but  there
 was  trouble  in  Hungary  and  they
 walked  back  ruthlessly,  and  the
 trouble  perhaps  started  after  the
 Anglo-French  invasion  of  Egypt.
 After  all,  the  West  thought  that  they
 could  strike  at  the  heart  of  Russia
 across  the  Danube,  and  they  felt  so
 alarmed  and  nervous  when  the
 Russians  had  actually  gone  away.
 This  is  the  frank  impression  of  an
 Indian  like  me  who  had  been  in
 Hungary  for  seven  long  days,  who  had
 met  the  people  in  the  restaurants  and
 in  the  chruches  and  side  lanes.  As  a
 matter  of  fact,  one  of  the  foreigners  of
 the  West  mentioned  to  me  that  the
 prices  in  the  shops  were  cheaper  than
 they  were  over  a  year  ago.  This  is  a
 very  cardinal  fact,  because  had  it  not
 been  for  the  Anglo-French  invasion  of
 Egypt,  Russia  may  have  had  g  better
 deal  with  Hungary,  the  same  kind  of
 deal  that  Russia  gave  to  Poland,  in
 the  sense  that  the  Polish  people  to-
 day  are  able  to  have  a  kind  of  internal
 autonomy  and  full  sovereignty,  but
 maintaining  a  kind  of  armed  strength
 to  defend  itself  against  the  N.A.T.O.
 attacks  on  its  border.
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 {Shri  Joachim  Alva]
 I  was  also  in  West  Germany,  and  I

 saw  the  Germans  in  the  state  of
 highest  prosperity.  They  were  the
 best-dressed  people  in  the  world,  and
 they  ate  the  best.  Their  industrial
 machinery,  from  a  little  gadget  in  the
 bath-room  to  the  highest,  namely  the
 plane  or  the  motor-car,  was  almost
 perfect.  But  they  have  a  kind  of
 political  philosophy,  which  is  a  fulfil-
 ment  as  I  described  to  you,  of  the  Nazi
 prisons,  something  horror-stricken.
 The  Germans  are  capable  of  sweeping
 the  world,  but  their  political  philoso-
 phy  is  something  which  frightens  us.
 We  saw  their  political  philosophy  in
 the  prison-yards  of  Poland  and  other
 places.  In  the  city  of  Hambourg,  they
 said  50,000  people  were  buried  in
 seven  days,  and  iff  seven  days,  they
 had  so  many  graves,  because  the
 British  bombed  them.  I  saw  also  the
 submarine  bases  in  the  Hambourg
 shipyard,  where  the  British  had  bomb-
 ed  the  submarines  that  the  Germans
 manufactured  in  two  months  and
 assembled  in  four  days.

 The  House  will  forgive  me  for  men-
 tioning  these  facts,  bernausc  they  are
 so  much  connected  vith  a  state  of
 violence  and  non-i  ‘ence.  Though
 we  are  today  f2;  away  from  _  the
 theatre  of  war,  we  have  yet  to  be
 closely  noting  what  is  happening  on
 this  side  and  that  side  of  the  world,
 so  that  we  may  be  up  and  careful.

 Coming  to  the  N.A.T.O.  objectives,
 what  are  they?  How  has  the  N.A.T.O.
 armed  itself  with  its  mighty  thermo-
 nuclear  weapons?  That  is  because  the
 NATO  countries  feel  that  they  have
 less  man-power  in  terms  of  divisions;
 while  the  iron  curtain  countries  have
 got  greater  man-power.  Now,  what
 are  the  objectives  of  the  NATO?.
 France  is  demanding  a  formal
 reaffirmation  at  the  N.A.T.O.  con-
 ference  this  week  that  Algeria  be  in-
 cluded  in  the  N.A.T.O.  area.  If  that  be
 the  case,  we  want  to  know  what  kind
 of  affirmation  the  N.A.T.O.  has  done  in
 regard  to  Portugal’s  Goa.  Has
 Portugal,  as  a  member  of  the  U.N.O.,
 and  as  one  allied  with  the  N.A.T.O.
 powers  demanded  that  Goa  also  be
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 included  in  the  N.A.T.O.  area,  when
 right  this  week  at  the  anvil  of  the
 N.A.T.O.  conference  France  is  demand-
 ing  that  Algeria  be  included  in  the
 N.A.T.O.  sovereignty  so  that  nobody
 can  touch  it  and  nobody  shall  raise  his
 finger?

 The  United  States  is  ready  to  offer
 missiles  to  any  N.A.T.O.  member  that
 wants  them.  But  the  nuclear  war-
 heads  and  missiles  wil]  be  held  under
 the  custody  of  the  U.S.A.  only,  a  few
 feet  from  the  launching  platforms.
 The  missiles  could  be  armed  with  war-
 heads  only  at  the  first  sign  of  attack
 only  through  mutual  agreement.  The
 French  or  the  Germans  will  need  USS.
 consent  to  use  the  war-heads,  and
 U.S.A.  will  need  French  or  German
 consent  to  use  the  missiles  which  carry
 the  war-heads.  Britain  wants  the
 member-nations  of  the  N.A.T.O.  to  sub-
 ordinate  their  foreign  policy  to  the
 N.A.T.O.  These  are  the  objectives.

 Where  do  Asia  and  Africa  stand?
 Asia  is  in  a  turmoil.  Asia  has  shaken
 off  its  shackles.  And  Africa  has  come
 of  age,  and  we  were  proud  and  happy
 to  note  that  the  African  members  in
 the  recent  Commonwealth  Parliamen-
 tary  Conference  stood  up  like  one
 team,  and  they  sat  glued  to  their  seats.
 And  even  Mr.  Gaitskell,  noble  and
 honourable  as  he  is,  made  one  of  the
 massive  statements  in  a  very  matchless
 exposition  of  the  N.A.T.O.  ideals  in  his
 speech  on  defence  and  international
 affairs  at  the  Commonwealth  Parlia-
 mentary  Conference.  He  said  that  Bri-
 tain  had  also  to  look  to  the  colonies
 and  the  minority  interests.  The  Uganda
 member  then  got  up  and  said  _  that
 while  the  minorities  were  just  one  per
 eent.  of  the  population,  viz.  the
 foreigners,  but  what  was  to  happen  to
 the  99  per  cent.  of  the  population  in
 Africa.  If  this  questioning  is  done  by
 Mr.  Gaitskell  as  the  former  Chancellor
 of  the  Exchequer  of  England,  that  the
 British  Labour  Party  or  the  bi-
 partisan  policy  of  the  U.K.  has  still
 to  worry  itself  about  minorities  in  the
 colonies,  [  want  to  know  what  is  going
 to  happen  to  the  world.  Are  they
 going  to  measure  Africa  in  this
 fashion?  Are  they  going  to  have  this
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 fest  for  Asian  and  ‘African  nations?
 We  eannct  permit  it.

 That  brings  me  round  immediately
 to  the  question  of  Goa.  The  hon.
 Prime  Minister  mentioned  Irian,  and
 he  said  how  we  sympathise  with  the
 aims  of  Indonesia.  That  again  is
 based  on  our  Goa  policy.  India  has
 exercised  non-violence  in  regard  to  the
 settlement  of  the  Goa  question,  be-
 cause  we  were  nurtured  in  the  ideals
 of  Mahatma  Gandhi,  and  we  have,
 therefore,  taken  no  violent  action  in
 regard  to  Goa  except  for  some  minor
 incident.  But  does  Indonesia  stand
 calmly?  Can  Indonesia  afford  to  do
 the  same  with  regard  to  West
 Irian  quietly  and  say  with  folded
 hands,  let  the  Dutch  rule  over  us.  To-
 day,  the  action  which  has  been  taken
 by  the  Indonesians  is  proof  of  the  fact
 that  we  have  been  very  non-violent,
 that  India  has  been  very  patient,  that
 India’s  patience  also  may  be  exhausted
 one  day,  and  that  a  day  may  come
 when  the  whole  nation  and  a  whole
 non-violent  army  of  Indians  may
 march  into  Goa  and  capture  it.

 We  are  not  sure  what  the  motives
 of  the  U.S.A  and  the  UK  are.  We
 want  to  know  what  their  honest  and
 straightforward  declarations  in  regard
 to  Goa  are.  We  have  exhausted  the
 fund  of  non-violence  with  us,  and
 perhaps  a  day  may  come  when  India
 May  itself,  as  non-violently  as  possi-
 ble,  take  such  action  as  the  Indonesians
 have  done  in  regard  to  West  Guinea.

 Coming  to  Kenya,  what  is  the  posi-
 tion  in  Kenya?  Can  we  sit  with  fold-
 ed  hands  and  watch  thousands  of
 homeless  and  fatherless  children  walk-
 ing  in  the  towns  of  Kenya?  Mr.
 Jomo  Kenyatta  is  in  prison.  One
 thousand  people  of  Kenya  have  been
 executed.  Fifty  thousand  people  have
 been  in  the  prison-yards  of  Kenya.
 Today,  it  is  a  grave;  it  is  the  peace  of
 the  grave  there.  And  we  have  to
 shed  some  tears.  We  have  to  know
 what  is  happening  in  Kenya.  We  may
 not  be  able  to  do  anything.  But  these
 are  the  problems.
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 if  Africa  has  come  of  age,  and  if
 the  British  Government  mean  business,
 then  the  least  that  they  should  do  ia
 to  grant  immediate  self-government
 to  all  these  countries  in  Africa,  which
 are  under  the  boot-heel  of  half  a
 dozen  powers  of  Western  Europe.

 Let  us  now  turn  to  the  Kashmir
 problem.  What  is  the  Kashmir  pro.
 blem?  The  British  Cabine.  “Mission  in
 its  declaration  of  2th  May,  «0  said:

 “His  Majesty’s  Government  will
 cease  to  exercise  the  powers  of
 paramountcy.  This  meang  that
 the  rights  of  the  States  which  flow
 from  their  relationship  to  the
 Crown  will  no  longer  exist  and
 that  all  other  rights  surrendered
 by  the  States  to  the  paramount
 power  shall  return  to  the  States”.

 In  January,  1948,  under  a_  Britisher,
 the  noble  and  famous  Mountbatten,
 who  was  the  Governor-General,  this
 matter  was  referred  to  the  U.N.O.  out
 of  a  sheer  state  of  idealism.  India
 stuck  to  its  policy  of  non-violence.
 India  does  not  say  one  thing  at  the
 Goa  border  and  another  at  the  U.N.O.
 So,  India  referred  the  dispute  to  the
 U.N.O.  out  of  sheer  idealism,  though
 India  would  have  been  justified  in
 walking  even  into  Pakistan.  Today,
 the  origina)  dispute  regarding  Kashmir
 has  been  completely  forgotten.  Today,
 once  again  we  have  to  accuse  Britain
 of  partiality  in  this  dispute,  for  the
 simple  reason  that  Britain  has  been
 inspiring  resolutions  behind  the  stage
 which  openly  show  that  Britain  has
 not  appreciated  the  stand  that  India
 teok  on  Kashmir,  namely  her  sponta-
 neously  referring  the  dispute  to  the
 U.N.O.  and  thereby  standing  as  a  hum-
 ble  innocent  plaintiff  that  wanted
 justice  to  be  given  by  the  United
 Nations.

 The  Maharaja  had  been  told  with
 the  consent  of  the  Prime  Minister—
 and  that  is  whet  we  are  told  in  the
 book  on  Mountbatten,  written  by
 Campbell_Johnson—that  he  could  ac-
 cede  either  this  way  or  thet  way.
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 (Shri  Joachim  Alva]
 That  was  the  freedom  given  to  the
 Maharaja  with  the  consent  of  the
 Prime  Minister,  Shri  Jawaharlal
 Nehru,  through  the  British  Governor-
 General,  perhaps  with  the  full  consent
 and  knowledge  of  the  British  Gov-
 ernment.  If  those  things  are  not
 sanctioned  by  the  present  British  Gov-
 ernment,  and  if  Britain  gets  irritated
 on  the  Egyptian  policy  and  acts  in  a
 different  way,  then  we  have  every
 Tight  to  know  why  the  British  Govern.
 ment  has  not  acted  in  an  honourable
 way  in  dealing  with  both  the  parties.
 We  appreciate  the  motives  of  the
 British  Labour  Party  when  they  say
 at  least  that  they  shall  be  impartial
 in  regard  to  the  Goa  question.

 I  was  referring  to  the  manpower
 position  of  the  East  and  the  West,  as
 to  how  one-sided  the  superiority  of
 the  East  is  and  how  the  western  side
 is  trying  to  match  their  strength  to
 the  division  strength  of  the  eastern
 side.  This  48  the  secret  of  nuclear
 arming  by  the  powers  of  the  West
 Liddell  Hart  has  said:

 “Russia  and  her  satellites  from
 2  total  population  of  300  million
 maintain  standing  armies  of  about
 260  active  divisions—of  which  per-
 haps  460  face  westward.  The
 NATO  countries  have  a  population
 of  230  million  in  Europe  and  400
 million  in  total;  yet  produce  barely
 20  active  divisions  (of  which  the
 majority  are  not  ready  for  action)
 to  cover  the  western  and  central
 area  of  Europe.”

 The  extreme  disparity  of  ground
 forces  is  the  cause  of  all  the  trouble.
 In  view  of  the  disparity  of  manpower,
 the  western  powers  say  that  they
 shal)  arm  themselves  with  ample
 nuclear  power.  The  hon.  Prime  Minis-
 ter  has  described  how  the  USA  and
 USSR  are  equally  balanced  in  thermo-
 nuclear  weapons  with  the  U.K.  trying
 to  come  a  good  third.  The  USA  is
 positively  alarmed  that  a  fourth  power
 May  come  and  a  fifth  may  follow,
 and  that  the  whole  alliance  may  be
 split  up.
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 We  are  wedged  in  this  horrible
 set-up.  So  the  policy  we  have  follow.
 ed  has  been  justified,  and  the  Motion
 which  the  hon.  Prime  Minister  has
 moved  for  acceptance  by  the  House  of
 the  principles  of  this  policy  is  in
 sound  accord  with  our  past  policy.

 सेठ  गोवन्द  दास  :  सभापति  जी,  झाज
 प्रन्त  "ष्ट्रीय  परिस्थिति  श्र  हमारे

 देशिक  विभाग  की  चर्चा  का  स्तर  ही  दूसरा
 हो  गया  है  क्‍योंकि  हमारे  प्रबान  मंत्रो  जी  ने
 ब्पनें  प्रारम्भिक  भाषण  में  कहा  कि  भारत
 के  प्रश्नों  को  गौणता  दे  कर  इप  समय  वें  सारे

 संसार  की  क्‍या  परिस्थिति  है,  इस  पर  हमारा
 और  संसार  का  व्यात  आकर्षित  करता  चाहते
 हूँ  |  मे  यह  स्वाभ।विक  मानता  हूं,  वरन  में
 तो  यह  भी  मानता  हूं  कि  इस  के  पहले  भो

 वैदेशिक  विभाग  को  चर्चाप्रों  के  समय  बहे
 वक्‍त  श्परा  गया  था  जब  हमें  इस  प्रश्न  को  प्रधातव:

 इसी  दृष्टि  से  देखना  चाहिए  था  |  याताबात  के

 झीक्षगामी  सावनों  के  हो  जाने  के  बाद,

 शर  उत  के  विरंतर  अविकाय  शोष गामी

 हाग  जाने  के  कारण  यह  संसार  इतना  छीटा

 हो  गया  हुँ  कि  पहले  जो  समस्‍यायें  एक  देश  के

 भिन्न  भिन्न  भागे  से  सम्बन्ध  रखती  थी,  आगे
 चल  कर  जो  समसयाये  एक  देश  झौर  दूसरे  देश
 के  सम्बन्धों  से  तान्‍लुक  रखतीं  थीं,  थे  रामर्यावें
 श्राज  सारे  ससार  को  समस्‍यायें  हो  गई  है,
 आर  स्वभावतः  इन  समस्यात्रों  मे  ज्ञाति  और

 युद्ध  को  प्रधान  समस्या  हूँ  |  यदि  हम  मानव

 इतिहास  का  देखे  तो  हमें  ज्ञात  हाता  हूँ  कि  युद्ध
 और  शांति  को  समस्या  सदा  मानव  जोवन  में

 और  मानव  इतिहास  में  प्रधान  रही  हैँ  ।  इस
 का  कारण  यह  हैं  कि  निसर्ग  ने  मनुष्य  को  न्य

 जीवों  की  भ्रपेक्षा  एक  भिन्न  ढंग  से  गढ़ा  हैं।
 अन्य  जीवों  के  लिए  जोवन  में  तोन  नोजें

 प्रधान  रहतो  है  :  आहार,  निद्रा  और  मेयुन  |

 परन्तु  मनुष्य  में,  पशुत्व  होते  हुए  भी,  इन
 तीन  बातों  का  जीवन  से  सम्बन्ध  रहते  हुए
 भी,  पशुत्व  के  साथ  देवत्व  भो  होता  है  {  झौर
 उस  देवत्थ  के  कारण  बह  इन  तोन  चोजों  के



 923  Motion  re

 परे  की  बातें  मी  सोचा  करता  है  ।  सदा  सोचता

 रहा  है,  भाज  भी  सोचता  है  ओर  सदा  सोचता

 रहेगा  ।  फिर  इन  तीन  बातों  के  परे  जो  कुछ
 बह  सोचता  है,  उस  विचार  को  कार्य  रूप  में

 भी  परिणत  करता  हैं|  अतः  यद्यपि  जोवन

 संघर्ष,  स्टूगल  फार  एग्जिस्टेंस,  मानव  जीवन  में

 रहा  है  तथापि  धीरे  धीरे  जैसे  जैसे  मनुष्य  अधिक

 समय,  भ्रधिक  सुसंस्कृत  बनता  गया,  व॑से  बैसे

 जीवन  संघर्ष,  स्ट्रगल  फार  एग्जिस्टेस  के

 सिद्धात  उस  के  लिए  गोण  हते  गए  और  उस

 के  परे  की  बातें  प्रधान  होती  गई  ।

 इस  बात  को  जब  में  कहता  हूं  तो  मानव

 का  सारा  इतिहास,  इतिहास  का  एक  छोटा  सा

 विद्यार्थी  होने  क॑  कारण,  मेरे  सामने  ञ्रा  जाता

 हैं  -  पहले  मनुष्य  मनुष्य  को  खा  जाता  था,

 झाज  यह  प्रवस्था  नही  है  -  फिर  एक  समय

 झाया  जब  युद्ध  एक  कर्तव्य  माना  जाता  था  |

 हमारे  यहा  पर  जहा  चार  वर्णों  कं  कर्तव्यों  का

 वर्णन  हैं,  वहा  क्षत्री  वर्ण  के  कर्तव्यों  के  सम्ब  घ  में

 कहा  गया  है  शीत  ऋतु  में  क्षत्री  को,  राजा  को,

 युद्ध  करना  चाहिए  युद्ध  उस  का  एक  कतेंब्य

 था  d  पर  धीरे  धीरे  हम  देखते  हूँ  कि  युद्ध  भ्रच्छी
 चीज  न  मानकर  बुरी  चीज  माता  जाने  लगा।

 यदि  इस  जमाते  में  कोई  युद्ध  करता  हूँ  तो  युद्ध
 करते  समय  बीस  बहाने  देता  हैँ  ।  युद्ध  करना

 बुरी  चीज  है,  युद्ध  हम  नहीं  करना  चाहते  थें,

 मानवों  के  संहार  से  हम  विरत  रहना  चाहते  ये,

 रक्त  प्रवाह  हमर  इष्ट  नही  मानतें,  इतने  पर  भी

 विवद  हो  कर  हम  को  युद्ध  करता  पड़ा  y

 art  के  मानव  इतिहास  में  देखिए,  यह  बातें

 नही  कही  जाती  थी,  धीरे  घोर  युद्ध  को  बुरा
 माना  जाने  लगा  और  यह  बाते  कही  जाते

 लगी  1

 नाशकारी  प्रायुधों  के  ग्रधिकाधिक  होन
 पर  भी  म॑  हले  बात  को  मानता  हू  कि एक  ओर

 यदि  नाष्यकारी  भ्रायुष्त  बनते  जाते  है,  तो  दूसरो
 झोर  जहां  तक  जिन्तन  का  सम्बन्ध  है,  जहां  तक

 मानव  के  मानस  का  सम्बन्ध  है,  वह  शांति  को

 ए  DECEMBER  7957  International  Situation  5924

 शौर  बदे  रहा  हू,  वह  TE  को  Wie  नहीं  बड़

 रहा  हैं  कट्टा  जाता  है  कि  यद  सदा  ये  होता
 रहा  है,  सदा  होता  रहेगा  ।  पर  में  तो  बह
 मानता  हूं  कि  जे.  चोज  सश  ये  डोता  रहो

 है,  बह  सदा  होतो  नहा  रहत,  श्रोर  यदि  युद्ध
 सदा  होने  वाला  है  तो  किए  हनें  आशावादों
 के  स्थान  पर  नतिरासावादों  हो  जाना  चाहिए
 जब  पहले  पहल  बारूद  इजाद  हुई  था,  पहला
 विस्फोटक  पदार्थ  बना  था,  तब  किसो  ने  यह
 नहीं  सोचा  था  कि  आगे  चल  कर  बह  विर  झोटक
 पदार्थ  अणुबम  भोर  उद्जन  बम  का  स्प  ले
 लेगा  I  झाज  अ्रणुबम  शोर  उदजन  बम के

 शाविष्यार  होते  के  दाद  हमको  यह  नो  मानदा
 पड़ेगा  कि  एक  ऐसा  समय  भो  झा  सकता  है
 जब  कोई  ऐसा  बम  बन  जायें  कि  जां  हमार
 इस  भूमंडल,  हमारे  इस  प्लेनेट,  के  हो  टुकड़ें
 टुकड़े  कर  डाले  t  तो  या  तो  आप  इस  बात  को
 मानिये  कि  एक  न  एक  दिन,  आज,  कल  या

 परसों,  युद्ध  बन्द  हाने  वाला  हैँ,  या  फिर  आप

 यह  मानिये,  निराशावादी  हो  जाइगे,  कि  युद्ध
 बन्द  होने  वाला  नहीं  है ऑर  एक  दिन  एसा
 आते  बाला  हैं  जब  एक  न  एक  बम  ऐसा  निकले-
 गा  जिससे  हमारे  भूमंडल  के  ही  टुकड़े  टुक हे
 हो  जायेगे  ।

 कहा  यह  जाता  है  कि  मनुष्य  में  देवत्व
 शौर  पशुत्व,  दोनों  हे,  इसलिए  संवर्ष  सदा  रहने
 वाला  हूँ  ।  मेरा  इस  सम्बन्ध  में  यह  निवेदन  हूँ
 कि  मनुष्य  में  पशुत्व  रहने  के  कारण  एक  ब्यक्ति
 से  दूसरे  व्यक्ति  का  संघर्ष  रह  सकता  हूं  q

 एक  आदमी  से  दूसरे  आदमो  का  झगड़ा  हो
 सकता  है,  मारकाट  भी  हो  सकतो  है,  हत्या
 भी  हो  सकती  है,  परन्तु  मेरा  यह  मानना  हैं
 कि  यह  संघर्ष  व्यक्तिगत  रूप  में  रहेगा,  यह
 संघर्ष  सामूहिक  रुप  में  रहने  वाला  नहीं  है  ।
 झ्राज  भाष  देखें,  जो  सेनाये  युद्ध  करती  है
 वे  सेनायें  एक  दूसरे  को  दात्रु  नही  होत।  ।  उन
 सेनाझों  के  सैनिक  एक  दूसरे  के  क्षत्रु  नही  होते  ।

 उन्होंने  तो  एक  दूसरे  को  देखा  भी  नहीं  रहता  ।
 तो  में  इस  बात  को  मानता  हूं  कि  मानव  में
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 (as  सोविन्द  दास]

 पशुत्व  के  कारण  उसका  व्यक्तिगत  संघर्ष

 रह  सकता  है,  किन्तु  इस  सामूहिक  सच्  का

 च्यन्त  होना  ही  चाहिये

 जब  में  पांच  वर्ष  पहले  इस  ससार  के

 प्राय:  सभी  देशों  को  देखकर  झ्ाया  तो  मेने

 यह  कहा  था  कि  मेरी  यह  मान्यता  है  कि  जिस

 प्रकार  की  लड़ाई  १६१४  में  हुई  या  १९३६  में

 हुई  वेसी  ससार  व्यापी  लड़ाई  झब  होने  बाली

 नही  है  ।  उस  समय  जब  मेंने  यह  बास  कही  तो

 नेक  लोगों  को  भादचर्य  हुआ  था  |  पर  श्ब

 झनेक  लोग  इस  बात  को  मानने  लगे  हे  कि

 उस  प्रकार  की  ससार  व्यापी  लड़ाई  नहीं  हो
 सकती  ।  कोरिया  का  जिस  प्रकार  का  युद्ध

 हुआ  या  स्वेज  कैनाल  पर  जिस  प्रकार  का  युद्ध

 हुभा  इस  प्रकर  के  छोटे  मोटे  युद्ध  अभी  कुछ
 समय  तक  जागे  भी  शायद  हो,  पर  श्न्त  में

 व्यक्तिगत  सघर्ष  ही  रह  सकते  है  साम हिक  नही,
 साथ  ही  अभागे  १६१६  या  १६३६  के  सदूदा
 संसार  व्यापी  युद्ध  तो  होने  वाला  है  ही  नही  t

 ae  जब  आज  की  टस  पृष्ठ  भूमि  में  युद्ध
 झौर  शान्ति  की  बात  देखी  जाती  है,  तब  पमे-

 रिका  झौर  रूस  देश  तथा  राष्ट्र  संघ  हमारे
 सामने  भ्रा  जाते  हें  |  सबस  पहला  यह  प्रन्त-

 राष्ट्रीय  प्रयत्त  लीग  ग्राव  नेशन्स  की  स्थापना

 के  समय  हुआ  था  ।  हम  देखें  लीग  आव  नेशन्स

 शौर  यू  एन०  ओन  में  कितना  प्रन्तर  हो  गया

 हैं  ।  लीग  भाव  नेंदान्स  की  स्थापना  पअ्रमेरिका

 ने  की  थी,  प्रमेरिका  क॑  उस  समय  के  राष्ट्र-
 पति  विलसन  से  उसे  स्थापित  किया  था  |

 परन्तु  लीग  ाव  नेशन्स  की  स्थापना  श्रमेरिका

 की  शोर  से  होते  हुए  भी  ध्रमेरिका  उस  सघ  मे

 सम्मिलित  नही  हुआ  था  i  इसीलिए  लीग  झाव

 नेदान्स  बहुत  कमजोर  संस्था  रही  q  राष्ट्र  संघ

 उससे  कहीं  अधिक  मजबूत  है,  प्रौर  में  तो  इस

 बात  का  मानने  वाला  हूं  कि  धीरे  धीरे  वह
 समय  आने  वाला  है  जब  राष्ट्र  संघ  ही  आगे

 ह (ह  कर  ससार  की  एक  हुकूमत  बनाने  में

 सफल  हो  सकेगा,  भौर  ससार  की  एक  हुकूमत,
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 संसार  का  एक  शासन,  होने  पर  ही  इस  संसार
 में  सच्ची  दांति  स्थापित  हो  सकेगी  |

 झभी  श्री  डांगे  साहब  ने  एक  बात  कही  ।
 में  उस  बात  का  समर्थन  करता  हूं  कि  वेज्ञानिक
 ध्राविष्कारों  का  भ््थं  युद्ध  नहीं  है  ।  हम  उन
 वैज्ञानिक  आविष्कारों  का  किस  प्रकार  उपयोग
 करते  है  यह  हमारी  मनोवृत्ति  पर  निर्भर  है  1
 भ्रागें  चल  कर  यह  झाविष्कार  हमें  निर्माण
 में  सहायता  देनें  वाले  हे  मेरा  यह  मत  है  कि

 हन  वेशानिक  झाविष्कारों  का  उपयोग  हमे
 नादा  के  काम  में  न  कर  निर्माण  क॑  काम  में
 करना  चाहिए  |  मे  बड़ा  प्राद्यावादी  हू,  इसलिए
 अभी  जो  उपग्रह  छोड़े  गये  में  यह  मानता  हू
 कि  इन  उपग्रहों  का  आगे  चल  कर  यह  नतीजा
 निकल  सकता  है  कि  हम  दूसरे  ग्रहों  में  पहुचें  ।
 भीर  इस  अवस्था  में  पचशील  के  सिद्धान्तों  के

 अनुसार  ही  हम  चल  सकते  हे  ।  डागे  साहब  मे
 जो  को-एग्जिस्टेस  को  बात  कही  झोर  जो

 उन्होंने  यह  कहा  कि  यह  माक्संवाद  या  रूस
 की  देन  है,  मे  उस  से  सहमत  नहीं  हूं  ।  को-

 एग्जिस्टेस  दाव्द  कहा  से  झ्राया  इस  पर  में  कुछ  नही
 कहना  चाहता  a  परन्तु  जहा  तक  को-एग्जिस्टेंस
 की  भावना  का  सम्बन्ध  है  मं मह  कहना  चाहता  हूं
 कि  को-एग्जिस्टेस  की  मावना  का  यदि  जे
 पता  लगाना  चाहते  है  तो  ये  हमारी  सस्कति
 के  पुराने  इतिहास  को  देखे  ।  उन्हें  पता  लगेगा

 कि  को-एरिजस्टेस  की  भावना  हमारी  सस्कृति
 में  सब  से  पहले  झायी  झौर  उसके  बाद  वह
 ससार  मे  फंली  है  i

 उन्होने  फीका  के  सम्बन्ध  मे  भी  कुछ
 बाते  कही  ।  मेने  उनको  टोका  भी  था  कि  इंडियन
 नेदानल  काग्रेस  क॑  प्रस्ताव  आज  के  र  या  १३
 वर्ष  पहले  इस  सम्बन्ध  में  पास  हो  चुके  हे  जिनमे
 स्पष्ट  कहा  गया  है  कि  वहा  के  भारतीयों  को

 कंवल  झपने  हक  के  लिए  नहीं  लड़ना  चाहिए,

 वरन्‌  वहा  क॑  निवासियों  की  झौर  अपने  हको
 की  इकट्ठी  लड़ाई  उन्हें  लख्ना  चाहिए  ।
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 wa  समय  झा  गया  है  कि  श्र्णु  बसों  शौर

 उदजन  बसों  का  प्रयोग  बन्द  हो  ।  में  रूस  को

 इस  बात  के  लिए  बधाई  देता  हूं  कि  उसने  इस
 बात  को  स्वीकार  किया  है  q  में  भाशा  करता  हूं
 कि  भ्रमरीका  भी  इसको  स्वीकार  करेगा  और

 हम  बिना  किसी  शर्त  के  इतका  प्रथोग  बन्द  कर

 सकेंगे  ।

 गोझा  झोर  काइमीर  को  बाले  जो  भारत  से

 सम्बन्ध  रखती  हे  उनके  विषय  में  भी  यहां  कुछ
 कहा  गया  है  t  काइमीर  के  लिए  ग्राहम  साहब
 फिर  प्राते  है  ।  उन्हें  हम  यहा  पर  कोई  कष्ट

 न  होने  देंगे  इसलिए  कि  वे  संयुक्त  राष्ट्र  संघ

 की  शोर  से  धरा  रू  हे  ।  पर  हम  एक  बात  और

 भी  जानते  है  कि  ८दि  वे  संयुक्त  राष्ट्र  सघ  को

 झोर  से  न  भ्राते  तो  इस  देश  में  साइमन  कमीशन
 का  जिस  प्रकार  बहिष्कार  हुआ  उसी  प्रकार

 सर्वेमत  से  उनका  भी  बहिष्कार  होने  वाला

 था।  लेकिस  हम  इस  तरह  की  कोई  बात  नहीं
 करना  चाहते  पर  साथ  ही  हम  यह  भी  मानते

 हैं  कि  काइमीर  के  प्रश्न  का  अन्तिम  निर्णय  हो
 गया  है  |  जहा  तक  गोआ  का  प्रश्न  हैं  वह  आज

 नही  तो  कल  भौर  कल  नहीं  तो  परसो  भारत

 का  प्रविभाज्य  भंग  होने  के  कारण  हममे
 सम्मिलित  होने  वाला  है  ।

 में  सदा  से  हमारी  वंदेशिक  नोति  का  बड़ा

 मारी  समर्थक  रहा  हू  ।  महात्मा  गाधी  ने  जिन

 सिद्धान्तों  को  हमारे  सामने  रखा  है  झभौर  जो

 सिद्धान्त  भारतीय  संस्कृति  के  सबसे  पुराने
 सिद्धान्त  हे  उन्ही  के  अ्रनुसार  गए  चलती  हूँ  ।

 इसी  कारण  में  उसका  संबंसे  बडा  समर्थक  रहा

 हैं  भौर  ब्याज  भी  उसका  समर्थन  श्री -  i

 Mr.  Chairman:  Shri  Asoka  Mehta.

 Shri  Nath  Pai:  May  I  request  that
 on  behalf  of  our  party  both  of  us
 would  like  to  speak  and  we  may  be
 called  after  2.30?

 Mr.  Chairman:  All  right.  Shri
 Bharucha.
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 Shri  Naushir  Bharocha;  Mr.  Chair-
 man,  I  desire  to  confine  myself  only  to
 the  question  of  Goa  and  the  ineffec-
 tiveness  of  the  Government's  policy
 in  this  connection.

 Sir,  we  are  all  aware  that  the  Gov-
 ernment  has  prescribed  certain  res-
 trictions  in  its  approach  to  the  pro-
 blem  of  Goa.  First,  the  Government
 has  laid  down  that  there  will  be  no
 use  of  force.  Secondly,  the  Govern-
 ment  has  laid  down  that  the  libera-
 tion  of  Portuguese  enclaves  is  a
 matter  for  the  Goan  nationals  them-
 selves.  Thirdly,  the  Government  have
 said  that  the  Government  will  not
 permit  Ind.an  nationals  to  be  associat-
 ed  with  any  activities  in  connection
 with  Goa.

 Of  course,  the  Government  of  India
 have  expressed  their  sympathy.  Not
 only  have  they  expressed  their  sym-
 pathy,  but,  time  and  again,  our  Minis-
 ters  have  said  that  Goa  and  other
 Portuguese  enclaves  are  part  and
 parcel  of  this  country.  It  is  obvious
 to  my  mind  that  the  Government  have
 got  no  plan;  and  the  purpose  of  my
 speech  here  teday  is  to  disclose  a  plan
 which  will  achieve  the  purpose  that
 India  has  got  at  heart  within  a  couple
 of  years  without  mfringing  any  of  the
 limitations  which  the  Government.
 have  laid  down.  The  basic  idea  would
 be  that  we  must  strike  a  completely
 new  direction  in  tackling  the  problem
 of  Goa.

 My  suggestion  is  this.  Dadra  and
 Nager  Haveli,  the  two  liberated
 enclaves  should  be  created  into  a
 sovereign  State.  The  House  is  aware
 that  it  is  accepted  by  many  theorists
 that  in  order  to  constitute  a  sovereign
 State,  we  must  have  territory  popu-
 tation,  Government  and  sovereignty.
 All  these  attributes  of  new  sovereign
 State  are  possessed  by  these  two
 enclaves  If  the  Government  were  to
 recognise  such  a  State  as  a  sovereign
 State,  leaving  to  this  State  the  respon-
 sibility  of  organising  campaigns  to
 liberate  the  Portuguese  enclaves,  the
 thing  could  be  done
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 {Shri  Naushir  Bharucha}.
 I  may  outline  in  some  detai]  how

 it  could  be  done.  It  might  seem  ridi-
 culous  that  such  a  sovereign  State  of
 such  8  small  territory  could  be  creat-
 ed.  But,  in  the  international  law,  the
 size  of  8  sovereign  State  does  not
 matter  at  all.  Once  such  a  sovereign
 State  is  created,  it  should  be  possible
 for  such  a  State  to  promulgate  certain
 decrees.

 These  decrees  could  lay  down  that
 all  territories  of  Goa,  Diu  and  Daman
 belong  to  it  and  also  that  all  Goans
 would  automatically  become  citizens
 of  this  new  sovereign  State.  Goan
 nationals  wherever  they  happen  to  be
 on  the  so:]  of  India  shall  owe  allegi-
 ance  to  this  State  and  shall  pay  tax.
 Non-allegiance  or  failure  to  pay  tax
 might  become  an  extraditable  offence.

 Where  does  the  Government  of
 India  come  in?  In  this  manner,  as
 between  two  high  contracting  parties.
 the  Union  Government  recognises  the
 new  State  and  enters  into  a  treaty
 with  it.  In  that  case,  the  treaty  can
 provide  extradition  of  certain  Goan
 nationals  with  regard  to  this  new
 State  of  Dadra  and  Nager  Haveli  and
 permit  Indian  nationals  to  relinquish
 their  Indian  nationality  and  assume
 the  nationality  of  the  new  State.  The
 Government  of  India  can  also  lease
 certain  portions  of  its  territory  round
 about  Goa  to  enable  Nager  Heveli  to
 organise  its  campaign  against  Goa
 from  such  a  point.

 In  international  law  the  Govern-
 ment  of  India  cannot  be  blamed
 because  the  entire  campaign  would  be
 the  responsibility  of  a  new  sovereign
 State.  The  Government’s  Limitations
 that  Indian  nationals  should  not  parti-
 cipate  are  also  fulfilled.  If  Indian
 nationals  can  relinquish  their  nattona-
 lity,  and  there  are  tens  of  thousands
 of  them  prepared  to  assume  the  natio-
 nality  of  the  new  sovereign  State,  it
 can  organise  a  liberation  campaign
 with  their  help.

 It  may  sound  something  unusual.
 I  can  assure  the  House  that  from  the
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 international  law  point  of  view,  the
 plan  is  absolutely  sound  and  it  is
 capable  of  releasing  Goa—a  thing
 which  the  Government  of  India  in  its
 present  position  cannot  do  within
 any  forseeable  future.

 It  may  be  urged  against  this  plan
 that  probably  India  would  be  accused
 of  aggression  against  Portugal  in  in-
 ternational  field.  When  India  makes
 the  claim  thut  Goa  is  part  of  Indian
 territory,  that  itself  is  sufficient
 aggression  against  Portuga!.  Let  us,
 therefore,  not  be  afraid  of  new  ideas.
 I  am  prepared  to  stand  down  if  the
 Government  of  India  can  produce  a
 better  plan  than  this  one.

 The  second  point  which  arises  from
 this  is  that  in  the  World  Court  where
 this  matter  has  gone  already,  four
 preliminary  objections  have  been
 decided  against  us  and  two  are  going
 to  be  decided  after  hearing  the  merits
 of  the  case.  I  am  not  quite  sure  that
 our  preliminary  objections  have  been
 exhausted.  I  would  397९8  to  the
 Government  of  India  to  instruct  the
 lawyers  in  the  World  Court  to  con-
 sider  the  desirability  of  raising  fur-
 ther  preliminary  objections.  The
 point  35  ths.  What  is  the  status  of
 Dadra  and  Nager  Haveli  in  interna-
 tional  law”

 Even  assuming  that  the  Government
 of  India  does  not  recognise  Dadra
 and  Naga  Haveli  as  a  sovereign  State,
 my  submission  is  that  it  is,  in  fact  a
 sovereign  State.  It  has  neither  the
 status  of  an  insurgent  or  belligerent
 because  for  three  long  years,  Dadra
 and  Nagar  Haveli  have  managed  their
 administration  and  have  successfully
 broken  themselves  off  from  the  parent
 State.  Therefore,  the  additional  issue
 might  be  examined  by  the  World
 Court  whether  India  can  be  forced  to
 give  the  right  of  way  to  Portuguese
 troops  to  cross  its  soil  and  attack  what
 virtually  is  a  friendly  sovereign  State.

 Iam  only  focussing  attention  on
 this  because  I  find  that  the  question
 of  Goa  bears  no  promise  of  solution
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 even  if  we  were  to  wait  for  a  thou-
 sand  years.  Let  the  Government  say
 that  they  have  got  better  plans,  in
 which  case  I  stand  down.  Otherwise
 I  urge  that  they  consider  and  pay
 attention  to  the  plan  that  I  have  out-
 lined.

 Shri  Anthony  Pillai  (Madras
 North):  We  have  listened  very  care-
 fully  to  the  statement  made  by  the
 Prime  Minister,  but  unfortunately
 the  statement  does  not  indicate  to
 what  extent  there  is  a  reappraisal  of
 the  worla  situation  since  this  House
 debated  this  question  last  time.  Vast
 and  significant  changes  have  taken
 place  in  the  world  situation,  but  un-
 fortunately  the  statement  does  not
 bear  them  out.

 First  and  foremost,  Russia  announc-
 ed  the  invention  of  the  I.C.B.M  She
 has  confirmed  it  dramatically  by  laun-
 ching  two  satellites  into  outer  space
 This  has  completely  shattered  the
 old  balance  of  power  and  the  NATO
 and  the  other  pacts  like  the  Baghdad
 Pact  or  the  SEATO  Pact  which  formed
 a  military  cordon-sanitaire  around
 Russia.  This  military  cordon-sanitaire
 has  been  shattered,  and  no  longer  can
 Mr.  Dulles  indulge  in  brinkmanship.
 Nuclear  war  can  no  longer  be  fought
 by  the  USA,  allowing  the  allies  to  bear
 its  brunt;  it  has  come  to  the  doorstep
 of  the  U.S.A.  It  is  a  very  important
 change  in  the  military  situation  of  the
 world.  I  do  not  think  there  has  been
 adequate  appraisal  of  it

 Secondly,  various  hopes  were  held
 out  that  even  within  the  Soviet  bloc
 there  were  tendencies  towards  demo-
 cratisation  after  Stalin’s  death.  The
 theory  of  collective  leadership  was
 trotted  out.  The  cult  of  personality
 was  run  down.  But  this  collective
 leadership  has  faded  out  during  the
 last  two  years  like  the  cheshire  cat
 leaving  behind  the  enigmatic  and  self-
 assured  smile  of  Mr.  Khruschev.
 Similarly,  various  hopes  were  held
 out  that  there  would  be  democratic
 tendencies  in  other  parts  of  the  Soviet
 bloc.  Emphasis  wag  placed  by  the
 Chinese  communist  leader  on  the
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 slogan.  “Let  a  hundred  flowers  boom,
 and  a  hundred  schools  of  thought
 contend.”  But  even  3  single  poppy
 which  tended  to  show  its  head  taller
 than  the  others  has  been  slashed
 down.  Instead,  we  see,  far  from
 democratisation  a  new  stalinst  dicta-
 torship  coming  back  into  power.
 What  this  portends  to  the  world  in
 general  and  to  India  in  particular,  we
 can  make  only  a  hypothesis.

 A  year  and  a  half  ago,  even  the  old
 Cominform  was  dissolved.  There  are
 tendencies  for  reviving  it.  Very
 recently,  the  mundane,  territorial
 satellites—Sputniks—met  in  Moscow.
 And,  these  Sputniks,  these  fellow-
 travellers  of  the  Moscow  Bloc  have
 passed  a  resolution  to  the  effect  that
 they  will  not  form  immediately  into
 a  Comintern,  but  they  will  meet  from
 time  to  time  to  co-ordinate  their
 policy

 There  has  been  a  slight  change  in
 the  emphasis  of  the  policies  that  have
 been  laid  down.  No  longer  is  it  to
 be  one  of  peaceful  co-existence,  it  is
 to  be  one  of  sharp  rivalry  of  econo-
 mic  systems.  A  popular  front  is  to  be
 formed  and  a  peace  offensive  is  to  be
 launched  by  all  the  various  Commu-
 nist  parties.  Thirdly,  Sir,  despite  the
 Eisenhower  Doctrine  for  the  Middle
 East,  Russia  hag  now  become  an
 important  power  in  the  Middle  East.
 Jordan  has  now  become  tied  firmly
 to  the  chariot  wheel  of  the  United
 States  and,  on  the  other  hand,  Syria,
 Yemen  and  Egypt  have  also  become
 tied  to  the  war  chariot  of  the  Soviet
 Camp.  The  Middle  East  has  become
 the  cockpit  of  a4  potential  new  war.

 In  the  analysis  of  Shri  Nehru,  in
 the  speech  that  he  made  today,  basi-~-
 cally  what  he  says  is  this,  that  there
 is  a  war  psychosis,  that  the  world  is
 filled  with  fear,  hysteria  and  hatred.
 And,  what  does  our  psychotherapist
 want  to  do  with  it?  Our  psychothe-
 rapist  would  indulge  in  a  Httle  more
 platitudes,  a  little  greater  frequency
 of  syruppy  words,  and  that  is  all  that
 he  has  to  offer.
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 {Shri  Anthony  Pillai)
 We  are  continuing  to  indulge  in  a

 parlour  game  in  the  United  Nations
 as  to  whether  we  should  abstain  from
 the  vote  or  whether  we  should  vote,
 whether  it  should  be  a  32-man  disar-
 mament  commission  or  a  25-man  dis-
 armament  cot:imission,  as  though  the
 whole  problem  of  war  and  peace
 would  be  settled  on  the  question  as
 to  whether  it  should  be  a  25-man
 commission  or  a  32-man  commission.

 l  beleve  that  all  that  our  foreign
 policy  amounts  to  is  a  very  timid,  a
 very  tame  rehash  of  what  Norman
 Angel  called  “The  Great  Illusion.”
 But  that  analysis  is  only  a  surface
 analysis.  There  is  no  attempt  to  go
 deeper  and  find  out  why  there  should
 be  a  war  psychosis.  I  do  not  think
 there  is  any  intelligent  man  today
 who  does  not  accept  the  proposition
 that  war  may  mean  total  annthilation
 not  merely  of  the  human  species  but
 all  other  species  on  this  earth  of  ours
 But,  then,  the  question  arises,  how  and
 why  should  there  be  a  war  psychosis
 in  spite  of  the  fact  that  there  is  uni-
 versal  acceptance  of  this  obvious
 truth?

 Sir,  many  of  these  regimes  depend
 for  their  existence  on  a  war  psycho-
 sis.  Let  me  put  it  on  a  different
 plan.  Now,  the  Pakistan  regime,  in

 my  opinion,  cannot  exist  without  crea-
 ting  a  war  fever.  If  there  had  been
 no  Kashmir  problem,  probably  it
 would  have  to  invent  one.  The  same
 applies  also  to  these  great  blocs.  On
 the  shoulders  of  the  workers  and  pea-
 sants  in  Russa  a  monstrous  bureau-
 ecracy  has  arisen,  and  this  bureaucra-
 cy  cannot  exist  for  one  day  without
 a  war  psychosis  being  created,  with-
 out  continuously  telling  the  people
 that  there  is  8  possibility  of  war  and
 their  being  subjugated.

 Today,  in  my  opmion,  the  biggest
 counter  revolutionary  force  that
 exists  in  the  world  is  this  monstrous
 bureaucrarcy  in  Russia.  In  945  the
 people  of  Warsaw  rose  up  in  arms
 against  Hitler  to  welcome  the  Red
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 Army.  After  the  events  that  have
 happened  throughout  Eastern  Europe,
 I  do  not  think  there  is  any  working
 class  anywhere  in  the  world  which
 would  welcome  the  Red  Army.

 Shri  Dange  was  so  pleased  to  state
 that  the  ICBM  in  Russian  hands  has
 a  different  character;  in  other  werdas,
 that  the  ICBM  in  Russian  hands  is  a
 peaceful  force  according  to  him.  But,
 Sir,  if  the  Hungarian  people,  if  the
 Polish  people  have  not  been  able  to
 get  out  of  the  Russian  grip,  it  is
 precisely  because  of  the  fear  that  any
 kind  of  serious  resurgence  may  mean
 world  nuclear  war.  Let  me  remind
 him  that,  for  the  balancing  of
 forces,  Yugoslavia  might  also  have
 gone  the  way  of  Hungary

 Similarly,  America  too  today  is
 merely  seeking  to  fill  the  vacuum
 which  other  Imperislists  have  aban-
 doned.  She  too  needs  a  war  psycho-
 sis  to  enable  her  to  drag  in  other
 under  devcloped  countries  behind  her
 imperialist  chariot,  and  to  keep  at
 bay  the  forces  of  socialism  and  Asian
 and  African  nationalism

 Today,  by  a  conjuncture  of  circum-
 stances  India  finds  itself  as  the  keeper
 of  the  conscience  of  the  world  Is
 this  Government  today  exploiting  this
 wonderful  opportunity  that  is  conferr-
 ed  on  it?  A  few  days  ago  Shri  Nehru
 in  this  House  said  that  over  a  long
 period  of  time  he  has  conditioned
 himself  to  see  only  the  good  in  others.
 By  that  self-same  process  he  hag  also
 self-induced  a  blind  spot,  a  kind  of
 myopia  with  regard  to  world  affairs.
 He  is  unable  to  see  reality  as  a  whole
 [I  do  not  say  that  we  should  not  see
 the  good  in  others,  but  it  is  also  desir-
 able  to  see  the  reality  as  a  whole,  so
 as  to  take  note  of  the  selfish  seff-
 interestendness  of  Imperialism  on  the
 one  side,  and  Soviet  bureaucracy  on
 the  other.

 Unfortunately,  though  we  seek  to-
 day  to  follow  a  neutralist  path  we
 seek  to  play  this  neutralist  role  by
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 trying  to  move  between  the  various
 authorities  in  power.:  We  do  not  seek
 te  mobilise  behind  us  the  force  of  the
 people  who  are  being  oppressed  by
 «ie  self-same  powers.  Instead  of  play-
 ing  this  parlour  game,  as  I  said,  in
 the  United  Nations,  a  real  genuine
 neutralist  policy  which  can  bring
 about  real  world  peace  should  be
 adopted,  where  we  not  only  try  to  be
 the  arbiter  mediator  or  umpire  bet-
 ween  two  powers,  but  we  also  go
 deeper  and  expose  the  fact  that  war
 psychosis  is  the  creation  of  bureaw
 cracy  on  one  side  and  imecriabsm
 on  the  other.  Unless  we  do.  this,
 there  is  no  possibility  of  the  war
 psychosis  ever  being  removed.

 In  playing  this  neutrahst  role,  un-
 fortunately,  to  some  extent  our  hands
 are  tied.  In  the  Kashmir  question  to
 some  extent  we  are  beholden  to
 Russia  for  the  veto.  With  regard  to
 Kashmir,  there  is  indeed  a  great  deal
 of  reticence  in  the  country,  and  only
 a  few  courageous  souls  are  able  to
 speak  up  their  minds.  I  am  glad  to
 note  that  there  is  a  shift  in  policy,
 such  that  some  of  the  repressive
 measures  which  have  been  taken  in
 Kashmir  are  to  be  relaxed.  It  is  now
 time  that  in  Kashmir  we  removed
 some  of  these  transitional  provisions
 in  the  Constitution  so  that  fundamen-
 tal  rights  may  be  fully  enjoyed  by
 the  people  of  Kashmir,  and  so  that
 we  need  not  have  a  half-hearted  case
 before  the  world.

 Again,  with  regard  to  our  friend-
 ship  with  various  other  countries,  we
 profess  friendship  for  everyone.  But
 unforunately,  Sir,  I  note  that  our
 friendship  is  a  little  too  Platonic.  It
 does  not  lead  to  any  issue.  In
 regard  to  Ceylon,  we  have  a  Delhi
 pact  under  which  it  was  assured  that
 the  problem  of  our  former  nationals
 would  be  settled;  though  a  promise
 was  given  serveral  years  ago  that
 with  regard  to  Indian  nationals  who
 had  acquired  Ceylon  citizenship,  there
 would  be  the  creation  of  some  moved
 constituencies  or  colleges  for  the
 election  of  four  members  to  the  House
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 of  Representatives,  our  Platonic
 friendship  over  all  these  years  has  not
 led  to  the  solution  of  this  problem,
 or  the  implementation  of  the  assur-
 ances  given  by  the  Ceylon  Govern-
 ment.

 Similarly  too,  in  the  world,  we  try
 to  play  the  role  of  a  mediator  even
 when  those  issues  intimately  affect  us.
 In  many  of  these  questions  in  which
 vital  interests  are  at  stake,  it  is  use-
 jess  to  take  such  a  course.  At  least
 history  has  shown  that  it  is  useless
 merely  to  talk  pleasantly  or  talk  poli-
 tely.  It  has  shown  that  unless  and
 until  some  crisis  is  created  friendly
 negotiations  on  vital  interests  are
 fruitiess.  The  Indonesian  people  and
 the  people  of  Algeria  have  also  shown
 that  way,  and  shown  to  us  that  unless
 and  until  a  crisis  is  created  nothing
 ever  gets  resolved.

 Simularly,  with  regard  to  the  ques-
 tion  of  Goa  a  crisis  must  be  created.
 Unless  and  until  crises  are  created,
 none  of  these  vital  interests  will  be
 safeguarded,  and  we  will  never  be  ina
 position  to  secure  the  liberation  of  the
 Goanese  people

 Lastly,  I  would  like  to  refer  to  the
 fact  that  the  throwing  up  of  the  two
 satellites  into  outer  space  has  at  least
 awakened  the  peoples  of  the  world
 with  regard  to  the  significance  of  the
 Russian  revolution.  Today,  with  a
 planned  economy,  despite  its  bureau-
 cracy,  Russia  is  creating—an  indus-
 trial  and  scientific  revolution.  But,
 unfortunately,  this  ‘bleep,  bieep’  in
 outer  space,  while  it  has  awakened
 other  people,  seems  to  have  lulled  us
 into  a  lethargy.  In  the  world  else-
 where,  it  is  recognised  that  the  foun-
 dations  for  the  new  technological  and
 scientific  revolution  is  the  system  of
 education  that  Russia  has  been  able  to
 adopt.  But  here,  we  are  stultified  by
 our  own  language  controversies  and
 we  are  not  aware  that  our  standards
 of  education  have  deteriorated  con-
 siderably.

 In  a  larger  sense,  the  question  af
 democracy  is,  and  will  really  be,
 decided  on  the  Asian  arena.  We  are
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 [Shri  Anthony  Pillai]
 really  in  competition  with  China  As
 to  whether  the  democratic  way  of
 life  can  survive  will  depend  not  on
 pious  words  but  on  production  indices,
 and  as  to  whether  we  are  laying  the
 foundations  of  our  democracy  in  the
 way  that  we  will  be  able  to  mect  the
 challenge,  ५5  still  in  doubt.

 Unless  and  until  we  adopt,  not  a
 pious  or  platitudinous  attitude  but  a
 more  realistic  attitude  towards  world
 events  to  mobilise  on  a  world  scale  a
 third  force  the  force  of  the  interna-
 tional  working  class  and  the  exploited
 peoples  of  the  world  there  can  be  no
 rea!  solution  to  the  problem  of  attain-
 ing  world  peace.

 Shri  Barman  (Cooch  Behar-Reserv-
 ed-Sch.  Castes):  Mr.  Chairman,  the
 subject  of  discussion  before  this  House
 is  an  important  one.  The  subject  is
 the  present  international  situation
 and  the  policy  of  the  Government  of
 India  in  relation  thereto.  Everyone
 knows  that  the  international  situation
 today  35  very  grave.  At  tne  moment,
 the  world  is  standing  on  the  edge  of
 a  precipice  and  any  moment,  a  third
 world  war  may  start,  and  if  it  starts,
 it  will  mean  the  devastation  of  the
 present  civilisation  and  the  devasta-
 tion  of  mankind.  At  such  a  moment,
 what  part  can  India  play  so  far  as  the
 international  situation  is  concerned?
 That,  to  my  mind,  is  the  subject  of
 discussion  before  this  House.

 Since  the  atomic  age  came  and  the
 last  world  war  ended  by  the  use  of
 atomic  weapons  on  Hiroshima  and
 Nagasaki,  the  world  has  far  advanced
 today  in  the  development  of  new
 weapons  of  destruction.  There  is  now
 the  atom  bomb,  the  hydrogen  bomb
 and  the  inter-continental  ballistic
 missiles,  which  are  known  to  us.  We
 do  not  know  what  other  weapons  have
 been  developed  by  the  opposing
 groups  by  this  time  which  are  not
 known  to  us.  Therefore,  it  is  a  very
 critical  moment  that  this  world  faces
 today.
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 The  two  blocs,  the  Communist  bloc
 and  the  Angio-American  bloc  or  the
 capitalist  bioc,  are  opposing  each  other
 in  mistrust.  Each  one  is  trying
 develop  its  own  power  and  to  gain
 supremacy,  but  none  is  yet  certain
 whether  one  can  devastate  the  other
 before  the  aggressor  itself  is  devas-
 tated.  I  think  that  is  the  only  reason
 why  war  is  not  starting  yet.

 At  the  same  time,  everyone  knows
 that  if  war  starts,  both  will  be  equally
 affected.  At  such  a  time,  India,  so
 far  as  military  power  48  concerned,
 does  not  count.  So,  what  part  can
 she  play?  India,  as  you  know,  is
 pursuing  two  policies  in  this  regard.
 One  policy  is  the  policy  of  non-
 involvement,  because  she  does  not
 believe  in  destroying  each  other.

 4°37  hrs.

 {[Mr.  Deputy-Srraxer  in  the  Chair}

 India  knows  that  if  this  sort  of  mad
 race  for  fight  and  war  preparations
 goes  on,  some  day  war  will  _  start
 and  then  not  only  the  warring
 groups—the  two  groups—will  be
 destroyed  but  it  will  affect  other
 powers  also  who  are  not  directly
 mvolved  in  war.  So,  not  only  in  the
 interests  of  any  policy  which  is  only
 for  the  good  of  others  but  also  from
 the  point  of  view  of  our  own  self-
 interest,  India’s  duty  is  to  see,  that
 so  far  as  it  lies  in  her  power,  peace
 between  nations  should  be  brought
 into  being.  That  is  the  constructive
 policy  which  India  is  pursuing  so  far
 as  it  lies  within  her  power.

 Now,  some  may  say,  what  effect
 can  India  bring  in  the  international
 situation,  being  herself  a  power  not
 militarily  great.  But  we  have  seen
 that  m  several  conflicts  amongst
 countries,  as  between  two  opposing
 blocs,  India  has  been  called  upon  to
 undertake  tasks  of  a  neutral  power.
 In  the  Korean  war  and  in  the  Viet
 Narn  contests  also,  and  recently  in  the
 Middle  East  as  well,  the  Indian  army
 was  accepted  by  both  the  groups  to
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 do  certain  jobs  of  neutrala  This  only
 goes  to  prove  that  India’s  foreign
 policy  has  succeeded  at  least  in  this
 respect,  namely,  both  the  opposing
 groups,  though  they  entertain  mistrust
 against  each  other,  confide  in  India
 in  that  India  is  strictly  following  a
 neutral  policy  and  the  policy  of  peace.
 To  that  extent,  India  is  doing  her  best
 and  let  us  hope  that  with  the  contt-
 dence  of  both  the  opposing  groups,
 India  will  succeed  at  last  in  bringing
 friendship  and  amity  between  these
 two  opposing  groups.  This  is  the
 only  part  that  India  can  play  and
 India  is  playing  her  part  fully  well
 Recently  even  in  the  West  Irian
 contest,  the  Dutch  have  confided  in
 India  and  asked  India  to  mediate.
 That  is  another  proof  of  India’s  policy
 being  realised  by  the  whole  world.

 I  think  only  yesterday  India’s  policy
 of  Panchsheel  in  a  way  has  been
 accepted  by  the  United  Nations.  A
 resolution  sponsored  by  India,  Sweden
 and  Yugoslavia  has  been  accepted  by
 the  United  Nations  Organisation.  .  i
 also  find  from  the  P.T.I.  newspaper
 reports  that  on  December  45  when
 the  political  committee  of  the  United
 Nations  were  discussing  about  the  sub-
 ject  of  peaceful  co-existence,  which  is
 the  main  principle  of  our  Panchsheel,
 Mr.  Jawad  opined  that  now  the
 world  has  five  world  capitals  and
 among  these  five  world  capitals,  Dethi
 has  been  named  as  one.  From  this
 we  can  infer  that  though  militarily
 India  does  not  count  in  the  contest  of
 the  two  powerful  blocs,  India’s  policy
 of  peace  and  her  peace  mission  have
 been  recognised  even  by  the  political
 committee  of  the  U.N.O.  If  think  that
 whether  India’s  policy  succeeds  in  the
 long  run  or  not,  it  is  a  policy  that  is
 being  recognised  by  the  world  powers
 and  if  the  world  powers  try  to  realise
 that  is  only  by  peaceful  co-existence
 that  they  themselves  can  prosper  and
 develop,  then  certainly  we  can  say
 that  India’s  policy  has  succeeded  a
 great  deal.

 The  two  opposing  groups  are  having
 mistrust  of  each  other,  because  other
 wise  they  would  have  themselves
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 tred  to  come  to  a  peaceful  settlement.
 But  one  does  not  believe  in  the  other.
 What  is  the  root  cause?  The  root
 cause  is  the  two  opposing  ideals  of
 capitalism  and  communism.  The  root
 cause  of  the  ills  today  is  that  there
 is  a  large  part  of  the  humanity  that  are
 under-developed  in  economic,  social
 and  political  spheres.  That  is  the  main
 cause  which  troubles  the  world  today.
 If  both  the  groups  understand  that
 instead  of  engaging  themselves  in  this
 arms  race  of  which  no  one  is  certain
 about  its  own  success,  they  follow  a
 pohcy  of  economic  re-construction  of
 the  world,  then  I  think  this  mistruss
 will  gradually  go.  But  until  and  un-
 4855  the  world  is  regenerated,  and
 levelled  up,  until  not  one  country  or
 the  other,  but  all  the  countries  of  the
 world,  not  one  class  or  the  other,  but
 each  and  every’  individual  has
 developed  economically,  the  root  cause
 will  not  go  until  then.  But  that  is  a
 subject  on  which  I  do  not  consider
 myself  competent  to  say  much.

 But  my  impression  is  that  one  coun-
 try  १8  apprehensive  of  the  domination
 of  the  other,  because  none  feels  itself
 safe  within  its  own  lmits.  Otherwise,
 this  armament  race  which  has  created
 this  present  critical  international
 situation  should  not  and  could  not  be
 the  ideal  of  any  one  group,  because
 m  the  case  of  war,  both  will  be  equal-
 ly  affected  by  ate

 Anyhow,  so  tar  as  India’s  policy
 regarding  the  international  situation
 is  concerned,  I  hope  and  trust  that  this
 policy  of  peace  which  has  been  started
 by  India—and  is  playing  her  part  in
 the  international  situation---will
 succeed  and  the  nations  will  come  to
 their  sense.  I  whole-heartedly  sup-
 Port  the  policy  of  India  in  this  inter-
 national  situation.

 Shri  Dinesh  Singh  (Banda):  Sir,
 we  are  grateful  to  the  Prime  Minister
 for  his  assessment  of  the  international
 situation  and  I  should  like  him  to
 know  that  we  all  stand  united  behind
 him  in  his  efforts  of  peace,  in  his
 efforts  to  create  areas  of  non-involve-
 ment  and  in  his  efforts  of  lessening  of
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 {Shri  Dinesh  Singh)
 tension.  In  this  direction,  I  should
 like  to  make  a  few  suggestions.

 XY  should  like  to  draw  the  attention
 of  this  House  and  of  the  Government
 towards  Africa.  Dr.  Dar  ge  nas  already
 referred  to  Africa,  but  I]  would  like  to
 refer  to  it  in  a  different  way.  As  the
 House  is  aware,  in  Africa,  many
 new  and  independent  nations  are
 coming  up.  There  are  many  other
 nations  that  are  striving  to  become
 independent.  At  the  same  _  time,  in
 Africa  there  are  millions  of  people
 living  under  subjugation,  under  colo-
 nial  domination,  under  racial  domina-
 tion,  economic  domination  and  other
 forms  of  political  influences.  Africa
 is  a  big  continent.  It  is  a  new  conti-
 nent  in  the  way  of  politics  and  it  5
 not  unlikely  that  the  cold-war  and
 other  intrigues  which  are  taking
 place  in  the  other  parts  of  the  world
 will  be  extended  to  Africa.  We  know
 that  these  people  are  very  anxious  to
 preserve  their  freedom.  They  are
 very  anxious  to  keep  out  of  involve-
 ments,  of  pacts  and  to  pursue  a  life  of
 peaceful  development.

 It  As,  therefore,  natural  that  they
 should  look  to  friends  who  would  offer
 them  a  helping  hand,  who  would
 advise  them  in  a  friendly  way,  with-
 out  trying  to  further  their  own  ends.
 In  this  direction,  India,  which  has
 fought  foreign  domination  at  home
 and  which  has  always  championed
 the  cause  of  the  dominated  people,  is
 their  natural  choice.  They  want  to
 be  friends  with  us;  they  want  our
 help.  We  should  give  it  to  them  in
 every  possible  way.  We  should  send
 them  people  who  would  mix  with
 them,  who  would  study  their  pro-
 blems,  who  would  advise  them  and
 help  them  in  their  tasks  of  recon-
 struction.  We  have  diplomatic  mis-
 sions  there;  we  have  0  यश  ccmmis-
 sions  there.  We  should  tiy  to  staff
 these  commissions  and  diplomatic
 missions  not  with  the  bureaucrats
 which  we  have  here,  but  with  people
 who  would  want  to  heip  them,  who
 shou'd  not  treat  these  missions  as

 77  DECEMBER  957  Internations!  Situation  5643

 clerical  outposta  of  the  Ministry  of
 External  Affairs,  but  we  should  make
 these  missions  as  friendly  homes  of
 the  country  in  which  they  are  situat-
 ed,  where  people  can  go  and  meet
 them,  where  they  can  go  and  meet
 people,  understand  them  and  help
 them.  In  selecting  the  personnel  that
 we  send  there,  we  should  bear  m
 mind  that  we  want  people  to  serve
 there;  we  want  people  to  help  tnem.
 We  do  not  want  people  there  to  go
 to  office  at  9  o'clock  and  come  back
 at  5  o'clock.  It  is  very  important
 matter,  4  may  say  so,  and  I  should
 like  to  emphasise  this  question,
 because  we  have  great  interest  there,
 interest  as  a  friend,  interest  as  we
 have  a  large  number  of  people  of
 Indian  origin  who  have  made  Africa
 ther  home.  We  naturally  have
 sympathy  with  them.  Then,  we  have
 another  interest,  a  very  important
 Interest  And  that  is,  if  we  are  able
 to  help  these  people,  if  we  are  able
 to  help  them  to  maintain  their  inde-
 pendence,  both  economic  and  political,
 then,  we  would  have  extended  the
 area  of  non-involvement,  we  would
 have  extended  the  area  of  peace  over
 u  very  large  part  of  the  world.  These
 people  understand  our  point  of  view
 better  because  they  have  had  a  com-
 mon  background,  they  have  been
 dormnated  by  foreign  powers  and
 they  have  known  the  humilhation  of
 domination.  These  people  can  appre-
 ciate  the  lofty  ideals  of  Panchsheel
 much  more  than  the  people  in  Europe,
 who  are  tied  up  in.  pacts,  who  are
 tied  up  in  economic  arrangements.
 Some  of  them  so  tied  up  that  they
 have  even  ceased  to  think  indepen-
 dently.  It  is  therefore  important  that
 we  should  try  to  help  these  people.
 We  should  try  to  help  them  to  remain
 independent  and  to  remain  progressive
 build  up  their  country  in  the  way  best
 suited  to  them.

 When  I  had  the  occasion  to  speak
 in  this  House  last  time,  I  had  men-
 tioned  that  our  foreign,  defence  and
 economic  policy  ahould  be  an  inte-
 grated  one.  I  was  very  happy  to  heer
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 from  the  Prime  Minister  today  that
 he  fejt  that  international  affairs  are
 intimately  connected  with  defence  I
 should  like  to  submit  we  should  also
 integrate  the  economic  policy  in  the
 same  way  that  we  are  thinking  of  the
 defence  policy.

 Again,  if  I  might  draw  the  attention
 of  the  House  to  the  two  delegations
 which  recently  went  abroad  to  seek
 economic  assistance,  one  delegation
 was  an  official  one  led  by  our  Finance
 Minister.  As  Members  are  aware,
 this  delegation  was  not  able  to  get
 much  help,  such  assistance,  as  we  had
 expected.  There  was  another  delega-
 tion,  a  delegation  of  industrialists,
 which  went  aboad.  practically  to  the
 same  countries  to  seek  economic  assis-
 tance.  This  delegation  seems  to  have
 come  back  with  all  sorts  of  hopes  of
 assistance,  of  collaboration  and  even,
 I  believe,  of  some  loan.  It  is  interest-
 ing  that  we  have  two  delegations
 going  practically  to  the  same  coun-
 tries,  but  coming  back  with  different
 results.  It  1s,  quite  obvious  to  my
 mind  that  these  western  cuuntmes  ure
 wilting  to  help  us  in  the  private  sec-
 tor,  are  willing  to  help  the  capitalists
 in  this  country  for  their  programmes
 but  are  not  willing  so  much  to  help
 the  Government  in  the  public  sector,
 to  help  us  mn  our  policy  and  pro-
 Framme  of  socialisation.  I  mention
 this  in  the  foreign  affairs  debate
 because  it  is  a  problem  which  is  con-
 nected  wrth  our  forei-:  poiy  We
 have  here  our  econumic  policy  which
 is  based  on  certain  amount  of  loans,
 on  a  certain  amount  of  aid  and  assist-
 ance  from  these  countries.  But,  these
 countries  zre  not  willing  ts  give  us
 this  assistance  in  the  same  way  we
 want  or  to  the  amount  we  want.  It
 is  very  important.  If  we  are  going
 to  retain  mdependent  foreign  policy
 which  our  Prime  Minister  has  so  ably
 conducted  uptil}  now  and  which  we
 hope  he  will  continue,  it  is  necessary
 that  we  should  not  be  completely
 dependent  on  foreign  countries  for  our
 economic  existence  or  well  being.  We
 Tusy  acecpt  loans  and  help  from  them.
 Certainly  we  want  help  from  all  the
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 countries  which  can  give  us  and  the
 more  we  get,  the  better.  But  we
 shculd  not  be  compie:ciy  dependent
 It  can  only  be  done  if  we  integrate
 these  policies,  foreign  policy,  econo-
 mic  policy  and  the  defence  policy.

 We  have  been  talking  about  the
 banning  of  nuclear  tests.  It  is  a  very
 necessary  thing.  As  the  Prime
 Minister,  has  himself  mentioned  in  the
 House,  the  very  existence  of  the
 human  race  is  threatened  by  these
 tests.  We  should  also  consider  what
 are  the  difficulties  in  the  banning  of
 the  tests.  We  have  received  replies
 from  the  great  countries  which  pos-
 sess  these  weapons.  One  country  is
 willing  to  abandon  these  tests  un-
 conditionally,  that  is  to  say,  if  the
 other  country  also  abandons.  The
 other  country  is  not  willing  to  do  so
 unless  there  is  a  general  settlement
 on  disarmament.  I  feel  that  we
 should  try  to  press  this  point  more  in
 the  Disarmament  Committee.  The
 main  difficulty  I  believe  is  that  the
 U.S.A.  feels  that  the  Soviet  military
 power  is  much  greater.  The  U.S.A.
 has  based  its  defence  and  its  military
 policy  on  the  use  of  these  atomic
 weapons  and  they  feel  that  they  can-
 not  suddenly  abandon  them.  We
 should,  therefore,  try  to  see  whether
 we  can  bring  about  any  lessening  of
 tension  and  try  to  remove  their  fears
 and  at  the  same  time  press  that  these
 tests  be  abandoned.

 I  do  not  wish  to  take  the  time  of
 the  House  any  more.  I  should  like
 to  say  once  again  in  the  end  that  we
 whole-heartedly  support  the  foreign
 policy  of  the  Prime  Minister  of  India.

 Shri  Nath  Pai:  Sir,  the  man-made
 moon  that  is  now  hurtling  around  this
 planet  has  shown  the  tremendous
 advance  the  human  intellect  has
 made  and  also  indicated  the  vast
 possibilities  of  even  richer  and
 greater  triumphs  and  conquests  that
 are  within  man’s  reach,  But,  Siz,
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 [Shri  Nath  Pai]
 his  mind  remains,  so  far  as ——  5 primal
 urges  are  concerned,  at  the  same
 stage  as  that  of  his  early  ancestor  who
 was  terror  struck  when  he  first  be-
 held  the  eclipses  of  the  Sun  and  the
 Moon,  tormented  and  dominated  by
 fear,  suspicion  and  fierce  hatred.

 In  his  letter  to  Marshal  Bulganin
 and  President  Eisenhower,  the  Prime
 Minister  has  referred  to  the  terror
 that  is  enveloping  the  world  and
 darkening  our  minds  and  our  future
 too.  One  is  reminded  of  the  words
 of  the  poet—they  were  never  more
 true—when  we  listened  to  this  succi-
 net  summary  of  the  “position,  the
 mental  agony  through  which  man-
 ‘ind  is  passing;  all  cf  us  seem  to  be
 on  the  darkening  plane,  swept  by
 confused  alarm  of  struggle  and  plight,
 where  ignorant  armies  clash  by
 night”.

 ३5  hrs.

 But  the  has  warned  us,  and  it  is
 true,  that  very  often  the  foreign  de-
 bates  in  this  House  take  an  academic
 turn.  We  often  go  on  telling  what
 other  nations  should  do  or  should  not
 do,  often  ignoring  what  we  have  got
 to  do.  He  himself  has  further  told
 us  that  such  points  as  have  been
 left  by  him  the  Opposition  will  be
 joining  and  then  he  would  be  dealing
 with  them,  and  so  we  shall  be  failing
 in  our  duty  and  his  expectations  if
 we  do  not  refer  to  some  of  these
 points.

 Having  owned  his  general  back-
 ground,  I  shall  first  begin  at  home,  at
 home  in  more  senses  than  one.  vi
 shall  make  a_  reference  to  Goa.
 People  may  think:  why  talk  of  such
 a  small  thing  when  the  whole  uni-
 verse  is  going  to  crash?  But  re-
 member  we  come  from  there,  and
 when  your  house  is  on  fire,  you  think
 of  it  first.  It  is  in  this  spirit  that  I
 wish  to  say  something  regarding  the
 problem  of  Goa.

 Goa  continues  to  bleed  and  suffer.
 Before  our  very  eyes,  before  our

 very  nose;  on  the  free  soil  of  India,
 a  small  and  minor  European  nation
 continues  to  hold  more  than  half  a
 million  Indians  in  medieval  tyranny.
 hurling  a  challenge  to  our  national
 self-respect  and  even  to  our  soverei-
 gnty.  The  glory  ang  the  might  of
 Free  India  hardly  avail  the  Goans
 who  continue  to  suffer  under  the
 jack-boot  of  Portuguese  militarism,
 under  the  yoke  of  Portuguese  tyranny.
 All  that  we  get  from  the  Government
 is  a  platitude  of  a  nature  which  hard-
 ly  avails  the  Goans  suffering  there.
 It  is  said  that  the  independence  of
 India  will  never  be  complete  unless
 Goa  is  liberated  and  integrated  with
 the  rest  of  India.  How  little  it  avails
 the  Goans?  It  does  not  show’  what
 the  Government  is  going  to  do  to  put
 an  end  to  this  suffering  of  the  Goans
 on  the  soil  of  India.

 It  is  true  that  there  is  a  responsi-
 bility  on  the  world  too  since  we  are
 pledged  to  solving  this  problem
 peacefully,  and  since,  for  more  im-
 portant,  justice  is  on  our  side  too,
 but  we  can  hardly  go  on  blaming  the
 world  for  failing  in  its  duty,  because
 if  the  world  has  not  done  justice  un-
 to  us  it  is  primarily  because,  I  beg
 to  submit,  the  Government  have  never
 planned  effort  to  awaken  the  con-
 science  of  the  world  to  the  agony  of
 Goa.  Rightly  we  have  renounced  the
 use  of  force.  May  we  know,  may  the
 Goans  know,  may  the  nation  at  large
 know  what  peaceful  seeps  the  Gov-
 ernment  is  contemplating  to  bring
 about  this  integration  ang  to  put  an
 end  to  this  repression  of  our  own
 brethren  which  is  being  carried  on  to
 our  shaome  before  our  very  eyes?

 Having  said  this,  I  shall  turn  my
 attention  to  another  problem  which
 is  quite  of  old,  that  of  Kashmir.
 There  are  many  aspects  of  its  which
 I  shall  not  be  touching;  I  shall  con-
 centrate  on  one.  We  do  not  agree
 with  the  Government  in  every  aspect
 of  foreign  policy.  We  have  some
 differences,  and  we  have  the  courage
 and  the  honesty  of  ventilating  them
 but  on  the  basic,  cardinal  principles

 Ol
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 underlying  the  Kashmir  policy,  I
 abould  like  to  say  that  whosoever
 speaks  for  Kashmir  for  India  out-
 side  this  country  speaks  not  for  this
 Government  or  this  party,  but  speaks
 the  voice  of  four  hundred  million
 Indians.

 I  do  similarly  hold  that  -there  38
 nothing  more  desirable  than  friend-
 ship  with  Pakistan,  and  we  believe
 that  no  price  38  too  high  to  win  that
 friendship.  We  should  be  ready  to  go
 to  any  extend  to  cultivate  and  win
 that  friendship  of  Pakistan,  but  there
 are  limits  to  that.  I  was  suggesting
 this,  that  that  friendship  is  desirable
 and  we  should  go  to  any  extent  short
 of  this.  Pakistan  must  never  make
 this  mistake.  Kashmir  may  be  a
 convenient  peg  for  Pakistani  politi-
 cians  to  hang  many  =  an  inconvenient
 problem  on,  but  as  far  as  we  are
 concerned,  it  is  the  pivot  round
 which  revolves  the  delicate  fabric  of
 the  secularity  and  unity  of  this
 nation  On  this  issue  we  cannot  com-
 promise,  unless  we  want  to  compro-
 mise  the  basis  of  the  democracy  of
 this  country.  This  we  shall  never
 tire  of  convincing  the  world  too

 Having  said  this,  I  shall  now  turn
 to  another  problem,  knowing  the
 brief  time  at  my  disposal.  I  will  be
 travelling  west,  to  West  Asia  which

 concerns  us  again.  We  hope  that
 those  who  advocated  the  theory  and
 the  policy,  the  approach  and  the
 attitude  of  filling  a  vacuum  have
 realised  the  futility,  the  vacuity  of
 that  policy.  There  is  no  vacuum  that
 needs  to  be  filled  because  the  throne
 from  which  Britain  and  Frence  had
 to  descend  has  been  occupied  by  the
 triumphant  nationalism  of  the  Arab
 mation.  A  failure  to  come  to  terms,
 to  realise  this  to  make  peace  in  that
 Part  of  the  world,  really  leads  to  con-
 flict.  But  there  is  this  failure  of  our
 Government  in  this.  Rightly  we  have
 allied  ourselves  with  the  genuine  as-
 Pirations  and  expectations  of  the
 Arabs,  but  there  is  one  aspect  of  the
 Conflict  to  which  we  have  not  address-
 ed  ourselves,  that  is  the  Arab-Israeli
 conftict.  I  do  think  that  knowing  the
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 good  will  that  this  country  enjoys  both
 among  the  Arabs  and  the  Israelis,
 we  ought  to  have  taken  our  courage
 and  honesty  in  hand  and  proposed  the
 modus  vivendi  between  the  existence
 of  Israe]  as  a  nation  and  the  legiti-
 mate  aspirations  of  the  Arab  nation.
 It  requires,  I  submit,  both  honesty  and
 courage  and  some  sacrifice,  but  the
 time  has  come  when  this  nation,  if
 any,  alone  can  also  address  itself  to
 this  problem  and  remove  one  more
 cause  of  tension  in  that  unhappy  part
 of  the  world.

 But  there  is  this  aspect  of  the  West
 Asian  problem  also  that  failure  to
 recognise  the  claims  and  aspirations
 of  Arab  uationalism  is  likely  to  lead
 to  conflict,  may  spark  a  conflict.  It  is
 equally  true  that  those  who  really  and
 seriously  mean  peace  must  take  care
 to  see  that  they  do  not  try  to  fish  in
 troubled  waters.  In  concrete  terms,
 this  is  what  I  submit.

 The  Big  Powers  can  make  a  contri-
 bution  perhaps  by  making  proposals
 which  I  do  not  pretend  are  novel;
 they  have  been  advocated.  But  here
 again,  our  Prime  Minister  and  this
 Government  can  effectively  under-
 take  their  advocacy.  They  are  that
 the  Big  Powers  concerned’  will
 guarantee  the  present  territorial
 integrity  of  all  the  nations  in  that
 part  of  the  world,  will  agree  not  to
 interfere  in  the  internal  affairs  of
 these  nations,  and  immediately  hut
 an  embargo  on  the  supply  of  arms
 to  any  nation.  When  these  steps
 are  taken,  the  chances  of  peace  in  that
 part  may  brighten.  Apart  from
 sympathising  with  and  standing  by
 Iran  in  her  hour  of  trial—and  in  the
 ease  of  Syria  and  Egypt  also  we  did
 it  and  we  are  proud  of  it—I  hope
 the  Government  will  address  itself  to
 this  other  aspect.

 Now  I  will  turn  to  another  point,
 since  the  whole  debate  is  turning
 round  the  problem  of  peace  or  war  in
 the  world.  Another  troubled  spot  is
 Germany—the  problem  of  Germany,
 German  reunification.  Very  con-
 structive  proposals  have  come  during
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 the  past  few  weeks,  some  of  them  old.
 They  were  always  advocated  by  Eric
 QOllenhauer,  the  leader  of  the  German
 Socialist  Democratic  Party  and  Mr.
 Aneurin  Bevan.  I  hope  he  will  one
 day  be  the  ‘Foreign  Minister  of
 Britain,  if  it  is  not  interfering  in
 Britain’s  internal  affairs.  And  now
 we  find  a  well-known  authority  on  this
 problem,  Mr.  Kennan  also  advocating
 it.  The  possibility  that  this  may
 succeed  is  hinted  at  by  the  reception
 the  proposal  has  been  given  by  the
 Polish  Foreign  Minister  and  Eastern
 Europe  in  general.  Those  proposals
 will  have  to  be  something  like  this,
 if  we  are  to  express  ourselves.  Some
 people  may  ask:  why  do  they  go  on
 advocating  solutions  to  others?
 Simply  because  if  anything  goes
 wrong,  in  Germany  as  it  did  in  that
 fatal  Juné  of  1933,  it  affects  India,  it
 affects  us.  These  are  trouble  spots
 which  do  not  concern  the  two  nations
 only,  but  the  entire  world,  and  that
 is  why  in  all  humility  we  venture  to
 make  some  submissions.  It  will  be
 this,  that  free  elections  will  have  to
 be  held  in  the  whole  of  Germany.
 But  the  Germany  which  emerges  as  a
 result  of  these  free  elections  will
 have  to  be  wedded  to  neutrality.  The
 prior  stage,  of  course,  will  have  to  be
 that  kind  6  disengagement  in
 Europe,  from  both  the  zones,  fram
 both  Eastern  Germany  and  Western
 Germany,  and  perhaps,  as  the  Polish
 friend  had  indicated,  from  Poland
 and  Czechoslovakia  in  the  initial
 stages.  That  has  to  be  followed  by
 free  elections  in  both  the  zones.  But
 that  is  not  a  great  price  for  forging
 Germany's  reunification  and  peace
 in  the  whole  of  Central  Europe.  That
 such  reunited  Germany  is  dedicated
 to  neutrality  or  is  bound  to  neutrality,
 that  such  a  problem  can  be  solved
 in  this  way  is  indicated  by  the
 successful  sclution  which  the  then
 Allies—I  do  not  knew  what  they  are
 now,  but  they  are  the  Big  Powers—
 found  to  the  problem  of  Austria.  I
 am  not  undertaking,  during  the  short
 time  before  me  to  provide  a  solution
 t  all  the  problems  that  are  before
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 ux  <A  simultaneous  solution  to  all
 the  problems  that  confront  us  is  not
 possible,  but  we  can  perhaps  under-
 take  to  solve  them  piece-meal,  one
 by  one,  and  in  that  Hes  a  hope.

 I  shall  now  address  myself  to  the
 main  issue  arising  out  of  the  letter
 written  by  the  Prime  Minister  to  Mr.
 Bulganin  and  President  Eisenhower.
 I  should  at  the  beginning  say  once
 again  that  he  has  rendered  a  signal
 service  to  the  cause  of  peace.  That
 is  an  unusually  fine  piece  of  the
 earnestness  of  a  nation  reflected  in  a
 few  words  on  a  very  vital  issue.  The
 response,—I  am  not  presuming  to
 pass  judgment  or  sit  in  judgment  on
 somebody  else—has  been  on  the  whole
 encouraging,  if  we  carefully  go
 through  the  letter  by  Marshal
 Bulganin,  which  I  must  say  is  forth-
 right  and  hopeful.  But  there  is  also
 considerable  hope  for  rapprochement
 indicated  in  the  letter  of  President
 Eisenhower.  One  naturally  gets  con-
 fused  that  here  comes  the  reply  to
 India’s  Prime  Minister’s  earnest  de-
 sire  for  peace,  both  saying,  we  want
 peace,  but  the  next  day,  when  we
 open  the  papers,  what  do  we  find?
 Four  Ministries  in  the  Soviet  Union
 are  integrated  for  Defence,  for  stepp-
 ing  up  war  production.  And  we  find
 also  that  the  Western  Allies  are  con-
 ferring  in  Paris  to  build  up  their  so-
 called  security  and  defences.  Then,
 we  saw  another  news  item  emanating,
 I  think,  from  the  Tass  saying  that  the
 Russian  armed  forces  have  been  al-
 erted.  What  is  this?  I  think  the
 real  desires  of  these  nations  and
 these  governments  were  perhaps  re-
 flected  in  their  replies  to  the  Prime
 Minister,  but  this  big  talk  that  ‘We
 get  ready  because  you  get  ready,  we
 build  here,  because  vou  build  there’
 and  so  on  is  for  their  nmutual  con-
 sumption.  To  this  otherwise  dark
 cloud  there  is  this  silver  lining  that
 is  reflected  in  their  letters  to  the
 Prime  Minister.

 Here,  I  have  got  something  to  say:
 The  past  few  years  have  proved  the
 barrenness  and  futility  of  the  policy
 of  negotiations  from  pesitions  of
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 strength.  But  if  talking  from  positions
 of  strength,  based  on  capacity  for
 massive  and  instantaneous  retaliation
 at  a  point  or  points  of  our  choice,  is  a
 futile  policy,  then  talking  from
 Sputniks  with  the  glow  of  power  and
 glory  that  it  brings  is  not  likely  to
 lead  to  more  constructive.  lr  Marshal
 Bulganin,  in  reply  to  our  Prime
 Minister’s  appeal  had  stated  that  the
 USSR  was  going  to  suspend  था
 atomic  explosions  as  from  the  lst  of
 January,  it  would  have  been  the  most
 coveted  Christmas  gift  to  an  anxious
 world,  and  it  would  not  only  have
 been  the  best  wishes  for  a  new  year
 but  perhaps  opened  the  dawn  of  a
 new  era  in  international  affairs.

 In  regard  to  this  suspension  of  tests
 again  there  is  something  of  hope  in
 what  Mr.  Khruschev  has  said;  if  he
 is  fairly  reported  as  indicated  he  has
 once  again  hinted  at  the  possibility
 which  has  been  previously  exploited
 mainly  through  the  good  offices  of  this
 nation,  that  is,  that  if  there  are
 nations  whose  bona  fides  the  Russian
 Government  did  not  question,  they
 can  be  entrusted  with  the  task  of  ex-
 ploring  the  possibility  of  putting  an
 end  not  only  to  the  explosions  but
 more  to  the  tricky  and  knotty  pro-
 blem  of  inspection.

 In  the  past,  this  nation  has  per-
 formed  such  delicate  tasks  and  has
 rendered  some  service  to  mankind.  A
 very  large  part  of  the  credit  should  go
 to  the  Prime  Minister.  Having  criti-
 cised  him  frankly,  we  should  be
 generous  enough  to  give  the  credit
 where  it  is  due,  and  my  party  has
 taught  me  to  do  it.  Once  again,  per-
 haps,  in  the  light  of  what  is  indicat-
 ed  by  Mr.  Khruschev,  there  are  some
 possibilities,  of  which,  I  am  sure,  the
 Prime  Minister  is  aware,  because  I
 have  very  carefully  studied  his  appeal
 letter,  and  he  has  made  a  reference
 to  direct  talks,  though  it  is  found
 towards  the  last  para  of  his  letter.
 Thig  perhaps  emerges  from  that  talk
 of  Mr.  Khruschev,  that  he  has  point-
 @d  out  that  it  may  be  aoceptable  to
 the  USSR  if  the  delicate  task  of  in-
 *pection  is  undertaken  by  a  nation
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 like  India.  Today,  in  this  line,  per-
 haps,  we  can  explore  very  humbly,
 but  nonetheless  the  effort  ‘may  be
 undertaken.  We,  Sweden  and  a  few
 other  nations  enjoy,  it  seems  the
 eonfidence  of  all  concerned.  Shall
 we  not  offer  our  services?  I  am  not
 suggesting  that  we  should  go  out  of
 our  way.  But  too  much  is  at  stake
 that  we  should  stick  to  our  seats  and
 sit  on  considerations  of  prestige  or
 say  that  we  are  not  being  asked.  In
 the  past,  we  have  done  80,  and  we
 have  done  so  boldly  and  served  man-
 kind.  Once  again,  perhaps,  I.  think
 we  shall  be  justified  in  offering
 humbly  our  services,  but  nonethe-
 less  we  should  offer  the  good  offices
 of  this  country  to  a  world  whose  only
 chance  lies  if  we  take  up  this  cour-
 ageous  effort.  Otherwise,  L  for  one,
 do  not  see  a  way  out  of  this  vicious
 circle  where  it  is  said,  ‘First  suspend;
 then  inspection.  We  do  not  accept
 inspection;  so,  there  is  no  suspension’
 and  so  on.  How  are  we  to  get  out  of
 this  vicious  circle?  This  is  perhaps  a
 way  out.

 In  my  concluding  remarks,  I  would
 try  to  confine  my  attention  to  one
 very  delicate  aspect  of  how  we  can
 discharge  this  mission,  which  per-
 haps  history  and  destiny  have  cailed
 upon  this  nation  to  discMarge.  Our
 non-alignment  has  stood  the  werld
 in  good  stead  in  many  a  crisis.  There
 is  responsibility  on  the  world  also  not
 to  trifle  with  this  non-alignment
 either  by  ridiculing  it  or  by  condemn-
 ing  it,  because  India  today  is  the
 only  ‘erosive’  force  in  the  world
 which  is  tragically  divided  into  two
 blocs.  There  are  sections,  I  know,
 in  this  House  which  would  like  to
 put  this  nation  into  one  bloc,  and
 there  are  other  elements  which
 would  like  to  put  this  nation  in  some
 other  bloc.  But  in  trying  to  do  this,
 they  are  not  serving  either  this  nation
 or  the  wider  cause  of  peace.

 At  this  destiny-laden  hour,  how-
 ever,  we  shall  have  to  exercise  the
 greatest  restraint  and  balance,  nat
 only  in  what  we  say  but  in  how  we
 say  it.  I  would  like  to  say  this  thet
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 no  spokesman  of  India  can  afford  to
 succumb  either  to  hysterics  or  to
 indulge  in  histrienics.  Too  much  is
 at  stake.  Ours  is  a  mission  for  heal-
 ing  the  wound.  All  that  we  have  to
 offer  is  our  honesty  and  our  sincerity.
 How  can  we  talk  language  that  can
 give  offence?  The  Prime  Minister,  I
 submit,  should  ensure  that  spokesmen
 of  India  exercise  a  restraint  and
 balance  and  _  discretion,  which  75
 worthy  of  the  traditions  and  which  is
 worthy  of  the  task  they  are  called
 upon  to  discharge.

 Finally,  our  actions  and  our  words
 must  not  compromise  that  slender
 chance  which  there  is  still  left  for  the
 world.  We  can  play  our  part  in  this
 world  once  again,  as  we  did  in  the
 past,  to  which  I  had  referred  in  this
 House  once  before,  during  the  cru-
 cial  times,  during  the  Korean  war,
 during  the  Indonesian  crisis,  during
 the  crisis  in  Indo-China  and  on  many
 an  occasion,  provided  we  convince  all
 concerned—-and  I  emphasise  the  word
 all—of  our  basic  sinceritv,  of  our
 objectivity  and  of  our  :tmpartiality,
 because  if  India’s  sincerity  and
 India’s  impartiality  become  suspect,
 the  whole  future  of  peace  is  in  jeo-
 pardy.

 It  is  in  this  light  that  I  submit  that
 Wwe  continue  to  serve  in  this  spirit  of
 humility,  and  in  that  lies  the  hope
 not  only  of  furthering  our  interests
 but  those  of  the  world,  because  our
 interests  at  this  juncture  of  our
 history  are  not  in  conflict  with  those
 of  the  world  at  large.

 Shrimati  Renuka  Ray:  Through  a
 decade  of  troublesome  times  in  the
 world,  India,  after  she  has  become
 free,  has  crystallised  and  shaped
 her  foreign  policy  based  on  a  new
 approach,  yet  one  which  is  very  anci-
 ent,  which  the  first  Heutenant  of
 Mahatme  Gandhi,  the  leader  of  this
 country,  espoused  some  ten  years  ago.
 As  I  was  listening  to  the  debate  and
 seme  of  the  speeches  from  the
 Opposition,  I  was  very  gratified  to
 md  that  those  who  once  had  scoffed
 have  now  turned  to  praise.  Shri
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 Nath  Pai  was  very  eloquent  and  most
 of  what  he  has  said—in  fact  all  that
 he  has  said—is  true.  At  the  same
 time,  3  am  glad  that  he  has  given
 recognition  te  the  fact  that  it  is  a

 policy  that  has  been  consciously
 shaped  and  is  now  showing  results

 This  morning,  I  was  a  little  bit
 astounded—as  perhaps  most  of  the
 Members  must  have  been—though  not
 really  surprised  when  Shri  S&S.  A.
 Dange  was  speaking.  It  came  as  a
 reminder  perhaps  of  the  fact  that
 even  today  the  two  power  blocs  exist,
 and  exist  very  forcibly;  it  is  not  one
 side  alone;  the  other  side  is  also
 equally  vehement,  equally  non-com-
 Promising  up  to  now,  and  the  efforts
 of  countries  like  India—and  not  India
 alone—however  weak  they  may  be  in
 arms  and  armaments  are  necessary
 to  help  bring  about  that  rapproche-
 ment  and  that  understanding  which  is
 required,  even  though  there  may  be
 aifferences  of  ideologies,  differences  of
 approaches,  of  races  and  every  kind
 of  outlook.  In  spite  of  these  differ-
 ences,  there  is  a  common  basic  un-
 derstanding  amongst  men  and  women
 throughout  the  world.  The  Prime
 Minister  has  so  lucidly  brought  out
 this  morning,—and  has  mentioned  so
 often—that  amongst  the  peoples  of
 the  world,  there  is  the  greatest  desire
 for  peace,  and  even  amongst  their
 governments,  while  very  often  vested
 interests  come  into  play,  there  is  that
 acknowledgment  that  there  is  no
 other  way  out  for  the  world  but  the
 way  of  peace,  the  way  of  understand-
 ing.  The  objective  stand  India  has
 taken,

 We  heard  this  morning  about  co-
 existence  from  Mr.  Dange,  who  seems
 to  consider  that  this  too  is  a  part  of
 foreign  contribution  which  he  refers
 to  his  own.  Existed  Co-existence  is  8
 very  ancient  thing,  of  times  when
 India  and  China,  two  civilisations
 existed  side  by  side  and  allowed  each
 other  to  co-exist  ang  drew  much  from
 each  other,  and  yet  there  was  never



 5935  Motion  re

 any  question  of  domination—ideologi-
 eal,  colonial  or  any  other  kind  of  domi-
 nation.  That  was  the  ancient  past,  and
 that  is  the  stand  of  modern  India
 today.  It  is  not  something  that  comes
 out  of  any  new  ideologies  that  have
 appeared  in  the  19th  or  2th  centurv
 It  is  an  ancient  thing  reiterated  to-
 jay.  I  have  dwelt  on  this  subject
 because  it  is  known  in  the  India  oi
 today  that  it  is  not  something  tnat
 we  imitated  from  any  other  land  but  it
 is  something  inherent  in  our  past.  It
 is  easier,  therefore,  for  the  masses  of
 this  country  to  understand  =  anc
 appreciate  the  foreign  policy  that
 India  is  following.

 Now  taking  an  objective  stand,  we
 have  been  placed  in  the  greatest  of
 difficulties  on  more  occasions  than
 one.  Shri  Nath  Pai  mentioned  the
 position  of  India  in  regard  to  Goa.  It
 is  because  we  take  an  cbjective  stand,
 because  we  do  not  want  to  swerve
 from  the  path  of  non-violence.  It  is
 because  of  this  that  we  have  to  show
 so  much  patience,  though  there  can-
 not  be  any  two  ways  of  looking  it:
 there  cannot  be  any  question  that
 what  is  part  of  India,  even  if  it  is
 under  medieval  rule  today,  cannot  te
 taken  away  as  something  that  is  not  a
 part  of  India.  It  must  come  to  India.
 ह  may  be  that  it  will  take  time  to
 make  our  approach  felt.  Similar  is
 the  policy  with  regard  to  Kashmir
 and  many  other  questions  which
 affect  us  very  closely.  Yet  in  every
 issue,  we  have  taken  this  objective
 stand.

 Now,  does  the  world  outside  under-
 stand  our  foreign  policy  and  its  im-
 Plications  as  the  people  of  India  do?
 Tt  may  be  that  we  have  placed  our
 Policy  before  the  governments  of
 other  countries.  [t  has  come  up  time
 and  again  in  the  U.N.  But  I  would
 humbly  submit  that  not  enough  has
 been  done  to  explain  the  foreign  policy
 of  India  and  her  stand  in  those  matters
 Particularly  amongst  the  people  of
 other  lands  which  affect  us,  on  a  day
 to  day  basis,  which  is  required.

 I  want  to  substantiate  what  I  said
 dust  now.  Recently,  I  was  in  London.
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 I  was  very,  surprised  to  find  that
 very  little  in  fact  is  known  in  a  pro-
 per  manner  even  about  the  Kashmir
 issue  there.  Very  little  or  nothing  at
 all  is  known  about  the  aituation  in
 East  Pakistan,  from  where  day  after
 day  come  refugees  in  a  one  way
 traffic.  In  regard  to  the  canal  waters
 dispute,  distortions  have  come  to
 stay.  Even  people  who  have  a  fund
 of  goodwill  forwars  India,  complain
 of  the  fact  that  information  is  not
 supplied  to  them  even  when  they
 would  like  to  contradict  some  of  the
 distortions  and  exaggerations  =  that
 have  been  put  forward  by  Pakistan.
 Sir,  do  you  know  that  in  every  school
 almost,  in  large  numbers  of  schools,
 in  institutions  and  in  colleges,
 Pakistan's  case  against  India  in
 beautifully  Illustrated  booklets  nave
 been  placed?  But  what  of  India's
 case?  Those  who  support  us  also  ask
 this  question:  why  is  it  that  you  nave
 not  contradicted  it?  It  may  be  that
 our  High  Commissioner  in  her
 speeches  does  conradict  it  effec-
 tively.  It  may  be  that  our  Ambassa-
 dors  in  Embassies  do  contradict  it
 when  they  can.  On  the  brief  and
 rare  occasions  that  our  Prime  Minis-
 ter  is  in  some  other  country,  India’s
 foreign  policy  is  placed  before  the
 people  of  those  lands.  But  what  hap-
 pens  on  the  day  to  day  basis?  This
 is  a  very  important  matter  which
 needs  to  be  thoroughly  looked  into.

 I  want  to  lay  special  stress,  as  I
 did  on  the  occasion  of  the  last  de-
 bate,  on  the  question  of  this  unend-
 ing  exodus  from  East  Pakistan,  about
 which  the  rest  of  the  world  knowe  so
 little  or  nothing  at  all.  A  few  days
 back  there  were  Parliamentary
 delegations  in  India.  Most  of  the  mem-
 bers  of  those  delegations  who  were
 representatives  of  their  countries,
 obviously  important  representatives,
 never  knew  of  this  problem.  They
 knew  that  when  partition  came,  there
 was  a  refugee  problem  both  for  India
 and  Pakistan,  but  they  do  not  krow
 why  from  the  East  Bengal  region  in
 Pakistan  to  the  eastern  region  of  India
 this  exodus  continues  daily.  They  do
 not  know,  not  only  those  persons,  but
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 in  other  countries  they  do  not  know
 even  today,  although  it  has  been
 placed  for  the  first  time  in  some  de-
 tail  before  the  UNO  during  the  dis-
 cussion  on  the  Kashmir  issue  but  not
 as  a  separate  item,  by  the  leader  of
 our  delegation.  People  do  not  know
 that  this  thing  is  going  on.  They  do
 not  know  that  from  her  own  funds
 and  from  the  limited  lands  at  her
 disposal,  India  has  been  rehabilita-
 ting  and  providing  for  4  million  per-
 sons,  and  there  are  8  millions  —  still
 in  Pakistan.  These  people  who  may
 have  to  come  away  are  not  Hindus
 anly  but  other  non-Muslims  as  well.
 I  know—lI  have  personal  experience
 of  the  fact—that  those  who  come
 away  are  rot  only  Hindus;  the  large
 bulk  of  them  may  be  Hindus,  but
 there  are  other  non-Muslims,
 Christians  and  others.  They  all
 have  to  come  away.

 Why  do  they  come?  Pakistan  may
 put  forward  the  propaganda  that
 India  welcomes  them.  But  those  who
 have  seen  the  conditions  under  which
 we  have  to  provide  for  them  carnot
 say  auch  things.  Today  in  our  Second
 Five  Year  Plan  of  development,  we
 have  to  face  many  difficulties  be-
 eause  of  lack  of  funds,  and  =  yet
 crores  of  rupees  have  been  spent,
 and  will  have  to  be  spent,  for  those
 persons  who  have  come  away  because
 they  are  victims  in  a  country  where
 minorities  cannot  be  tolerated.  Sure-
 ly,  some  kind  of  remedy  must  be
 found.  Surely,  this  matter  must  be
 placed  before  the  bar  of  world
 opinion  in  a  proper  and  legitimate
 manner.  Either  the  climate  in  Pakis-
 tan  must  change  or  India  be  given  the
 land  and  resources  for  the  resettle-
 ment  of  the  members  squeezed  out—
 into  India  for  resettlement.

 But  even  in  England,  a  country
 which  has  some  idea  of  India,  <hey
 do  not  know  properly  about  this.
 There  was  one  Hitle  pamphiet  that
 reached  the  High  Commissioner’s
 office  recently  entitled  “Unending
 Trail”.
 I  do  not  know  how  many  copies  have
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 gone  similarly  to  ‘other  Embassies.
 Much  material  has  been  supplied  by
 the  West  Bengal  Government  and  pre-
 sumably  the  Ministry  of  Rehabilitation
 also,  but,  I  do  not  know  why  the  Ex-
 ternal  Affairs  Publicity  has  not  uti-
 hsed  all  that.  I  am  saying  that  it
 has  not  been  utilised  in  a  proper  way.
 I  would  request,  in  all  humility,
 the  Prime  Minister  who,  I  know,  is
 busy  with  many  things  and  has  to
 undergo  great  strain,  to  look  into  it
 himself  because,  otherwise,  this  will
 not  be  done  This  is  a  sad  travesty
 of  facts.

 It  has  been  pointed  out  to  us  that
 the  contradictions  that  are  sent  in  by
 our  Press  Attaches  in  the  Embassies
 and  High  Commissions  are  not  put  in
 because  of  the  newspaper  combines.
 Contradictions  as  such  may  not  come
 out.  But,  there  are  a  large  number  of
 independent-minded  authors,  journa-
 lists  and  writers  in  other  lands  who,
 if  they  knew  the  facts  and  were  con-
 vinced,  would  put  them  out  them-
 selves  Why  have  we  not  made  suffi-
 cient  approach  to  them?  I  would  ask
 again,  in  all  humility,  that  the  actual
 facts,  particularly  of  the  exodus  from
 East  Pakistan  should  be  placed  before
 the  people  of  other  countries.  Other-
 wise,  how  do  we  expect  them  to
 understand  our  viewpoint?  We  may
 be  just  in  our  approach;  we  may  be
 right;  but,  if  the  right  thing  is  not
 known  and  if  contradictions  and  dis.
 tortions  are  heard—and  if  we  do  not
 contradict  them—how  are  the  people
 of  other  countries  to  understand  what
 we  stand  fer?  What  are  we  doing
 in  regard  to  mese  things  which  affect
 us?

 There  is  no  doubt  that  vested  inter-
 est  today  wil!  try  to  distort  the  truth.
 It  is  no  doubt  true  that  those  who  be-
 lieve  in  Apartheid,  those  who  be-
 Heve  in  colonialism,  or  in  ideological
 domination—-whether  they  belong  to
 one  side  or  the  other—do  not  always
 find  the  policy  of  India  a  convenient
 one.  If  we  do  not  place  our  views
 before  the  people  of  other  lands  in  a
 sufficiently  forceful  manner,  how  can
 we  expect  that  they  will  understand
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 what  we  are  doing  in  regard  to  those:
 matters  which  affect  us  materially?
 Though  we  have  taken  an  objective
 stand  in  all  matters,  even  to  our  own
 detriment  sometimes  as  in  the  case
 of  30  many  disputes  with  Pakistan,  it
 is  not  known  outside,  though  it  is
 known  to  Indians.  {t  must  be  placed
 properly.

 I  have  reiterated  this  point  because
 I  feel  that  not  sufficient  attention  has
 been  focussed  on  it  and  I  feel  that  in
 every  counuy  there  must  be  a  pro-
 per  effort  to  explain  the  standpoint
 of  India,  not  only  on  the  occasion  of
 rare  visits  of  foreign  dignitaries  or
 that  of  our  Prime  Minister  to  other
 countries,  but  throughout  on  a  day
 to  day  basis.  When  false  propaganda
 is  going  forward,  it  must  be  contra~
 dicted  there  and  then.  Truth  may  be
 on  our  side;  but,  let  us  not  forget
 that  a  He  oft-repeated  takes  on  the
 guise  of  truth.  In  the  literate  world
 of  today,  the  magic  of  the  printed
 word  accounts  for  a  great  deal;  and
 if  we  find  so  many  things  in  print
 put  forward  against  India  and  no
 contradiction,  then,  we  cannot  en-
 tirely  blame  the  pecple  of  those  coun-
 tries  if  they  do  not  understand  our
 point  of  view.

 We  have  stood  for  certain  things
 which  every  right-thinking  man  and
 woman  in  any  country  must  and  will
 support.  Today  the  Opposition  in  this
 country  has  understood  our  point  of
 view.  The  policy  of  India  would  be
 understood  and  appreciated  by  the
 peoples  of  every  land  who  are  hung-
 ering  for  peace  and  ‘tranquillity,  who
 want  that  warfare  especially  modern
 nuclear  warfare  and  even  experiments
 on  that  line  will  never  be  possible.
 Yet,  in  spite  of  that,  they  too  mis.
 understand  us  sometimes  in  certain
 aspects  that  affect  us.  I  would,  there-
 fore,  sy  with  all  the  humility  at  my
 command,  that  this  matter  should  be
 investigated  properly  and  a  machin-
 ery  for  explaining  our  point  of  view
 must  be  set  up.

 With  these  words  I  suppart  =  the
 foreign  policy  of  India  and  I  do
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 think  that  if  this  policy  is  undet-
 stood  by  the  peoples  and  countries  af
 the  world  in  the  right  way,  those
 who  have  not  got  vested  interests  to
 serve  will  support  that  policy  and
 endorse  that  policy  and  bring  pres-
 sure  on  their  governments  to  follow
 it.

 Shri  T.  K.  Chaudhary  (Berham-
 pore):  Mr.  Deputy-Speaker,  Sir,  I
 feel  a  little  bit  hesitant  to  strike  a
 note  of  discord  in  this  House  of  seem-
 ing  unanimity.  We  are  almost  on
 the  point  of  attaining  what  is  calied
 in  other  countries  a  bipartisan  fore-
 ign  policy.  We  have  known  what  our
 foreign  policy  is  for  the  last  so  many
 years;  and,  today,  we  have  heard
 from  the  leader  of  the  principal  op-
 position  group,  Mr.  Dange,  that  he
 unreservedly  supports  that  policy.

 I  will  have  nothing  much  to  say
 today  against  the  generalities  and  the
 abstract  principles  or  the  basic
 approaches  of  that  policy.  But,  I  must
 state  frankly  that  I  am  not  a  lttle
 seeptic  of  the  so-called  policy  of  co.
 existence  which  is  being  shouted
 from  housetops  as  the  panacea  for  all
 ills  Let  us  also  consider  the  fact  that
 this  theory  of  co-existence  might
 transform  itself  into  an  argument  for
 status  quo.  Co-existence  is  not  only
 a  problem  between  two  rival  blocks.
 We  have  also  to  decide  today  whe-
 ther  we  want  to  co-exist  with  imperi-
 alism,  with  colonialism,  with  exploi-
 tation,  with  mequality  and  suppres-
 sion  of  human  liberties.  Unfortunate-
 ly  it  seems  that  the  big  powers,  the
 imperialist  powers  who  have  thriven
 on  the  exploitation  of  other  peoples
 are  waking  to  the  convenient  §  argu-
 ment  that  this  plea  of  co-existence
 puts  into  their  hands.  That  is  why  we
 have  just  seen,  only  two  days  back,
 as  the  Prime  Minister  told  wus,  75
 nations  belonging  to  the  United
 Nations  Organisation  have  accepted
 virtually  the  principle  af  co-existence
 while  the  French  rifles,  sten-guns  and
 bombs  are  shooting  down  Algerian
 falleghas,  while  forces  are  at  work
 inside  Indonesia  to  subvert  the  law-
 ful  government  of  the  State  and  to
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 put  in  power  forces  which  would  up-
 hold  the  cause  of  colonialism.  All  the
 76  nations  unanimously  accepted  that
 we  should  approach  the  solution  of
 our  problems  and  the  issues  that
 divide  us  in  a  spirit  of  peaceful  nego-
 tiation.  But  that  has  not  helped  to
 provide  solution  for  a  single  outstand-
 ing  Question  that  besets  the  world.

 Coming  nearer  home,  we  find  that
 all  the  problems  with  which  our  own
 interests  and  our  national  prestige  are
 intimately  related  not  only,  remain
 unsolved,  they  remain  where  they  are.
 Recently,  the  whole  country  has  more
 or  less  rellied  ta  the  support  of  the
 Government’s  Kashmir  policy.  Parlia-
 ment  has  expressed  itself  strongly  in
 support  of  the  case  that  was  put  on
 behalf  of  India  by  Shri  Krishna
 Menon  in  the  U.N.  We  have  said  that
 he  has  represented  truly  and  correct-
 ly  our  case  in  the  highest  international
 forum.

 But  one  thought  has  worried  me
 and  I  have  a  question  to  put  to  the
 ‘yovernment.  We  do  certainly  stand
 behind  the  Government  so  far  as  the
 Kashmir  issue  is  concerned.  We  also
 know  that  the  Commitment  that  we
 have  entered  into  with  regard  to  the
 plebiscite  in  Kashmir  was  conditional
 upon  the  vacation  of  aggression
 by  Pakistan.  But  by  putting  forward
 that  argument  are  we  not  indirectlv
 entering  into  another  kind  of  a  com-
 rmatment?  Supposing  for  argument’s
 sake,  Pakistan  is  persuaded  to  vacate
 aggression  and  withdraws  its  armed
 forees  from  the  Kashmir  _  territory,
 would  we  agree  to  a  plebescite  thenT
 Or,  would  we  tell  the  world  straight.
 away  that  conditions  have  changed
 50  much  during  the  course  of  the
 last  ten  vears  that  we  consider  the
 question  of  plebiscite  does  not  arise
 at  all?  I  was  very  much  encouraged
 a  few  months  back  when  the  Home
 Minister  of  our  Government  made
 some  such  statement.  But  at  the  same
 time,  it  seems  to  me  from  the  stand
 taken  by  our  representative  in  the
 UN,  that  we  have  indirectly  and  un-
 wittingly  perhaps  entered  into  a  fresh
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 sort  of  a  commitment,  In  case  Pakistan
 ig  persuaded  to  vacate  aggression  from
 Kashmir  territory,  what  would  be  our
 po  ..20n?  How  would  we  extricate
 oursu.ve3  from  the  embarrassing
 situation  that  would  arise  in  that
 case?  It  is  this  question  that  has  been
 worrying  me  for  some  time  past.

 Now  I  come  to  another  subject  to
 which  many  other  speakers  referred:
 Goa.  The  380  million  people  of  India
 want  freedom  of  Goa  and  sympathise
 with  the  right  of  the  Goan  people  to
 integrate  themselves  with  democratic
 India.  Our  Government  also  wants
 that  the  Goan  people  should  enjoy
 the  rights  of  domocratic  freedom  and
 must  have  the  right  te  come  back  to
 India.  But  some  how  or  other,  it
 seems  to  me  that  the  sense  of  urgency
 ts  no  longer  there  in  our  minds.  Shri
 Dange  said—and  I  think,  rightly—
 that  our  attitude  seems  to  be  that
 because  we  cannot  go  to  war  and
 there  is  nothing  much  to  be  done
 about  it.  We  only  express  our  sym-
 pathy  with  the  Goan  people  and  with
 their  freedom  fighters  and  shrug  our
 shoulders:  What  can  be  done?  Noth-
 ing  which  is  feasible  or  practicable  in
 the  immediate  present  That  seems
 to  be  our  attitude

 In  order  that  we  may  wake  up  to
 a  sense  of  urgency,  I  must  tell  the
 House  under  what  conditions  not
 dom  fighters  have  to  pass  their  days
 only  the  Goan  people  but  Goan  free-
 Apart  from  the  Goan  people,  there
 are  nearly  400  convicted  political
 prisoners  In  this  country,  we  also
 fought  against  British  Imperialism
 Many  of  us  have  had  jail  records  and
 lived  in  imprisonment  as_  political
 prisoners.  So,  the  mere  fact  that
 tere  are  also  $00  or  400  political
 prisoners  does  not  seem  to  arouse
 much  of  a  sentiment  here.  We  seem
 to  think  that  we  passed  through  the
 game  experience.  It  is  only  right  anf
 proper  and  natural  that  the  Goens
 who  are  fighting  for  their  freedom
 should  also  pass  through  a  similar
 experience  and  should  undergo  a
 certain  amount  of  suffering.  We
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 perhaps  think  so  and  30  we  ask,
 what  is  there  to  be  surprised  in  it?

 We  in  this  country  and  perhaps  the
 world  do  not  know:  We  have  not
 taken  any  steps  to  make  relavant  facts
 known  to  the  world.  The  conditions
 in  which  the  Goan  political  prisoners
 are  kept  are  subhuman.  If  I  am
 speaking  with  a  certain  amount  of
 emotion,  it  is  only  because  I  have
 known  from  my  personal  experience
 what  those  conditions  are.  But  3४
 may  seem  to  hon.  Members  here  and
 the  outside  world  that  I  have  some
 political  prejudice  against  the  Portu.
 guese  Government.

 Let  me,  therefore  to  a  foreign  ob-
 server,  who,  some  months  before  our
 release  went  there  to  see  the  condi-
 tions  in  which  the  political  prisoners
 fived  there.  I  refer  to  Mrs.  Tayazinkin,
 the  noted  British  lady  journalist,
 the  correspondent  of  two  responsible
 British  journals,  Manchester  Cuar-
 dian  and  the  Economist.  She  had  been
 there  round  about  November  last
 year.  Apart  from  the  cell  in  which
 we  were  lodged,  she  was  alloweti  to
 go  to  the  best  cell,  the  best  associa-
 tuon  barrack  in  the  best  jail  in  Goa.
 I  refer  to  the  Aguada  Fort.  This  is
 what  she  saw  and  she  was  allowed  to
 visit  only  one  room.  She  says:

 “Jails  are  choking  full  witn
 political  prisoners  who  are  piled
 under  the  most  appalling  condi-
 uons.  In  the  room  I  saw  fit  to
 house  perhaps  thirty  people,  un-
 der  very  cramped  conditions
 lived  68  people.  seo

 There  were  double  beds.  There
 was  a  second  row  of  beds  above  the
 first.  She  says  further:

 “Their  beds  were  touching  each
 other  and  the  wall,  leaving  only
 a  narrow  passage  between,  and
 there  was  a  second  row  of  beds
 about  the  first,  so  low  that  people
 in  the  lower  bed  had  to  lie  down
 rather  than  sit  up,  as  did  the
 people  on  the  tep  row......  id
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 “In  that  room  which  has  prac-
 tically  on  windows  and  only  one
 door,  there  is  a  cooking  corner
 and  facing  it  one  hole  in  the
 ground  for  w.c.  and  bath  com-
 bined.  The  prisoners  locked  for
 the  whole  time  except  for  five
 spells  of  thirty  minutes  every
 week,  and  if  they  complain  they
 get  beaten.  om

 As  I  was  telling  you,  Sir,  this  was
 the  state  of  affiairs  in  one  of  the  best
 rooms  which  she  was  allowed  to  visit.
 This  was  published  in  the  British
 journal  New  Commonwealth  some
 months  back,  in  February,  this  year
 when  we  were  released.  That  is  why
 I  say  that  we  must  try  our  best  to
 arouse  world  conscience  about  the
 conditions  under  which  these  350
 people  have  been  kept.

 Then,  consider  the  sentences  that
 they  are  undergoing.  It  is  not  merely
 sentences  like  two  years,  or  three
 years’  sentences.  I  remember  that
 during  the  942  days  the  highest  sen-
 tence  was  perhaps  the  given  to  Shri
 Jagial  Choudhuri  of  Bihar  on  a
 charge  of  arson.  He  was  an  ex  Min-
 ister  and  he  was  given  a  sentence  of
 six  years.  And,  here,  for  the  mere
 crime  of  shouting  ‘Jai  Hind’  in  the
 streets  of  Panjim  or  other  towns  of
 Goa  people  have  been  straightaway
 sentenced  to  6  years.  Majority  of  the
 people  above  I6  years  have  been  given
 a  sentence  of  8  years  to  2]  years  and
 some  28  vears  for  their  non-violent
 struggle.  Shall  we  tolerate  these
 conditions  in  the  soil  of  India,  where
 people  would  be  kept  in  dungeons
 like  these  for  6  years  and  fur  28
 years?

 lf  I  am  speaking  here  with  some
 emotion,  mind  you,  Sir,  4  am  speak-
 ing-on  behalf  of  those  400  incarcerat.
 ed  souls,  and  I  want  that  this  House,
 not  only  this  House  but  the  worid.
 should  take  note  of  the  conditions  in
 Goa.  The  struggle  that  the  Goan
 fighters  for  freedom  are  waging  ts  not
 enly  the  struggie  for  their  own  free-
 dom.  We  must  remember  thet  Portu-
 gal  is  one  of  the  last  strongholds  of
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 European  fascism,  and  the  struggle
 that  the  Goan  people  sare  waging  is
 a  part  of  the  struggle  against  fascism,
 imperialism  and  colonialism.

 Whatever  might  be  our  attitude  to-
 wards  world  problems,  let  us  declare
 here  once  for  all  that  in  spite  of  our
 adherence  to  the  theory  of  co-exis-
 tence,  for  the  ideal  of  co-existence,
 we  shall  not  co-exist  with  the  type  of
 authoritarian  rule,  with  the  type  of
 colonia]  exploitation,  with  the  type  of
 brutality  and  sadism  that  is  ram-
 pant  in  Portuguese  Empire  and,  par-
 ticularly,  we  shall  never  allow  that
 to  be  perpetrated  on  the  soils  of
 India.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Mr.  Deputy-Speaker,
 Sir,  recently  we  have  traversed  the
 subject  of  foreign  affairs  so  much  that,
 perhaps,  anything  we  might  say  will
 savour  of  repetition.  I  propose,  Sir,  to
 deal  briefly  with  three  points  and  ६०
 present  them,  perhaps,  in  a  way  in
 which  they  have  not  been  presented  sc
 far.

 The  Prime  Minister's  recent  appeal
 te  the  leaders  of  the  great  nations  to
 suspend  nuclear  tests  has,  I  believe,
 understandably  provoked  not  only
 speculation  but  worldwide  imterest.
 And  I  think  that  it  can  be  said  for  this
 appeal  that  it  has  been  acclaimed  not
 anly  in  India  but,  I  believe,  it  will  be
 acclaimed  by  the  common  people
 throughout  the  world,  because  it  ex-
 presses  the  longing  which  we  know  the
 common  people  feel,  this  longing
 which  they  have  for  some  kind  of
 relief  from  this  growing  world  tension,
 for  some  kind  of  relief  from  this  race
 to  world  suicide.

 I  believe  that  the  Prime  Minister
 feels,  and  I  venture  very  humbly  ४०
 agree  with  his  feeling,  that  this  sus-
 pension  of  nuclear  tests  might  not  be
 remotely  effective  in  achieving  any
 measure  of  disarmament,  but  that  it
 would  represent  a  gesture,  I  would  say
 a  dramatic  gesture,  and  that  it  would
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 help  to  break  the  ice  of  this  increasing cold  war,  it  would  help  to  generate  an
 atmosphere  in  which  the  leaders  of
 these  armed  giants  can  come  together and  begin  to  discuss  methods  for
 evolving  step  by  step  some  kind  of
 progress  towards  disarmament;
 because  I  believe  that  the  Prime  Minis-
 ter  also  knows  that  in  this  present  at-
 mosphere  of  cold  war,  of  an  armaments.
 race,  this  propress  towards  disarma-
 ment  must  be  a  step  by  step  and  even,
 perhaps,  a  painfully  slow  process.

 In  this  role  that  India  is  seeking  to
 fulfil  I  feel  that  she  must  persevere  in
 it,  because  on  this  role  depends,  I
 also  feel,  the  survival  of  the  human
 race.  But  it  is  important  that  in  seek-
 ing  to  fulfil  this  role,  which  is  essenti-
 ally  the  role  of  a  mediator,  which  is
 essentially  the  role  of  a  conciliator,  we
 give  no  suggestion  of  leaning  towards
 one  formula  or  the  other  put  forward
 by  either  of  the  two  blocks.

 I  beleve  that  the  USSR  appears  to
 be  prepared  to  suspend  nuclear  tests
 while  the  western  democracies  would
 appear  to  be  of  the  view  that  a  mere
 suspension  of  nuclear  tests  does  not
 im  any  way  give  any  Kind  of  guarantee
 of  disarmament,  that  merely  a  suspen-
 sion  unaccompanied  by  effective  cont-
 rol  and  inspection  may,  on  the  other
 hand,  aggravate  insidiously  the  danger
 of  a  sudden  attack.  As  I  have  said,
 India  must  persevere  in  this  role  of
 trying  to  be  some  kind  of  a  bridge
 in  bringing  these  armed  =  giants
 together  and  it  is  important  §  to
 remember  that  in  seeking  to  Yulfil  this
 role  we  do  not  lean  towards  one  for-
 mula  or  the  other.

 Sir,  I  also  believe  that  India  con-
 tinues  to  play  a  very  important  part
 in  championing  the  cause  of  the
 colonial  people.  We  continue  to
 express  our  concern—ii  hes  been
 expressed  very  much  in  this  House
 today—-over  expressions  cf  coloni-
 alism,  particularly  in  Africa.
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 U  ४  natural  that  India  should  raise
 her  voice  against  manifestations  of
 colonialism  wherever  they  occur.  It
 w  equally  natural  that  we  should  be
 affected  particularly  strongly  by  these
 manifestations  where  they  affect  the
 non-White  people,  because  we  have
 some  kind  of  a  common  psychological
 bond  with  these  people  which  makes
 us  react  particularly  strongly  to  these
 exhibitions  of  colonialism  when  they
 are  directed  against  non-White  people.

 But  I  feel  that  in  our  very  proper
 policy  of  resisting  colonialism,
 wherever  it  is  manifested,  we  should
 not  circumscribe  our  attitude.  There
 is  a  tendency  on  the  part  of  some
 people  to  charge  Indie  with  partisan-
 ship;  who  say  that  we  only  condemn
 colonialism  where  it  suits  us  and  when
 it  suits  us  to  condemn,  and  that  very
 often  we  connive  at  colonialism  where
 it  also  suits  us.  I  do  not  believe  that
 that  is  a  fair  charge,  but  I  feel  that
 we  should  not  expose  ourselves  to  titis
 charge  of  partisanship  when  we  cOén-
 demn,  wherever  it  may  be,  this
 colonialism.  When  we  condemn
 colonialism  whether  in  the  U.N.  or  in
 this  House,  when  we  condemn  it  =  in
 Africa,  we  should  not  forget  to
 register  our  protest  against  coloni-
 alism  which  is  perhaps  much  more
 brutal  in  form  behind  the  iron
 curtain.

 I  am  one  of  those  who  believe—my
 friend  Shri  Dange  is  not  here—that
 colonlism  should  be  fought  every-
 where.  Shri  Dange,  usually  like  his
 Communist  colleagues,  waxed  elogent
 about  the  socialist  democracy.  [If  he
 were  here,  I  would  have  asked  him,
 what  hag  happended  ‘to  Latvia,
 Esthonia  and  Lithuania.  Can  we
 believe  that  the  peoples  of  Hungary,
 the  peoples  of  Czechoslovakia,  are  less
 helots  of  colonialism  than  the  people
 in  Algeria?  In  our  thoughts,  our
 sclicitude  for  oppressed  oor  the
 enslaved  peoples  everywhere,  let  us
 sometimes  not  forget  to  express  soli-
 citude  for  what  is  happening  behind
 the  bamboo  curtain.  When  the  Chinese
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 speech  that  we  must  now  allow
 even  a  hundred  flowers  to  bloom,
 there  were  many  people—I  was  an
 exception—who  hoped  that  this  would
 represent  the  beginnings  of  a  lUttle-
 political  tolerance,  the  glimmerings  of
 some  kind  of  civil  liberties  for  the
 peoples  in  the  Communist  dictator-
 ships.  But  that  hope  has  been  trag-
 ically  short-lived.  We  have  reason
 to  believe  that  those  flowers  that
 attempted  to  bloom  are  today  being
 ruthlessly  pruned,  and  that  at  least  a
 million  people  if  not  more  have  been
 at  least  politically  if  not  physically
 hquidated  behind  the  bamboo  curtain.

 We  have,  since  our  last  discussion
 on  foreign  affairs  in  this  House,  also.
 seen—it  has  not  been  underlined—a
 very  significant  change  in  the  USSR.
 With  the  very  recent  political
 Viquidation  of  Marshal
 Zhukov,  there  cannot  be  the
 slightest  doubt  about  that.  M.
 Khruschev  today  stands  in  the  shoes.
 of  his  former  master  Stalin.  There
 is  not  the  slightest  doubt  that  all
 the  strings  of  the  ruthless  Stalinist.
 dictatorship  are  now  heid  in  the  hanés
 of  M.  Khruschev.  It  is  well  to
 remember  that  Indian  tradition  and
 Indian  thought  have  always  deprecated
 dictatorship  because  we  have  always
 belNeved  that  it  inevitably  leads
 not  only  to  the  enslavement  but  to
 the  degradation  of  the  individual.

 The  Kashmir  problem,  since  we
 last  discussed  foreign  affairs,  appears
 in  some  ways  to  have  been  aggravated.
 I  believe  that  the  recent  attitude  of
 the  western  democracies  has  upeet
 many  of  us  in  India,  It  has  even
 angered  some  of  us,  because  we  feel,
 whether  they  have  intended  it  or  not,
 that  the  attitude  of  the  Western  demo-
 cracies  has  been  such  as  to  re-activate
 a  question  which  carries  with  it  the:
 potentials  of  unbounded  misery  and
 suffering  not  fer  four  or  five  million
 people  but  for  tens  of  millions  of  peo-
 ple  in  this  country.

 Shrimati  Renuka  Ray  underlined’
 at  considerable  length  her  belief  that
 India’s  case  on  Kashmir  has  not  been.
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 and  continues  not  to  be,  adequately
 put.  We  have  received  increasing
 evidence  of  this  fact  that  India’s  case
 has  not  been  effectively  put  so  far  as
 world  or  public  opmion  is  concerned.
 Mr.  Saund  wae  in  India  recently.  He
 was  the  first  United  States  Congress-
 man  of  Indian  origin.  He  repeatedly
 made  this  assertion  that  India’s  case
 on  Kashniir  has  not  been  put  clearly
 or  intelligibly  to  the  public  of  America.
 He  made  it  very  clear  that  there  is  8
 fund  of  gvuodwill  for  India,  but  that
 this  case  has  gone  by  default,  because
 for  one  reason  or  another,  we  have
 not  put  it  simply;  we  have  not  put  it
 intelligibly  so  that  it  can  be  intelligi-
 ble  to  the  common  mas.  He  suggest-
 ed,  and  I  agree  with  him,  that  mara-
 thon  speeches  may  be  all  right  in  the
 Supreme  Court;  they  may  be  all  right
 before  the  specialists,  experts;  but
 marathon  speeches  so  far  as  influenc-
 नह  public  opinion  is  concerned  only
 thave  the  cffcet  of  getting  our  case
 confused  in  details  and  sometimes  in
 irrelevamies.

 It  would  sppear  that  after  several
 years  at  last  we  have  been  able  to
 achieve  this,  namely,  on  this  Kashmir
 question  we  have  been  able  to  get
 somebody  to  understand  what  3s  the
 elementary,  basic  position  so  far  as
 the  Indian  case  is  concerned,  and  that
 js,  that  it  is  India  that  has  referred
 this  question  to  the  Security  Council
 and  that  what  we  referred  was  this
 very  aimple  issue  of  Pakistan’s  aggres-
 sion.  That  is  obviously  the  first  basic
 point  in  India's  case,  and,  at  long  last,
 we  have  been  able  to  get  it  stated.  And
 we  say  that  as  in  any  tribunal  or
 forum  when  a  matter  was  referred
 we  expect  that  tribunal  or  forum  to
 dlecide  that  matter,  to  decide  the  ques-
 tien  has  Leen  referred  to  that  body.

 I  feel,  in  my  humble  way  as  a
 lawyer,  that  if  India’s  case  on  this
 besic  issue  was  referred  to  the  world
 court,  the  decision  would  be  clear  and
 inescepeble.  I  also  feel  that  we  have
 yet  to  come  to  formulate  our  second
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 nasic  point  with  regard  to  India’s  case
 on  Kashmir.  Pakistan  has  been  able
 w  blurr  over  this  first  unassailable
 ‘egal  position  of  India’s,  because  Pak-
 istan  has  been  able  to  make  an  emo-
 donal  appeal  to  public  opinion
 throughout  the  world.  Why  have  they
 done  it  and  conveniently  overridden
 whe  first  Jegal  position?  They  make  an
 emotional  appeal,  asking  what  about
 self-determination,  what  about  the
 rights  of  Muslims  to  live  with
 Muslims,  what  about  India’s  offer  to
 have  plebiscite?

 I  feel  that  if  and  when  we  formu-
 late  our  second  basic  item  in  India‘s
 case  we  can  formulate  it  much  more
 strongly,  on  the  basis  of  an  emotional
 appeal,  than  Pakistan  has  been  able
 to  do.  What  is  this  second  basic  item
 us  I  see  it?  We  have  not  yet  told
 either  the  U.N.  or  the  peoples  of  the
 world  that  partition  was  the  iast  price
 we  were  prepared  to  pay  to  this
 sned  eval  doctrine  of  peoples  being
 d.vided  along  religious  lines.  We  have
 ot  done  that.  We  have  not  also  said
 this,  and  my  friend  Shri  T.  K.
 Chaudhuri  has  raised  this  isgue.  We
 have  not  made  it  clear  that  this  offer
 of  plebiscite  had  nothing  to  do  with
 this  legal  issue.  It  was  completely  ex
 gratia  and  we  made  it  at  a  time  when
 we  were  paying  this  price  of  partition
 in  a  communal  holocaust  at  that  time.
 Even  though  the  offer  was  ex  gratn,
 we  were  not  bound  to  implement  it
 ether  morally  or  legally.  At  that  par-
 ticular  time,  if  there  was  a  plebiscite,
 whatever  communal  consequences  that
 might  have  arisen,  it  would  have  been
 part  of  this  larger  communal  holocaust
 thal  occurred  at  thet  time.

 But  today  what  is  the  position?  We
 do  not  state  our  case  properly  that  this
 ex  gratia  offer  which  we  made  then  as
 part  of  the  price  that  we  were  pre-
 pared  to  pay  for  partition  has  lapsed.
 Why?  Because,  the  U.N.,  the  Secu-
 rity  Council,  if  you  Ike,  shirked  their
 duty  not  deciding  this  only  issue  that
 we  referred  to  it.  Having  shirked
 their  duty,  how  do  they  expect  us  fer
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 an  interminable  period  of  time  to  keep
 apen  an  ex  gratia  offer?  This  is  the
 second  Lmsic  item  in  our  case.  It  was
 en  offer  which  today  if  it  was  imple-
 mented  would  lead  to  a  fierce  hate-
 filled  resurgence  of  the  communal] nolocaust  of  ‘1947.

 One  of  my  American  friends,  whom
 I  met  recently  in  the  Commonwealth
 Parliamentary  Conference  told  me  that
 the  people  in  America  are  not  even
 aware  that  apart  from  Kashmir,  any Muslims  are  living  in  India.  That  is
 the  extint  to  which  we  have  Stated our  case  to  the  peoples  of  the  world.
 We  have  not  yet  told  them  very  clear-

 ly  and  this  is  the  thing  which  we  have
 yet  to  tell  the  people  that  by  keeping alive  this  Kashmir  question,  not  only Pak’stan,  but  those  who  have  helped her  to  KLep  it  alive  are  keeping  alive
 a  question  which  does  not  affect  4  or
 8  million  Muslims  in  Kashmir,  but  it
 affects  45  million  Muslims  in  India’  a
 larger  number  of  Muslims  than  in
 Pakistan  That  is  the  point  which  we
 have  not  made  clear,  which  is  a  simple
 point,  but  which  apparently  has  never
 been  made.  As  Mr.  Saund  said,  not
 six  American  Congressmen  are  aware
 of  India’s  case  on  Kashmir.  We  have
 not  made  this  point  that  Pakistan  is
 continuing  to  trade  in  religious  hatred
 and  that  those  countries  that  support her  help  her  to  continue  to  trade  in
 religious  hatred.

 The  question  we  should  pose—I  do
 not  know  why  we  have  not  posed  it—
 if  you  want  us  to  resurrect  this  old
 question  of  a  communal  holocaust  in
 this  country,  it  will  mean  you  are
 helping  Pakistan  to  continue  to  trade
 in  religious  hatred.  Ask  Pakistan,  ask
 the  western  democracies:  Let  us
 assume  we  refer  this  matter  to  a
 Plebiscite,  are  you  prepared  to  trans-
 fer  not  4  million  Muslims  in  Kashmir,
 but  45  million  Muslims  of  India?  That
 is  the  simple  stark  question  that  I
 would  like  to  ask  Pakistan.  It  is  not
 &  question  of  Kashmir  alone.  When
 you  place  your  case  on  this  emotional
 plane,  it  ie  bound  to  have  a  much
 ह... उ  powerful  appeal  than  any
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 amount  of  Otional  blaring  that
 Pakistan  has  indulged  in.

 Goa  to  the  people  of  America  and
 tell  them  what  Kashmir  represents  for
 India,  Kashmir  represents  for  India  a
 symbol  of  India’s  faith  in  secular
 democrivy,  a  symbol  of  the  faith  in
 dhe  policy  that  minor:ties  belonging  to
 different  religions  can  live  together
 with  honour  and  self-respect.  These
 people  who  are  supporting  Pakistan  on
 Kashmir  are  trying  to  make  a  symbol
 of  faith  not  in  secular  democracy—
 they  may  not  mean  it,  but  they  are
 ding  it  indirectly  and  unintentionally
 ---but  a  symbol  of-continuing  religious
 hetrcd,  a  symbol!  of  theocracy,  a  sym-
 bol  of  the  mediaeval  doctrine  that
 peoples  of  different  religions  cannot
 live  together  with  honour  and  self-
 respect.  That,  I  feel,  is  something
 which  has  not  been  put  in  the  way
 it  should  have  been  put,  namely,  to
 ask  Pakistan,  Bmtain  and  America,
 whether  they  are  prepared  to  under-~
 take  not  the  transfer  of  4  million
 Muslims  of  Kashmir,  but  whether  they
 are  }'repared  to  undertake  the  transfer
 of  45  million  Muslims  of  India  who
 today  sre  given  a  place  of  honour  and
 self-respect  along  with  other  minori-
 ties  in  India.

 Finally,  I  want  to  say  that  I  was
 very  glad  that  the  Prime  Minister  con-
 demned  categorically  the  lack  of
 courtesy  which  our  representative  at
 the  U.N.  was  guilty  of.  I  shall  put  it
 quite  frankly  that  there  is  an  incress-
 ingly  uneasy  feeling  in  this  country,
 which  js  not  only  shared  by  this  side
 of  the  House,  that  today  particularly
 because  we  are  faced  with  Herculean:
 economic  tasks,  for  our  representative.
 to  be  gratuitously  rude,  to  adopt  an
 almort  calculated  pose  of  bad  manners:
 is  to  render  a  wanton  disservice  to-
 india  as  a  whole.  I  had  the  privilege-
 of  being  one  of  India’s  representatives
 to  the  recent  Commonwealth  Parlia-
 mentary  Conference.  What  every  dele-
 Rate  from  outside  said  publicly  was
 this  that  the  dominant  impressions
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 they  received  in  India  was  the  impres-
 sion  of  the  maturity  and  the  refine-
 ment  of  the  Indian  people,  bespeak-
 ing  India’s  ancient  civilisation  and
 cuHure.  As  |  said,  rudeness  is  repug-
 nant  ot  only  to  India's  tradition,  but
 it  is  repugnant  to  tlre  traditions  of
 mature  and  refined  diplomacy.  J
 would  say,  let  us  not  try  and  emulate
 the  represcntatives  of  some  of  the
 dictator  countres  who  have  brought
 a  new  type  of  diplomacy  to  the  inter-
 national  arena,  who  seem  to  think  that
 not  only  offensive,  but  abusive
 language  १६  an  indication  not  only  of
 firmness,  but  of  strength

 46.27  hrs.

 {Mr  SpEAKER  tn  the  Chair]

 Finally,  |  would  ask  the  Prime  Min-
 ister  about  a  matter  whch  I  read  in
 the  Press  a  few  days  ago.  I  read  a
 statement  by  one  Mr.  Isha  Anshari,
 letder  of  the  largest  party  in  Indone-
 sia.  He  said  that  agents  from  com-
 munist  countries  outside  had  been
 deliberately  attempting  to  subvert  and
 to  overthrow  the  Indonesian  Govern-
 ment  J  would  lke  to  know  whether
 the  Indian  Government  has  any  infor-
 mation  in  this  matter  and  ‘f  they  have
 the  information,  whether  the  Prime
 Mnister  would  be  prepared  to  share  it
 with  the  House

 BUSINES:  OF  THE  HOUSE

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamacharl):  I  hear  that  tomor-
 row  and  day  after  have  been  assigned
 for  d-scussiun  of  the  Scheduled  Castes
 and  Scheduled  Tribes  Commissioner’s
 report,  in  which  case,  the  Bill  which
 this  House  discussed  yesterday,  the
 Additional  Duties  of  Excise  (Goods  of
 Special  Iinportance)  Bill,  1957,  will
 Not  be  taken  up  until  Fr.day  morning.
 May  |  submit  that  in  the  event  of  the
 Bill  being  passed  here  and  going  to
 the  other  House  and  if  some  amend-
 ments  are  made  there,  we  would  not
 ye  in  time  in  this  House  to  reconsider
 di,  because  the  House  would  have

 Situation

 adjourned  on  Saturday.  So,  J  suggest
 that  this  matter  may  be  disposed  of
 tomorrow  before  the  report  of  the
 Scheduled  Castes  and  Scheduled  Tribes
 Commiss  oner  is  taken  up,  so  that  if  it
 becomes  necessary  for  the  Bill  to  come
 bach  to  this  House,  we,may  take
 advantage  of  the  fact  that  the  House
 Is  sitting  on  Saturday

 Shri  Tyagi  (Dehra  Dun):  Or,  we
 might  cut  short  the  present  discussion.

 Mr.  Speaker:  Sometimes  I  am  not
 able  to  follow  whether  he  says  jt  in
 jest  or  seriously.  I  think  he  says  ft  in
 jest  If  the  hon  Member  goes  on
 joking,  you  do  not  feel  that  at  any
 time  he  is  scrious.

 An  Hon  Member:  It  is  not  that
 every  time  he  jokes

 Mr.  Speaker:  In  view  of  what  the
 hon  Finance  Mmister  has  said,  what
 is  the  ohjyeetion  if  we  take  it  up  first?
 The  same  time-2  days—will  be  given
 for  the  Scheduled  Castes  Commis-
 siener’s  report  The  time  taken  up  by
 thls  Bl!  will  be  added

 Shri  M.  छल.  Krishna  (Karimnagar—
 Reserved—Sch  Castes}:  There  is  no
 obiection  to  that

 Mr.  Speaker:  Whatever  time  is
 taken  away  frem  the  debate  on
 the  Report  of  Scheduled  Castes  Com-
 missioner  will  be  added  on  to  it.

 Shri  Braj  Raj  Singh  (Ferozabad):
 The  time  should  not  be  cut  short

 Mr.  Speaker:  No;  so  long  as  the  hon
 Member  is  liere,  it  will  not  be  cut
 short

 MOTION  RE:  INTERNATIONAL
 SITUATION—contd.

 Dr.  Snshila  Nayar  (Jhansi):  Myr.
 Speaker,  I  have  been  listening  to  the
 speeches  from  both  sides  of  the  House
 and  I  must  say  that  it  is  a  matter  of
 gratification  to  find  a  general  support
 from  all  sides  of  the  House  for  the
 policy  that  ovr  Prime  Minister
 has  been  pursuing.  it  is  also  ,  #
 matter  of  gratification  that  more  and
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 raore  nations  of  the  world,  more  and
 more  people  of  different  countries  are
 becoming  appreciative  of  the  stand
 that  India  has  taken.  If  I  might  say  so,
 the  words  of  President  Kisenhower
 that  were  quoted  by  our  Prime  Minis-
 ter  this  morning,  that  true  victory  can-
 not  be  a  victory  for  any  one  nation
 but  it  has  tp  be  a  victory  for  all,  are
 a  paraphrase  of  the  policy  that  has
 been  set  forth  by  India,  the  policy  of
 co-existence  As  I  _  listened  to  the
 speech  of  the  Prime  Minister  this
 morning  appealing  for  a  change  of
 attitude  which  alone  can  lead  to  a
 change  in  the  general  atmosphere  and
 elimination  of  the  dangers  that  the
 world  is  faced  with,  the  dangers  of
 an  atomic  warfare,  dangers  which  not
 only  threaten  to  wipe  out  the  present
 generation,  but  also  to  damage  the
 fenerations  to  come,  I  felt  deeply
 moved.

 A  few  minutes  later  came  the  speech
 of  Shri  8.  A.  Dange.  which  was  a
 complete  negation  of  the  appeal  and
 of  the  spirit  of  the  Prime  Munister’s
 speech  Shri  S.  A  Danee’s  speech,  if
 anything,  was  an  echo  of  what  we  are
 used  to  hearing  from  the  power  blocks.
 peace  through  strength.  He  talked  of
 sobriety  as  a  result  of  the  Sputnik.  No-
 body  underrates  the  importance  of  the
 discovery  of  the  Sputnik  and  all  credit
 to  the  Russians  for  making  that  dis-
 covery  first  The  scientific  discoveries
 of  the  present  age  are  of  very  great
 importance  for  all  the  peoples  of  the
 world  because  these  scientific  —  dis-
 coveries  are  capable  of  making  8
 heaven  of  this  earth  if  they  are  used
 constructively  and  these  scientific  dis-
 coveries  are  equally  capable  of  annihi-
 lating  all  mankind  if  they  are  used
 unwisely.  To  use  these  scientific  dis-
 coveries  wisely,  there  has  to  be  a
 change  in  outlook,  a  change  of  heart
 and  a  new  spirit  which  looks  at  human
 beings  as  humenbeings  the  world  over
 and  does  not  think  of  people  on  =  one
 side  as  something  worthy  of  all  praise
 and  of  every  thing  good  and  the  people
 on  the  other  ride  as  something  inferior
 not  even  worth  being  called  human-
 teings.  This  was  the  spirit  of  Shri
 8.  A.  Dange's  speech.  It  was  most
 unfortunate  in  my  view.
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 While  he  was  supporting  the  plea
 for  co-existence,  his  speech,  as  I  have
 already  said,  was  a  negation  of  it.
 What  was  even  more  surprising  was
 that  he  wanted  to  give  the  credit  for
 the  idea  of  co-existence  and  the  accep-
 tance  of  this  ideology  of  co-existence
 to  Lenin  and  Marx.  It  is  well  known
 that  Marx  and  the  communist  creed
 set  forth  by  him  believe  that  there  is
 no  future  for  any  other  ideology
 except  the  ideology  of  communism  and
 all  other  ideologies  must  crumble
 down.  And  the  means  the  Communists
 have  used  are  also  well  known.  They
 have  not  spared  any  means  because
 their  creed  is,  the  end  justifies  the
 means  Thev  believe  in  eliminating
 other  ideologies  and  in  co-existence
 with  them.  Therefore,  for  Mr.
 Dange  to  say  that  this  theory  of
 co-existence,  and  this  ideology  of
 co-existence  came  from  Lenin  and
 Marx  was  rather  surprising  to  me.
 He  may  be  a  more  learned  man  than
 I  am.  But  I  have  also  read  a  little
 about  Marxism  and  the  work  of  Lenin.
 To  the  best  of  my  knowledge,  Lenin's
 stand  was  that  he  wanted  time  for
 Russia  to  build  her  might,  to  build  her
 potential  to  face  the  capitalist  world
 and  avoid  immediate  conflict  with  the
 Capitalist  world  so  as  to  declare  ulti-
 mately  the  success  and  superiority  of
 the  communist  creed.  He  _  certginly
 did  not  envisage  that  there  would  be
 any  need  forthese  two  typesof  ideal-
 ogie.  ta  co-exist  in  the  world  Mr
 Dange’s  speech  was  almost  reminis-~
 cent  of  the  942  davs  when  the  Com-
 munists  were  so  eager  to  help  Russia
 that  an  imperial  war  had  overnight
 become  people's  war.  Similarly,  today
 when  the  whole  world  is  ready  to  give
 the  credit  to  the  Prime  Minister  of
 India  for  putting  forth  this  plea  of
 co-existence,  Shri  S.  A.  Dange  wants
 the  credit  to  go  to  Lenin,  and  not  to
 the  Prime  Minister  of  India.  It  is
 rather  surprising  and  I  must  confess,
 I  am  unable  to  understand  it,  even
 less  to  appreciate  it.

 He  also  made  another  statement
 which,  to  me,  seemed  even  more
 objectionable  and  that  statement  wis—-
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 [Dr.  Sushila  Nayar]
 it  was  contradicted  from  the  floor  im-
 mediately,  but  he  persisted  with  the
 theme—that  India  and  the  Indian
 National  Congress  had  not  made  up  its
 mind  with  regard  to  the  attitude  that
 the  Indians  in  South  Africa  and  other
 parts  ‘Of  Africa  should  take  with
 regard  to  the  Africans,  the  nationals  of
 those  countries.  To  the  best  of  my
 knowledge,  it  was  long  before  Inde-
 pendence,  in  the  time  of  Mahatma
 Gandhi,  that  he  had  clearly  la‘'d  down
 the  policy  that  Indians  were  to  be
 brothers  with  the  nationals  of  those
 countries  After  Independence,  if  Y
 know  anything,  the  Prime  Minister  and
 the  Government  of  India  have  been
 often  criticised  that  they  unncessarily
 go  end  involve  India  in  the  quarrels  of
 the  whole  world,  that  we  go  and  con-
 demn  the  western  powers  for  their
 colonial  pol-cies  here,  there  and  every-
 ‘vhere,  when  we  should  be  sitting
 quietly  and  developing  our  own  coun-
 try  and  solving  our  own  problems.
 In  the  face  of  this,  for  Shri  S.  A.
 Dange  to  make  the  statement  that  we
 have  not  !aid  down  a  clear-cut  policy
 with  regard  to  the  nationals  in  Africa
 is  rather  strange.  We  have  espoused
 the  cause  of  every  nation,  in  every
 part  of  the  world,  that  is  struggling
 for  its  independence  and  we  have  left
 no  opportunity  to  condemn  in  an  out-
 spoken  manner  colonialism  in  any
 shape  and  form.

 As  a  matter  of  fact  when  I  was  in
 the  United  States  some  time  back,
 somebody,  a  very  responsible  member
 of  American  political  life  said,  you
 Indians  seem  to  find  colonialism  under
 every  bed  as  we  Americans  seem  to  see
 the  ghost  of  communism  in  every
 eorner.  That  is  in  a  way  a  statement
 which  is  correct  from  the  point  of
 view  of  the  Americans.  I  explained  to
 them  that  we  are  able  to  see  coloni-
 alism  and  to  condemn  it  immetiately
 because  we  have  personal  experience
 of  it,  we  know  where  the  shoe  pinches,
 and  therefore  we  speak  out  in  an  ocut-
 Spoken  manner.
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 There  was  a  feeling  amongst  the
 Americans  that  while  we  are  out-
 spoken  in  condemning  the  West  for
 its  misdeeds,  we  are  perhaps  not
 equally  outspoken  when  it  comes  to
 the  misdeeds  of  the  other  side.  This
 may  be  correct  or  may  not  be  correct,
 but  this  is  the  feeling  which  is  there
 and  we  have  to  take  note  of  it.

 I  might  mention  that  Shr:  Dange
 this  morning  was  talking  of  all
 the  misdeeds  of  the  Western  Powers
 and  stated  that  these  missiles  in  the
 hands  of  the  Western  Powers  were  a
 means  of  protecting  colonialism,  while
 he  felt  that  in  the  hands  of  the
 Russians  they  were  safe  He_  con-
 veniently  forgot  the  expansion  of
 Russian  influence  in  Eastern  Europe,
 he  conveniently  forgot  the  happenings
 in  Hungary  and  the  use  of  Russian
 tanks  and  Russian  troops  in  that
 country.

 The  feeling  of  the  Americans  is  that
 we  condemned  the  Suez  aggression  by
 the  Anglo-French  bloc,  and  that  was
 perfectly  coirect  for  us  to  do,  but
 when  it  came  to  Hungary  we  talked
 and  even  today  talk  of  “foreign
 troops”,  and  we  do  not  name  the
 foreign  troops,  though  the  whole
 world  knows  who  those  foreign  troops
 were.  We  certainly  should  not  give
 the  impression  that  we  are  not  able  to
 say  the  truth  and  speak  frankly  to
 one  side  when  we  do  so  to  the  other
 side.

 6.83  hrs.

 (Mr.  Deevury-Seraxen  in  the  Chair.}

 Therefore,  it  is  important  for  us  to
 note  the  feelings  of  the  Western  bioc.
 We  shall  certainly  hold  our  own  line
 of  action,  our  own  line  of  thought,  and
 follow  our  policy  of  non-alignment
 which  takes  into  consideration  as  to
 which  side  is  in  the  right.  We  shall
 be  with  that  side  on  that  particular
 issue.  Our  non-alignment  does  not
 mean  that  we  «are  trying  to  follow  a
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 Hine  of  appeasement  or  the  line  of  least
 resistance,  or  trying  to  find  an  escape
 for  ourselves.  Therefore,  in  our  ex-
 pression  of  opinion  we  have  not  only
 to  be  right  and  fair,  we  have  also  to
 speak  in  a  manner  that  everybody  can
 say  that  we  are  right  and  fair.  I
 perfectly  agree  with  the  Prime  Minis-
 ter  that  we.have  to  find  a  way  of
 conciliation.  However,  I  am  reminded
 of  the  days  when  some  friends  of  the
 Fellowship  of  Reconciliation  used  to
 be  very  active  in  trying  to  bring  about
 reconciliation  between  India  and
 Britain,  and  how  many  of  us  includ-
 ing  the  Prime  Minister  used  to  feel
 irritated  when  they  were  not  able  to
 speak  in  an  outspoken  manner  to  the
 British  Government  about  their  mis-
 deeds.  We  felt  that  to  bring  about
 reconciliation,  they  must  be  able  to
 speak  the  truth  and  tell  each  side
 where  they  stood,  what  they  thought
 of  them,  and  having  done  that,  they
 should  try  to  bring  about  a  rapproche-
 ment,  a  reconciliation.  The  feeling  of
 justice  must  not  be  sacrificed  in  the
 anxiety  to  bring  about  reconciliation.
 The  same  thing  applies  to  us  today.

 If  I  might  say  so,  when  the  Ameri-
 cans  compare  us  with  Pakistan  and
 put  us  in  the  same  bracket,  we  resent
 it,  because,  obviously,  there  is  such  a
 vast  difference  between  Pakistan’s
 policies  and  actions  and  Indian  poli-
 cies  and  actions  that  anybody  can
 easily  see  it.  Therefore,  we  must  in
 the  same  manner  speak  about  things
 which  to  the  others  are  as  important.

 T  have  given  the  instance  of  the
 Hungarian  question  where  the  Prime
 Minister  has  made  it  amply  clear  that
 we  believe  that  the  Hungarian  upris-
 ing  was  a  national  uprising,  we  believe
 the  foreign  troops  should  get  out  of
 that  country,  we  believe  the  people
 of  that  country  should  be  able  to
 decide  things  for  themselves.  It  is
 unfortunate  that  an  impression  has
 been  created  that  we  are  not  speaking
 about  the  Hungarian  situation  with  the
 same  firmness  as  we  did  in  the  case
 of  the  Suez  crisis.  To  us,  if  I  have
 understood  correctly  the  policy  of  our
 Governmsnt,  both  actions  were  equally
 reprehensible,  and  we  did  not  approve
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 of  either  of  them,  we  are  incapable  of
 approving  of  either  of  them.

 The  Prime  Minister  rightly  said  our
 anxiety  is  to  find  out  how  can  we  help
 in  the  present  situation.  With  all
 these  aeroplanes  fiying  abou}  with
 hydrogen  bombs,  anything  can  happen
 and  the  world  might  be  exposed  to  a
 holocaust.  That  must  be  prevented,
 and  in  order  to  prevent  that,  the  only
 way  is  to  create  a  new  spirit  which
 is  different  from  the  prevailing  spirit
 of  teday,  a  spirit  which  does  not  try
 to  humiliate  either  side.  which  does
 not  try  to  put  either  side  completely
 in  the  shadow,  completely  in  the
 wrong,  which  tries  to  bring  out  the
 common  points,  the  similarities,  the
 points  of  agreement,  and  tries  to  save
 the  self-respect  of  either  side  and
 where  a  wrong  thing  has  to  be  pointed
 out,  points  it  out  clearly  but  in  as
 gentle  terms  as  possible.  Our  scrip-
 tures  have  also  said:

 श््सत्यं  ब्रग्मत्‌  प्रित्र  बूबा ई,
 मा  जूगात्‌  नन्यमप्रिपमू

 That  is,  speak  the  truth,  but  speak
 it  softly,  speak  it  gently;  and  if  you
 do  not  know  how  to  do  so,  hold  your
 Peace,  keep  silent,  do  not  speak.
 Therefore,  we  have  to  find  out  a  way
 in  which  without  sacrificing  truth  or
 justice  the  feelings  of  self-respect  of
 either  side  is  preserved,  is  protected,
 so  that  the  present  feelings  of  fear,
 distrust  and  hatred  are  replaced  by
 feelings  of  mutual  confidence  and
 cooperation.

 The  task  before  the  world  is  tre-
 mendous,  the  task  of  the  welfare  of
 the  2,000  million  people  throughout
 the  world,  to  find  a  way  to  satisfy
 the  needs  of  all  these  people  in  every
 corner  of  the  world.  It  can  be  done
 with  the  present  scientific  advances.
 Therefore,  the  Prime  Minister  has
 rightly  pleaded  for  a  change  of  spirit.
 The  replies  sent  to  him  by  the  Prime
 Minister  of  Russia  and  the  President
 of  the  United  States  indicate  the
 desire  for  peace.  There  is  something
 to  be  appreciated  in  the  points  expres-
 sed  by  each.  One  side  says  that  they
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 are  agreeable  to  the  banning  of
 nuclear  tests  provided  the  other  side
 agrees  to  it  also.  The  other  side  says
 that  they  are  able  to  stop  these
 nuclear  tests  provided  the  manufac-
 ture  of  the  nuclear  weapons  is  also
 abandoned.  It  is  true  ajl  these  prob-
 lems  are  intricately  mixed  up,  they
 cannot  be  separated  from  one  another.
 Nuclear  tests  and  nuclear  weapons  are
 a  part  of  the  problem  of  disarma-
 ment.

 The  truth  of  the  matter  is  that  the
 manufacture  of  these  nuclear  weapons,
 even  the  working  of  the  atomic  re-
 actors,  even  the  tests  and  experiments
 for  peaceful  uses  of  atomic  energy  are
 not  one  hundred  per  cent.  safe  at
 present  according  to  scientific  opinion.
 The  dangers  of  atomic  radiation  are
 there  under  all  these  circumstances.
 I  think,  therefore,  it  is  very  important
 that  all  should  agree  to  not  only  the
 banning  of  nuclear  tests,  not  only  the
 stopping  of  the  manufacture  of  all
 atomic  weapons,  but  also  to  put  all
 the  atomic  weapons  that  have  been
 manufactured  in  the  custody  of,  say,
 the  United  Nations  or  any  group  of
 nations  in  whom  they  have  confidence,
 and  in  this  manner  to  see  to  it  that
 nobody  can  get  access  to  them  and
 nobody  can  make  use  of  them,  tll  a
 safe  way  can  be  found  to  destroy
 them.  Because  today  even  in  their
 destruction  they  are  likely  to  release
 atomic  energy  which  will  expose  man-
 kind  to  danger.  It  has  been  pleaded
 that  India  should  offer  her  services  for
 inspection.  I  think  it  is  ridiculous.
 After  all,  India  cannot  go  forward  and
 Make  such  suggestions.  If  India’s
 services  are  requisitioned  for  any  pur-
 pose,  then  it  is  a  different  matter.  But
 we  certainly  do  not  want  to  go  and
 parade  ourselves  as  people  who  are
 going  to  inspect  for  this  side  or  that
 Side.  We  can,  however  offer  our
 services  as  members  of  the  United
 Nations,  to  become  custodians  of  all
 the  nuclear  weapons  that  have  been
 manufactured  if  it  is  agreed  to
 store  them  in  a  safe  place  away  from
 the  reach  of  any  mad  man  who  in  a
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 fit  of  anger  or  in  the  face  of  any  pro-
 vocation  might  be  tempted  to  make
 use  of  them  and  bring  calamity  and
 catastrophe  to  the  whole  world.

 Shri  Mahanty  (Dhenkanal):  I  have
 a  disadvantage  in  speaking  on  the
 motion  which  has  been  moved  by  the
 Prime  Minister  this  morning.  My  dis-
 advantage  results  from  the  fact  that
 today  so  far  as  I  am  concerned,  and
 the  party  which  I  represent  is  con-
 cerned,  there  is  not  much  of  an  opposi-
 tion  angle,  so  far  as  the  foreign  policy
 is  concerned.  Whatever  differences
 were  there,  and  whatever  edges  were
 there,  so  far  as  this  matter  was  con-
 cerned,  have  been  rounded  off,  not
 because  of  any  peculiar  virtue  of  the
 policy  that  is  being  pursued,  but
 because  the  policy  which  is  being  pre-
 sented  to  us  is  so  naive,  is  so  obvious
 and  is  so  non-controversial  that  one
 cannot  have  a  different  view,  from
 that.

 It  has  been  sa:d  that  the  outstand-
 ing  problem  of  our  foreign  policy  is
 the  problem  of  war  and  peace.  But
 I  would  most  humbly  ask  this  Tiouse
 to  point  out  to  me  any  single  country
 in  this  world  whose  foreign  policy  is
 a  policy  of  war.  Even  Dr.  Synghman
 Rhee  who  was  accustomed  to  talk  in
 the  language  of  war,  even  Chiang  Kai-
 shek  in  Formosa,  are  talking  in  terms
 of  peace.  International  pol:tical  choice
 cannot  be  polarised  between  war  and
 peace,  and  nobody  can  ever  be  asked
 to  make  a  choice  by  being  faced  with
 the  alternative  of  war  or  peace.
 Everybody  wants  peace.  Therefore,  as
 I  said  before,  there  cannot  be  much
 of  an  opposition  angle,  so  far  as  these
 platitudinous  problems  of  war  and
 Peace  are  concerned,  so  far  as  the
 general  eagerness  for  peace  and  the
 resurgence  of  x  new  mankind  are  con-
 cerned.

 I  would  have  expected,  and  the
 country  would  have  expected  that  the
 Prime  Minister  should  have  addressed
 himself  to  the  brass-tacks,  to  the  more
 outstanding  problems  of  our  foreign
 policy,  which  have  been  agitating  us
 since  we  became  free.  So,  I  have  #
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 disadvantage  in  speaking  on  this
 motion.

 Our  assessment  of  foreign  policy
 suffers  from  a  fallacy  that  the  out-
 standing  problem  of  our  foreign  policy
 is  a  policy  of  peace.  If  you  kindly
 sean  through  the  speech  that  the
 Prime  Minister  made  this  morning—
 actually,  I  waa  trying  to  calculate  the
 time—you  will  find  that  he  devoted
 seven  minutes  in  all  to  Goa,  to  Kash-
 mir,  to  Nepal  and  to  Indonesia.  The
 rest  of  the  38  minutes  were  devoted
 to  a  discourse  on  international  peace.
 I  am  not  at  variance  with  the  senti-
 ments  and  the  aspirations  which  he
 has  expressed.  No  sensible  man  can
 be  at  variance  with  the  sentiments
 which  he  has  expressed.  But  the
 figures  will  tell  us  that  he  devoted
 seven  minutes  to  matters  from  West
 Irian  to  Nepal  and  the  rest  of  the
 time  was  devoted  to  the  platitudinous
 question  of  war  and  peace.  It  is  a
 fallacy  to  say  that  the  outstanding
 problem  of  our  foreign  policy  is  peace.
 I  venture  to  think,  and  you  will  kindly
 excuse  me  for  saying  this,  that  peace
 has  been  used  in  this  country  as  a
 facade  for  hiding  our  own  failures  to
 solve  the  outstanding  problems  of  our
 foreign  policy.

 If  you  take  the  case  of  Kashmir,  if
 you  take  the  question  of  Goa,  or  if
 you  take  the  question  of  Indians  in
 Ceylon  or  the  persons  of  Indian  origin
 in  South  Africa,  you  will  come  to  the
 Painful  conclusion  that  our  foreign
 policy  has  been  a  waste  land  and  an
 arid  land  of  failure,  though  garbed
 in  very  poetic  and  emotional  language.

 Co-existence  as  a  tenet  of  inter-
 national  policy  is  not  the  exclusive
 discovery  of  our  foreign  policy.  As
 has  been  stated  this  morning  very
 rightly,  as  warly  as  9l7  even  Lenin
 had  formulated  this  concept  of  co-
 existence.  In  fact,  even  earlier  than
 Lenin,  many  political  philosophers  as
 well  as  social  philosophers  had  given
 expression  to  this  concept  of  co-
 existence.  I  quite  concede  that  Lenin
 formulated  the  concept  of  co-existence,
 and  even  Stalin  reiterated  it.  But  the
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 fundamental  test  is,  how  it  has  been
 implemented.  The  classic  example  is
 that  of  Hungary.  It  is  an  irony  of
 history  that  the  doctrine  of  Panch-
 sheel  and  co-existence  had  emerged
 out  of  the  “liberation”  of  Tibet  by  the
 People’s  Republic  of  China.  Therefore,
 one  need  not  go  by  all  these  labels,
 by  all  these  doctrines,  by  all  these
 ready-made  siogans.  So,  neither  co-
 existence,  nor  peace,  nor  war  is  really
 disturbing  us  at  the  moment.

 The  Prime  Minister  said  the  other
 day  that  India  was  geographically  so
 situated  that  it  was  not  very  intimately
 connected  with  the  problem  of  war
 that  was  now  facing  Europe.  If  that
 is  so,  then  I  would  have  expected  of
 him  to  have  devoted  much  of  his
 attention  to  the  basic  problems  of  our
 foreign  policy.

 I  shall  first  take  up  Kashmir.  The
 Prime  Minister  has  stated  that  if
 Mr.  Graham  would  like  to  come  to
 India,  he  is  an  estimable  gentleman
 and  he  is  always  welcome  to  visit  this
 country  and  we  shall  extend  all  the
 courtesy  due  to  him.  The  same  thing
 was  said  when  Mr.  Gunnar  Jarring
 visited  India.  You  will  kindly  recall
 that  when  the  resolution  was  adopted
 in  the  Security  Council  to  depute
 Mr.  Gunnar  Jarring  of  Sweden  to
 examine  whether  part  (B)  of  the
 resolution  of  3th  August,  949  had
 been  implemented  in  full,  the  Govern-
 ment  of  India,  and  our  representative
 in  the  Security  Council  said  the  very
 same  thing,  that  if  Mr.  Gunnar  Jarring
 was  keen  to  visit  India,  he  was  wel-
 come.  But  what  happened?  The  sub-
 sequent  events  show  that  the  Govern-
 ment  of  India  not  only  welcomed  him
 but  they  had  also  long  confabulations,
 long  discussions  and  long  commitments
 with  Mr.  Gunnar  Jarring,  which  will
 be  amply  borne  out  by  the  report
 which  he  has  produced.  In  the  same
 way,  when  Dr.  Graham  is  coming,  on
 the  eve  of  his  visit,  the  Prime  Minister
 is  now  repeating  the  same  thing  that
 he  spoke  on  the  eve  of  Mr.  Gunnar
 Jarring’s  visit.  Therefore,  we  would
 like  to  know  where.  the  Government
 of  India  stands.  Practically,  this  com-
 mitment  h@  not  much  of  value,  in
 view  of  the  fact  that  the  Government
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 of  India  had  gone  back  on  the  princi-
 ples  which  they  had  formulated  in
 relation  to  Mr.  Gunnar  Jarring’s  visit
 to  India.

 Here,  an  unpleasant  truth  has  to  be
 told.  In  1948,  when  the  Kashmir  ques-
 tion  was  referred  to  the  Security
 Council,  the  Indian  delegation  which
 consisted  of  Mr.  Setalvad  and  the  late
 lamented  Mr.  Gopalaswami  Ayyangar
 represented  our  case  before  the  Secu-
 rity  Council.  I  would  like  the  Prime
 Minister  to  reply  whether  it  is  not  a
 fect  that  the  Indian  delegation  and
 aiso  the  Government  of  India  agreed
 to  the  extension  of  the  scope  of  the
 Eashmir  question.  Is  it  not  a  fact  that
 whea  the  Pakistan  Foreign  Minister,
 us.  cafrulla  Khan,  brought  all  the
 issues  beginning  from  Junagadh  to
 genocide,  canal-waters  dispute,  refugee
 question—all  kinds  of  questions,—
 when  he  enlarged  the  scope  of  the
 Kashmir  issue,  the  Government  of
 India  agreed  to  it?  It  is  now  open
 to  this  House  to  ask  the  hon.  Prime
 Minister  to  state  under  what  circum-
 stances  the  scope  of  the  Kashmir  ques-
 tion  was  extended.  It  is  not  merely
 enough  to  say  that  we  have  asked
 Pakistan  to  vacate.  I  venture  to  think
 that  the  initial  mistake  committed  by
 the  Indian  delegation  and  counten-
 anced  by  the  Government  of  India,  to
 extend  the  scope  of  the  Kashmir  ques-
 tion  beginning  from  Junagadh  ta
 genocide  has  resulted  in  all  this
 difficulty.

 The  Prime  Minister  has  stated  in
 regard  to  West  Irian  that  he  views
 with  much  concern  all  that  has  hap-
 pened  in  Indonesia  on  account  of  the
 failure  of  a  resolution  in  the  U.N.
 relating  to  West  Irian.  But  in  relation
 to  Goa,  he  has  not  used  that  language.
 On  the  occasion  of  the  Bandung  Con-
 ference,  beginning  from  Tunisia  up  to
 West  Irian,  all  colonial  questions  were
 asked,  opened  and  discussed.  But  I
 would  like  to  ask  the  Prime  Minister
 if  the  question  of  Goa  was  ever  dis-
 cussed  in  Bandung.  If  not,  why  not?
 If  he  views  the  developments  in  Indo-
 nesia,  over  the  liberation  of  West  Irian
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 with  concern,  we  would  like  to  know
 how  he  views  the  question  of  Goa.

 Shri  T.  K.  Chaudhury  has  appealed
 to  the  collective  conscience  not  only  of
 this  country  but  of  all  the  civilised
 world  as  to  what  is  happening  in  Goa.
 I  can  say  that  we  had  also  sent  volun-
 teers  to  Goa.  I  can  tell  the  Prime
 Minister  that  when  he  appealed  to
 Indian  youth,  they  did  not  hesitate  to
 make  their  supreme  sacrifice  on  the
 soil  of  Goa.  But  what  happened
 thereafter?  Was  it  not  the  moral  and
 political  duty  of  the  Prime  Minister
 to  see  that  the  martyrdom  of  |
 youths  on  Goa’s  soil  did  not  go  in
 vain?  We  would  like  to  have  a  cate-
 gorical  answer  from  the  Prime  Minis-
 ter  as  to  what  ‘peaceful  negotiation’
 means,  how  peaceful  negotiation  is
 going  to  be  implemented.

 Finally,  I  come  to  the  question  of
 war  and  peace,  to  which  the  Prime
 Minister  had  devoted  38  minutes  this
 morning  out  of  his  speech  of  45
 minutes.  It  is  really  very  heartening
 to  find  that  the  heads  of  the  Govern-
 ments  of  the  U.S.S.R.  and  U.S.A.  have  >
 responded  to  the  fervent  appeal  of  our
 hon.  Prime  Minister  for  disarmament.
 The  President  of  the  U.S.A.  in  his
 reply,  if  I  remember  correctly  has
 formulated  that  the  question  of  Dis-
 armament  should  be  linked  up  with
 the  stoppage  of  production  of  nuclear
 weapons.  We  would  like  to  know
 from  the  hon.  Prime  Minister  as  to
 what  are  his  reactions  to  this  formu-
 lation  of  the  President  of  the  U.S.A.  as
 regards  disarmament.  As  a  layman,  I
 can  say  that  experimentation  of  pro-  |
 duction  of  these  nuclear  weapons  is
 now  over.  There  was  a  time  when  all  |

 the  big  nuclear  powers  were  engaged
 in  experiments.  Now  that  phase  of
 experimentation  is  over.  Now,  they
 are  on  their  ground;  and  can  produce.
 these  weapons  of  mass.  destruction,
 without  any  more  experiments.

 Therefore,  I  think  there  is  a  good
 deal  of  force  in  what  has  been  stated
 by  the  President  of  the  U.S.A.,  that
 this  question  of  disarmament  should
 be  linked  up  with  the  overall  pro-
 duction  of  these  weapons.  We  would
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 Hike  to  know  from  the  Prime  Minister
 how  he  is  viewing  this  and  what  are
 his  reactions  to  this  formulation  of
 the  President,  because  history  will
 record  that  the  Prime  Minister  of
 India  had  a  great  role  to  play  in  this
 ‘war  for  peace’  drama  that  is  being
 ewaged  all  over  the  world.

 Shri  Brajeshwar  Prasad  (Gaya):
 Mr.  Deputy-Speaker,  Sir,  let  me  at  the
 outset  congratulate  Shri  Krishna
 Menon  on  the  signal  services  that  he
 has  rendered  to  his  motherland  from
 the  forum  of  the  United  Nations
 Organisation.  In  recognition  of  his
 services,  he  should  be  made  the
 Deputy  Prime  Minister  of  India  and
 the  Foreign  Minister  of  the  Govern-
 ment  of  India  He  should  also  be
 made  a  Bharat  Ratna.  If  there  is  any
 man  in  this  country  who  understands
 the  problems  of  foreign  policy,  the
 problems  of  international  politics  as
 well  as  the  Prime  Minister,  it  is
 Krishna  Menon  and  nobody  else.

 Shri  Nath  Pai:  Let  him  not  under-
 estimate  his  own  contribution.

 Shri  Brajeshwar  Prasad:  I  regret
 he  was  made  to  withdraw—or  he  with-
 drew  of  his  awn  accord—certain
 remarks  which  were  historically
 correct.  The  history  of  this  country
 cannot  be  rewritten  to  suit  the
 exigencies  of  power  politics  or  national
 interests.  It  is  not  discourteous  to  call
 8  spade  a  spade,  an  exploiter  an
 exploiter  and  an  imperialist  an  im-
 perialist.  Great  Britain  did  not  con-
 quer  this  country  by  methods  of  truth
 or  non-violence.  If  the  Kashmir  pro-
 blem  has  not  been  solved,  the  res-
 ponsibility  rests  entirely  on  the  shoul-
 ders  of  America  and  Great  Britain.  If
 tegal  accession  of  the  State  of  Jammu
 and  Kashmir  cannot  become  valid  till
 it  is  ratified  by  the  people,  I  venture
 to  submit  that  the  sale  of  Alaska  can-
 not  be  valid  unless  it  is  ratified  by
 the  people  of  Russia.  India  should
 withdraw  from  the  United  Nations
 Organisation  if  the  legal  accession  of
 the  State  of  Jammu  and  Kashmir  is
 not  recognised  as  such  by  that  organi-
 sation,
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 Now,  let  me  come  to  a  minor  point.

 Mr.  Deputy-Speaker:  I  am  sure
 with  this  lower  pitch,  he  might  be
 able  to  continue  for  5  minutes;  other-
 wise,  he  would  get  tired.

 Shri  Brajeshwar  Prasad:  I  feel
 keenly  that  there  is  a  conspiracy
 against  Krishna  Menon,  a  meanness  on
 our  part  and,  therefore,  I  felt  rather
 ruffied.  I  am  one  of  those  who  never
 rotate  round  a  Minister.  I  do  not
 know  Shri  Krishna  Menon  personally;
 I  have  never  even  greeted  him.***

 Now,  let  me  draw  the  attention  of
 the  Prime  Minister  to  a  minor  point
 which  I  wanted  to  raise  in  the  form
 of  a  question  but  unfortunately  could
 not  do  30.

 [7  hrs.

 A  few  years  back  I  had  tabled  a
 resolution;  it  was  probably  in  the  year
 ‘1955,  if  not  in  1954.  I  had  said  in
 that  resolution  which  did  not  see  the
 light  of  day  that  the  land  communica-
 tion  between  Indian  and  Russia,  and
 between  India  and  China,  should  be
 made  perfect.  and  that  all  avenues
 should  be  explored.  I  was  pleasantly
 surprised  to  read  in  a  paper  that  a
 claim  was  made  by  a  Soviet  news-
 paper,  an  organ  of  the  Council  of
 Ministers  for  Construction  Affairs,  that
 a  tunnel  across  the  Himalayas  would
 be  constructed  which  would  take  only
 3  or  4  years  to  complete  or  half  that
 time  if  work  began  at  the  same
 time  from  the  Indian  end  also.  If  the
 construction  is  completed,  the  distance
 between  India  and  Russia  would  be
 shortened  by  many  hundreds  of  miles.

 An  Hon.  Member:  Is  this  a  minor
 point?

 Shri  Brajeshwar  Prasad:  I  do  not
 think  there  is  any  possibility  of  India
 being  invaded  by  Russia.  If  there  is
 no  such  fear  then  this  offer  made  by
 the  Russian  Government  should  be
 accepted.

 Mr.  Deputy-Speaker:  Why  need  we
 go  underground  when  there  is  encugh
 space  above?

 *Expunged  as  ordered  by  the  Chair.
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 Shri  Brajeshwar  Prasad:  All  facili-
 ties  should  be  accorded  to  the  Russian
 engineers  to  begin  work  at  both  ends
 (Interruption)  If  Indian  engineers

 can  begin  the  work  from  this  end,
 nothing  will  please  me  more

 Mr.  Deputy-Speaker:  Order,  order

 Shri  Brajeshwar  Prasad:  Then,  I
 would  draw  the  attention  of  the  Prime
 Minister  to  another  small  point  I
 am  referring  to  the  speech  of  Mirza
 Afzal  Beg  delivered  on  the  fioor  of  the
 Kashmir  Legislative  Assembly  which
 was  broadcast  from  Azad  Kashmir
 Radio.  Somebody  came  from  Srinagar
 to  Delhi  and  from  Delhi  the  tape
 records  were  handed  over  to  our
 enemies.  Who  was  that  man  who  did
 it?  The  Government  of  India  must
 investigate  and  the  criminal  should
 never  be  spared.  (Interruption.)

 It  is  not  a  pleasure  to  me  to  speak
 in  se  strange  manner  or  to  suggest
 certain  things  which  seemingly  run
 counter  to  the  official  cult.  But  the
 interest  of  the  country  demands  this
 and  I  cannot  be  untrue  to  myself  or
 to  my  great  leader  or  to  this  country
 or  to  this  august  House.

 J  said  some  time  ago  on  the  fioor
 of  this  House  that  we  should  borrow
 fuclear  weapons  from  the  Soviet
 Union.  I  say  so  again.  Very  soon
 Syria,  Egypt  and  China  will  get
 nuclear  weapons  from  the  Soviet
 Union.  We  should  not  lag  behind.
 Our  enemies  are  conspiring  since  the
 last  0  years  to  liquidate  us  We  are
 not  yet  out  of  the  woods.  If  Russia
 {s  prepared  to  supply  nuclear  weapons
 exactly  on  the  same  terms  on  which
 America  gives  nuclear  weapons  to
 France  and  West  Germany,  we  should
 giadly  take  them.

 I  do  not  think  any  good  will  come
 out  of  collaborating  with  the  West.
 If  we  have  got  any  illusion  on  that
 score  that  jllusion  will  be  removed
 soon.  We  ought  to  cooperate  with
 America  only  on  those  issues  which  do
 net  adversely  affect  the  power  posi-
 tion  of  Russia,  China  or  of  any  other
 country  of  Asia  and  Africa.
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 If  Kashmir  is  with  us,  it  is  due  to
 the  support  of  Russia.  If  Turkey  has
 not  attacked  Syria,  it  is  not  because
 of  America  or  the  United  Nations
 Organisation  It  was  the  fear  of
 Russian  retaliation  that  prevented
 Turkey  from  attacking  Syria.  If
 great  Britain  and  France  withdrew
 from  Egypt,  it  was  not  because  of
 American  attitude;  it  was  not  because
 of  our  Panch  Shila;  it  was  not
 because  of  the  United  Nations  Orga-
 nisation;  it  was  because  of  the  threat
 given  by  Marshal  Bulganin§  and
 Krushchev  that—I  am  sorry—it  was
 due  to  the  threat  given  by  our  Rus
 sian  comrades  that  London  and  Paris
 would  be  bombed.  It  was  this  that
 brought  sense  and  sanity  to  the  states-
 men  of  Great  Britain  and  France.

 I  do  not  think  that  even  if  America
 asks  Pakistan  to  attack  India,  Pakis-
 tan  will  attack  India  because  they
 know  much  better  now  The  day  they
 attack  India,  Russia  wll  attack  and
 liquidate  Pakistan.  So,  if  this
 country  is  free  from  Pakistani  attack,
 it  {is  not  due  to  the  goodwill  or
 generousity  of  America  but  it  is  due
 to  the  goodwill  and  friendship  of
 Russia.  If  Russia  ceases  to  exist,

 pier
 may  again  pass  into  the  western

 orbit.

 I  think  that  we  owe  our  freedom
 to  a  very  large  extent  to  the  emerg-
 ence  of  Russia  as  the  greatest  the
 strongest  and  the  largest  military
 power  on  the  Afro-Eurasion  land
 mass.  If  Russia  had  been  defeated
 in  1945,  Great  Britain  would  not
 have  relinquished  power  in  1947.  It
 was  the  fear  of  India  going  red  that
 impelled  Great  Britain  to  concede
 freedom  to  India.

 I  am  in  favour  of  a  military  alli-
 ance  with  China  and  Russia.  If  that
 is  not  possible,  if  the  Prime  Minister
 is  allergic  to  military  alliances,  let
 him  enter  straight  into  a  Federal
 Union  with  China  and  Russia.

 Mr.  Deputy-Speaker:  Order,  order.
 I  just  now  observed  that  whatever  is
 talked  here  in  this  House  is  very
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 serious.  So,  it  should  not  be  taken
 lightly.

 Shri  Brajeshwar  Prasad:  I  am  not
 in  favour  of  seeking  any  loan  from
 America  or  Germany  or  Great  Bri-
 tain  or  France,  because  I  am  not  in
 favour  of  industrialisation  of  this
 country  at  the  present  moment.

 Ap  Hou.  Member:  Start  from  yarn.

 Shri  Brajeshwar  Prasad:  I  am  not
 in  favour  of  seeking  any  loan  for  the
 purpose  of  developing  our  indus-
 tries.  We  do  not  need  to  beg  or
 borrow.

 4n  Hon.  Member:  Steal.

 Shri  Brajeshwar  Prasad:  Wait  for
 a  decade  or  two.  We  have  waited
 for  two  centuries  without  industrial-
 ising  ourselves  and  the  heavens  have
 not  fallen.  We  can  wait  for  a  decade
 or  two  more.  All  the  old  means  of
 production  have  become  obsolete.
 India  should  not  be  made  the  dump~
 ing  ground  for  obsolete  instruments
 of  production.  Industrialisation
 within  a  decade  or  two  will  te  on
 the  basis  of  muclear  energy  and
 automatons,  and  al?  tne  sd  intru-
 ments  of  production  will  hemper
 industrialisation  on  the  basis  of
 nuclear  energy  and  automatons.
 Africa  has  got  the  best  chance  of  in-
 dustrialisation  in  future;  there  is  a
 clean  state  to  write  upon.  Do  not
 create  difficulties  in  the  future  indus-
 trialisation  of  this  country  by  dump-
 ing  obsolete  weapons  and  obsolete
 instruments.

 I  have  to  make  many  suggestions  to
 the  House,  but,  as  the  time  is  up  and
 you  have  rung  the  bell,  I  will  make
 one  more  suggestion  and  conclude.

 Sir,  charity  begins  at  home.  I  am
 a  friend  of  Pakistan  as  much  as  I  am
 a  friend  of  this  country.  The  Prime
 Minister  and  our  leader,  Mahatma
 Gandhi  had  said  during  the  time
 when  we  were  fighting  for  the  Inde-
 Pendence  of  this  Country,  that  we
 were  one  people.  We  have  been  one
 People  since  time  immemorial.  The
 legal  fact  of  Partition  cannot  make
 any  distinction  in  my  heart  of  hearts,
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 Otherwise,  our  nationalism  is  spu-
 rious.  I  suggest  that  the  Government
 of  India  should  make  an  offer  of
 disarmament  to  Pakistan.  If  Pakistan
 ig  prepared  to  do  the  same,  there
 should  be  no  hesitation  on  our  part  to
 disarm,  before  we  ask  Russia  and
 America  to  suspend  nuclear  tests  or
 to  throw  away  their  conventional
 weapons  we  have  alse  got  a  duty  to
 perform.

 Raja  Mabendra  Pratap  (Mathura):
 I  want  that  our  hon.  Prime  Minister
 must  think  every  morning  why  he
 thinks  as  he  thinks.  He  thinks  as
 he  thinks  because  he  got  English
 education.  I  think  as  I  think  because
 I  was  for  3l  years  abroad  in  non-
 English  countries.  I  was  in  Germany,
 America,  Afghanistan,  Japan,  China
 and  so  on.  I  am  influenced  by  the
 ideas  prevailing  in  free  independent
 countries  and  our  friends  here  are  in-
 fluenced  by  English  ideas  because  they
 were  under  the  British.  This  fact
 must  be  understood.

 Now,  I  go  further  and  I  say  that
 as  regards  the  foreign  policy,  I  do
 not  agree.  I  highly  admire  the  hon.
 Prime  Minister  for  his  figure,  for
 his  way  of  speaking  and  for  his
 energy.  I  was  quite  astonished  how
 one  day  he  was  in  Madras  and  the
 next  moming  here.  I  admire  all
 this.  But,  I  do  not  agree  with  his
 foreign  policy  and  I  present  you  my
 foreign  policy.

 I  say,  let  us  be  out  of  the  Com-
 monwealth  and  let  us  stop  this  Panch
 Shila  business.  I  tell  you  that  this
 was  invested  by  Russia  and  China  to
 get  some  time  for  preparation  now,
 the  U.S.  agreed  to  it  because  the
 Generals  of  the  U.S.A.  told  the  Presi-
 dent:  “Sir,  Soviet  Russia  seems  to
 be  a  littie  ahead  because  Sputnik
 was  put  in  the  space;  so,  let  us  also
 wait  and  let  us  have  Panch  Shila.”
 For  every  thought  that  comes  out  of
 the  mind  there  is  always  a  reason.

 For  instance,  I  have  written  in  my
 world  federation  circular  that  a  great
 deal  is  made  of  this  Sputnik  busi-
 ness.  Why?  It  ig  also  a  propa-
 genda.  It  is  the  propaganda  of
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 [Raja  Mahendra  Pratap].
 Soviet  Russia  to  fight  the  U.S.A.  with
 this  idea.  I  may  tell  you,  my  friends,
 this  communism  is  not  itself  any
 danger  to  anybody.  I  may  tell  you
 what  is  capitalism.  Capitalism  is
 @  system  in  which  a  man  who  is  a
 little  cleverer  can  amass  wealth.
 Communism  came  out  of  the  minds  of
 Jews,  the  great.  Karl  Marx  and
 Engels.  Because  the  Jews  were  sup-
 pressed  in  Russia,  in  Germany,  they
 said:  “What  shall  we  do  so  that  we
 may  also  get  forward?”  As  I  always
 say,  races,  tribes  and  castes  always
 struggle  to  come  forward

 The  Jews  found  out  that  the  king,
 businessmen  and  the  priests  really
 rule  the  society.  It  is  a  fact.  In
 our  Hindu  society  also  the  Brahman,
 the  Rajput  and  the  Bania  were  in
 alliance  and  they  ruled  the  Society.
 So  the  Jews  found  out  that  if  they
 could  show  something  against  the
 king,  against  the  priests  and  against
 the  bania  or  businessmen  then  they
 could  also  rule.

 I  am  speaking  from  my  own  experi-
 ence.  After  1917  I  was  in  Russia
 and,  as  I  told  you,  I  was  ten  times
 in  Russia.  I  found  that  all  the
 important  posts  in  Soviet  Russia  were
 occupied  by  the  Jews,  Mr.  Trotski,
 Mr.  Lunacharski,  Mr.  Radek,  Mr.
 Kamenev,  al]  these  great  leaders  of
 Soviet  Russia  were  Jews

 So,  I  must  explain  to  you  that  here
 sometimes  our  gentlemen,  and  espe-
 cially  our  Communist  friends  do
 not  really  realise  what  is  all  this
 business.  The  business  in  the  world
 is  that,  there  were  small  States.  They
 fought  and  bigger  States  developed,
 and  bigger  States  developed.  Till
 before  the  First  World  War  there
 were  only  about  4  big  States  in  the
 world,  after  the  first  world  war
 several  were  eliminated.  After  the
 Second  World  War  some  other  were
 eliminated.

 Really,  the  struggle  today  is  bet-
 ween  the  Anglo-Saxons  on  the
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 one  side  and  the  Slavs  on  the  other
 side.  They  use  communism  and  also
 democracy  to  influence  the  people
 and  get  a  big  following.  I  am  sorry
 to  say  that  this  very  important  ques-
 tion  is  not  properly  heard  in  the
 Parliament.  In  fact,  hours  are  needed.
 I  will  tell  you  what  I  have  seen  -in
 the  world  in  3i  years.  You  will  be
 astonished,  that  what  you  are  think-
 ing  is  nothing  but  something  put  into
 your  heads  by  certain  circumstances.

 I  wish  that  sometime  the  hon.
 Prime  Munister  will  appoint  a  day
 and  call  a  meeting,  and  let  me  speak
 for  one  hour  and  then  I  shall  tell
 you  my  foreign  policy.  Sir,  my
 foreign  policy  is  this,  that  we
 approach  the  small  States  of  Europe,
 especially  Germany  and  Japan  who
 are  very  angry  with  Soviet  Russia
 America,  and  we  approach  Latin
 America,  and  we  also  approach  the
 independent  States  of  Africa  and  Asia
 and  havc  a  big  following  for  India.
 So  we  can  defeat  the  Soviets  and
 America  in  U.N.O,  with  our  following
 and  outside  we  make  such  a  big  fol-
 lowing  that  war  between  United
 States  and  USSR  will  become
 impossible  I  am  again,  Sir,  remind-
 ed  of  one  thing.  There  is  a  word
 ‘ass’.  Somebody  could  say  like  this:
 “U.S.S.R.  said  to  U.S.  “U  ass”  and
 they  replied  “U  ass  ass  are”.’.

 Mr.  Deputy-Speaker:  Shri  D.  C.
 Sharma.  He  should  conclude  at
 530.  I  have  to  call  the  hon.  Prime
 Minister  at  5.30.

 Shri  D.  C.  Sharma:  Mr  Deputy-
 Speaker,  Sir,  it  78  a  very  uphill  task
 for  me  to  hold  the  floor  of  this  House
 after  we  have  listened  to  two  very
 stimulating  speeches.  I  am  afraid  at
 the  fag-end  of  this  day  it  may  not
 be  possible  for  me  to  express  all  those
 things  which  I  had  in  my  mind  when
 we  started  the  debate.

 But,  when  I  was  lstening  to  the
 hon.  leader  of  the  Communist  Party
 who  spoke  in  this  debate  this  morn-
 ing,  I  felt  very  proud  of  this

 alert country  which  upholds  democra
 traditions  at  all  levels  in  all  places
 and  under  all  circumstances.  If  fF
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 had  forgotten  where  I  was,  I  would
 have  said  that  the  speech  of  Shri
 Dange  was  8  speech  which  was  being
 made  not  somewhere  in  India  but
 somewhere  in  the  United  States
 or  Soviet  Russia.  I  do  not  think  he
 had  much  to  say  about  India.  All
 the  time  he  was  telling  us  about  the
 scientific  achievements  of  Russia;  all
 the  time  he  was  telling  us  about  the
 social]  philosophy  of  Russia.  I  think
 it  was  only  at  the  tail-end  that  he
 talked  about  Goa  and  about  Kashmir.
 I  did  not  calculate  the  time  that  was
 given  to  him  as  leader  of  the  Opposi-
 tion  group,  but  I  would  say  that  the
 proportion  of  time  that  he  devoted  ta
 the  exposition  of  the  social  philo-
 sophy  and  the  scientific  achievements
 of  Russia  was  out  of  all  proportion  to
 the  time  which  he  gave  to  our  own
 problems,

 I  do  not  say  that  we  should  not
 talk  about  Russia.  We  must  talk
 about  Russia.  What  I  mean  to  say  is
 this.  To  Compare  one  country  with
 another  so  far  as  scientific  achieve-
 ments  are  concerned  and  to  say  that
 the  scientific  achievement  of  one
 country  is  wholly  for  peaceful  pur-
 poses  and  the  scientific  achievement
 of  another  country  is  wholly  for
 destructive  purposes  is,  to  say  the
 least,  mot  very  fair.  Science  is  not
 static.  It  is  something  which  is
 dynamic.  Though  we  are  behind
 others  in  the  field  of  science,  with
 achievements  which  dazzle  the  ima-
 gination  of  the  people  and  which
 sometimes  inflame  also  the  hopes  of
 the  people,  I  would  say  that  scien-
 tifle  achievement  goes  either  towards
 the  end  of  peace  or  towards  the  end
 of  war.  This  has  been  the  history
 of  science  ever  since  people  began  to
 study  science.  Therefore,  I  say
 that  though  I  am  happy  that  the  Rus-
 Sians  have  invented  the  Sputniks,
 though  I  am  happy  that  they  have
 made  a  big  stride  forward  in  the
 fleld  of  scientific  development,  I  must
 say,  as  has  been  said,  that  power

 sbeot!
 ts  and  absolute  power  corrupts

 absolutely.  So  also,  I  say  that
 scientific  achievements  corrupt  and
 scientific  achievements  which  are
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 sometimes  thought  to  be  spectacular
 and  unprecedented  also  corrupt  abso-
 lutely.

 (Mr.  Speaxrr  in  the  Chair  }

 I  also  say  that  there  is  danger  in
 saying  that—-one  country  has  done
 this  and  another  country  has  done
 that.  I  think  so  far  as  the  field  of
 scientific  achievement  is  concerned,—
 I  do  not  want  to  he  platitudinous  in
 this  conutry,  we  have  to  take  note
 of  one  thing.  That  is,  our  scientific
 achievement  is  going  to  be  only  for
 peaceful  and  constructive  uses.

 On  the  floor  of  this  House  some-
 body  put  a  question  to  the  Muniscer
 of  Defence  the  other  day  whether  we
 are  going  to  give  training  in  atomic
 warfare  to  our  military  personnel
 The  reply  was  that  we  do  not  want
 to  give  any  kind  of  that  training  and
 that  whatever  atomic  energy  esta-
 blishment  we  have  in  this  country
 will  be  used  for  peaceful  purposes.
 One  achievement  balanced  =  against
 another  achievement.  One  achieve-
 ment  is  held  up  for  the  destruction  of
 the  world  in  contrast  to  the  other
 achievements.

 These  things  are  all  very  good.
 But  I  would  say  that  the  cause  of
 humanity  will  be  served  only  if  ail
 the  nations  of  the  world,  whether  they
 belong  to  the  Russian  bloc  or  the
 other  bloc,  vow  like  India  that  what-
 ever  achievement  they  make  will  be
 turned  to  peaceful  constructive  uses
 to  the  gocd  of  humanity  and  to  the
 welfare  of  the  people.  That  65  the
 way  that  will  solve  our  problems.

 Of  course,  much  has  been  said
 about  peaceful  co-existence.  I  did
 not  hear  who  invented  this  word.
 There  has  been  a  lot  of  talk  on  the
 floor  of  the  House  as  to  the  author  of
 this  word,  who  first  used  this  word
 and  so  on.  One  thing  which  I  read
 in  the  life  of  Great  Buddha  was  this.
 There  was  a  bird  and  one  person  was
 trying  to  shoot  that  bird.  There
 was  another  person  who  was  trying
 to  save  the  life  of  that  bird.  Both
 of  them  went  before  the  Lord  and
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 asked,  to  whom  does  the  bird  belong?
 He  said,  the  bird  belongs  to  him  who
 tried  to  save  it.  So  peaceful  co-
 existence  can  be  like  a  weapon  to
 fight  other  persons.  But  peaceful  co-
 existence  in  the  form  of  a  policy
 which  seeks  amity  and  goodwill,  I
 think,  has  been  brought  into  this
 world  by  India.  I  am  glad  to  see
 that  our  Prime  Minister  is  sitting
 here.  If  I  say  anything  in  praise  of
 him,  it  may  be  misunderstood.  But  I
 say  that  the  conception  of  peaceful  co-
 existence—the  phrase  might  have
 come  from  any  source;  it  might  have
 been  coined  by  any  person—but  the
 content  and  the  significance  and  the
 meaning  of  this  phrase  “peaceful  co-
 eixstence”  has  been  given  by  our
 country,  by  our  Prime  Minister.  It
 has  been  propagated  by  him  and  it
 has  been  made  effective  by  him.  I
 think  the  whole  world  knows  it.

 Therefore,  I  would  say  that  so
 far  as  India’s  foreign  policy  is  con-
 cerned,  it  is  a  policy  which  has  trun-
 ed  its  back  upon  some  of  the  okd-
 fashioned  outmoded  and  _  obsolete
 conceptions  of  diplomacy  and  foreign
 policy.  We  have  turned  over  a  new
 leaf.  The  Prime  Minister  was  pleas-
 ed  to  say  one  day  when  he  was  tak-
 ing  part  in  a  debate  on  the  floor  of
 this  House—of  course,  he  said  it  very
 modestly—that  this  was  the  only
 policy  which  was  going  to  do  good  to
 the  people.  Some  people  have  said
 that  this  policy  is  not  moral.  I  do
 not  want  to  use  those  harsh  words
 here.  Some  said  that  this  policy  of
 non-alignment  is  no  policy.  Some
 persons  have  said  that  co-existence  is
 not  productive  of  any  results.  I
 wonld  say,  as  the  Prime  Minister  said
 in  that  debate  that  this  is  the  only
 right  policy.  I  am  very  proud  and
 happy  that  our  country  follows  the
 right  policy.  Whether  it  is  under-
 stood  or  misunderstood  by  other
 persons,  it  is  the  policy  aiming  at
 the  welfare  and  good  of  this  country,
 of  the  of  this  country  and
 of  the  world  et  large.
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 Shri  Jawaharial  Nehru:  Mr.  Speaker,
 Sir,  I  ventured  to  bring  forward
 before  the  House  a  motion  for  the
 consideration  of  international  affairs.
 An  hon.  Member  opposite  criticised
 the  fact  that  I  spent  about  7}  minutes
 in  discussing  various  matters  more
 intimately  connected  with  India  and
 about  30  minutes  more  in  discussing
 broad  issues  of  war  and  peace.  His
 criticism  may  or  may  not  be  justified,
 but  his  facts  are  correct.  In  fact,  I
 stated  this  morning  that  I  would  deal
 with  this  broad  issue  and  if  necessary
 deal  with  other  matters  mn  my  reply.

 I  should  like  this  House,  again,  to
 bear  in  mind  what  we  are  discussing
 and  I  say  so  because,  towards  the  end
 of  this  debate,  a  certain  measure  of
 levity  has  been  introduced  into  it.  It
 is  customary,—it  used  to  be,  I  do  not
 know  what  the  practice  is  now—in
 the  Indian  theatre,  even  in  the  case  of
 a  tragedy,  to  end  up  with  a  farce  so
 as,  perhaps,  to  lighten  the  burden  and
 the  tension  in  the  audience.  So  we
 have  had  something  in  that  nature
 perhaps  to  lighten  the  burden  of  the
 tremendously  difficult  situation  that
 the  world  has  to  face.

 It  is  true  that  we  in  India,  or  in
 this  House,  are  hardly  responsible,  are
 not  responsible  for  this,  and  perhaps
 it  may  be  true  that  whet  we  do  or  do
 not  do  does  not  have  too  great  an
 effect  on  world  affairs.  Let  ws
 recognise  that  our  capacity  to  affect
 world  opinion  is  Hmited  That  is  80.
 Nevertheless,  whether  we  can  affect
 world  opinion  or  alter  in  the  slightest
 the  course  of  events,  undoubtedly  we
 shall  suffer  by  the  course  of  events  if
 things  go  wrong.  So,  I  ventured  to
 place  these  major  considerations  of
 war  and  peace  and  what  is  happening
 before  this  House.

 I  referred  to  an  appeal  which  I
 addressed  in  all  humility  to  the  two
 most  powerful  countries  of  the  present
 age  because  the  future  of  war  and:
 peace  and  indeed,  of  the  world  itself,
 the  survival  of  humanity  at  present
 rests  with  them  more  than  with  any
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 other  country.  That  is  a  tact.  They
 ‘were  good  enough  ta  reply  at  length
 and  argue  with  some  reason  and  logic
 their  respective  positions.  I  think  that
 itself,  the  very  approach  and  the  ans-
 wer,  is  something  for  which  I  personal-
 ly  am  grateful  and  I  think  this  House
 should  be  grateful.

 Anyhow,  I  ventured  to  draw  the
 attention  of  this  House  to  what  might
 ‘be  considered  the  grand  theme  of  the
 history  of  today.  We  in  this  House,
 in  our  own  way,  make  the  history  of
 India  and  the  history  of  India  is  so
 intimately  related,  as  the  history  of
 every  country  today,  to  the  world
 history  that  is  taking  shape,  that  we
 cannot  escape  responsibility,  we
 cannot  take  refuge  in  imaginary
 approsches  to  this  question.  We  cannot
 like  Shri  Brajeshwar  Prasad,  either
 dig  deep  underground  or  vanish  about
 in  thin  air  and  have  little  relation  to
 the  facts  of  today,  or  act  like  the  hon.
 Member  who  spoke  after  him—he  is
 not  present  here—who  lives  in  a  world
 entirely  his  own  and,  on  the  strength
 of  having  wandered  about  various
 countries  about  30  years  ago,  tries  to
 understand  the  world  of  today.  We
 live  today  and  not  in  yesterdays,  and
 we  are  trying  to  affect  the  tomorrows
 of  this  world.  Let  us,  therefore,  have
 some  perspective.  Let  us  forget  that
 many  a  thing  that  wedo  not  like,
 many  a  thing  that  affects  us  intimate-
 ly  is,  unfortunately,  important  as  it
 may  be  to  us,  only  a  part  of  this  big
 picture,  and  may  be  powerfully  affect-
 ed  by  this  big  picture.  And  I  want
 this  House  to  realise  not  only  the
 cliches  that  are  sometimes  used  about
 our  policies,  but  the  basic  reason  that
 underlies  them.

 I  do  not  claim  that  every  step  that
 we  take  is  always  the  correct  step,
 that  we  do  not  make  mistakes,  but  I
 do  submit  that  we  have  endeavoured
 during  these  past  ten  years,  and
 indeed,  if  I  may  say  #0,  more  than
 that,  even  before  we  became  a  Gov-
 ernment,  to  think  along  certain  lines
 and,  in  so  far  as  possible,  to  try  to
 act  wp  to  that  thinking.

 I  would  further  say  with  all  humi-
 Mty  that  neither  our  thinking,  nor  our
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 action,  has  been  wholly  without  effect.
 It  has  made  a  difference  to  events  in
 the  world,  a  difference  which  it  is
 dificult  to  measure  or  calculate,
 because  we  try  not  to  shout  and  we
 try  not  to  buily—indeed,  we  cannot
 bully;  how  can  we  bully,  we  have  not
 got  the  strength  to  bully,  we  have  no
 desire  to  do  so.  We  have  always  to
 appeal,  sometimes  to  criticise.  Even
 when  we  criticise,  it  is  in  a  soft  langu-
 age,  it  is  in  gentle  language,  it  is  in
 appealing  language,  because  our  ob-
 jective  always  is  to  promote  a  spirit,
 an  atmosphere  of  conciliation,  of
 people  coming  together,  and  not  going
 apart  from  each  other.

 That  I  say  is  a  right  attitude.  It
 naturally  follows  from  what  might  be
 considered  the  Indian  approach,  not
 every  Indian’s  but  the  broad  Indian
 approach  to  problems.  But  the  present
 stage  of  the  world,  I  would  like  to
 say  is  one  of  extreme  gravity,  not
 immediately  here  and  now,  but  broad-
 ly  speaking,  it  is  one  of  extreme
 danger  and  gravity  if  present  trends
 continue.  We  have  to  take  note  of
 them,  and  we  have  to  consider  how
 we  can  possibly  lessen  that  tension,
 or  help  in  reducing  those  trends,
 reversing  those  trends.  Hence  the
 time  I  took  over  that,  and  hence  my
 reference  to  these  matters  again,
 because  everything  else  is  relatively
 unimportant  compared  to  that  now.

 Many  hon.  Members  seem  to  think
 that  what  we  have  done  perhaps  has
 not  made  much  difference,  and  they
 cite  as  examples  our  own  problems:
 see  what  has  happened  to  Kashmir,
 what  have  you  gained  by  your  policy
 for  Kashmir?  Well,  probably  they
 are  right.  We  may  not  have  gained
 anything  for  Kashmir,  we  may  have
 lost  something,  but  nevertheless,  we
 have  followed  a  policy  which  has
 gained  us  a  good  deal  in  the  larger
 perspectives  of  the  world—and  I  am
 not  talking  in  terms  of  gain  or  loss
 for  our  country,  but  some  causes  that
 we  hold  dear,  some  methods  that  we
 consider  important  which  we  followed
 we  try,  feebly  perhaps,  to  follow  even
 now.  We  deal  with  very  grave  issues
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 and  hence  it  is  perhaps  not  very
 becoming  to  treat  them  with  levity.

 An  Hon.  Member  asked  me,  almost
 challenged  me,  to  deal  with  the  replies
 we  have  received,  especially  from
 President  Eisenhower,  and  to  indicate
 what  I  agree  with,  what  I  did  not
 agree  with.  As  I  said,  this  is  ultimate-
 ly  a  question  of  disarmament,  because
 the  whole  question  revolves  round  dis-
 armament.  I  have  laid  stress  in  my
 appeal  to  Russia  and  America  not  on
 any  particular  thing,  but  rather  on  a
 detente,  but  certainly  I  had  mentioned
 as  a  first  step  to  that  end  this  stoppage
 of  nuclear  tests.  We  have  been  say-
 ing  that  not  today,  but  for  the  last
 two  or  three  years.  If  the  hon.  Mem-
 bers  will  look  back,  in  this  very
 House  we  have  stated  our  approach  to
 this  question  of  disarmament,  step  by
 step,  not  in  very  great  detail,  but,
 nevertheless,  a  comprehensive  ap-
 proach.  Our  approach  is  much  the
 same.  But  whatever  our  approach
 may  be,  it  is  no  good  my  being  or  our
 country  being  hundred  per  cent  in  the
 right  in  what  it  says  but  saying  it  in
 @  way  which  produces  no  effect  on
 current  events.  I  may  have  a  certain
 satisfaction  that  I  am  so  right;  I  may
 become  rather  sanctimonious  about  it.
 But  it  has  no  effect.  Therefore,  the
 question  is  not  of  saying  just  what
 logically  you  might  consjder  correct,
 but  what  in  the  circumstances  of  today
 is  helpful  towards  the  objectives  that
 we  aim  at.  Obviously  that  is  the
 only  test,  not  some  kind  of  individual
 satisfaction  being  der:ved

 Therefore,  we  have  often  to  tone
 down;  we  have  often  to  suggest  one
 step  instead  of  half  a  dozen  that  we
 would  like  people  to  adopt;  we  have
 often  to  change  the  language.  As  an
 example  of  that,  I  placed  before  this
 House  that  resolution  on  co-existence
 which  was  passed  unanimously  by  the
 Political  Committee  of  the  United
 Nations  two  or  three  days  ago.  I
 admit  that  the  passing  of  a  resolution
 by  the  United  Nations  does  not  bring
 peace  nearer.  But  I  do  submit  that
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 it  was  a  very  considerable  step  for  the
 United  Nations  unanimously  to  pass
 that  resolution  on  co-existence  em-
 bedying  those  principles  about  which
 we  have  talked  as  Panchsheel.  The
 word  ‘Panchsheel’  was  not  there,  nor
 was  the  word  ‘co-existence’  there.  I
 would  have  liked  those  words  to  be
 there,  but  we  did  not  attach  value  to
 a  particular  word.  When  we  found
 that  without  those  words  the  substance
 was  there,  we  put  that  forward  and
 it  was  accepted  and  accepted  unani-
 taously.

 That  was  a  very.  considerable
 achievement  for  the  sponsors  of  that
 resolution.  Apart  from  India,  as  you
 know,  there  were  Yugoslavia  and
 Sweden.  Others,  could,  of  courge,
 have  sponsored  it  too.  But  delibe-
 rately,  we  did  not  want  any  sponsor-
 ing  of  that  from  any  country  which
 was  associated  with  the  various  mili-
 tary  alliances  on  both  sides.  So,  they
 went  out.  They  supported  the  resolu-
 tion  certainly,  but  we  wanted  it  to  be
 the  unallied  countries.  as  they  are
 called.

 Now,  that  resolution  that  was
 passed,  although  it  dces  not  perhaps
 suddenly  change  the  atmosphere  of
 the  world,  certainly  does  tend  to
 clanfy  it,  certainly  gives  a  direction
 to  people’s  thinkings,  and  even  if  the
 governments  in  their  fear  or  appre-
 hension  or  in  their  thinking  along
 certain  grooves  or  lines  of  thought  may
 not  be  much  affected,  the  broad_masses
 of  public  opinion  in  the  world  are
 affected  by  it.  People  are  made  to
 think  that  way,  and  in  all  countries
 today,  whether  you  call  them  demo-
 cratic  or  not,  the  opinion  of  large
 numbers  of  human  beings  counts;
 certainly,  in  democratic  societies,  it
 ultimately  counts;  it  may  not  imme-
 diately;  it  makes  a  difference.

 At  the  present  moment,  which  is
 rather  a  psychological  moment  in
 world  affairs,  such  a  resolution,  I
 think,  has  played  a  very  considerable.
 part,  because  public  opinion  in  every
 country—ard  I  would  mt  exclude  any
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 country  except  countries  which  have
 no  public  opinion  and  no  _  thinking
 done,  if  there  are  such—is  greatly
 agitated  as  to  how  to  find  a  way  out
 of  this  impasse.  They  are  afraid  of
 war,  afraid  not  in  a  persona)  sense,
 put  afraid  of  this  tremendous  hole-
 caust  that  a  possible  war  might  bring
 They  see  all  these  tendencies  in  one
 direction.

 I  referred  this  morning  to  aircraft
 carrying  about  hydrogen  bombs,
 hundreds  of  aircraft  all  the  time.
 during  their  patrols.  Think  of  that.
 Think  of  two  things.  The  first  is  the
 state  of  mind  which  thinks  that  some-
 thing  may  happen  and  it  has  to  be
 countered  then  and  there  with  the
 hydrogen  bomb.  Otherwise,  how  can
 they  send?  If  something  happens,
 how  can  they  pend  them  from  their
 country?  No,  there  will  be  no  time
 to  save  them.  That  is  the  way  the
 mind  goes.  So,  it  must  be  there  and
 then  it  could  be  dropped.  And  who
 is  going  to  decide  the  dropping  of
 that  hydrogen  bomb?  Naturally  who
 else  but  the  captain  or  the  commander
 of  the  aircraft?  So  it  is  a  tremendous
 responsibility  on  the  poor  man.

 The  second  thing  is  that  obviously
 this  kind  of  thing  is  not  the  preroga-
 tive  of  one  side.  There  is  a  compe-
 tition  in  doing  the  same,  in  doing  the
 same  thing  that  the  other  party  does,
 so  that  one  may  not  be  left  behind.

 Some  little  time  ago,  I  think  the
 Government  of  Poland  issued  some
 kind  of,  call  it  notice,  call  it  warning,
 call  it  what  you  like,  that  W  this  is
 going  to  be  done  in  Western  Europe,
 they  consider  themselves  entitled  to
 have  aircraft  flying  about  with  nuclear
 bombs  too.  You  see  how  the  evil
 spreads.  They  can  justify  it,  ‘why
 should  we  not’,  as  the  Western  side
 can  justify  it.  They  can  say:  ‘We  are
 doing  what  somebody  else  is  doing’.

 So  step  by  step  they  go  along  to
 ultimate  danger,  copying  each  other
 0  as  not  to  be  outbid  or  outdone  by
 the  other  party.  It  is  a  position  of

 -extreme  gravity.  That  is  why  we
 have  to  give  thought  to  it,  and  we
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 have  to  give  thought  not  in  a  long-
 range  way  that  gradually  something
 may  happen.  and  let  us—as  Shri
 Brajeshwar  Prasad  said—get  nuclear
 bombs  ourselves!  I  do  not  knew
 what  conception  he  has  of  a  nuclear
 bomb.  He  does  not  want  industry  to
 grow,  but  he  only  wants  nuclear
 bombs.  I  do  submit  that  a  little
 more  intelligence  be  exercised  in
 considering  these  grave  problems.  I
 do  submit  that  it  is  not  fair  to  this
 House  to  be  treated  to  these  light-
 hearted  jests  without  any  meaning,
 without  any  logieal  sequence,  just
 repeating  some  idea  when  we  are
 considering  a  matter  of  extreme  gra-
 vity.

 So  this  is  the  position.  There  are
 three  or  four  positions  that  India  can
 occupy.  One  is,  of  course,  line-up
 with  this  party  or  that.  No  doubt,  if
 India  so  chose,  it  could  possibly  be
 among  the  candidates  for  receiving
 nuclear  bombs.  What  we  will  do  with
 the  nuclear  bombs,  I  do  not  know.  I
 take  it  there  is  hardly  anyone  in  this
 House  who  approves  of  that  type  of
 line-up.  They  may  criticise  our  policy
 here  and  there,  but  so  far  as  I  know,
 no  one  here  would  approve  of  our
 lining  up  in  this  way  in  these  military
 blecs  and  military  allanoes.

 If  we  do  not  line  up,  what  do  we
 do?  An  hon.  Member  on  the  other
 side—I  believe  belonging  to  the
 Socialist  Party—said  that  our  policy
 is  ridiculous;  we  should  stand  for  a
 Third  Force.  He  said  something  to
 that  effect.  A  Third  Force  is  being
 talked  about  for  some  time.  What
 the  Third  Force  means,  I  have  been
 wholly  unable  to  understand.  I  think
 any  idea,  any  conception  of  putting
 forward  a  Third  Force  has  absolutely
 no  relation  to  reality.  It  has  no  mean-
 ing  not  only  no  meaning,  but  if  it
 does  have  some  meaning,  it  would  be
 a  wrong  meaning.  It  would  be  a
 wrong  step.  It  would  in  fact  be  our-
 selves  coming  into  the  arena  of  power
 politics  and  possibly  with  that  sa
 called  Third  Force  trying  sometimes
 to  join  this  group  and  sometimes  the
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 other,  obviously,  or  sometimes  keep-
 ing  apart.

 Today  how  is  force  measured?  By
 armed  strength,  nuclear  =  strength,
 ballastic  strength,  money  strength—
 call  it  what  you  like.  India  has  none
 of  these;  nor  has  any  country,  which
 is  likely  to  be  a  member  of  the  so-
 called  Third  Force,  any  pretensions  to
 armed  might  or  financial  power.  I  do
 not  know  what  exactly  this  collection
 of  countries  together  would  do,  apart
 from  the  fact  that  they  will  not  col-
 lect  together—they  think  differently,
 they  think  in  different  directions.

 So  let  us  give  up  these  rather  fanci-
 ful  ideas  which  have  no  particular
 meaning  or  sense.  We  have  to  deal
 with  a  situation  in  which  there  are
 two  giant  powers  with  enormous
 military  might,  afraid  of  each  other—
 let  us  be  tlear  about  it—afraid  of
 each  other’s  might,  afraid  of  what  the
 other  would  do,  and  at  the  same  time
 more  afraid  of  the  other  party  getting
 a  certain  Jead  and,  therefore,  trying
 passionately  to  catch  up  to  the  lead  or
 going  ahead;  sometimes  one  is  a  little
 ahead,  sometimes  the  other  is  a  little
 ahead.  As  I  said,  it  really  matters
 very  little  now  who  has  got  the  lead
 because  both  have  passed  that  mark
 which  gives  them  enough  power  to
 destroy.  If  they  have  passed  that
 mark  it  does  not  really  make  too  much
 difference  whether  the  world  is  des-
 troyed  completely  once  or  twice  over.
 If  you  are  dead  you  are  dead.  It  is
 no  good  trying  to  make  you  ‘deadir’.
 Dead  are  dead  so  that  there  is  no
 escape  from  it  when  these  policies  are
 going  on.

 We  have  suggested  a  stoppage  of
 nuclear  tests.  The  stoppage  of  nuclear
 tests  is  a  very  very  small  thing  in  the
 present  context.  But,  it  is  a  good
 thing,  a  right  thing  and  a  dramatic
 thing.  And  the  moment  one  does  that,
 one  is  compelled  by  circumstances  to
 take  up  other  matters.  But  I  want
 a  comprehensive  disarmament  agree-
 ment,  not  only  stoppage  of  nuclear
 tests.  Irealise  that  it  is  not
 enough.  I  do  submit  that  stop-
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 Page  of  tests  does  not  mean
 stoppage;  it  does  not  change  the  bal-
 ance  of  power.  If  you  will,  I  won't
 use  the  word  stoppage;  I  will  use  the
 word  “suspension”  so  that  you  may
 consider  the  question,  the  other  aspects
 of  the  question  in  the  course  of  the
 next  six  months,  or  next  year,  and
 evolve  something  more.  If  you  do
 not,  if  the  world  wants  to  go  to  perdi-
 tion,  it  will  go  to  perdition  in  spite  of
 everything.  But,  anyhow,  let  us  make
 an  effort  to  stop  it  going  down  that
 way.  That  is  our  proposal.

 President  Eisenhower  in  the  course
 of  his  reply  to  me  which  he  was
 gracious  enough  to  send  refers  to  this
 matter  and  then  says.

 “To  stop  these  tests  at  this  time,
 in  the  absence  of  knowledge  that
 we  can  go  on  and  achieve  effective
 limitations  on  nuclear  weapons
 production  and  on  other  elements
 of  armed  strength  as  well  as  a
 measure  of  assurance  against  sur-
 prise  attack,  is  a  sacrifice  which
 we  could  not  in  prudence  accept.

 To  do  so  would  increase  rather
 than  diminish  the  threat  of
 aggression  and  war.

 I  believe  that  bolder  and  more
 far-reaching  measures  are  re-
 quired.  Specifically,  I  believe
 that  any  Government’  which
 declares  its  desire  to  agree  not  to
 use  nuclear  weapons  should,  if  it
 is  sincere,  be  prepared  to  agree  to
 bring  an  end  to  their  production.

 Agreement  to  devote  all  future
 production  of  fissionable  material
 to  peaceful  uses  is,  as  I  see  it,  of
 utmost  importance.”

 You  see  the  fear  is  8  surprise
 attack.  The  fear  is  that  there  is  no
 assurance  that  something  might  not
 happen  unawares.  I  quite  recognise
 that  fear  and  it  is  for  that  reason  that
 it  hag  been  suggested  all  along  that
 there  should  be  all  kinds  of  control
 and  inspection  and  all  that.  Neverthe-
 less,  before  control  comes  in
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 there  might  be  a  surprise  attack.
 Personally,  I  do  not  see  how  a  sur-
 prise  attack  becomes  more  likely  by
 the  stoppage  of  nuclear  tests.  I  do
 not  see  myself  the  connection.  But,
 for  my  part  I  am  in  entire  agree-
 ment,  if  I  may  say  so  with  all  respect,
 with  President  Eisenhower  that  this
 is  not  enough;  other  things  should  be
 done  also.  There  should  be  a  bolder
 and  more  far-reaching  measure,  and
 that  production  of  nuclear  weapons
 should  stop.  I  entirely  and  respect-
 fully  agree  with  him.  I  go  stili
 further,  in  many  ways,  but,  it  will
 serve  little  purpose.  So  I  say  let  us
 go  as  far  as  possible.

 But  my  immediate  appeal  is  that
 one  step  should  be  taken,  to  be  fol-
 lowed  by  the  next.  If  we  wait  for
 the  whole  thing  to  come,  the  whole
 agreement  to  emerge  in  this  atmos-
 phere  of  tremendous  fear  and
 suspicion,  it  does  not  come  although
 people  want  it.  That  is  the  unfortu-
 nate  part.  Therefore,  we  have  to  go
 as  far  as  stopping  the  tests.

 I  personally  believe,  and  !  think
 most  people  who  have  studied  this
 problem  believe,  that  no  country  and
 no  country’s  people  want  war  at  the
 present  moment  or  in  the  forseeable
 future.  And,  I  say  this  because  most
 eminent  people  say  that  of  the  hostile
 country—leave  out  their  own  coun-
 try;  everybody  will  say  that  in
 Tespect  of  themselves.  If  that  is  so,
 then  any  possible  element  of  risk
 from  surprise  attack  is  presumably
 absent  within  that  period  apart  from
 what  I  just  mentioned  that  the
 surprise  attack  can  take  place,  test  or
 no  test.  Stopping  of  tests  does  not
 stop  the  possibility  of  surprise  attack.
 Therefore,  I  would  submit  that  the
 time  has  come  when  this  matter
 should  be  dealt  with—I  cannot  deal
 with  it;  I  can  only  appeal—by  the
 countries  and  deal  with  directly
 speaking  to  each  other  and  not  at
 each  other,  as  they  have  got  into  the
 habit  of  doing.

 We  have  arrived  at  a  stage  where
 you  cannot  solve  the  problems  in  the
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 world  by  armed  might.  It  has  often
 been  said  that  bread  is  important  but
 we  do  not  achieve  human  progress  by
 bread  alone.  You  may  well  say  now
 that  armed  might  is  not  enough;  it
 has  in  fact  become  a  tremendous
 danger.  If  I  may  repeat  some
 pregnant  words  to  which  I  referred
 this  morning—I  think  they  were  from
 President  Eisenhower’s  speech—
 victory  for  any  party  is  out  of  the
 question.  A  solution  should  be  found
 in  which  there  is  no  defeat  and  no
 victory.  It  has  reminded  me  of  the
 words  of  a  great  son  of  India,  Buddha,
 who  said  that  true  victory  is  that  in
 which  no  one  is  defeated.

 It  that  is  the  approach  to  this
 question,  there  may  be  no  difficulty
 in  finding  a  solution  or  hundred
 solutions.  But  if  the  approach  is  to
 injure  and  humiliate  the  other  party,
 then  of  course  the  other  reacts  with
 the  same  suspicion,  to  injure  and
 humiliate,  and  nothing  is  done.
 Because  we  have  got  outside  the
 range  of  one  party  solving  the  prob.
 lem  by  defeating  the  other  party,  if
 you  are  outside  that  range,  the  only
 alternative  to  complete  destruction  of
 everything  is  finding  solutions,  if  not
 quickly,  step  by  step.

 Now,  I  shall  refer  briefly  to  one  or
 two  matters  that  have  been  raised.
 The  hon.  Member,  Shri  Chaudhuri,
 spoke  with  emotion  about  the  condi-
 tions  in  Goa.  Other  Members  also-
 talked  about  Goa.  Some  have  asked
 me  if  I  do  not  feel  concerned  about
 this.  Some  ask  me  why  I  do  not
 allow  the  people  to  act  in  Goa.
 Others  have  made  other  proposals
 about  Goa.  Shri  Mohanty  has  said
 that  I  show  great  concern  §  about.
 Algeria  but  not  much  about  Goa.

 I  do  not  think,  if  I  may  say  so,  that
 hon.  Member  has  been  quite  just  if
 he  thinks  that  I  did  not  feel  concern-
 ed  about  the  difficulties  in  Goa  or  the
 problem  in  Goa.  I  did  not  say  much
 about  Goa  because  I  did  not  have
 much  to  say  and  it  is  no  gocd  my
 repeating  what  I  have  said.  Goa  is
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 a  matter  not  only  of  grave  concern—
 mot  in  the  larger  sense  of  a  world
 event—but  it  is  a  matter  of  deep
 concern,  deep  national  concern  and
 human  concern.  Well,  the  problem  of
 Goa  is  something  that  hurts  us  all
 the  time.  The  problem  of  300  or  400
 prisoners  remaining  there  all  this
 time  in  thete  horrible  conditions
 which  have  been  described  by  the
 hon.  Member  who  himielf  has  suffer-
 ed  this  kind  of  imprisonment  and
 prison  life  there  is  a  continuous  pain
 and  an  affront  to  us  I  honestly  do
 not  see  my  way  to  do  anything
 dramatic  to  put  an  end  to  it  and  I
 do  not  wish  to  do  anything  which
 merely  is  brave  talk  without  bring-
 ing  relief  to  them  or  going  near
 towards  the  solution  of  the  problem.

 48  hrs.

 Shri  Dange  said:  “Why  not  allow
 the  people  to  act?”  Well,  the  answer
 is  that  we  cannot  allow  the  people  to
 act  without  being  in  the  picture  our-
 selves.  I  cannot  understand  how  an
 organised  State  can  function,  ff  we
 sit  tight  and  allow  our  people  to  be
 shot  down  and  butchered  there.  It
 cannot  happen.  We  do  not  want  our
 people  to  be  butchered  in  this  way.
 Either  we  should  be  prepared  to
 follow  it  up  with  our  army—that  is
 a  different  matter—and  3f  we  are  not
 prepared  to  do  that,  then  we  cannot
 allow  our  people  to  act.  It  is  bad
 enough,  what  has  happened,  all  this
 suffering  of  brave  people  who  have
 gone  there  for  the  sake  of  freeing
 Goa,  and  we  do  not  feel  that  2  would
 be  right  to  encourage  more  sacrifices
 of  this  kind  of  our  brave  young  men
 and  young  women.  I  do  not  know
 about  the  future.  A  time  may  come
 when  some  other  steps  may  be  taken;
 that  is  a_  different  matter,  I  am
 merely  talking  about  the  present.

 Unfortunately,  all  these  things  are
 tied  up.  We  cannot  take  a  step  in
 Goa,  a  military  step  or  a  iike  step,
 without  upsetting  all  our  approaches
 in  other  places,  all  our  policies,  all
 our  assurances  and  pledges,  and  al}
 that  goes  down  without  really  our
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 helping  ourselves  in  Goa  very  much.
 I  am  sure  the  Goa  problem  will  be
 solved,  and  solved  to  the  advantage
 of  the  pecple  of  Goa  and  our
 advantage,  because  there  is  no  other
 way.  But  I  confess  that  it  would  be
 wrong  for  me  to  say  that  I  expect
 something  to  happen  very  suddenly
 or  quickly.

 Several  Members  referred  to  our
 publicity.  Before  that,  may  I  first
 refer  to  what  Shri  Dange  said  ebout
 African  people?  I  was  rather  surpris-
 ed  to  hear  what  he  -aid,  because  our
 policy  in  regard  to  Indians  in  Africa,
 or  indeed  in  any  part  of  the  world,
 has  bcen  repeatedly  stated  and  clearly
 stated.  We  have  to  be  naturally,  and
 we  are,  interested,  decply  interested,
 in  the  Indians  abroad  being  able  to
 live  their  lives  there  with  self-respect
 and  with  decency.  Certainly,  we  do
 not  like  any  country  in  the  wide
 world  to  ill-treat  Indian  citizens,
 Indian  nationals,  or  to  give  them  a
 place  which  is  lower  than  that  of
 others.

 We  know  what  is  happening  in
 South  Africa  where  they  are  so  ill.
 treated.  And,  they  are  not  Indian
 nationals,  remember  They  are  not
 Indian  nationals  but  they  are  people
 of  Indian  descent.  Not  only  we,  not
 only  countries  in  Africa  and  Asia,  but
 most  other  countries  too  have  declar-
 ed  themselves  in  the  United  Nations
 and  elsewhere,  against  South  Africa’s
 racial  policy.  But  the  fact  remains
 that  in  spite  of  their  declaration  there
 has  been  no  change  there;  in  fact,
 things  are  a  little  worse.

 Now,  hon.  Members  may  well  ask
 us:  “Well,  what  are  you  going  to
 do?”  Frankly,  I  am  not  doing  any-
 thing  at  present.  I  cannot  do  any-
 thing.  I  cannot  declare  war  on
 South  Africa.  And,  I  simply  have  to
 carry  on  such  work  in  the  United
 Nations  and  other  countries  as  we
 can  and  build  up  our  own  strength
 What  else  can  I  do?
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 But,  generally  our  policy  has  been
 clearly  stated,  that  Indians  abroad—
 I  am  not  talking  of  South  Africa,  but
 of  people  who  go  to  East  Africa  or
 other  places—should  always  consider
 the  interest  of  the  people  of  that
 country  as  first;  they  should  never
 allow  themselves  to  be  placed  in  a
 position  where  they  are  exploiting
 the  people  of  that  country;  they
 should  be  friendly  to  the  people  of
 those  countries,  co-operate  with  them
 and  help  them,  maintaining  their  own
 dignity  and  self-respect.  That  is  not
 only  a  policy  which  I  consider  the
 right  one,  but  the  only  practical
 policy,  because  if  Indians  do  not  do
 that  abroad  they  will  be  ground
 between  the  two  milestones  of  the
 local  population  there  and  the  foreign
 element  from  Europe  and  elsewhere
 there  because  their  interests  come
 into  conflict  with  the  foreign  settlers’
 interests.  Because,  normally,  the
 Indians  are  the  only  perscns  in
 some  of  those  countries  who
 work  more  or  less  on  the
 level  of  foreign  settlers—I  mean,
 trade,  commerce,  etc.,  the  local  inha-
 bitants  not  having,  generally  speak-
 ing,  reached  that  standard.  80,  they
 are  constantly  coming  into  corflict
 with  foreign  settlers.  Now,  if  we
 come  into  conflict  with  the  local  pev-
 ple  too,  where  are  they?  They
 simply  get  crushed  and  pushed  out.
 So,  from  the  purely  opportunist  point
 of  view,  that  is  the  only  policy  they
 can  pursue.

 But  it  is  not  for  opportunism  alone
 that  we  said  it,  because  we  think  in
 the  long  run  or  in  the  short  run,  that
 is  the  only  right  pclicy  for  them,  to
 associate  themscives  as  closely  as
 possible  with  the  interests  of  the  peo-
 Ple  of  that  country  and  never  to
 make  it  appear  or  to  function  in  a
 way  that  they  become  an  exploitng
 agency  there.  In  fact,  we  have  gone
 thus  far,  and  said,  “  if  you  cannot  be
 and  if  you  are  not  friendly  to  those
 People,  in  that  country,  come  back  to
 India  and  not  spoil  the  fair  name  of
 India  elsewhere.”
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 Then  our  publicity  has  been  criti-
 cised  by  various  Members.  I  ain  not
 satished  with  our  publicity  apparatus
 and  we  are  constantly  trying  to
 improve  it.  But  I  do  think  that  the
 type  of  criticism  one  gets  is  not,  if  I
 may  say  so  with  all  respect,  very
 informed.  Hon.  Members  seem  to
 imagine  that  we  have  merely  to
 state  India’s  case.  and  everybody
 says,  “How  right  you  are?”  Weil,
 that  is  not  so  in  the  wide  world.
 Peoples,  first  of  all,  in  most  contries
 are  just  not  interested  in  what  India’s
 case  is  or  anybody  else’s  cuse  is.
 They  are  far  too  involved  in  their
 own  local  problems  and  otherwise  to
 take  the  trouble  to  study  it.  People
 who  make  policies  sit  in  chancelle-
 ries,  in  foreign  offices,  and  the  lke
 or,  if  you  like,  the  newspapers  and
 others.  These  are  the  main  organs  in
 those  countries.

 Now,  it  so  happens  that  our  broad
 policy,  not  in  rega.d  to  any  particular
 subject  but  our  bread  world  policy,
 is  a  policy  whicn  though  it  is  often
 approved  by  the  pecples  of  the  world
 is  not  often  approved  by  the  chancel-
 leries  of  the  werld,  by  the  foreign
 offices,  because  we  do  not  often  fall
 in  line—and  that  is  apart  from  the
 content  of  that  yrolicy—and  tccause
 of  the  fact  that  we  presume  to  have
 our  say  when  we  should  remain
 quite.  We  presume  to  express  our
 view-points  or  sea:ctimes  Asia’s  view-
 point  with  some  force  and  energy
 and  this  rather  vpscts  those  who  are
 so  used  always  to  conside>  the  mat-
 ter  from  the  pormt  of  view  of  Europe,
 as  if  Europe  was  the  centre  of  things.

 The  fact  that  Asia  has  emerged  in
 world  affairs  is  sometimes  mentioned,
 but  it  is  not  fully  reulised  thet  for
 hundreds  of  years  Murope  was  the
 centre  of  international  affairs.  Europe
 disposed  of  large  tracts  of  Asia,
 Africa,  etc.,  If  there  was  a  war,  the
 war  was  between  two  European
 countries  to  divide  the  soils.  So,
 Asia  and  Africa  were  looked  upon  as
 an  area  which  was  to  be  considered
 disposed  of  by  Europe.  Later,  the
 United  States  came  in;  in  effect,  in
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 this  country.  And  the  United  States
 of  America,  being  a  great  country
 has  of  course,  a  very  big  say  in  mat-
 ters.

 Now,  when  i  say  Eurove,  i  am
 including  in  tha:  term  Russia  and
 those  countries  ६00  because  they  were
 very  much  more  Evrope  ir  the  past
 than  now.  So,  these  countries  have
 got  into  the  habkit  of  thinkine  that
 they  are  the  proteciors,  deciders,  of
 the  future  of  Asia  aid  Africa.  I  do
 not  say  that  they  have  not  at  all
 changed  their  epaen;  they  have,
 they  are  gradually  changing  it.
 But  still  they  tave  rot  changed  it
 adequately.  Wren  the  people  in  a
 Part  of  Asia  express  their  op  mons
 rather  strongly  and  they  are  not  iw
 line  with  Europesa  oz  American  or
 Russian  thinklay,  there  is  a  feeling
 created  that  bere  is  an  outsider  com-
 ing  in.  It  is  a  m*tsance;  he  makes
 a  nuisance  of  hursvlf.  He  should
 remain  quite  and  behave  as  the  low
 orders  are  suppoacd  to  benuve  hcfore
 their  superiors  and  present  a  memo-
 rial  or  -represanistion.  That  is  a
 basic  thing.  है  wn  pevhaps  exag-
 gerating  my  laay:se  but  I  am  try-
 ing  to  put  it  to  you  dvramaticaily.
 That  is  the  fee.ing  and  itus  the.  By
 a  certain  coutse  of  events,  it  has  so
 happened  that  India  has  played  a
 more  direct  rol2  in  this  matter  than
 some  other  Asian  roiuntries

 Then,  this  Asian-African  group  cf
 nations  m  the  United  Nations  was
 formed.  It  is  not  a  formal  group;
 it  is  an  informal  group.  Thet  was
 resented  by  the  countries  of  Europe,
 America  and  other  places.  Of
 course,  they  said,  here  again  is  a
 group  trying  to  come  out  of  its  pro-
 per  position  and  trying  to  lecture  to
 us  as  to  what  we  should  do.  It  may
 be  that  the  Asian-African  group  is  all
 wrong.  It  may  make  a  wrong  deci-
 sion.  I  do  not  say  that  countries  of
 Asia  and  Africa  are  always  right.
 They  are  often  wrong  and  they  often
 put  forward  things  without  thinking.
 That  is  not  the  point.  But  the  point
 is  that  Asia  and  Africa  certainly
 represent  an  entity  or  entities  which
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 do  not  take  orders  from  others  as  a
 rule.  And,  India  having  played
 some  important  part  in  this  process,
 the  chancelleries  of  the  great  powers
 do  not  look  with  favour  on  this  up-
 start  behaving  in  this  way.  That  is
 a  fact.  That  is  the  basic  thing.

 You  talk  about  policies  and  all  that.
 All  your  propaganda  and  all  your
 propogandists  will  not  help  unless  your
 propaganda  and  your  propagandists
 fall  into  line  with  their  policy.  That
 is  the  basic  issue.  If  you  fall  in  line,
 you  do  not  require  all  this  propaganda.
 What  do  you  want  all  this  propa-
 ganda  for?  So,  I  would  submit  that
 this  matter  should  be  kept  in  mind.

 Mr.  Anthony  referred  to  what  you
 call  the  marathon  speeches  of  our
 coNeague,  Mr.  Krishna  Menon,  in
 the  Security  Council],  in  regard  to
 Kashmir.  I  do  not  know  if  he  has
 taken  the  trouble,  because  :t  is  not  an
 easy  matter,  to  read  through  all  those
 speeches.  But  I  would  commend  him
 to  read  them  through,  because  it
 became  important  for  us  ६0  place
 before  the  Security  Council—and  the
 Security  Counc:]  Js  not  the  American
 public  or  the  world  public;  it  is  the
 public  which  is  interested,  the  indivi-
 duals  who  are  interested.  It  became
 important  that  we  should  place  our
 case  there  fully  tn  detail,  step  by
 step,  so  that  nothing  should  be  lack-
 ing  in  our  placing  of  that  case  and
 the  record  should  be  full.  Not  only
 the  record,  but  the  members  of  the
 Security  Council  and  the  chancelleries
 and  foreign  offices  who  do  read  these
 things  should  know  exactly  where  we
 stand  about  it;  they  should  have  no
 doubt.

 If  I  may  say  so,  it  was  because  we
 placed  an  unanswerable  case  that
 there  was  anger  against  us,  and  in
 the  subsequent  steps  taken,  no  attempt
 was  made  to  answer  that  case;  not
 the  slightest  attempt.  The  whole
 thing  was  swept  away  by  =  saying,
 “Oh!  These  people  are  going  back.
 We  are  in  the  year  956  or  4957  and
 not  five  or  six  years  ago.  Why  go
 back?”  Not  a  single  attempt  was
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 made  to  meet  a  single  point,  valid
 point,  raised  on  behalf  of  India,
 because  there  was  no  answer  to  that.
 People  criticised  these  so-called  mara-
 thon  speeches,  because  they  did  not
 like  that.  They  had  no  answer  for
 it.  What  they  would  like  is  for
 India  or  our  representative  to  have
 sluppred  over  those  basic  points  and
 having  slurred  over  them,  to  make  an
 appeal  to  all,  that  “for  the  sake  of
 peace  and  goodwill,  help  us  and  we
 shall  help  you”  and  then  patronising-
 ly  they  might  say.  “We  had  been
 helped.  All  right;  we  will  see  that
 your  interests  are  not  injured”  and
 so  on  and  so  forth.  We  have  taken
 up  that  attitude  long  enough  and  it
 was  time  we  placed  our  case  firmly
 and  clearly  before  the  world.  That
 was  done  and  there  we  stand  in  re-
 gard  to  it.

 May  I  say  just  one  thing  more?
 Reference  was  made  to  Pakistan  and
 our  troubles  with  Pakistan.  First
 of  all,  may  I  send  my  good  wishes  to
 the  new  Government  of  Pakistan  that
 has  been  formed?  Because,  let  us
 recognise  a  basic  patent  fact—I  do  not
 think  perhaps  everybody  does  so—
 that  it  is  to  our  grave  disadvantage  if
 there  is  any  kind  of  instability  in
 Pakistan,  political  or  economic.  It  is
 to  our  great  disadvantage.  It  is
 utterly  wrong  for  any  person  to  imag-
 ine  that  we  desire  instability  there.
 We  want  a  stable  Government,  a
 stable  economy  with  which  we  can
 co-operate  in  the  measure  we  can.  We
 are  prepared  to  go  far  to  co-operate
 with  it.

 I  should  like  to  put  to  you  a
 thought  which  I  have  had  in  my  mind,
 no  doubt,  many  of  you  may  have  had
 it  too,  in  regard  to  our  relations  with
 Pakistan.  People  talk  about  Kash-
 mir,  People  talk  about  canal  waters
 and  the  like.  They  are  important
 questions  no  doubt.  But,  where  peo-
 ple  go  completely  wrong,  especially
 foreign  people,  is  in  thinking  that
 Kashmir  is  the  cause  of  the  trouble
 between  India  and  Pakistan,  or  canal
 waters  is  the  cause  of  the  trouble.
 That  is  not  so.  Kashmir  and  canal
 waters  are  the  result  of  the  trouble
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 between  India  and  Pakistan,  the
 consequence  and  not  the  cause  of  it.
 They  would  not  have  happened  at  all
 if  our  relations  had  been  reasonably
 good,

 We  have  inherited  since  the  parti-
 tion,  before  that  and  since  the  parti-
 tion  especially,  ill-feelings,  fear,  sus-
 picions  and  all  that.  It  is  because
 of  this  that  we  cannot  easily  settle
 these  problems.  I  say,  if  by  any
 chance,  the  Kashmir  problem  was
 completely  out  of  the  way,  the  canal
 water  problem  was  completely  out  of
 the  way,  yet  the  trouble  will  continue
 till  it  goes  out.  It  won’t  continue  for
 ever.  That  is  the  basic  thing.  We  are
 constituted  differently,  as  an  hon.
 Member  opposite,  I  think,  reminded
 us,  or  someone  on  this  side.

 Take  the  Kashmir  problem.  It  is  not
 a  question  of  a  patch  of  territory,  valu-
 able  as  that  territory  is  to  us  or  to
 Pakistan,  important  as  it  is  in  a
 hundred  ways.  It  is  not  even  a
 question,  although  it  is  so,  of  human
 beings  because  it  is  a  human  problem
 of  4  million  inhabitants,  But,  even
 apart  from  all  these,  it  is  a  basic
 question  of  the  whole  _  structure  of
 our  Government,  the  whole  secular
 democracy  that  we  have  sought  to
 build  up  in  India.  The  Kashmir  pro-
 blem  is  a  challenge  to  that.  Pakistan
 has  built  itself  up  with  some-
 thing  which,  with  all  respect
 to  it,  I  might  say,  is  neither
 secular  nor  democratic.  So  that  we
 come  up  against  these  basic  difficulties,
 basic  ways  of  thinking,  and  out  of
 them  other  difficulties  arise.  And,  by
 any  kind  of  Security  Council  resolu-
 tion  or  some  kind  of  balm  laid  on,  if
 we  try  to  solve  this  question  without
 that  basic  thing,  that  is  not  a  cure  of
 the  trouble  or  the  disease.  It  will
 erupt  somewhere  else  in  some  other
 form.  It  erupts  in  East  Pakistan.
 These  huge  migrations:  what  are  they
 due  to?  After  all,  is  it  que  to  Kash-
 mir?  Is  it  due  to  canal  water?  It  is
 due  to  that  basic  difficulty  between
 India  and  Pakistan.

 You  cannot  get  rid  of  the  basic  diffi-
 culty  if  you  go  on  encouraging  the
 wrong  kind  of  thing  in  Pakistan  as
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 some  countries  have  encouraged.  The
 Kashmir  issue  has  been  used  as  a  piay-
 thing  by  the  Pakistan  Government  and
 others  there  just  to  hide  other  issues,
 other  difficulties.  That  is  the  basic
 trouble.  But,  the  fact  must  always
 be  remembered  that  there  is  no  way.
 there  is  no  sensible  or  even  other
 way  as  between  India  and  Pak-
 istan  except  for  them  to  find  a
 way  of  co-operating  and  Lving  in  a
 friendly  way.  Because,  geography  in-
 sists  upon  it.  We  cannot  run  away
 from  each  other  apart  from  history,
 tradition,  culture  and  so  many  com-
 mon  things,  apart  from  the  fact  that
 tens  of  thousands  of  families  are  split
 up  between  India  and  Pakistan.  There-
 fore,  in  spite  of  all  these  difficulties,  we
 have  to  aim  at  friendly  relations  with
 Pakistan.  And  we  have  always’  to
 remember  that  so  far  as  the  people  of
 Pakistan  and  the  people  of  India  are
 concerned,  there  is,  or  should  be,  no
 trouble  between  them,  no  conflict
 between  them.  We  are  of  the  same
 stock,  we  fought  for  independence,
 though  the  leaders  of  Pakistan  did  not;
 if  I  may  say  so,  they  opposed  it,  or
 many  of  them,  at  any  rate.

 So,  it  is  this  broad  approach  that
 we  should  follow  with  Pakistan,  and  it
 is  this  broad  approach  that  we  should
 follow  in  the  rest  of  the  world.  And  in
 this  particular  matter  which  is  domi-
 nant  today,  that  is,  this  question  of
 world  tension,  it  has  become  urgent
 and  important  that  in  the  near  future
 some  step  should  be  taken  towards  #
 detente.  As  I  said  in  that  appeal  I
 made  to  President  Eisenhower  and
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 Mr.  Bulganin,  our  earth  has  become
 teo  small  for  the  weapons  of  the  atomic
 age,  and  unless  we  control  them,  they
 will  liquidate  the  lot  of  us.

 And  80  we  come  back  to  what  the
 Buddha  said:  let  us  try  for  a  victory
 in  which  no  one  is  defeated.

 About  the  amendments,  I  do  not
 wish  to  go  into  erch  amendment,  but
 if  I  may  say  so,  I  would  be  happy  to
 accept  the  amendment  moved  by  Shri
 Radha  Raman,  and  not  the  others.

 Mr,  Speaker:  I  would  like  to  know
 from  the  other  hon.  Members.  Shri
 Jaganatha  Rao—does  he  want  to  press
 his  amendment?

 Shri  Jaganatha  Rao  (Koraput):  No,
 Sir.

 The  substitute  motion  was,  by  leave,
 withdrawn

 Mr.  Speaker:  I  think  I  may  put
 amendment  No.  5  first.  The  question
 is:

 That  for  the  original  motion,  the  fol-
 lowing  be  substituted,  namely:—

 “This  House  having  considered
 the  present  international  situation
 and  the  policy  of  the  Government
 of  India  in  relation  thereto,  ap-
 proves  the  said  policy.”

 The  motion  was  adopted

 All  other  substitute  motions  were
 barred,

 8.6  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday
 the  5th  December,  1957.
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 TABLE

 The  following  papers  were  laid
 on  the  Table:—-

 W@W  Acopy  of  each  of  the  follow-
 ing  Nonfications  under  sub-
 section  (6)  of  Section  3  of
 Essential  Commodities
 Act,  7965  —

 q@)  S.R.O.  No.  354,  dated
 the  r8th  Feburary,  1956,
 making  certain  amend-
 ment  to  the  Colhery  Con-
 trol  Order,  7945.

 (79)  S.R.O.  No.  2496,  dated
 the  3rd  November,  7956
 making  certain  amend-
 ment  to  the  Colliery  Con-
 trot  Order,  1945.

 (it)  S.R.O.  No.  2692,  dated
 the  ayth  Novernber,  7956
 making  certain  amendment
 to  the  Colliery  Control
 Order,  ‘1945.

 (iv)  S.R.O.  No.  2946,  dated
 the  8th  December,  3956

 (७)  $.7२.0.  No.  3032,  dated
 the  rsth  December,  7956
 making  certain  further
 amendment  to  the  Colh-
 ery  Contro!  Order,  945.  *

 (2)  A  copy  of  Notification  No.
 S.R.O.  3882.  dated  the  7th
 December,  1987,  under  Sec-
 tion  70  of  the  Mines  and
 Minerals  (Regulation  and
 Development)  Act,  7948
 making  certain  amendment  to
 the  Mining  Leases  (Modifica-
 tion  of  Terms)  Rules,  1956.

 REPORT  OF  _  BUSINESS
 ADVISORY  COMMITTEE-
 ADOPTED

 Sixteenth  Report  was  adopted.

 STATEMENT  BY  THE  MI-
 NISTER  OF  FINANCE
 The  Minister  of  Finance

 made  a  statement  regarding
 the  Interim  Repost  of  the
 Pay  Commission  in

 roe to  relief  to  Central
 ernment  loyees,  and
 also  laid  on  th  e  Table  a
 copy  thereof.

 5873-76

 ‘$876-77



 6023  DAILY  BUEEST

 Co.rumne  CoLuUMNSs

 _—
 the  motion  ‘Tha!

 bn ©  present  internatio.

 -
 S877-76  situation  and  the

 policy
 of

 The  Speaker  informed  Lok  the  Government  of  India
 Sabha  that  he  had  received  a  in  relation  thereto  be  taken
 wireless  message  dated  the  into  consideration.  Ten

 CONVICTION  OF  A  MEM-
 BER

 ith  December,  73957  from  substitute  motions  were
 the  District  Magistrate,  moved.  The  substitute
 Kanpur  intimating  the  motion  moved  by  Shri
 conviction  of  Shri

 Jag
 dish  Radha  Raman  namely

 Awasthi,  by  Judicial  Magis-
 trate  Kanpur,  under  section

 «This  House
 having  |

 consi-
 n

 388  I.P.C.  and  that  he  was  dered  the  present  Interna-
 tional  situation  and  the

 sentenced  to  pay  a  fine  of
 rupees  hundred  or  in
 default,  one  months  rigorous
 imprisonment.

 policy  of  the  Government
 of  हैं  वा  in  relation
 thereto,  approves  the  said
 policy”  was  adopted.

 BILL  PASSED  5878-79  AGENDA  FOR  WEDNES-
 DAY,  18TH  DECEMBER,

 The  Minister  of  Law  (Shri  1957
 A.K.  Sen)  moved  for  con-  Consideration  of  Additional
 sideration  of  the  Prevention  Duties  of  Excise  (Goods  of
 of  Disqualification  (Amend-  Special  Importance)  Bill,
 ment)  Bill,  i957.  After  the  discussion  on  the

 Repo
 rt,

 clause  by  clause  considera-  of  Commission  for  Sche~
 tion  the  Bill  was  passed.  duled  Castes  and  Scheduled

 Tribes  on  riots  in  Rama-
 MOTION  RE:  INTERNA-  nathapyram  and  on  the
 TIONAL  SITUATION.  5879—  657 68  Reports  of  the  Commission

 for  Scheduled  Castes  and
 The  Prime  Minister  and  Minis-  Scheduled  Tribes  and  half-

 ter  of  External  Affairs
 (Shri  Jawaharlal  Nehru)

 an-hour  discussion  re-Edu-
 cation  Ministers’  Conference.


